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LOKSABHA DEBATES 

LOKSABHA 

Friday, May 1419931Vaisakha24, 1915 
(Saka) 

The Lok Sabha met at 
Eleven of the Clock 

!MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Subsidy Utilisation 

[ T rans/ation! 
+ 

'1001. SHRI NITISH KUMAR: 
SHRI NAWAL KISHORE RAI: 

Will the MlOisterof FINANCE be pleased 
to state: 

(a) Whether the Government have prepared 
a report regarding utilisation of subsidies given 
on vanous items like food. fertilizers and exports: 

(b) If so, the details thereof: and 

(c)whelhertheGovemmentproposelomake 
any change in present procedure for granting 
subSidy so that the benefits accrued through this 
method could be passed appropnately to the 
producers and consumers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANACE ANDMINISTEROF 
8T ATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 

AHMED): (a) and (b). No report on utilization of 
subsidies on vrious items have been prepared. 
However, the subject of subsidies is kept under 
constant review in the ligh of development 
Objectives and the overall requirement of 
maintaiing fiscal balance. 

(c) The existing policy framework aims at 
containing the rise in teh subsidy burden and 
targeltingthesubsidyallocationstothosesectors 
or groups for which it is intended. 

SHRI NAWAL KISHORE RAI: Mr. Speaker. 
SIr, in his replay the hon. Minister has statedtnat 
no report has been prepared regarding utilisation 
of subsidy but a report of the survey conducted 
by the R.B.!. which has appeared in the Indian 
Express dated 15.4.93says thatbytheendotthe 
Seventh Five Year Plan, an amount of Rs.4000 
crore has been spent on grant of subsidy on 
fertilizers and RS.4600 crore on subsidy on 
electricity but medium and small farmers could 
not gel its benefit. Through you, I would like to 
know from the hon. Minislerwhelher. in view of 
the fact that the R.B.1. has given in their report that 
the benefit of subsidy is not accruing to the 
consumers, the govemmentproposes 10 amend 
the procedure to give its direct benefit to the 
consumers underthe new procedure. 

DR. ABRAR AHMED: Mr. Speaker. Sir, So 
far as the hon. Member's submission regarding 
the benefit of subsidytothefarmersis conoemed. 
I would like 10 tell him that the Government is 
paying full attention 10 it. Subsidy on fertilizers is 
still being givn. In this regarcl66 per cent 01 
subsidy is given on nitrogen and urea. II was 
Rs.6.65per kilograJmn 1991. Atterthe reportot 
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. J.P.C.,therehasbeet'lfurtherdecllneof10per at the rate of Rs.280perquintal. Unkingthis 
centto bring it to the level of Rs.6.50, the price .8X8fI1IIewilh A.B.I. report,l wouIdl<etosubmit 
isstalicandthereisnolhingtoharmtheinterests that the total cost of purchasing and selling of 
ofhtfarmets.Asregardsthepricesofphosphlde wheatcomesto Rs.155.22 and the fanner has 
potash fertilizers which is used in D.A.P. and to sell his produce at the rate of Rs.?25 per 
M.O.P., bpriceshaveincreasedc1letodacollllci q1.in1a11IhnasIlEronwhenhegoes~ 
of prices. Last year a sUbsidy of Rs.340 was it. he has to pay atthe rateof Rs .• perquintal 
giYeOonit, whicharncudstoRs.1000pertome. through P.D.S. outlets. Through you, here I 
AsaresultitspricehascomedowntoRs.12.86 wouIdl<etomentionthatthebenefitofsubsidy 
per kilogram andthepricesofM.O.P. hasbeen provided by the Government on the produce 
brought down to Rs.5.83perkilogram. Sofaras does not reach the consumers. It means the 
the prices of the fertilizers being used by the report of the A.B.;. is correct. If it is so,l would 
fannersareconcemed, thepricesof96percent liketoknowwhetherthehon. Ministerproposes 
ofsuchfertilizershavenotincreased.Asubsidy togetaninquiryconductedtofindoutastohow 
of Rs. 1 OOOpertonnehasbeenjjvenonthat So the funds givn by way of subsidy are 
farastheinterestsofthefarmersareconcemed, misappropriatedand its benefit does not reach 
the Government is committed to itwhetherit is the common growerortheconsumer? 
the question of procurement price or that of 
support price. Though the production cost of 
wheat had gone upto 9 to 12 per cent which 
incIudethelabourcost. theinci"easein the prices 
offertizersandpetroleumbuttheprocurernent 
priceofwheathasbeenillCl"easedby20perorrt 
You will be surprised to know that the 
pn:x:tMemefltofwhealhasgoneupto9.16tonnes 
tiIIy6sterday, while it was only 4.61 tonneslast 
year. This increase is the result of the price 
which has been raised to compensate the 
increased cost of production. Similar is the 
position in respect of rice. The increase in cost 
ofproduclionofrin:ewas6to9percentwhilethe 
procurementpricehsbeen illCI'8aS8dby 17 per 
cent. So far as the interests of farmers are 
concerned. theGovenvnentistakingfuicareoi 
it cmd is fully committed to the interests of 
farmers andtheirproduction. They &repaying 
attention to safeguard the interests of farmers 
through subsidy and to compensate them by 
way of increasing the procurement price. 

SHRI NAWAl KISHORE RAI: As regards 
rny~.inhleplyoftheGcMrnmert 
toOuestionNo. 1411 intheRajyaSabha,itwas 
stated that incidentals on the procurement of 
wheat is Rs.72.43 and its distribution cost is-
Rs.82.n. It means the total cost comes to 
Rs.155.20. WheathasbeenprocuedatRs.225 
perqunaJandithasbeensoldtotheCOl'llUl18rS 

MR. SPEAKER: What is your 
supplementary? 

SHRI NAWAl KISHORE RAI: My 
supplementary is that benefit of the amount 
provided by way of subsidy is not passed on to 
the growers orthe consumers,l have just now 
given an example in this regard. 

MA. SPEAKER: leave the example .... 

SHRINAWAlKISHORE RAI: Thflll9lyotJ 
I would like to Itnow whether the Government 
prqlOS8StlmakesuchanallQ8lTl8OlthalSlbsidy 
is provided directto theconsurners. 

DR. ABRAR AHMED: Subsidy on 
foodgrains to whcih the hon. Member has 
referred. is given through F.C.I. The difference 
oftheprocurement price and the issue prices is 
~tothemintheformofSlaidy. This8l'nOU1t 
of subsidy is given to the F .C.I. on the basis of 
thatdfference. The hon. Member has said that 
subsidy should be provided direct to the 
consumer. But at present. there is no such 
mechanism forthis. 

(EngIistI) 

SHRIMATI CHANDRAPRABHAURS: Sir. 



5 OnrIAnsIt8ts VAISAKHA24, 1915 (SAKA)'" OtaIAnswers 6 
therewaSsomeccmmotionlastyearafterthe replyingtothemainquestionthattheincrea:e 
SlDlidiaswentWilhdrawnfo(chemcialfeItiIaas, ii'tlhepricesoffertilizers,particulartyIheDAP. 
like DAP, Urea and other things. Most of our andM.O.P.,theGoVerrimenthaSincreased1he 
marginal and smaI fanners utilise' these procurement price more than the amount of 
fertifisers in a targeqlB1lity. Afewmonlhback, increase in the production cost to compensate 
theGc:Neliwnerthad ........... l8IiefofRs.500 them. So far as the question of protection of 

'croreespeciallyforthesefarmers.Havethey fanner'sinterestndofprovidingcompensation 
gotanymonitoringagancvg~action? to him fortheincrease in his production cOSlis 

. Has it been property ~ or not for such· concerned, theGovermlentistakingfulcareof 
farmers in each Statesofar? Havetheygotany this aspect. 
information about it? Arrfolherreliefsproposed 
tobegiventothefarmersshouldbeannounced 
orworkedoutbeforethesowingseasonstarts. 
I would like to know from the hon. Minister 
whether Rs.500 crore given as relief to the 
fanners, especiaHysmaland marginaJfanners, 
reached1hem or not. 

MR. SPEAKER: Iflhepricesare notaBowed 
to be increased because of this subsidy, the 
relief is going to the farmers. 

( TmnsIation) 

DR.ABRARAHMED: Mr. Speaker, Sir, the 
Hon. Member has said about the small and 
. marginal tarmers. In this regard RS.300crore 
hadbeenalocalad8lderofinfraslructure, which 
is aIIocatedstatewise. The instalment is given 
statewiseand it is monitoredlhroughthestates. 

(English] 

SHRI V. DHANANJAYA KUMAR: Sir, so 
far as the ftmilizersubsidy is concerned,last 
year, the fettilizersubsidywasfixedat Rs.4, 780 
crote. Forlhisfinancialyear, thefertizerStilsidy 
.isreducedtoRs.3,600crore. Has any rationale 
been adopted by the Government for proper 
utilization of Rs.3,600croregven assubsidyon 
fertilizers so that the benefit could really reach 
the needy farmers, like marginal and small 
tanners? 

DR. ABRAR AHMED: Mr. Speaker, Sir, I 
havealniladvrepliadtothiSsupplementarywhile 

SHRI CHANDULALCHANDRAKAR: Mr. 
Speaker, Sir, through you I would like to give 
some information about three aspects of the 
chemicalfertlizers. The first thing about it is that 
when a 50 Kg. Incase he refuselitotake it, he is 
forcedtotake it even when itweighs4.5Kg less 
than the prescribed weight. The second thing is 
that these bags are tound tom and containing 
substandard materialwithdust etc. I would like 
to suggest that Ihe farmers should be given full 
quantityotteitilizerand itshould not be given in 
tom bags and fertilizers should be given to him 
afterweighingit.lnfact, thefarmersaretorced 
to accept lesserquantity otfertilizer at the price 
ofa 50 Kg. bag .... (/ntemJpIions) ..... He has said 
that it is supplied to the farmers. The third thing 
isthatthefannersdo notknowastowhichotthe 
fertilizer they should use or which fertlizer 
contaings D.A.P. For this the hon. Minister 
shouIdensurethatthereisasoiltestingmachine 
in each Block so that the farmers may come to 
know astowhichotthefertilizersshOuldbe used 
in a particular soil and what should be its proper 
quantity. In mystale, outof 500 block, even five 
blocks do not have this facility. Through you. I 
would like to submit with full authority that this 

• facility is not available in my area. Moreover, the 
farmers do notgetthe supplyoffertiizers at the 
propertime.lwouId.therefore,liketourgeupon 
the hon. Minister to ensure three things Le. 
tinelylqlplyoftherequiedquanlityoffel1izers 
to1hefarmersalongwlhtheilformationinrespect 
of the kindoffertiJizerstobeused in a particular 
soil. 

DR. ABRAR AHMED: Mr. Speaker, Sir. I 
~ve noted at the points and will convey the 
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sentiments of the hon'ble members to the hon. 
Minister of Agriculture. 

[English} 

Cases to BIFR 

'1002. SHRI CHHEDI PASWAN: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of cases referred to the Board 
of Industrialand Financial Reconstruction (BIFR) 
underthe Sick Industrial Companies {Special 
Provisions) Act. 1985duringlhelastthreeyealS; 

(b) the number of cases disposed of by the 
aboveBoard; 

(c) the number of cases pending With the 
above Board at present; and 

(d) the stepsproposedtobetakentoexpedrte 
the pending cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a)to(d). A Statement is laid on the 
Table ofthe House. 

STATEMENT 

(a) The Board for Industrial and Financial 
Reconstruction (6IFR) has reported that 483 
references in respectofsickindustrialcompanies 
wereregisteredwith them during 1990. 1991 and 
1992 under Section 15 of the Sick Industrial 
Companies (Special Provisions) Act. 1985. 

. (b) and (c). Since Its inception. till 30.4.93. 
61 FR has disposed of 867 references and the 
remaining 487 are under process under the 
various provisions of the Act. 

(d) Govemment has already introduced the 
Sick Industrial Companies (Special Provisions) 
(Amendment) Bill. 1992. inter-alia to enhance 

the effectiveness of the Board for Industrial and 
Financial Reconstruction (BIFR)pndtoassistin 
expediting the disposal of cases. 

SHRI CHHEDI PASWAN: Mr. Speaker. Sir. 
the number of sick indslrtries in the country is 
increasing rapidly due to which labourelS are in 
a very miserable condition. On the contrary. it 
doesnotaffecttheownelSofthesesickindustries 
in any way. In 1985. B.I.F.R. was established 
with a view to revive the sick indsutries. It was 
hoped that it would help them to imrpove their 
condition and for that purpose it was duly 
empowered. It isa matterof regretthat only a few 
of the cases ref(irred to it. have been accepted. 
I would like to know from the hon. Minister, the 
number of cases received by B.I.F.R. from 
Bihar. their percentage tothe total number of 
suchcases. the numberofcasesciearedandthe 
number 01 cases still pending with them. 

DR. ABRAR AHMeD: Mr. Speaker. Sir. we 
do not maintain the statewlse details thereof. 
However. in connection with the Question asked 
by the hon. Member. I would like to submitthat 
during the period from 19B7 10 Apnl. 1993. 
B.l.F.R. received 1354cases. I have!he yearwise 
detailsinthisregard.lfhelikesrtlobefumlshed. 
I will send it to him. The details of the cases 
receIved is as follows:· 

[English) 

(1) Dismissed as not malntatnable. 261 (2) 
Approved under Sechon 17(2) . 119 (3) 
Sanctioned under SectIon 18(4) .227. (4) Wind· 
up recommendation under Section 21 :205. (5) 
OthelS:5 .. 

[T rans/ation) 

Inthismanner.867caseshavebeendlSpOSed 
off. 

SHRIT ARITBARAN TOPDAR: What about 
Bihar? 

DR. ABRAR AHMED: I have stated that we 
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do not have the Statewisedetailsbutif the hon. the operating agency and the union. The IDBI 
Member wants to have it, I can get it cOllected which is the operating agency has been 
and fumishedto him. 8esides that 487 casesare delinqtJent and has not yet released what has 
under consideration and I would like to tell the beenagreedupon. This is a verycrucialquestion. 
han. Memberthe break-up in this regard. and I want aclear answer from the han. Minister. 
, 
[Eng/ishj 

Draft scheme circulated 
forconsent 30 

Cases to which winding up 
notice is given : 57 

Cases filed and reopened 39 

Cases remined by ~IFR 10 

Stay order by Court 28 

Cases under Process :320 

[ Translation] 

SHRI CHHEDIPASWAN:Thehon. Minister 
hal) stated that he does not have Statewise 
details but I would like to know about my region. 
I haveanothersupplernentaryquestion. There is 
a cement factory in Oalmia town of Rohtas 
district, whether you have received the cases of 
Japla cement factory, Ashok paper Mill, 
Darbhanga and Saran Engineering, Chhapra 
and jf so. what is the latest position in this 
regard ... (Interruptions) . 

. MR SPEAKER: This question is pertaining 
to the whole of India but you have confined it to 
your constituency onfy. 

(Interruptions) 

[English] 

SHRI TARIT BARAN TOPDAR: The fact is 
that even Case Numberoneot BIFR has not yet 
been settled, in spite of havingbeenawa~a 
decisionandsetllementreachedatbetw8en the 
four parties, viZ. the State Govemmentof Incia. 

H any of the parties do not abide by the decisions 
arrived at, what action are you going to take? I 
can cite maJiyexamples. But I do not want to do 
that right now. 

MR. SPEAKER: You have put a very good 
question. You can leave itlhere to get a good 
answer. 

DR. ABRAR AHMED: Mr. Speaker, Sir. I 
am telling you in general that if a party, be it a 
financial institution, a bank or a labourer. has 
given its consent before B.1. F. R. under section 
33 of BIFR ... (lnle.7'Jptions) if they do not comply 
with the consent already given by them under 
Section 33, we can give them a notice In 6 of 
these cases, we have already issued notices to 
companies. Ifthe hon. Members wantto know 
the names of such companies, I can provide 
their names also. (Interruptions) 

MR. SPEAKER: He has askedo a very 
specificqUeslion. He has asked about a Financial 
Institution. 

( InterruptIOns) 

DR.ABRARAHMED:Hafinanciaiinstitution 
does not comply with it. (Interruptions) 

SHRI T ARIT BARAN TOPDAR: They did 
notcompty. 

DR. ABRAR AHMED: Just listen to me. 

[English] 

SHRI TARIT BARAN TOPOAR: What do 
youdowhen lOBI is within your own jurisdiction? 

[T ransIaIion] 

HIDBI does not comply with it, then it~be 
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served with a notice under Section 33 and ino 
o,l8suchcase, IRRB has been given a notice. 
(/ntenupIions) . 

• . MR. SPEAKER: Sir, no notice was given. 
(Interruptions) 

DR. ABRAR AHMED: Why it was npt given 
toIDBI .. (lntemJptions)ActuaJy,ldonothavelhe 
detailed information in this regard but f can tell 
you as towhat happens in such cases. Under 
section 33, if a financial institution or a bank 
defaults, then a notice can be given but after the 
notice, he files his reply and if the promoters 
which also include labour are and the State 
Government, who have given their consent, if 
they do not compIetetheirjobo, thenafinancialo. 
institution can refuse to finance them. If I 
remembercorrectly, one such case, the I.A.A.B. 
was issued a notice. (Interruptions) Your case 
relates to the lOBI but in respectof the financial 
institutiontowhichwehavejustreferred,lwouId 
like to tell you about iloLateron when a replyfo 
thatnotice had been leCeived,thepromoterwho 
had promised to arrange the finance, did not 
arrange it. As a result, oth8('personswho had 
given their consetn also withdrawn it. 
( Interruptions) 

[English] 

SHRITARIT BARAN TOPDAR: lOBI itself 
is a promoter there. 

[T ranslationj 

DR. ABRARAHMED: When B.I.F.R. takes 
a decisions, it involves not only one party but at 
least 5-6 parties. In case thoseo who had 
promised to provide finance did not do so, the 
financial institutionscannotrisktheirmoneyin 
such industry. Then the BIFR issues notices. 
But a decision in such a case depends on the 
BlFR. Personally I donothavethelcnowledgeof 
1hecasetolllhchthehon. Memberhasl8fened.o 
Hhebrings the case to my knowIedgethen I can 
reply to" But regarding the question he has 
raised I~an say only this much that a notice is 

orean be issued to a financial instibJtion but it 
dependsonthedecisiontakanbytheJudgasof 
theBlFR.' , 

SHRITARITBARAN'TOPOAR:Jagraewilh 
what the hon. Minister hassSid that out of the 5'. 
parties, 4 parties have already. given their . 
consent. The State Government as provided 
Rs.6crores. Union as weD as the Management 
have also agreed fo it but now it is noIylDBI who 
hadtoprollidefinancewilhin 18monthsbuteifen 
after two years, they have not done anything 
about it. 

[English] 

MR. SPEAKER: What are you going to do 
about it? 

[ Translation) 

DR. ABRARAHMED: The hon. Member is 
making a mention of an individual case. I do not 
have details in this regard. I do not know about 
this case. In case the hon. Membersrefertothis 
specific case, in which lOBI was the operating 
agency, then I will certainly provide him the 
information in this regard. 

[English] 

MR. SPEAKER: The question is 01 a policy .. 
SupposingadecisionislakeninBIFRandthe 
financial institutions are not abiding by the 
decision, whatwWdbelhepolicyolGovermlent 
to deal with these matters? 

[T tanSIaIion) 

DR. ABRAR AHMED: The BIFR will 
certainly issue a notice to it in the same way it 
has issued toolher parties. 

[Engish) 

SHR'ANlL~:BIj, whethertheFinIR:e 
Ministryhasanythingto do in this matter or nol. 
What is your duly? 
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DR. ABRAR AHMED: BIFR is a quasi- SHRIB.AKBERPASHA:Sir,myquestion 

judicial body. (/ntemJpIions) is in continuation of the previous question. I 

MR. SPEAKER: I am~allowingthiskind 
of thing and I donotexpecttheMinisterto reply 
tothesethir:l9S. 

[T~ 

SHRI ATAl BIHAR I VAJPAYEE: Mr. 
Speaker, Sir, wecannOt deny this fact that BlFR 
takes much time to setUe the cases. If the 
decision goes infavourotsickunits~ then there 
IS inordinate delay.on the part of thelinaocial 
institutions in providing financial assistance to 
these units. Attimesthis assistance is not at all 
provided and as a result the sick units become 
dead ones. HquickdecisionsaretakenatBIFR 
stage and by the Financial institutions then we 
cantake care ofthesickunitsbutonthecontrary 
ittakesalotoftimeandbythattimethesituation 
becomes incurable. 

Mr. Speaker, Sir,l would like to know from 
thehon. MinisterofFNnCewhetherheistaking 
any effective steps to minimise the delay. 
Previously, we usedto receive the complaints 
that BIFR is not as strong an organisation as it 
should have I;>een. If the BIFR is a strong 
institution, does it have sufficient number of 
employees? Hownu:htimeistalclBnbythemto 
settle a case? Can't we reduce this time and 
can'tthe BlFRandofharfinancialinstilutions8ct 
in close coordinationtotaketheirdecisions? 

, 
[~ 

THE MINISTER OF FINANCE (SHRI 
MANMOHANSINGH): Mr. Speaker, Sir, there 
is no doubt lhatthetime that has been taken in 
hteBIFRproce$SisurWlylong.1 havemyseH 
been discussinglhis matterwith the Chairman 0' the BIFR. We have also taken action. An 
amendment to SIGA Bill is already before the 
Parliamentandi hope after that amendment is 
adopted there would be considerable 
streamliningoJthe proc:essof BIFR. 

woUdliketoknowfromtheMinisterwhelherthe 
Govemmentisproposingtogive more powers 
toBIFRinordertore<tucethedelaySthatare 
alwayshai:Jpelillg. Thereisadelayontheapart 
oftheoperalingagencies. TIloI.9lthepromoter 
is giving the money, moneyfromotherfinancial 
institutions is not coming forward. thus, thE 
indUstry is becoming more sick. I would like tf. 
IMowfromtheMinisterwhetherGovemner 
isproposill9to~morepowersto BIFR or no 

.... R. SPEAKER: That is exactly.whatwa 
not replied to by the Minister. 

[T ransIaIioo) 

SHRI HARADHAN ROY: Mr. Speaker, Si 
I wanlto seek some information from thehon 
Minister. PreviousIythecsesofprivaaeagenciet 
which used to become sick due to corruption, 
mismanagement and shortage of funds were 
referredtotheBlFR. In 1992,ananerdneldwas 
made with a view to include Public Sector in it. 
However, there are two types of PublicSector 
units. Thefilst ones are those which have been 
takenowrandnalionalis e dbytheGovernrna1t 
andflesecondanesarelhosewhichhavebeen 
established by Govemmnet itseI for the 
deveIopmeIddthecnnry. 

ltwasaisoaddedtoitby92ndAmeldnent 
ancI1hatwasdiscussa d1Oo. Noirweslma dwas 
madeinthelahen~NaliaI Blsed 
industries and due to mismanagement and 
~theybecamesick. TheGcMlmrnerj 
has not fulfilled its responsibiIitie. This issue 
was raised time and again in the House and it 
was announced by the FI08nC8 Minister, 
particularly on this issue, that it would not be 
referredtoBlFR. You havec::onstillJtad alabour 
sub-committee ... ( 1ntem.fJtions) .. 

. MR. SPEAKER:· Please come to the 
question. 

- SHRI HARADHAN: AGadwarCommiltee 
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was constituted to give its report after making a 
thorough study. The Committee studied the 
matter and submitted its recommendations. 
(/ntetntptions) 

MR. SPEAKER: I disatlow it. Pleasecome . 
to the question. 

• SHRI HARDHAN ROY: What is the 
GO\lemment doing for these industries? What 
aretherecommendationsofBlFRfor~ 
the industries from becoming sick and for their 

. modemisation. 

[English] 

MR. SPEAKER: The question isdisalowed. 

SHRI HAAADHAN ROY:Jwantareply, Sir. 

MR. SPEAKER: I do not know what is your 
question. 

( Interntplions) 

[Translation] 

MR. SPEAKER: Please ask question in two 
sentences. 

SHR1 HARADHAN ROY: What are the 
recommendations of BIFR and what steps 
Govemment is taking to prevent lheindustries 
from becoming sick? 

[English] 

SHAIMANMOHANSINGH:Sir,interrnsof 
law, all sick units, which have lost their networ1<, 
which have been in existence for 7 years they 
have to be referred to BIFR. Public sector units 
also have to be referred. At the same time the 
Government has.Qivenan assurancethatwhen 
a case goes betore the BIFR. it will be the effort 
of the Government, in consultation with the 
worker's representatives and otherconcemecl, 
togoand present a package In the case of those 
units which can be made viable. Those efforts 

are on. In aJlcases ourefforts will be to work out 
a package which is acceptable to financial 
institutions, acceptable to the workers and 
accept8bIetolheGovemment. That is the policy 
of he Govemmentwith regard to this. 

[Translation] 

SHRI MOHAN RAWALE: Mr. speaker, Sir, 
the hon. Minister may be aware ofthe factthat 
some textile miHssuch as Modem M~Is, Kamala 
Mills and Raghuvanshi Mills in Bombay have 
been lying closed for the last two years. The 
proposal of BIFR has been sent to them, so I 
would like to know whether efforts would be 
made to revive these sick mills and the time 
when they will be revived? 

DR.ABAARAHMED: Mr. Speaker, Sir, the 
hon. Member has asked about three-four mills 
specifically. 

MR. SPEAKER: If information is not 
available at present, youo may send it later on 
tothehon.Member. 

( Interruptions) 

SHRIMAnPRATIBHADEVISINGHPAnL: 
Mr. speaker, Sir, two things are involved in it. 
Firstly, there is delay in taking decision on the 
cases referred to BIFR. Secondly, due to the 
lack of coordination, there IS no time limit for the 
Financial institutions to r.:-Iease money for 
undertaking~misation work isan industry. 
I understand certain posts of members are lying 
vacant in BIFR. Even otherwise delay was 
taking place in making decisIOns. this factor of 
vacant posts further delays the decisions. I 
would, therefore, like to know as to what steps 
are being taken by the Government in this 
regard? 

DR. ABRAR AHMED: Mr. Speaker, Sir. the 
hon. Member has rightly pOinted Gut about the 
vacant posts of members in BIFR There are 
total 14 members antlonechairman ,n BIFR but 
at present there are only 8 members anrl " ... ~ 
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chairman. The Govemment is going to fiUthese . 
vacancies very soon. So far as the question of 
delay is concerned, I would like to say that till 
now on bench used to have 200hearing iliayear; 
now efforts are being made to have 300 hearing 

'. in a year. Moreover, the Government also 
proposes to have two additional benches. 

[English) 

SHRI ANll BASU: Sir, just now, the hon. 
Finance Ministertold this Housethatthe revival 
packagewhichwasworkedoutattheBIFRIeveI 
is entirelv the responsibility of the concerned 
partiestoimplementthal I want to know whether 
the Government has any responsibility to see 
that how many revival packages have been 
evolved by the BIFR regarding the revitalisation 
ofindustrieswhicharereterredbyBIFRandhow 
of them have been implemented till date. 

[T rans/ation] 

DR. ABRARAHMED: Thereare 116cases, 
which havebeen revived by the BIFR. Thereare 
14Sick units iii them which have been declared 
no longer sick, There are 13 cases where net 
worth has arisen. winding up etc. is involvedbut 
yet no longer sick-there are 49 merger cases 
andthe41 cases are nearing recovery. 

SHRI ANIL BASU: Sir. I asked something 
else and the Minister has replied something 
else. 

[English] 

,." Howrnanycaseswhichhavebeenevolved 
as worked out by the BIFR have been 
implemented by the concerned parties? 

MR. SPEAKER: He has given the numbers. 

SHRIANKUSHRAORAOSAHEBTOPE: I 
wanttoknOwfromthehon.MilllSterwhetheritis 
a fact that only sick units underprillate and public 
sector are covered under BIFR and not ofthe 

cooperativesecotr. 

Previously every private sector units were 
covered and after an amendment, public sector 
units were added. I want to know whether the 
Government will now even add cooperative 
sector units also. 

[ Translation] 

DR. ABRARAHMED: Mr. Speaker, Sir, we 
have already made provision for public sector. 
We will think over the suggestion given bV the 
hon. Member. 

[English] 

SHRI ANKUSHRAOSAHEBTOPE: I want 
to know whether all the sick units under 
cooperative sector will be covered under BIFR 
ornot. 

MR. SPEAKER: It is a policy matter. You 
need not answer it directly. 

DR. ABRAR AHMED: It is a suggestion. 

Hank Yam and Cotton 

[English] 

·l003.PROF.MALINIBHATTACHARAYA: _ 
Will the Minister of TEXTilES be pleased to . 
state: 

(a) whether export of hank yarn and cotton 
has gooo up in recent years; 

(b) if so, whether this is causing scarcity of 
yam and hike iii price of yam in the domestic; and 

(c) whetherthe Govemrnent have taken any 
stepstocheckthesarne? . 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTllES (SHRI G. VENKA T 
SWAMY): (a) 10 (c). A statement is laid on Ihe 
Table of the House. 
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STATEMENT 

The Govemment adopts a restrictive 
approachinlhemallerofexportofCXllklnyamby 
fixing annual ceiling for export of cotton yam 
from year to year. While fixing the ceiling all 
reI8varttactorssuchasproWctionMddomeslic 
demand in respectof rawootton. production and 
prices of cotton yam; requirement of yam for 
dec:entralisedhandoomsecloretc., are taken 
intoCOIISideraliorL Keepinginviewlheilteresls 
otthehandloomsector.expottofhankyamin 
COlI'Itgroupsabove60sisnatpermilted. Export 
of cotton yam in count groups above 60s 
c:onstiIlaasmaipacentageofthetotalcotton 
yam exports and is not showing significantly 
upwardtrend. Thusexportdhankyam has not 
gone up in r8centyears. 

WhieGovemmenfsendeavourhasbeento 
promote export of value added items 
Government does release cotton for exports 
trom timetolimewilha view to stabilise cotton 
prices in the domestice market, ensure 
renuaalivepricestothecoaonogrowersand 
maintain India's presence in the intemational 

. I'JlBI'ket as a stable supplier. . 

Currenllythereis no shortage of yam in hte 
0CUIIry. ThereisaisonolRlle hike iOtheprice 
ofyaminthe~markel 

SHRIMATIMAUNIBHATIACHRYA: Sir, . 
inthettWpartofthe_r;erflalhasbeengillen. 
it issaidthalthereis no shortage of yam in the 
country ancIthere is no undue hike in hte price 
dyam inthedomesticemarkel Now, what is 
clJeandwhatisundueis very much a matter of 
i lIBWpIetaliuiL WhaltheMiniseerl1li!j1toonsider 
tobeumayseemtobelRiuetothehal doom 
sectorassuch.&O,sincewehavecertaindata 
whichshows1hatCMlf1heyaarsthepriceofhank 
yam has gone up by 4Opercentto so percent. 
I would like to have some more specific data 
from the Miniseerregaldnglheyearty riseorlhe 
yeaJiy picture of rise otfal in the price of hank 
yam. PerhapslheMinisl8rwauld also explain if 
1herehasbealantriseinlhepriceofyam. Then 

why is it that the shareoflhe handIoom s8ctor ' 
viz. totallyof cIothproduction, has gone down 
from 1 0.52 percent in 1991-92to9. 75 percent 
inl992-93. . 

( TtansIatIbn) 

SHRI G. VENKATSWAMY: Mr. Speaker, 
Sir,I have already s1ated inlhewrilten reply that 
every year assessment is made regardingthe 
availability of yam and hank yam. We keep a 
watcheveryyearonlhepropersupply and the 
priceofhankyamtohandloomsector. Regan:ing 
theshortageofyam,lwouIdliketosaythatthere 
is no shortage of yam. 

(EIJ9IishJ 

Estimatedproductionofhtevarioustypesof , 
yam during 1992-93 was2153 million kg. 

SHRIMATI MAlINI BHATIACHARAYA: 
What are the prices? . 

SHRIG. VENKATSWAMY:lwilltenyou. 
The esIimaIedCOf1SUl11llionol various types of 
yam was l,900~kg. TheestimaledelCpQlt 
of yam during 1992-93was 120miUion kg. 

There is a surplus of 133 million kg. There 
is no shortage of yam and hank yam. 

[ TtanSIafion) 

Regardingtheprices,atpresenttherateis 
As. 63 and efforts have been madetomaintain 
theralesofhankyamwilhoutantthldllBlionsfor 
the last three years. 

[English) 

SHRIMATI MALINI BHATIACHARYA: 
ObivousIy, theclata are not with the Minister. The 
pri(:esofcottonwentupfromAs.700toAs.1000 
per candy in a period of ten days in February 
1992 afterthecoltonseason that year; thiswas 
because of the decline in production. There isa 
slight rise in production afterthecotton season 
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that year. But before the effeCt of the slight [TnIr1IfIationJ 
22' 

increase could fallon the prices, already a 
decision was takentoexportcotton; andeswe 
know, this has created a great distress to the 
handloomweavers. 

Now, this year also, we are finding that a 
deciSion has been taken by the Government; 
aIready,lthink, 15lakhbalseofcollonha\l8been 
expoltedin1992-93.HastheMinisbyOOlIlSidared 
the effect that this wouIdhave on the handoom 
sector? Have the distress hlitndloom weavers 
given any proposal to the Govemmenttoban 
export of cotton till adequate supply at the fair 
price is ensured to the weavers? Is there a 
proposal to supply hank yam at thelowerrate 
thanthemarketpriceratebytheGovemmenlio 
the handloom weavers? Is the Government 
considering these proposals? 

( TransIabon) 

SHAIG. VENKATSWAMY:Mr.Speaker, 
Sir, aschemetosupplyhankyamtotheweavers 
is being formulatedsothattheweavers face no 
cifficultyinobCailingyam. Tothequeslionofthe 
hon. Member regIlrdingthe export ofcotton,l 
would like to SlDnitthatapproximately 151akh 
balesofcollonha\l8beenexpoltedbecaJsethe 
cotton growers interests are aiso to be kept in 
mind. In addition, the price of hank yam is also 
to be moniloredbecausetheweaversarequite 
poor. Cotton growers must get l'8I1Ul8fative 
price&. oIherwisetheywinotprocluceeollonor 
will reducecotton production. This yearcollon 
production NIs gone up and the growers are 

• beingpaid20to40peroertmoellMtheSl4lPO'l 
price~ At the same time; all efforts are being 
madetokeepthepric:esofcOnonat~18bIe 
ievelaothal"weaversdonatface"'lcllcLly. 
ThoughtheGovemmentisunderpnlSSUreto 
8lCpOftcal.Cln,yaI .. Gowemmentisnat~ 

(Eng1is/4 

SHRIMATI MAL'", BHATTACHARYA: 
ObviouaIy, thecdlonlabbyiastronger1han .. 
haldoam~. 

SHAI TEJSINGHRAO BHONSLE: Mr. 
Speaker, Sir,justnowthehon. Ministerhassaid 
thattheGovenvoenthasaccordedpermission 
toexport 151akh balesof cotton. I would liketo 
submit that the COlton growers in Maharashtra 
are benefited by the export of cotton because 
theygettheaclclllonalmoney, duetoeffortsofthe 
Maharashtracooperativecotton Federation, in 
addition to the support price but whether the 
cotIICIngrowersalovertheCOU1tryalsosiniiarly 
arebenefited by cotton exports undertaken on 
commercial basis? 

[English) 

MR. SPEAKER: NotaBowed. 

SHRI M.R. KAOAMBU_RJANARTHANAN: 
Mr. Speaker, Sir, the Minister has accepted in 
his answer that there is hike in prices. The 
question isaboutthedomesticehikein prices of 
thehankyam. The Govemmentplannedtolevy 
atcess ontheexport of cotton and cotton yam 
rdtomakeuseofthalf\n:tcoleded1odslrlUe 
yam to the handloom weavers at stable 
reasonable prices. H itia a fact, then according 
totheGovemrnentplan, whatwlbeperoel dIIIge 
ofbenefit? . 

The price factor wiD reach the handIoom 
weavers because the Govemment plans to 
coIectcess on the exportofcotlon and cotton 
yam. Previously you have allowed import of 
colIonatOOlIC e ssiorlairalelastyaartUithasnot 
~hIn:ioomwaMllS.TherefoIe,lwWd 
like to know whether this plan will help the 
haldoomweaversrdifaobyWhatperoelllage 
"pricelactorwilbelower1han1hedomaBlice 
market price. 

(T,. s'afan) 

SHA'G. VENKATSWAMY: Mr. Speaker, 
Sir, the Government is already thinking of 
c:oIIec:Iingacaestohelpthehandloomweavers 
and I will furnish the full details to the han. 
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Member in this regard. 

[English] 

SHRI MUMT AZANSARI: Mr. Speaker, Sir, 
it has been stated by the hon. Ministerthatthere 

. is no paucity or scarcity or shortage of yam and 
the hank yam in the market, but in the real life we 
are facing a lot of crises. 

In this respect, I would like to know one 
pointed question from the hon. Minister. As SO 
percent of the hank yam wasreserved, i.e. once 
the yam is produced by the mill ownerstheywill 
be producing at least 5Opercentofthehankyam. 
But since 1985 this direction or this regulation 
was never observed by the mill owners. That is 
why I would like to know from the hon. Ministe 
whether you propose or contemplate to have 
somesortof legisIationenactedbythe Pariameht 
in order to introduce or in order to effect that 
regulation ot 50 percentof hank yam production 
by all the mill owners. 

[T ranslationj 

SHRIG. VENKATSWAMY:Mr.Speaker, 
Sir,earlierSOpercentlimitonthemiliownerwas 
in force. However, the mill owners later on went 
ot the Supreme Court and a judgement was 
delivered by the Supreme Court in this regard. 
Inspite of that Govemment tried to enforce SO 
percent limit of hank yam in case of several 
mills. Despite the issue being subjudice in the 
Supreme Court, this limit was enforced. Now, 
thatthe SuprerneCourt's judgementhascorne, 
the Govemmentwilltryto fully implement what 
thehon. Memberwants. 

[ Translation) 

Smacl(andHeroin 

'1005. SHRI MOHAMMAD ALI ASHRAF 
FATMI: WtlltheMinisterofFINANCEbepleasecl 
to state: 

(a) whether smack and heroin are being 

. produced on a large scale in the country at 
present, 

(b) whether this is due to huge differecne in 
thsaiepriceofopiumfortheGovemmentandfor 
the private parties; 

(c) whether rules regarding fixation of area 
for opium cultivation are being violated; and 

(d) if so, the reaction of the Government 
thereto? 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARAMURTHY):(a)to(d). 
A statement is laid on the Table of the House. 

STATEMENT 

Available intelligence and seizure reports 
do not indicate any large scale production of 
smack and heroin in the country. However, there 
have been some stray cases of manulacture of 
smack and heroin in the country butthequantity 
of smack and herOin found in these cases was 
very inSignificant and of inferior quality. 

Illegal sale 01 opium to private parties being 
a cladestine activity, the price at which opium is 
sold in such cases cannot be known precisely 
but it is generally higher than the procurement 
price fixed by the Govemment 

Production of licit opium in Inme is rgualted 
under strict licensing control and supervision by 
the Central Government. No major cases of 
violation of rules regarding fixation of area for 
opium cultivation have come to notice. However. 
some cases of excess cultivation over and 
above the licensed area have been detected. 
Different drug lawenforcernent agencies keep 
strict vigil over poppy cultivation and stringent 
penal measure are taken uncler the Narcotic 
Drugs and Psychotropic Substances Act and 
the rules made thereuncler for any violation. 
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CIosecoordinalionismainlainedamongvarious AbouItIequestionraisedbyttJehortMermer 
enforcement agencies. The Govemment has regardinglheexisting laws, both the cultivation 
recently enhanced the procurtment price of andlheprocU:tionofopiunarestrictlyco Ibaled 
opiumpaidtothecUtivators. Thep!8ll8l'lliYen:J bytheGowemment. About the m.mberofcases 
intelligence arrangements in and around the legistaadagainsfthepersonswhohalleviolalad, 
poppy growing areas have been further I have a list of cases. I wiD place it on the Tab1e. 
str8.1Q1hened. Otherwise, I can give ittothe hon. Member.' 

~ 

[TtanSIaIlOn) •. 1. SPEAKER: YoucangiYethenurllber. 

SHRIMOHAMMAOALIASHRAFFATMI: 
Mr. Speaker, Sir, all over the world efforts are 
under way to check ever increasing drug 
trafficking. However. in India poppy cultivation 
is ljejng undertaken on largescale intwo ways 
by the Govemrnent itself and caJendestineIy by 
the private indi ... iduals. In the reply. the 
Govemment.has !lOt stated the numberof suc:h 
cases registered by the officials dealing with 
natcotics and by the Police. Generally, it is 
being seen that the licence given toany private 
individual for growing poppy on one acre of land 
is misusedtogrowpoppy on3to4acresof land. 
This extra cultivation is then sold privately at 
high price. Thissurpl~production is deverted 
to produce harmful deai:Iy drugs. I would liketo 

• know the.number of cases of illegal cultivation 
ofpoppyregisteredbytheGovemmentandthe 
number of persons convicted in this regard? I 

· would like to know whetherthe Govemment is 
going to consider any proposal to take poppy 
cultivation in its own hands, instead of issuing 
licenses to private persons for poppy cultivation 
so that no exira production takes place in the 
country lor producing deadly drugs? Is the 
Govemmentthinking in this regard? 

· [Engfsh) 

SHRIM.V. CHARASHEKHARAMURTHY: 
Indaisthelargastproducerofopiumgum inthe 
world which meets the medicinal requirrnents 
n:Jamapilyoftheproductionrangingbetween 
500 to 700 tonnes isbeing exported for this 
purpose. Out of it, 200 tonnes is used in the 
oountrylorlhe manufacture 01 alkaloids in ~ 
Govemment opium-alkaloid undertakings 
siluaIIdinGhaqu.-ldNeemach. 

SHRI M.V. CHANORASHEKHARA 
MURTHY: It is more than 27 incaseofseizulas 
and also even forthecultivators we have very 
strict and stringent law, if they violate. The 
cuItivatorisalowedtohavepoppy~in 

a maximum of 10 arres. that is one-tenth of a 
hectare. Excess cultivation up to one are is 
aIowedforeachcullivator.lftheoftencereiales 
tocultivationthathavealsobeenputonparwilh 
drug tralfickingoffences inviting minimum 10 
yearsrigorousimplisolll118lltandafineofalakh 
of~. WehaYedeteclledsewraicasesand 
we have aIsotaken action underthe NOPS Act. 

MR. SPEAKER:"'r. Minister, the question 
is whether You are going to allow the private 
peopIetocullivateandcontrolit insuchafastlion 
that it is not illegally done. 

[ Translation] 

SHRI MOHO. ALI ASHRAF FATMI: My 
submission is that opium cultivation should be 
done by itself the GoYemment. It would make it 
easy to control the illegal practices: 

MR. SPEAKER: Perhapsthehon. Member 
hadsaidthattheGovemmentproposestohn:J . 
over it to a private party. 

SHRI MOHO. ALI ASHRAF FATMI: NO,I 
had asked as to htewhethertheGovemment 
proposes to do opium cultivation itself ratehr 
than giving it to sorneprivate party. 

[EngItsh) 

MR. SPEAKER: Now. tisquestioniswhllla 
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you are going to stop the private people and do (TtallIIIIIfDJ) 
ItlhroughtheGoYemment 

SHRI M.V. CHANORASHEKHARA· 
MURTHY: Cultivation is normally done by the 
farmers. We have recognised three districts 
which produce it. It is strictly controlled by the 
GcNernmar4. 

MR. SPEAKER: Now, he is asking whether 
. you are going to stop the private people from 

cultivating it and do itlhroughthe Govemmenl 

SHRI M.V. CHANORASHEKHARA 
MlJRTHY:Hpraeanl.lhereisnosuchproposal. 

(TlBlasIIbJj 

SHRI MOHO. ALI ASHRAF FATMI: Mr. 
Speaker, Sir, UNO has made a proposaIforthe 
entirewor1d.1t has proposed to prcMde some 
financial aid with a motive to give an incentive 
to the farmers engaged in opium cultivation in 
any part ofIhe World, so that their income 
., M;I1I as as ahd they mayengage themselves in 
;uJtivation of otherlhings, besidesopUn. Has 
:he CentralGovenvnentcontacted UNO inthis 
regard? Is India likely to gel any aid from UNO 
ornot? 

(EngI1ishJ 

THE MINISTER OF FINANCE (SHRI 
MANMOHANSINGH): Mr. Speaker,Sir,atthe· 
i ~i IIIIoil8lleYelhntasbaenlolofdaa asion 
but very little action. As far as ihe present 
situation in our country is concerned, Our 
calclllalionsshowlhatononetenlhcf.,hecIar8, . 
that is allowed toeach fanner, the net profit is 
about Rs.5000. Therefore, there isadisparily. 
The cultivation of. opium has to bring to the 
farmersconcemed much higherrateOt return 
than is the case. There is this problem. And 
whether this can be met by persuading the 
farmens nottogrwoandtogivelhemeut.idy,1 
donolknow~W8hawt""""togive 
in this regard. 

SHRI MOHO. All ASHRAF FATMI: Mr. 
Speaker, Sir, I had also asked whether the 
GcMmrneicoflnciahas reviwedlhesilualionin 
thisragardandwhetherlndia is likely to gel any 
financial aid from UNO or not. 

SHRI MANMOHAN SINGH: Well, our 
reguIaIions hasmetwilh general approval. What 
we are trying to do is by way of control of 
procb:tionand.illicitdistributionof narcotics; on 
thewholethe wortd community has expressed 
appreciation. As of now, theeeis no expectation 
that we can ~t large amount of money from 
intemational agencies to compensate the 
tanners. to persuade them nottogrowlhiscrop. 

[T tanSIaIlOnJ 

DR. LAXMINARAYAN PANOEYA: Mr. 
Speaker, Sir,there are about 70,000 opium 
cultivators in my constituency and 'opium is 
produced on a large scale there. Therefore, I 
wouIdliketoaskthehon.Ministerlhatkeeping 
in view the big <ifference bet.ween the market 
price of opium or the higher price in the black 
matkelandthe price paid tothe farmers by the 
GcMJrrmert. whetherther8wssMyproposalto 
increase the remunerative prices. SeconcIy ,I 
would like to SlOnitthat an AIkaIide factory is 
thelein Neenu::h8188 in myoonstiluencywhile 
anoIherisinGhazipurwhichprocb:escodeire 
tromopU'n. DoesIheGoYemmentproposeto 
aet up a new plant with a view to increase its 
production so that fanners are encoragec:t 
toproclaontandlhaymay aIsogatgoodprice 
of their Produce and the maximumprocluce is 
and the Government may not find Itself in a 
cIIIialIpoeiIionutothelargeraca.mulation 
at .. procb:le. 

(EtvfIhI 

SHRI MANMOHAN SINGH: We have no 
pqIUIII.ICII .... ~IDr~ 
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this crop. Even in respect of this prasentaraa of advances were purpQlI!8 specific.lirikedwith 
undercultivaitonwe are not able to 8l$in it locationofactivity,corisPondedtotheneedof 
becausetheimamalionalpricesaremal'llower specific programmes etc. With a view to 
and the demand for this opium is faRing. rationalise the lending rate structure. with effect 
Thereforeat1hisstage. wecannotaftord'>raise fromlheaboiledate.lheinterest rates are being 
the P,riCeS. linked exclusively to the size of the loan. 

Representations have been received by 
DR. LAXMINARA YANPANDEYA:Areyou GovemmentasweiasbyReserveBankoflndia 

nninntoestablishanolherAlkaloidf-..... -? ,,_....... __.. 7 ' (RBI) for concesstional rates of interest for 

SHRIMANMOHANSINGH:No. specific activities including those relating to 
advances for fair price shops. However. the 

MR.SPEAKER:llis~1rWsIIy structure of lending rates is determined by RBI 
Ministerto reply. takingioto account a number of factors I<ethe 

growth rate of the economy. the rate ofinftation. 
the pace of monetary expansion. the cost of 
raising rasourcesby banks and the profitability 
of banks, and the basic concept of linking the 
interest rates to the quantum of loans has not 

'1008. SHRI MOHAN RAWAlE: WIIthe beenc:tv.1gBd. 
Ministerof FINANCE bepleasedtostate: 

(a)wheIher1heGcwermwllhaveft:re aseel 
the rate of interest payable by the consumer 
cooperative on the loans from the cooperative 
banks; 

(b) if so. the details thereof; 

(c) the reasons therefor; 

(d) whetherthe Govemmenthave reoeived 
representations in this regard; 

(e) if So. the details thereof; and 

(f) the reation of the Govemmentthereto? 

[ Translation) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINSTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED}: (a) to (f). A statement is laid on the 
Table of the House. 

STATEMENT 

Priorto22nd September. 1990. theratesfo 
interest chargedbybanksontheirvarioustypes 

Thedala reporting system does not indicate 
the quantum of banks loans extended to 
consumercooperative exclusively. However. 
lheadvancesgrantedtoc:onsLmercooperative 
stores form a part of retail trade advances of 
oommerciaIbanks which are treated aspiionty 
sectoradvances. The retaitradeadvances of aD 
scheduled commercialoanks for the last two 
years are as under:-

Year Numberol Amot.nt 
Aa:ounts outstancJng 

MaIch.1990 46.411akhs Rs.2490crore 

MaIch.1991 47.7SIakhs Rs.2665crore 

SHRIMOHANRAWALE: Mr. Speaker. Sir. 
lhetradersand lhepeople. who indulge in black 
martcelingandnotpaytax.ha'Jetheirownmethod 
of doing their business. However cooperative 
Soceities do obey the rules and also pay tax. 
Then why the Government has increased the 
rate of interestfrom 12% to 1SOk? • 

DR.AB~RAHMED:Mr.Speaker.Sir.itis 
notthat rate of interest has been increasedfrom 
12%10 18%. Earlier. theraleofinterestdepelldad 
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onthepupoEieforwhUlloanwas1llken,tunow,. of amounls involved wiD be known after . 
differentslabshavebean increased. ThelWltgf '18gOtiaIiMs. 
interestupto Rs. 25,OOOhasbeenlxedat 12%. 
fromRs.25,~to2Iakhsat16.5%end2_ Flnanclal.&.pportbyWortdBanll 
onwards at 17"k. .;. 

·~{106.SHFUV.SREENIVASAPAASAD: 
SHRI G. DEVARAYA NAIK: 

. WRllTENANSWERSTOOUESTION: Will the Ministerof FINANCtDepieasedto 

SectoralLoansfram WortdBank 

(English1 

*1004. DF\.D.YENKATESWARA RAO: 
SHRI BOUABULLI AAMAIAH: 

, WllltheMinisterofFiNANccpepleiilsedto. 
stale: 

, 
(a) whether the Union Government have 

decided to seek new sectoral loans from the 
WoridBank; 

(b) if so, the details thereof; 

(c) whetheranyproposaJ in this regard had 
beenforwardedtotheWortdBank. 

(d) if so~ the reaction of the World Bank 
thereto; and 

(e) thetimebywhichthesectorallonas are 
likely to be received? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANCEANO MINISTER OF 
STATE IN THE MINSTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABAAR 
AHMED): (a)to(e).lnordertomeetthefinance 
taP in our balance of payments, exceptional 
financing will be ~uired from multilateral 
institutions like World Bank, IMF and AOBas 
aIsobilaleraldonols.lnthiscontext.dilaBlions 
are being held wiIh Ihe Wortd Bank kirtwo or 
threeaectoralloan8inthe_oftradeand 
investrnenlactivities, financiaI __ .... the 
hydIocaIbonsecklr. TheJime.fJa •• anddatall 

state: 

(a) whetherthe Wortd BankhasstoPPect its' . 
financiaJ support to some ongoing projetIs; 

(b) if so, the details thereof; 

"-
(c) whether these projects have been 

adversely affectedandcometoa hall; 

(d) ifso, thedetailsandreasonsthenllor;_ 

(e) the remedial measures taken by the 
Gc:MImment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABAAR 
AHMED): (a) to (e). The Loan arrangement's 
agreed with lending institutions like the Wortd 
Bankinvariably~thatlackofCOl._iC8 

with agreed financial or other covenants can 
IaadlotheCOllC8llalionorsuspalSibndSl4JPOlt 
forproiect components. Pursuant to this, the 
WorIdBankhavecanceledoneprojecf. viz., the 
U.P. PowerProjectonAugust28, 1992because 
d~withcertainagreedfinancial 

covenants. All amount of $302.95 rniJIion was 
cancelled on this project. project-specific 
coWnanIshavealso resulledin the temporary 
suspension of assistance on the following 
proieds: 

1. Kamataka Power I Project 

2. Kamataka Power II Project ... 
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The Government of India have also 
voluntarily clisengaged from the SardarSarovar 
DamandPowerProjectandtheWorIdBankwas 
arequestedtocancelthe undrawn baIaOceof US 
$165.54 million ,,!~derthe project. 

The issue relating to project suspensions 
are being followed up with the concemed state 
project authorities to obtain early compliance 
with the agreed covenants. Greateremphasisis 
beinggiventoprojectformulationandmonitoring 
to minimise such problems in future. 

Import of Cloves, Cassia and Cinnamon 

1001'. SHRIMATI SUSEELA GOPALAN: 
Will the MinisterofCOMMERCE be pleased to 
state: 

(a) whetherthe Govemment have received 
any memorandum from the spices growers to 
stop issue of advance licences for import of 
cloves. cassia and cinnamon; 

(b) if som the steps being taken by the 
Government in this regard; 

(c) whether it has come to the notice of the 
Govemmentthat under the pretext of re-export. 
huge quantities fothese items are imported and 
sold locally resulting in the fall of prices of 
indigenous produce; 

(d) if so, the number of importers of these 
items who have become defaulters; and 

(e ) the action being taken by the Govemment 
in the matter? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a) and (b). Yes Sir. 
But the grant of Advance Licences forthe import 
of Cloves, Cassia and Cinnamon for export 
production cannot be refused under the Export 
& Import Policy. 1992-97. In orderto prevent any 
misuse. it is being ensured that such importers 
or their supporting manufacturs have requisite 

manufacturing facility andthatthewastagesare 
properly accounted for and destroyed to the 
satisfaction of spices Board. 

(c) No Sir. 

(d) and (e). Does notarise. 

Stock Exchange 

*1009. SHRI V. SOBHANADREESWARA 
RAO VADDE: WilltheMinisterof FINANCE be 
pleased to state: 

(a) the number of stock exchange operating 
at present in various States; 

(b) whetherthere are some stock exchange 
which have been given perrnissionforoperation 
but have not yet started functioning; 

(c) if so, the details thereof; 

(d) whether in the absence of recognised 
stock exchanges in severaJ cities un-authorised 
stock trading takes place; and 

(e) if so. the action being taken by the 
Govemmentto ensure that aU recognised and 
approved stock exchange remain operative for 
investors weHare? 

THE MINISTER OF STATE .IN THE 
MINISTRYOFFINACNEAND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) At present 21 recognised Stock 
Exchange are operating in the country. 

(b) and (c). The Meerut Stock Exchange. 
Meerutandthe National Stock Exchange India, 
Bombay which were granted recognition in 
November 1991 and in april 1993 respectively 
are yet to cornmence operations. 

(d) Trading in sharesandothersecurities are 
reported to be taking place also in several 
places. where there are no recognised Stock 
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ElCChanges.lfsuchlnldngistakilgplacettlrclugl 
unauthorised Stock Exchanges, it would be an 
offence under the provisions of Securities 
Contracts (Regulations) Act, 1956.lnorderto 
safeguardtheinterestoftheimlestingpublc, the 
Securities and Exchange Board of India has 
issued a Press release in November, 1992 and 
aIsosentalettertoChiefSecnltariesoftheSlate 
Governments and Union Territories regarding 
prohiJition of transaction in securities through 
organisations other than recognised Stock 
Exchanges. 

(e) The matter relating to registration of a 
company in respect of Meerut Stock Exchange 
is at present sub-judice. The National Stock 
Exchange of India is expected to commence 
operations in a phased manner. The money 
marketsegmentof1hisExchangeisexpededm 
commenceoperatiollScUingtheyear 1993-94 
~thecapitalmarketsegrnentisexpectedto 

commenceoperationsshOl1lythereafter. 

National ProjectforSi. Production 

·1010. SHRI R. DHANUSHKODI 
ATHITHAN: WII the MinisterofTEXTILES be 
pleasedtostale: 

(a) the names of the schemes being 
implemented under National project for Silk 
Productionandtheplaceswhere1heseschems 
are being implemented at present; 

(b) the amount incurred thereon ~ 'the 
benefits achieved during the last three years; 
am 

(c) the details of schemes for plantation of 
mulberry trees? 

THE MINISTER OF STATE IN THE 
MINISTRYOFTEXTILES(SHRIG. VENKAT 
SW AMY): (a) Underthe National Sericulture 
Project(NSP)lhefclowingsc:herne(coljipOllei tis 
are beign implemented in five traditional 
sericultureStates(Kamataka, AnctwaPradesh, 
Tamil Nadu, West Bengal and Jammu & 

Kashmir) and 12 non-traditional States (Bihar, 
Assam, Kerala, Rajasthan, Orissa, Gujarat, 
MaharastGa,MacIlyaPtadesh,UttarPtadesh, 
Punjab, Haryana and Himachal Pradesh:-

1. Research and 0eveI0pment 

2. 

3. Mulberry PIa(ttations 

4. Cocoon Markets 

5. . Silk Exchange 

6. Technical Assistance 

7. JointVentut:eParticipation 

& Socio Economic Survey 

9. Working Capital Assistance 
to Reelers 

10. AssistancetoNGOslWomenG~ 

11. Basic Seed Farms 

12. Chawkie RearingCenttes 

13. Technical Service Centres 

14. Drying Chambers 

15. Silk Testing House 

16. T raining Centres 

17. ChuIas 

1& Beneficiary Assessment 

19. Credit 

(b) An expenditure of Rs. 99.7Scrores has 
been incurred by the Central Silk Board on 
implementation of NSP during the period from 
1989-90tol992-93.lnaddition,theStrdional 
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sericulture States have incurred a total Secondary Level Hospitals in Kamat8ka with 
expendiIuIaofRs. 59. 19crores....,Oec. '92 on 8xtemaIassistancehasbeen under process in 
implementatiOn of their components of NSP. the Government of India and, afterobtaining 
Besides the flow of benefits from Research, necessary mandatory clearances, has been 
ExtensionandlNhastructlnlfqlpC)ltextended p0sedt01heGermanUhoriliesforOOilSidelalioi. 
OOderhproiect.anareaof 1 ,70,081 acreshas of providing extemal assistance for the same. 
beenbroughtundermulbenycuItiVationupto TheI8SpOliS8SoflheGermand1oriliesarenot 
Oeoember 1992. °Thetotalcreditllowunderlhe yet known. Details regardingsizeoflheproject, 
project Lipto December, 1992 has been As. quantumandtimingsofassistancewilJonIybe 
7B.04crores. known alterlheprojectisfinalised. 

(c) The Central Silk Board is presently 
implementing the folowing two schemes for 
pIantationofmulberry:-

1. Supply of MuI>erry cuttings to State 
GoIIernmenIsonSlIbsicisedrates. (50:50basis) 

2. SippyofMul)enysapingstofarmers 
on subsidised rates under kissan Nursery 
P~.(50:50basis) 

~ofHospltals 

'10". SHAle.p. MUOALAGIRIYAPPA: 
WlIheMinisterof AANCEbeplaaSedtOsIaIe: 

(a) whether the Union Government have 
received a proposal from the Government of 
Kamataka to upgrade and improve the 
Secondarylevel hospitals in the State with the 
assisIance oflhe WC?"d Bank; 

(b) if so, the details thereof; 

(c) whether the above proposal has been 
approvedbytheUnionGovemment; and 

(d)ifrQ. Ihereasonslherebeand1hej:II8SER 
position of the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRYOFANANCEANOTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMEO): (a) Yes Sir. 

(b) to (d). A proposal tor upgradation of 

'1012. SHRIS.B, THORAT:WltheMnsEr 
ofTEXTILESbe~tostate: 

(a) whether the Govemmenthave recently 
announced a new deal package forhancloom 
weavers in theCCUllry; 

(b) if so, thedetailstheraol; 

(c) the allocations likelyotbe made for the 
current year andthe E"91th Pa\period; 

(d)thenumberofhandlopmweavers~ 

tabeCXMledunder1heschemedJring1heabowe 
period, Sta.~; and . 

(e) the monitoring arrangement made to 
ensurethatthe·weakesI handIoomweaversin 
ruralandsemi-urbanareasarebell8filedunder 
thescheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI G. VENKAT 
SWAMY): (a) Yes, Sir. 

(b) Govenvnenthaw recendy 8I1flOU1C8da 
Health Package Scheme to provide medical 
assistance for weaving related diseases and 
health problems of handIoom weavers and a 
Scheme for providing relief to the handIoom 
weaverswhohavelostlheirincomeget II8I'aIi IQ 
asseIs Ike looms, workshedsandrawnaaterials 
cbingtherecentcornrru18lriols.lnconsUlalion 
with and with the concurrnce of the Rural 
Development. new schemes for provision of 
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looms to loomless handloom weavers and 
. provision of worksheds houses to houseless 

handloomweavers have been drawn up. This 
package will also include training programme 
for upgradation afthe skills in weaving, dyeing 
and in designing andof setting up of common 
facilities centres in areas of weavers 
concentration. 

(c) The allocation for Plan schemes of the 
handloom sector for the current year is Rs.50 
crores while hte outlay a1locatedforthe 8th Plan 
period is Rs.300crores. 

(d) The number will ciepend on State-wise 
identification under each schemeJbeneficiary 
category. 

(e) The benefit of schemes drawn up in 
consuItationwilh MilistrytorRuraJ Development 
will fIowtothepeopleo below the poverty line and 
as per eligibility under different schemes like, 
JawaharRozgarYojr.a(JRy),lrdraAwasYo;m 
(lAY). Integrated Rural Development 
programrne (IRDP) and Training of Rural Youth 

1990-91 

KeraJa 307.521 . 

TamiiNadu 13.645 

Kamataka 6,665 

Tripura 1,066 

Assam 110 

Meghalaya 40 

Mizoram, Manipur & 
Arunachal Pradesh 24 

Goa and Maharashtra 91 

Andaman & Nicobar Islands 453 

Total 329.615 

for Self-employment (TRYSEM). There will be 
regular monitoring at· the level of Central 
Govemment and State Govemment to ensure 
thatbenetits tlowto the eligible weavers. 

[T lCIIJSIationj 

Production of Rubber 

"1013. DR. GANGWAR: Will the Minister of 
COMMERCE be pleased to state: 

(a) the quantity of rubber produced during 
each of the last three years, Slate-wise; 

(b) the quantity of rubber likely to be produced 
during the current year. State-wise; and 

(c) the steps proposedtobetaken to increase 
the production of rubber? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) The quantity of 
rubber produced during each of the lasl three 
years. State-wise are as under:-

1991-92 1992-93 

343.109 369.200 

13,975 15.200 

7200 7.600 

1.600 2.060 

148 100 

45 :0 

~ ~ 

'94 105 

4B5 550 

366.745 395.000 
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(b) ThequantityofniJberlikelytobeprodJced 
duringthecunenlyear,S1ate-wise8l8asunder:-

(TONNES) 

Kerala 411,670 

TamilNadu 16,ax> 

Kamataka 8,000 

Tripu~a 2,500 

Assam 215· 

Meghalaya $ 

Mizoram, Mar.ipur & 
Arunachal Pradesh .. S) 

GaoandMaharashtra 110 

Andarnan& Nicobar 
Islands Em 

Total 440,000 

(c) During the Eighth Five Year Plan period, 
it is proposed to t.ndertake he following steps to 
increase rubberproduction:-

(i) To replant old and uneconmic rubber in 
about42,OOOhectaresandtonewplantinSO,OOO 
hectares with high yielding planting rnaterials on 
scientific lines. 

Orissa tribal deveJopment 

Tamil Nadu Women's development 

A.P. Tribal development 

(ii) Productivity enhancement in 60,000 
hectares fo small holding through adoption of 
improved agro-management and exploitation 
practices. 

[English) 

International Fund for AgricuHural 
I)eveIopment 

·1014. SHRI BAlRAJ PASSI: Will the 
Minister of FINANCE be pleased to state: 

(a) the names of the projects being financed 
by the International Fund for Agricultural 
Development; 

(b) the details of the financial assistance 
receivedsofareach oftheseprojectsduringthe 
last three ye8lS; and 

(c)thepresentstageofeachoftheseprojeds? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) There are three projects under 
implementation with assistance from the 
Intemational Fund for Agricultural Development. 
These are the Orissa tribaldevelopmentprojecl. 
the Tamil Nadu Women's development prOJect 
and the Andhra Pradesh Tribal development 
project. 

(b) Disbursements under these projects in 
the last three years is as follows:-

($mil//on) 

00-91 91-92 92-93 

0.73 0.29 0.41 

024 0.74 1.46 

12 1.47 
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(c) TheprasentstatusoftheprojectsasofMan:h 31, 1993 is .. follows: 

Project sp.ng Clcaag LDwt CUrUaIive 
dille dille wntJIIt· ~ 

($miIIion) 

Orissa trbII 4.2.88 31.3.96 122 2.35 

TNWomen's :Il5.89 31.12.97 17.0 32 

APTribaI 15.5.91 31.3.99 2>.0 2.fIT 

(T I2W1SIIafDIJ 

GoIdA.I • .,. 

·1015. PROF. RASASINGHRAWAT:WII 
theMinislerofRNANCEbepleased~stale: 

(a) the total gold raservePOSSII. a dbylhe 
Aesenlea.1kdlldaatpesert ........... 
valuelherect, 

(b) whether the gold mortgaged in foreign 
counIriesinthepaslhasbeenbrought~ 

(c) if so, thedetai!Sthereof; 

(d) the quantity of gold depositad with the 
Governm8rtaftar.toplingl1enewiq)ortpolcy 
and the policy of economic IiberaIisaIion and 
aIsoltvotqtbonds; 

(e)whelheranysuccesshasbeenachieved 
in checking smuggling of gold; and 

(I) ifso, the details thereof'? 

THE MINISTER OF STATE IN THE 
MlNISTAYOFRNANCEANO MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Thetotalgoldreserwspcss easad 
byI1eReseMta.1koflndia(RBI)atpesertara 
354256tonnesnl1evalueofthesameason 
3OIhApti. 1993 was As. 10,960.19aores. 

(b)n(c).ln~ 1991, RBI hadtrallsferred 
part(46.699tonnes) of its gold holding to Bank 
dEngiandIoraiseloanhnagainltfrorrlBank 
of England and Bank of Japan. The loan was 
;-awn in July 1991 and July. repaid by 1 st 
NcMInmer 1991. On J1IP8YI1*1loflhe loan the 
enliregoldarnounlingto46.699metrictonnes 
became t.NnCWI1bered. This gold, forminga 
partoflheassetsdthe Banking Departrnenl of 
the RBI. is kept abroad and a part of it is being 
depIoyedininlera&teamingshofttenndaposits. 

. The Goyemment had also leased some gold 
(out of Contiscated gold) to the State Bank of 
India (SBI), apart of which was utilised by SSI 
forasinUlaneousSale-repun::hastransaclion 
will UnionBankdSwilzellalICl. Onrepoo:hase 
of the above gold, the same was sold by 
GovemmentoflndiatoRBI. 

(d) The quantity of gold deposited with the 
Government under the Gold Bonds Scheme 
1993amountedto9.94tonnes as on 71hMay. 
1993. Newin1:lOrtpolcyorthepolcyof8COl1OllW: 
braIisaIionhavenodiradeftactonlhequrily 
ofgolddepositedwithlheGovemment. 

(e) and (f). The quantity of smuggled gold 
aeizedafterlheinlrocldonoflheiq)ortscheme 
whencomparec:l with Ih4tseiZures of previous 
financial yealS as indicated below. shows a 
ctecIining trend. This is an indication that 
smugglingofgoldinlothec:ountryisalsoonthe 
dectine: 
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(English] 

Credit 10 Expod~lmportBank 

·1016. SHRI ANAND RATNA MAURYA: 
WiH the Minister of FINANCE be pleased to 
stale: 

(a)whelhertheGcM!mnentt>aveminimised 
stoppedthecndsbeingprovidedmExportand 
Import Bank of tncIa; 

(b) ifso. the datailsthel80f anetthe reasons 
Ihetefor; and 

(c)theallemalNeamu IgIII'Il8r'IIsmadeforthe 

Year <~ GowNrmsntShale SIR 

199H12 
(,.Dec..92) 

4.6 1.9 

borrowers of the above bank? 

THE MINISTER OF STATE IN· THE 
MINISTRYOF ANANCE AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). Govemmentassistanceto 
Exim Bank is solely through share capital 
support. In additiori. Exim Bank has in recent 
yearsbeenprovidedCOlIC e & s· Oi18Iloansundei 
theSLR markstbonowingsalocalionsas wei 
as the National Industrial Credit (Long Term 
Operations) FIRi of the Reserve Bank of India 
(RBI). Thearnoools raleasedcbingeachofthe 
lastfouryears have been as follows: 

(Rs.Crote) 

NlC(tTO) 
cspiIBIaf1POIf BIIocaIiotIS . AIds· 

1989-90 13.3) 5B.OO 

1990-91 23.00 64.(1) 

1991-92 39.40 70.00 

1992..Q3 39.43 70.00 

Government. theretoI'e. has continued to 
provide assistance to Exim Bank with the 
exception of HIC (L TO) Fwds which were 
diaconIinu8din 1982-93. 

The HIC (LTO) Fwds went approprialec:I 
from RBI'. profits and the reasons for 
diIIconInIancewasIheCenlnllacw.nmenr. 
.largerlppRlPrialionofRBI .. pIOIIB.EJdm .... 
is~tofinance"..uceSIIP~ 

~ 
120.00 

132.00 

Nil 

·'017. SHRI DATTATRAYA BANDARU: 
... MinlstarofCOMMERCEbepleasedto 
IIIira: 

(a)whelherthereisanyprogrammeWldef 
conaid8ration of1he GoveIMlent for tea and 
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coffee plantation in non-traditional States to OutIayforCoffeeindustrydu~theBthpian 

provide employment of for export purpose; hasbeenfixedatRs.39.5Croresforundertaking 
various developmental activities including 

(b) ifso, the details thereof; and development of Coffee plantations in non-
traditional areas. 

(c) the funds a1locatedforthis purpose during 
the Eighth Five Year Plan? 

THE MINISTER OF COMMERCE (SHRI 
PAANAB MUKHERJEE): (a) and (b). 
Govemm6i1t have· been encouraging tea 
plantations in on-traditional areas such as 
Arunachal Pradesh, Mizoram, Nagaland, 
Meghataya, t.Aanipur, Orissa, Sikkim, GarhYfal 
and Kumaon hills of U.P.,ldukki and Wynad 
districts of Kerala, Kodagudistrict of Kamataka, 
KodBikanal and Anamalis in Tamil Nadu and 
N.C, hills in Assam. During th~ 8th Plan period, 
atargetof2500hectareshasbeenfixedfortea 
plantations in non-traditinal areas. Tea being a 
highly labour intensive crop, opening up of new 
plantations offer employment opportunities for 
the Iocat people @2.5workersforeveryhectare 
to be brought undertea. At this rate, nearly 6250 
persons are expected to get gainful employment 
in the area of2500 hectarestargetedforBth Plan 
period. 

Due to global surplus of Coffee and 
uneconomicintemational prices. the expansion 
of Coffee to new areas is not being encouraged. 
However, inordertogenerategai1flj~ 
to the T ribals and Weaker Sections inhabiting 
the Non-T raditionaI areas a nominal expansion 
of 1000 hectares per year has been envisaged 
in the 8th ptan period. Measures to increase 
production and productivity byconsolidalingthe 
existing planted area is being undertaken. 
Adoption of intensive cultivation and replanting 
unproductive plantsare part of the consolidation 
strategy adopted for Bth plan period. 

(c) Outlayforthetea industry during the Bth 
plan has been fixed at Rs.44.5crores (including 
internal and extra budgetary resources) for 
undertaking various devetopmentaylCtivities 
incIudingdevelopmentofteaplantationsinnon-
traditional areas. 

Multllateran leading Programme 

·1018.DR.lAXMINARAYANPANDEYA: 
Will the Minister of FINANCE be pleased to 
state; 

(a) if in the graduation formlae of the 
muHilaterallending agencies, India's share of 
soft loans has been corning down in the past few 
years and if India's share of soft loans ha&been 
coming down in the pastft=;lw years. 

(b) whether the lending structure of 
multilateral lending programme has undergone 
a significant change; 

(c) whetherthe bilateral lending programme 
is proposed to be suitably adjusted to mitigate 
the transitional difficuHies and 

(d) the long term structural readjustment 
conceived in this regard. 

THE MINISTER OF STAE IN THE 
MIMSmY.oFANANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) There is no graduation formula in 
multilateral lending agencies which defines the 
share of the loans for individual borrower 
countries. India receives concessional 
assistance from muHilaterallending agencing 
like the Internatiorlal Development Association 
(IDA) and the International FundforAgriculturai 
DeveIopment(IFAD).lncia'sshareofsuchloans 
between 1987-92 has averaged 16.4%otthe 
totalconcessional assistance provided by such 
agencies which is iower.1han Itleliverage of24% 
between 1983-87. 

(b). (c) and (d). TheGovemmentof India has 
undertaken a programme of structural 
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adjustment to reduce macroeconomic 
imbalances in the economy. To this end the 
Government has taken adjustment loans from 
the World Bank. Asian Development Bank 
(ADB) & bilateral donors. These include asocial 
safety net with assistance from the World Bank. 
USAID&Netheriandstohelpmitigatetheeffects 
of adjustment on the more vulnerable sections 
of society. 

Agreement for Manpower Export 

'1019. SHRIMATI BHAVNA CHIKHALLA: 
Will the Minister of LABOUR be pleased to 
state; 

(a) the countries with which India has 
agreementfor exporting manpower: 

(b) whether the agreements have also been 
fTlade as to wages and other facilities to be 
provided to the Indian workers in those countries; 
and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (c). An agreement and a 
Memorandum of Understanding for recruitment 
of workers from India were entered into signed 
between India and (i) the State of Qatar and (ii) 
Hashemrte Kingdom of Jordan on 11.4.85and 
22. 1 0.88 respectively. Theseprovide,inter-alia. 
for recruitment on the basis of the contracts duly 
signed between the emptoyer and theemptoyee 
giving relevant terms and conditions fo 
employment such as wages. duration of 
employment. accommodation. medical 
treatment etc. The agreement with Qatar also 
contains the specimen of the labour Contract. 
The Memorandu of Understanding with Jordan 
generally prOVides, inter-alia. that the 
employment contract shall include working 
conditions together with the obligations andthe 
nghts of the workers according to local labour 
laws/regulations and further that the workers 
shall benefit from the rights and privileges 

accorded to the workers of the host country in 
accordance with the provisions of the labour 
and Social Security laws in the concerned 
country. 

Small Scale Pottery Units 

·1020. SHRI MADAN LAl KHURANA: Will 
the Minister of FI NANCE be pleased to state: 

(a) whether credit facilities are provided by 
the public sector and other banks to small scale 
pottery units in the country; 

(b) if not, the reasons therefor 

(c) whether the Government have recieved 
any memorandum in this regard; 

(d) ifso. the details thereof; and 

(e lthe reaction olthe Govemmentthereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a)lo(e). The Banks provide cl'edit 
facililies to Artisans. village and Cottage Industry 
which also include Small Scale Pottary Units. 
Reserve Bank of India (RBI) have reported that 
they do not have separate data on the credit 
facilities extended by banks to Small Scale 
Pottery Units. Thepositionofadvancesdlsbursed 
by all Scheduled Commercial Banks to Artisans. 
Village and Cottage Industries during the year 
ended as on last Friday of June 1991 was 
Rs.189.47croresinneartythreelakhsaccounts. 

National Bank for Agriculture and Rural 
Development (NABARD) has been providing 
refinance to commercial banks, regional rural 
banks (RRBS) and Co-operative Banks for 
financing various non-farm sector actiVities 
Including Pottery. The refinance assistance 
provided to the banks on an automatic basis for 
Rural Entrepreneurs Artisans In Pottery Units 
was Rs. 1 53 crores in 1991-92. 
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R8I..:INABAAOtalen!pOdedtlatlheyara (b) if so, the reaction of the Government 
notawareof any memoranda on the subject. 1hereIo? 

Cases of Employees ProvkIent Fund In THE MINISTER OF STATE OF THE 
CaIcuIIa MINISTRY OF TEXTILES (SHRIG. VENKAT 

SWAMY): (a) and (b). The Government of 
8536. SHRIINORAJIT GUPTA: Will the Pakistanhavestipu~thattheimportsfrom 

Ministerof LABOUR be pleased to state: India are restrictedtothe items mentioned in a 
list which contains 571 items. Cotton has not 

(a)whetherElf11lloyeesofcertain~ been inCtucied in this list. 
and multi-national organisations have been 
urging the Regional Provident Fund (Translation) 
Commissioner, Calcutta for payment of their 
providentfundacx:urrUatedduesforthepastsix Cases of Motor Accident Claims 
monthsorso; 

(b) wbetherincertaincasestheordersmade 
by various courts of law have been widely 
violated by these multi-national companies 
without any action from the Regional Provident 

. Fund office or otherconcemed authorities; 

(c)thedetailsofrepreserUlionsreceivedby 
the Regional Provident Fund in the past six 
monIhsagainstlhosecompanies; 

(d)whelheranyactionhasnowbeeninilialBd 
by1heRegionai Provident Food, Calcutta; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a' to (e,. The information is being 
collected and will be laid on the Table of the 
House in duecourse. 

BMonlmportofCollonbyPIIId8IM 

8537. MAJ. GEN. (RETO) BHUWAN 
CHANDRA KHANOURI: Wilt the Minister of 
TEXTILESbepteaaedtosaate: 

(a)whelhertheGovernmeriofPakiIIWlhas 
imposed a ban on iq)ort of colton from India; 
cnt 

·8~. SHRI ARJUN SINGH YADAV: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the number of cases of motor accident 
claimsperdngintheHig'lCourtoflJlarPradesh; 
cnt 

(b) ttle action proposed to be taken by the 
GovemrnentfortheSpeedy~ of these 
cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRt JAGDISH TYTLER): (a) and (b). The 
informaIionis beingcollededandwilbe laidon 
the Table of the House; . 

(EngIIish) 

N.T.C." 

8539. SHRI MOHAN RAWAlE: Wilt the 
MinisIer of TEXTILES be pleased to stale: 

(a)wheIha1heGovemrnlntaleinlrocUled 
a Voluntary Retirement Scheme (VRS) in 
variousmlsoftheNalionalT exIiIeCorpolatior.; 

(b) whelhertheGovemrnent have received 
qQ)jI_ .... aperc&'1IageofVRS~ 
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is being exported by some workers union in NTC 
mills in Bombay: 

(c) if so, the reaction of the Goveri1ment 
thereto; and 

., 
(d) the remedial measures·taken in this 

regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTilES (SHRI G. VENKAT 
SWAMY): (a) Yes, Sir. 

(b) to (d). Complaints have been received 
that portion of1tleex-gratia payable to employees 
availing of Voluntary Retirement Scheme, is 
being paid to the representative Trade Union of 
NTC Mills in Bombay. This amount is being 
deducted only on the basis of a fonnalletter of 
authorisation by the workerconcemed. This is 
essentially a matter between the individual 
worker and the representative 'trade Union. 

[English] 

Small industries in Gujafat 

"8540. SHRI N.J. RATHVA: WllltheMinistry 
of FINANCE be pleased to state: 

(a) whethertheGovemmenthavetonrulated 
anyschemetosetupsmal inclJstriestopromote 
self-employment in Gujarat; 

(b) if so, the details thereof and the locations 
of such industries; 

(c) whether the Reserve Bank of India have 
issued orders to the branches of the Public 
sector and othercommettial banksforprovicing 
required funds to these industries; , 

(d) if so, the details thereof, and 

(e) the reaction 01 various banks in this 

regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINACNEANDTHE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). The scheme for providing 
self-employment to the educated unemployed 
youth (SEIUY) is being operated since 1983-84 
with the objectiye to encourage the educated 
unemployed youth to undertake sell-
employment ventures in industry, service and 
business through the provision of package of 
assistance. Under the scheme. educated 
unempIoyedyouthwi1hintheagegroupof 18-35 
years. who are matriculates and above and 
v.tlosefamilyinoomedoesnotexceedRs.10,OOOI 
- per annum are eligible to get bank loan not 
exceeding Rs.35,OOO/- Rs.25.000/- and 
Rs.15,OOO/- for setting up self-employment 
ventures in industries, service and business 
respectively.ITI passed youth arealso ventures 
should relate to business sector. The scheme 
covers Gujarat State excluding Ahmedabad 
City as the cities with more than one million 
population as per 1981 censusare not covered 
under the sCheme. The assistance from 
Govemmentisinthestlapeof an outrigltcapital 
~theexlentd25"1odtheloansanclioned. 

Under this scheme self-employment ventures 
are set up by beneficiaries in all the districts of 
theGujaratState. Dislrictwisecasessanctioned 
fortheyear 1991-92 (latest available) are set out 
intheAnnexure. 

(c) to (e). Ministry of Industry which 
administers the scheme allocates the state! 
t.rionterritorywisetargetsonyeartoyearbasis. 
The States in tum further distribute the targets 
into various districts within the state. Banksare 
tn8instnJctionof Reserve Bank of India(RBI) 
to provide need based funds to the eligible 
beneficiaries whose projects on scrutiny and 
appraisal are found viable and technically 
feasible by them. 
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STATEMENT 

SlNo. Nameofthedistrict No. of cases sanctioned 
loans by banks for 
setting up of self-

employmentventures 

1. Ah~ 42 

2. Mehsena 100 

3. Palanpur 29 

4. Himmatnagar m 

5. Nadiad 141 

6. Goctua 46 

7. Baroda 110 

8. Surat ro 

9. Valsad :J) 

10. Bharuch 20 

11. Rajkot 91 

12. Junagacl1 43 

13. Amreli :E 

14. Bhavnagar 162 

15. Surendranagar 73 

16. Jamnagar 14 

17. Kutch-Bhuj 24 

18. Gandhinagar 17 

Total 1145 
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etstribution of Janata Cloth 

8541. MAJ.GEN. (RETD.) BHUWAN 
CH,ANDRA KHANDUAI: Will the Minister of 
TEXTILES be pleased 10 state: 

(a) whether Janata Cloth is sold throughout 
the countryforthe poor section of the society; 

. (b) if so, thecriteria laid down for dislribtution 
of janata cloth to the States: 

(c)whetherthe supply of janata cloth to Uttar 
Pradesh during the last year has been far less 
than the actual demand; 

(d) ifso, the requirement and actual supply of 
the cloth to Uttar Pradesh dunng the lastthree 
years, year-wise; 

(e) the nt,mberof Janata Cloth outlets/shops 
in the districts of Garhwal region, location-wise; 
em 

(f) the steps being taken by the Govemment 
to make janata Cloth available to the needy 
peop1e and particularly in rural and remote areas 
of Garhwal region? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMY): (a) Yes, Sir. 

(b) Each State producing janata cloth is 
allowed to consume the entire production within 
the State. 

(c) No, sir. 

(d) Does not arise. 

(e) Janata Cloth is sold to the consumers 
through the retail outlets of the following agencies 
in Garhwal region. 

(i) U.P. Consumer Co-operative Federation; 

(ii) Garhwal Mandai Anusuchit Janjhati 
Nigam 

In addition, U.P. State Handloom Corporation 
and U.P.lndustrial Co-operative Association, 
are also engaged in the distribution of janata 
cloth through their show rooms situated in 
Rishikesh and Dehradoon in this region . 

(f) With a view to ensure availability of janata 
cloth to economically weaker sections, 
particularly those liVing in the hill regions of the 
country, production of woollen blankets, Shawls. 
Lohi and tweed has been allowed under this 
scheme. The State Governments have also 
been asked to ensure distributibn of atleast 75% 
of total janata cloth delivered in a State to target 
'groups in the rural areas. 

Role of States in Export Promotion 

8542. SHAI B. DEVARAJAN: Will the 
Minister of COMMERCE be pleased to state: 

(a) the responsibilities and role pf the State 
Govemments in export promotion and the 
existing organisational set up in the various 
States forthe purpose; 

(b) whether the Union Government have 
made any evaluation to know the deficiencies, 
if any, in the export promotion efforts at State 
level; 

(c) ifso. the details thereof; 

(d) whethertheGovemmentproposeto make 
up those deficience to make the role otthe State 
Govemments in export promotion efforts more 
meaningful and purposeful: 

(e) if so, the details thereot: and 

(f) if not. the reasons therefore? 

THE MINISTER OF COMMERCE (SHRI 
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PRANAB MUKHERJEE): (a) Role of S1ate 
Govemll'l$ntS in export promotion is by way of 
providing land and sheds, making available 
inputs like raw material, power, water and • 
exempting exports from State leveltaxes, etc. 

The set up in the States for export wort< 
·generally includes special Export Promotion 
CelorExportPromotionDirectoraleintheS1ate 
Secratariat, advisory bodies comprising 
~ ltaliYesoftradeandsmteGovemmei1ls; 
and State ExpOrt Corporations. 

(b) and (c). The deflCincies in export 
promotioneffortsatStatelevelare~ 
of the infrastructural facilities provided by the 
States especially in the areas of electricity, 

. water, roads, etc. Restrictions on inter-State 
movement of raw materials and the levy non-
refund ofcertian State taxes have also been 
cited as constraints to export. 

(d) and (e). The Central Govemment has 
been inter-acling with the StateGovemrnenton 
the needs for minimising various difficulties. 
pesides the Centre is considering a sc:hemefor 
J)rovicInginc:entivestothe StateGovemrnenls 

~ io build infrastructural facilities for export 
promotioninduslrial parts. 

SeizLnofGold,SllverandCol ........ 1Id 
IIIms 

8543. SHRI MUlLAPAlLY 

quantum and value of gold. siNer and other 
contraband items siezed by the customs 
OepartmenIduringtheyear 1992-93 atCalicut 
Airport in KeraIa is given below: 

S.No. Item 
(kgs.) 

Weight Value 
Rs.(Iakhs) 

1. Gold 75.3 

2. Silver 3.9 

3. 0Iher 
oOllbabald 
goods. 117 

(b) Revenueeamedfromthe CalicutAirport 
bywayofcustomsdutyduringtheyear 1992-93 
is given below: 

Year Rs. (incrores) 

1992-93 41.88 

PresidIng Offtcer of Central Industrial 
Tribunal, Bombay 

8544. SHRISAlFUOOINCHOUOHURY: WI 
the Minister of LABOUR be pleased to state: 

(a)wheIhertleCertralGovemmentlndusbiai 
TrbnII. BorimyisworlcingwithoutaPresiding 
0IIicer8icne1ong; . 

RAMACHANDRAN: Will the Minister of 
FINANCE pleasetostate: 

(a) the quantum andvalueofgold, sherand 
OIherconlrabandilemssiezedbytheCuaaoms 
Oepartmentduringtheyear1992-93atCaicut 

(b)whetherthe GoVemment have received 
... Some represantations trom the Central Trade 

Unions regardingfiling upthe post of Presiding 
0IIicer; arid 

Airport in Keralaand .' 

(b)the~fI\'lmtheCalcUAiport 
bywayofaJStcm&J:UydulingtheyetJl1992-93? 

THE MINISrER OF STATE IN THE 
MINISTRY OF FINACNE (SHRI M. V. 
CHAND~EKHARA MURTHY): <a) The 

(b) whelherthe Govemment have received 
some representations from the CentralT rade 
ragaRfingfilingupthepostofPresidingOfficer: 
81d 

. (c) if so, the reaction of ~ Govemment 
f1enIIo? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF LABOUR (SHRI P.A. plOCBBBedMicaseperately'for1992-93arenot 
SANGMA): (a) to (c). The post of Presiding yet available). . . 
Officer, Central GovemmentlndustriaiTriulal 
cun-LabourCourt(NationaIlndusIriaITribunaI) • 
No.1, Bombay has since been filled up with 
effectfrom 19.4.1993. 

\ DecanailsatlonofltemsinMIca 
Exports. 

8545. SHRI SUKHENDU KHAN: WiD the 
Ministerof COMMERCE be pleased state: 

(a)whethertheGovemmenthavedecidadto 
decanalise the export of Mic8; 

(b) if so, the details thereof and the names of 
such items which have been decanalised; 

(c) the total exports, both in quantity and 
value, of the items decanalised, both beforeand 
after decentralisation during each of the last 
three years; 

(d) whether any increase has been made 
afterdecanalisation in Mica industry in general 
andMicaTradingCorporationinPartic:ular;and 

(e) if so, the details thereof and if not, the 
furtherstepsbeingtakenbytheGovemmentin 
thisregard? . 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). With 
effectfrom22nd~,90,exportofPfOC e 55 ed" 
mica was decanafised while export of mica 
waste (including factory outtings) and sera 
continuestobecanaisedthfot.9lMMTlfMTCO. 

(c) Exportofprocessed mic:a befoIeandafler 
decanalisation during each of the last three 
yearshasbeen as under:-

Year Ouairtity Valle 
" (inMetrictonnes) (in Rs. /aJchs) 

1~ 3394 1987 

199().91 '2582 2003 

1991-92 Z!!I3 1857 

(DGCI&S, CalcuUaand&gufesforSlCPOltot 

Source: DGCI&S, CulcUttaand MfTCO. 

(d) No, Sir. 

(e) The quantum and value of mica exports 
depends on various factors, including the 
intemational market demand for mica, which 
has been declining due to technological 
advances and changes in the former Soviet 
Union. The mica export policy is rtMewectfrom 
timetotime keeping aU relevantfactors in view. 

M.V.Akbar 

8546. SHRI MANORANJAN BHAKTA: WiH 
the Minister of SURFACE TRANSPORT be 
pleasedtostate: 

(a)whelherthevessel'M.V.Akbar'ownecIby 
the Andaman and Nicobar Administration is 
lyingdesinceelongincurringhugeexperdure; 
a-d 

(b) if so, the action contemplated by the 
Govemmentto make the proper utilisation of 
this vessel by the concerne9 authorities? 

THE MINISTER OF STAlE OF THE 
" MINISTRY OF SURFACE TRANSPORT 

(SHRI JAGDISH TYTLER): (a) EIfld (b) The 
vessel M. V. Akbarhasbeen laid up at Port Blair 
sinceApril1992asthevesselhas~iIs 
normal economic life. Govemme;;t has 
sanctioned a scheme relating to extending the 
life of this vessel by another 1 OyearsinJanurary 
1993. Thevessel,after!8P8irsis8lCp8dedtobe 
ready for operation Ily end of 1994. The 
expenditure on the vessel during th! lay up 
period has been kepttoarninimLm byrewcing 
the manning strength etc .• 

RedllyConvnbleRecommel .... 
on MJce Industry. " 

8547. SHRI UODHAB BARMAN:-"YlIlthe 
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Minister of COMMERCE be pleased to state: 

(a) the details of recommendations made by 
the Reddy Committee on Mica industry: 

S 
(b) whether the Government have set up 

some Research and Development Centres in 
Mica industry; 

(c) ifso, the details thereof; 

(d) if not. the reasons therefor: and 

~) the steps being taken by the Government 
in thiS regard? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) A statement is 
attached. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). Mica Trading Corporation of India 
Ltd. (MinCO) had mooted a proposal to set up 
a R&D Centre at an estimated cost of RS.295 
lakhs funding of which was approved by the 
MMTC Ltd .. the holding company of MITCO. 
However, due to deteriorating financial condition 
of MITCO andcontlnulngtosses, further progress 
in the matter could not be made. 

STATEMENT 

Main Recommendations of the Committee • 
on Mica 

1. Merger of MITCO with MMTC: It is 
recommended that MITCO should be merged 
wIth MMTC and should function as a separate 
division of MMTC. responsible for Mica trading. 

2. Canalisation Policy: It is recommended 
that there shoulclbe 1 OOOfocanalisation of export 
of processed Mica through MITCOIMMTC for 
exports to rupee payment areas. The exports of 
Processed Mica ato GCA countries should be 

cfe-canalised. 

3. Export Duty on Mica Scrap: It is 
recomrrlended that the export duty on Mica 
Scrap should be withdrawn. A suitable MP 
should be fixed, so that he export price does not 
reduce (at present the export price pfscrap Ruby 
Mica IS around Rs.S, 7001-PMT and of export of 
Green Mica Scrap is around Rs.4,8OOI-PMT). 

4. LaboUlWeltare Cess: The Committee was 
conVinced that the activities undertaken from 
the revenue collected from the LabourWelfare 
Cess were good and need to be supported. It is 
recommended that the present establishments 
(e.g. Hospitals, Dispensaries, Schools. etc.) for 
the welfare of Mica mine workers and their 
families should be continued. In view of the 
current expenditure on these activities being 
more than the current collections under the 
Cess. it IS recommended thatthe rate of cess 
collection may be increased from 3.5% to 4.5%. 

5. Mica Mining: 

(a I Renewal of Leases: It is recommended 
that theconc;emed State GovemmenlS be asked 
to expeditIously take decisions on renewal of 
leases, Within a specific time frame. It is the view 
of the Committee that considering the decline in 
mica mining activity. first and second renewals 
should be granted automatically to all lessees 
who have suitably 'worked' the mine. 
EnVironmental clearance and clearance for 
mrning in lorest areas be also expeditiously 
granted. 

b) The 'Working Plan' condition for Mica 
Mining Leases. 

It is the considered view of the Committee 
that it is very difficult to estimate mica reserves, 
as Mica depo~its are extramensurate. It is 
accordingly recommended that applicants for 
Mica leased should be exempted from the 
condiiton ot furnishing a five yearworking plan. 

c} IBM should open more technicalceHs in 
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the mica belts for surveying and mapping of 
mica deposits at a reasonable cost. 

(d) Mica mining should be declared as an 
'industry' underthe Industrial Development and 
Regulation Act. 

6: Research and Development: It was the 
unanimous view of the Committee that 
considering the declining international demand 
for sheet mica, three is an imperative need for 
research and development not only in Mica 
mining but also for determining different new 
uses of Mica and Mica products. It is 
recommended that the Government should 
initiate specific projects for mica/mica products. 

7 . Incentive for Export of MicalMica Products: 
it is recommended that the lollowing incentives 
for export be considered: 

(a) Extention of Section 80 HHC to cover 
processed Mica, Febricated Mica and Mica 
Products. 

(b) CGS and REP licences lor export of mICa 
powder!fla~es. mica products like mica paper, 
rmcanite and other downstream products. 

IC) Enhanced CGS 011 export of Silvered 
Mica plates and Fabricated Mica. 

8. Increase in MEP of 5lh,ored Mica Plates 
Processed Mica and Mica Powder/Flakes: It 
was the view of the Committee that there is a 
need to immediately increase the MEP of Mica 
Scrap by around 25°'0. The MEP of other 
processed mica Items be also suitably 
increased. MITCO has accordtngly suitably 
increasedtheMEPonexportofMicascrapand 
for different items of processed Mica (on the 
iterim recommendations of the committee I. It IS 
also recommended that an MEP be fixed for 
export of mica powderlflakes of upto 325 mesh 
of RS.2200/-PMT and of RS.27001-PMT onmtea 
powder more than 325 mesh. It is also 
recommended that MEP be fixed on export of 
Silvered Mica Plates (with an increase of around 

20% over the MEP applicable for different 
categoriesasexistiriguptiIl31stMarch,l988). 
It is recommended that the MEP on different 
mea items should be reviewed by the canalising 
agency/Govemmentpositivelyon asix monthly . 
basis. Suitable upward revision in MEP must be 
made keeping in view the international market 
trend as well as the changes in the eXChange 
rate. 

9. Rationalisation of MITCO Management: It 
is recommended that an immediate exercise be 
undertaken to curtail excessive overhead 
expenditure in MITCO in all the different areas 
like Staffing, Offices, Guest Houses, Foreign 
visits by Staff, intemal travel and entertainment. 
and advances to staff. It is also recommended 
that an immediate technical and financial analysis 
be made ofthe book value ofthe tinished goods 
Inventory of MITCO. The managerial cadre be 
also revamped so as to strengthen the marketing 
wing. The purchase policies for the canalised 
products be also improved and rationalised. It is 
also recommended that the canahslng agency 
should restrict its gross margm. between its 
purchase price for 'Ready to export material' 
and the export price, to a reasonable level of 
a round 30G,o. It is also recommended thatthe 
canalising agency must increase the quantum 
of purchase of the canalised products and 
Simultaneously make greater efforts for export 
marketing. 

[Translation) 

Withdrawal ofOTC Buses 

"8548. 5HRI SURENDRA PAL PATHAK: 
Will the Minister of SURFACE TRANSPORT 
bepleasedtostate: 

(a) whether the Delhi Transport Corporation 
(DlC) has decided to withdraw some of the 
buses out of its fleet from Delhi cr mler-slate 
routes permanently: and 

(b) ifso. the details thereof and the reasons 
therefor? 
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THE MINISTER OF STATE OF THE (a)wheIherthe State Bank of India (SBI) has 
MINISTRY SURFACE TRANSPORT (SHRI formulated any scheme for the revival of sick 
JAGDISHrv-r:LER): (a)and(b). Certain routes units of small scale sector; • 
startedonexperimentalbasisorotherwisewere 
discontinued by DTC when these routes were (b) if SO, the details thereof; and 

found to be not adequately patronised by the (c) the stepstaken for implementing the said 
commuters. The details of routes discontinued scheme in Gujarat? 

. are as under.-

City Routes 

1. Pusa -Ajmeri Gate. 

2. RL -72. CI-Janakpuri -New Delhi Rly. 
Station. 

3. GL-19.KeshavPuram-PragatiMaidan. 

4. GL-86,JanakpuriD.Blk.-Azadpur(T) 

5. GL -96. G-uru Harikishan Ngr- Railway 
Station 

6. GL -11, Rani Bagh -Kamla Market. 

7. GL-93. Saraswati Vihar (WT) - New 
Delhi Rly. Station. 

8. GL-26.KrishnaNagar-ShalimarBagh. 

9. Special Duties. 

Inter-State Routes 

1. Shivaji Stadium -Palam Vihar. 

2.. Mathura via Nohjail. 

3. Patlal Pio Manihari. 

4. BahadurGarh(UP). 

5. Neem-Ka-Thana (Raj). 

Revival of sick Units by Sa, 

8549. SHRI N.J. RA THVA: Wdl the Minister 
of FINANCE be pleased to state: 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCE AND THE MINISTRY 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) No. sir. The State Bank of India 
follows the guidelines issued by the Reserve 
Bank of India from time to time in regard to 
rehabilitation of sick units. 

(b) and (c). Do notarise. 

[English] 

Exports of Chemicals and Allied 
Products 

8550. SHRI PARAS RAM BHARDWAJ: Will 
the Minister of COMMERCE be pleased to 
state: 

(a)thevalueof chemicals and aHiedproducts 
exported during each of the last three years. 
country-wise; and 

(b) thevalue of chemicals and aHied products 
likely to be exported during 1993-94, country-

. ? 
WISe', 

THE MIN1STiR OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) The value of 
Chemicals and allied products exported during 
the last three years is given below:-

Year 

199().91 

199H12 

1992-00 

(Value Rs. ;n crores) 

Exports 

3267.86 

470123 

5513.30 (est.) 

Since chemicals and aHied productscover a 



fB. WrittenAnswelS VAISAKHA24, 1915 (SAKA) WrittenAnsWelS 70 
vast range of items, it is not feasible to give 
specific figures of country-wise exports. 
However, following have been the major 

- importing countries of Indian chemicals and 
aUiedproductsduring1helastthreeyears; USA, 
Germany, France, UK, Japan, Netherlands. 
Switzerlands, Italy, Hong Kong, Singapore, 
South Korea, Indonesia, Thailand. Nepal. 
Bangladesh and erstwhile USSR. 

(b) Export target in respectof chemicals and 
allied products forthe year 1993-94 has been 
provisionally fixed at As. 7312.00crores. The 
(I1ajor overseas markets for these products 
would be USA, Canada. Mexico, Brazil. 
Germany, Italy, U.K.,Spain. Taiwan, HongKong. 
Thailand. Kenya. Nigeria, Iran, etc. 

CommiUeeto Reform Insurance Sector 

8551. SHRI R.JEEVARATHINAM:Willthe 
Minister of FINANCE be pleased to state: 

(a) whether a high-powered Committee has 
been appointed with a view to reform the 
insurance industry; 

(b) if so, the details thereof and the terms of 
refe~nce ofthe Committee; and 

(c) the time by which the report of the 
committee is likely to be submitted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). Yes, Sir. A High Powered 
Committee underthe Chairmanship of Shri R.N. 
Malhotra, erstwhile governor of Reserve Bank 
of India. has been appointed with effect from 
2.4.1993 to suggest reforms in the insurance 
sector in India. The terms of reference of the 
committee are given at Annexure. The 
committee is expectedto Stbnit its report within 
six months. 

STATEMENT 

i) To examine the structure of the insurance 
Industry as it has evolved within the existing 
frameWOrk and to assess its strengths and 

weaknessesintermsQltheobjectiveofcreating 
an efficient and viable insurance industry 
providing a wide reach of insurance services 
and a variety of insurance products with a high 
qu8tityofserviceto thepublic and serving as an 
effective instrumentfor mobilisation of financial 
resoruces for development. 

ii) Tomake recommendations for changes in 
the structure of the insurance industry, as well 
as the general framework of policy, as may be 
appropriateforthepurslitoftheaboveobjectives 
keepinginmindthestructlJralchangeseurrent!y < 

underway in other parts of the financial system ': 
and in the economy. 

iii) To make specific suggestions regarding 
l TC and GIC. which would helptp improve the 
functioningottheseorganisationsinthechanging 
economic environment. 

iv) To review the present structure of 
regulation and supervision of the insurance 
sector and to make recommendations for 
strengthening and modemisingthe regulatory 
system in tune with changing requirements. 

v) To review and make recommendations on 
the role and functioning of surveyors. 
intermediaries and other ancilliaries of the 
insurance sector. 

VI) To make recommendations on such other 
matters as the committee considers relevanttor 
the health and long term development of the 
insurance sector or which are consequential on 
otherrecommendalionsmadebytheCommittee. 
including changes in legislation where 
necessary. 

[ Translation) 

New National Highways 

·8552. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of SURFACE 
TRANSPORT be pleased to state the names 
and length, in kilometers. of the roads declared 
National Highways during the last three years. 
State-wise? 
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THE MINISTER OF STATE OF THE (SHRIJAGDISH TYTLER) The requisite details 
MINISTRY OF SURFACE TRANSPORT are as under.-

S.No. State Name of /II-{ Length 
the road No. inKm. 

1. West Bengal Silguri-
Da~eeling road 55 77 

2. Andhra 
Pradesh 

[English) 

Loss Incured by NTC Mills 

8553. SHRt RAM NAIK: Will the Minister of 
TEXTILES be pleased to state: 

(a) the names olthe mills taken over by the 
National Textiles corporation who incurred 
lossed during 1990-91 and 1991-92; 

(b) whether these losses were due to the 
excessive management expenditure and 
reduction In production: 

(C) !tso. the steps taken/proposedtothetaken 
to;minimise losses: 

(d) whether there is any proposal under 
consideration of Government to hand overthe 
rehabilitation of these mills to the Rashtriya Mill 
MazdoorSangh; and 

(e) whether such proposals have also been 

Kumool- 18 369 
Chittorroad 

received from other textile workers unions? 

THE MINISTER OF STATE OF THE 
MINISTRY OI;TEXTILES (SHRI G. VENKAT 
SWAMY): (a) A statement indicatingthenames 
of the mills whose managements have been 
taken over by NTC. which incurred losses during 
1990-91 and 1991-92. is enclosed. 

(b) Losses in the mills whose mangements 
have been takenoverby NTC can be attributed 
to" inter-alia. old machinery. low productivity. 
low capacity utilisation, surplus labourforce. 
Inadequate working capital etc. 

(C l A Voluntary Retirement Scheme IS being 
implemented to rationalise the surplus officers. 
staff and workers. 

(dl and (e). Government is Willing to support 
any concrete proposal for cooperativisation of 
NTC mills. provided it bears the consent of all 
partiesconcemed. 

STATEMENT 

51. No. 

1. 

Name of the taken over mills of NTC wilich 
mcurredlossesduring 1990-91 and 1991-92. 

1990-91 

Elphinstone spg. & Wvg. 
Mills(UC) 

1991-92 

Elphinstone spg. & Wvg. 
Mills (UC) 
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SI.No. Name ofthe taken over mills of NTC.which 
incurred losses during 1990-91 and 1991-92. 

1990-91 1991-92 

2. Finlay Mills Finlay Mills 

3. Gold Mohur Mills Gold MohUf Mills 

4. Jam Manufacturing Mills Jam ManufactUring Mills 

5. Kohinoor Mills No.1 Kohinoor Mills No.1 

6. Kohinoor Mills No.2 Kohinoor Mills No.2 

7. KohinoorMiJls No.3 Kohlnoor Mills NO.3 

8. Shree Madhusudhan Mills Shree MadhlJsudhan Mills 

9. Shree Sitaram Mills 

10. TataMilis 

11. Laxmirattan cotton Mills 

12. Atherton Mills 

13. 

14. 

Families Financed Under Intergrated Rural 
Development Programme 

8554. SHRI SYED SHAHABUDDIN: Will 
the MlllIster of FINANCE be pleased to state: 

(a) the total number of families financed 
under the Integrated Rural Development 
Programme in the country during the Seventh 
Five Year Plan as a whole as well as State-wise 
break-up: 

(bl the total amount recovered by the lending 
banks dunng the Seventh Five Year Plan period 
bank-wISe; and 

(e) the total outstanding loan this account as 

Ne'h City of Bombay Mills 

PodarMills 

Shree Sitaram Mills 

TataMitls 

Laxmirattan Cotton Mills 

Atherton Milis 

on June 30. 1992? 

THE MINISTER TO STATE IN THE 
MINISTRY OF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) The total number of families 
assistedunderthe Integrated Rurai Development 
Programme (IRDPI in the country dunng the 
Seven Five Year Plan as a whole was 181.782 
lakhs. State-wise break up IS given in the 
Statement attached 

(b) and (cl. The outstandil1§ advances under 
IRDP by banks as at the end of March 1991 
(latest available) was RS.2978 crores. The 
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reporting system does not generate data 
separately about recovery of IRDP loans. 

However;the recoveryofdirectagricultureloans 
forthe lastfive years was as under: 

YearendedJune 

1967 

1988 

1989 

1900 

1991 (Provisional) 

S/.No. NameoftheStatesIU. T.s 

1. Andhra Pradesh 

2. Arunachal pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. MacIlya Pradesh 

13. MahaIashIra 

14. Manipw 

Percentage of recovery to demand 

57.1 

56.8 

57.3 

48.8 

58.0 

STATEMENT 

No. offamilies 
(units in lakhs) 

12.54 

5.55 

3.09 

20.34 

0.29 

6.37 

2.56 

1.59 

1.38 

7.51 

4.87 

17.64 

.1222 

0.37 
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Sf. No. Name oftheStatesIU. T.s 

15. Meghalaya 

i6. Mizoram 

17. NagaIaOO 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. TamilNadu 

23. Tripura 

24: Uttar Pradesh 

25. Wf!ISt Bengal 

26. Andaman & Nicobarls. 

'Zl. ChancigaIh 

28. Dadra & Nagar HaveIi 

29. Damananddiue 

:Jl. Delli 

31. l..aIIshaci:raep 

32. Pordcheny 

Total 

Splnning"In 0rI ... 

8555. DR. KRUPASINDHU BHOI: Wdlthe 
MinisterofTEXTILES be pleased to state: 

(8) the numberofspinningMills in Orissa as 
andale; 

No. offamifies 
(unitsinlakhs) 

0.29 

027 

0.26 

10.95 

35.62 

8.69 

0.11 

·1223 

0.91 

33.59 

13.98 

0.<8 

O.CD! 

o.m 

0.18 

181.782 

(b) whether most of the spinning mills in 
Orissa are running in loss; 

(c) itso, thenamasofio&s-malJlingspirrilg 
mills and the amount of IossjnCunadby8ach 
mill; and 
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( d) the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRYOFTEXTILES(SHRIG. VENKAT 
SWAMY): (a) and (b). As on 31st 
december.1992. there are 13 spinning mills 
locatedinOrissa.Aspertheprofitabilityposition 
available in respect of these mills, 6 mills have 
incurred losses dunng 1991-92. 

(c) The names of the loss making 6 (six).
spinning mills along with the amount_ of loss
incurred during 1991-92 are as under: 

1. 

2. 

3. 

4. 

5. 

6. 

Name of Mills 

Kalinga Weavers co-op 
spinning Mills Ltd. 

Orissa Weavers Co-op. 
Spinning Mills Ltd. 

Sarala Weavers Co-op. 
Spinning Mills 

UtkalWeaversCo-op 
Spinning Mills Ltd. 

(Rupees in lakhs) 

Amount of 

net loss 

67.26 

97.76 

101.11 

28951 

Jagannath Weavers Co-op 
Spinning Mills Ltd. 71.33 

Gangpur Weavers Co-op. 
Spinning Mills Ltd., Kirei 3)2.62 

Id) The main reasons for losses are very 
high prices of rawmatenals. power cut and low 
voltage problem. non-availability of working 
capital. high rate of absenteeism amongst the 
workmen and lack of modernisation of the plant 
and machinery. 

Badli Workers in NTC Mills

8556. SHRIMATI CHANDRA PAARH.• 
URS:WilltheMinisterofTEXTILES Should 
be pleased to sate:

( a) the number of Badli workers in various
NTC Mills in the country; 

(b) the number out of them in Karnataka:

(c) whether the Voluntary Retirement
Scheme (VAS) has been extended to the Badli 
workers also; 

(d) if so, the details thereof and if not. the
reasons therefor; and 

(e) whether the Government propose to
extend Voluntary Retirement Scheme to Badli 
workers? 

THE MINISTER OF STATE'OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMY): (a)and(b). As on31.12.1992. th�re 
were 30043 badli workers "on roll" in various 
NTC Mills, of which 1601 badliworkers were in 
the mills of NTC located in Karnataka. 

( c) to ( e). Badli workers can be rationalised
with compensation as per the provisions of the 
Industrial Disputes Act. 

[ Translation) 

Development of Handloom sector

8557 .• SHRI KASHIRAM RANA: Will the 
Minister of TEXTILES be pleased to state: 

(a)whethertheGovemmenthaveformulated
, . 

any schemes to protect the handloom sector; 

(b) if so. the details thereof; and

( c) the provisions made to ensure thatthe
handloom sector may compete with the 
multinahonal companies in the internattonal 
market? 

THE MINISTER OF STATE OF THE 
MIN1�TRYOFTEXTILES(SHRI G. VENKAT 
-;VJ AMY): (a) Yes. Sir. 
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(b) I n addition to the implementation of a 

number of ongoing schemes of standing nature, 
Government has taken the following steps in 
orderto protectthe handloom sector from the 
competition posed by powerloom and mill 
sectors. 
'. 

(i) Protection to handloom by reseNing 
certain varieties of cloth for exclusive 
production in the handloom sector; 
and 

(ii) Through a number of fiscal 
concessions to remove the cost 
handicap of handlooms vis-a-vis the 
powerlooms. 

(c)lnordertoenabiethehandloom~orto 

effectively compete 10 the export market, 
Government provides assistance to Export 
Promotion Councils for undertaking export 
promotion measures like sponsoring Buyer-
Seller Meets and participation in international 
exhibitions. The Weavers SeNice Centres 
functioning in various parts of the country also 
provide necessary design and training input to 
handloom weavers to orient their production to 
export market. 

[English} 

Production of Yam 

8558. ASHOKANANDRAO DESHMUKH: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the number of spinning mills alongwith 
locations with installed spindles in each mill set 
up exclusivelyforthe purpose of exporting yam; 

(b) thefacihtles and concessions extended to 
such millsfortheirestablishmentandfunctioning 

and the financial assistance provided for the 
purpose by the Central as well as the State 
Governments; and 

(c) the count of yam spun by each mill during 
1992 in the form of straight reeled hanks and 
cone yams? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHIR G. VENKA T 
SWAMY): (a) The details made available by 
100% Export Oriented spinning Units to the 
Textile Commissioner are In t~ie Statement 
attached. 

(b) The facilities and concessions extended 
to 1 00"/;' Export Oriented Units are asperexisting 
Export Import Policy of the Govemment. Some 
ofthe main facilities and conessions are:-

(i) 100% EOUscan import free of duty alltype 
of goods. including caprtal goods, provided they 
are not prohibited items ig1le Negativeof IrJ'l)OI1S 
of Exports Import Polic~ 

ii) The textile 100% EOUs are entitled to sell 
25% of their production in value terms in the 
domestic T a rift Area. 

liii) The 1 00% EOUs have been providedthe 
facility of sourcing capital goods. components 
and raw materials from domestic Tariff Area 
free of Central Excise duty. 

(iv) 1 00% EOUsare allowed exemption from 
payment of corporate Income tax for a block of 
5 years in the first 8 years of operation. 

(c) Generally 1 OOC," EOUsareexportlngyam 
in the cene form. Details of the production 
available with the Office of Textile 
Commissioner are given 10 the statement 
enclose. 

Wide115t0117 
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PersonsAmtstedUnderFera. benafited~,State-wise;and 

8559. SHRIGOPINATHAGAJAPATHI: 
Will the Minister of FINANCE be pleased to 
state: 

• (a) the number of persons arrested on 
8CCOU1taf FERA vioIaIionsbetweenJanurary 1 
and March 31 , zone-wise; and 

(b) the steps being taken to settle their 
casesexpeditiously? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) The 
Nl.I"IlberafpersonsarresledunderFERAbythe 
Enforcement Directorate during Janurary to 
March, 1993areas under:. 

51. No. Zms No. ofpersonsarrested. 

1. 16 

2. 10 

3. Bombay 6 

4. JaancIIar 4 

(b)TheinvestigatiollSinlhecasesleadng 
tothe anestarebeingexpeditiouslyCompieted 
to iniIiate adjIldicaIiof:I prosecutionproceec:lngs 
tmderFERA. as warranted by the resuIls of the 
investigations. 

[T ntnSIationI 

Relief to RiOt Atfected Weavers 

8560.SHRI CHHITUBHAlGAMIT:WIIhe 
MinisterofTEXTILES be pleasedto state: 

(a)thecrileriafixedforfinancial 5 'stallC8{ 
relieftothltriotatrecledweaversa'1dtheamoU1l 
ofrelieffixedtherefor,state-wise; 

(b) the number of weavers likely to be 

(c)theState ~.ieeamountallocatedforthe 
schemedurinQtheyear 1993-94? 

L.. .\;~-.. • 

THE MINISTER OF STATE OF THE 
MINISTRYOFTEXTILES(SHRI G. VENKAT 
SWNAY): (a) Theschemeforproviding relief to 
the riotaffected handoom weavers is meant to 
{jveonetimerelief. Undertheschemeaweaver 
will be assisted for purchase of loom, 
construction ofwort<shed and Margin Moneyfor 
enabling him to resume the productions. 

(b) Assistance has been sanctionedtothe 
State Govemmentsforbenefittingthefollowing 
nI.I"Ilberofweaversduring 1992·93onthebasis 
afproposals received from State Governments: 

Name of the State 

1. Rajasthan 

No. ofweavers 
forwhoseBSSistance 

fundshavebeensanctioned 

5 

2. lJttarPradesh 2>1 

(c) No State-wise allocation of funds has 
beenmade. TheStateGovemmentarerequifed 
to indentity the regJOl1S in the States an the 
numberof weavers affected after carrying out 
actual surveys and submit the concrete 
proposaIstoGovemmentaf Inciaforsanctionaf 
Central assistance. 

8561. SHRIMATI SAROJ DUBEY: Will 
theMinist~ofLABOURbepleasedtostate: 

(a) whether the Government propose to 
implement anytraining¢lemeforthe welfare 
of the II1Org8I1isedwoman Iabourefsinorderto 
providesoci8lsealrity andbetterenviomment 
ofwork; 

(b) if SO, the details thereof; and 
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(c) if not. the reasons therefor? areaveilable in the country: 

THE MINISTER OF STATE OF THE 
. MINISTRY OF LABOUR (SHRI P.A. 

SANGMA): (a) to (c). Training opportunities are 
alre.,dy available to women including women 
labourers in the unorganised sectors under 
various schemes of differentdeparments in the 
Central and State Govemments. These aim at 
equipping them with necessary skills forseH-
employment as well as for increasing their 
employability for jobs. Special provision exists 
under plan.scheme of Ministry of Labour for 
institutional vocational training for women in 
differenttraditional and no-traditionaftrades in 
the ITls, Regional and National Vocational 
Trainingll'lStilUes. TheCet1ralBoaldbWorkas 
Education isalsoc:onWctingnational, regional, 
enterprise and village level education and 
awarenessprogranmesttvolqlils48Regiona1 
WOIt<ers Education Centres IocaIed in different 
paris of the country. These include special 
programmes for women working in the 
unorganised sector. Moreover, financial 
assistance is also being given to voluntary 
organisations for taking up action-oriented 
programmes for the weHae of women by 
organising them, imparting training for 
upgradation ofskils in on-tracitional areas and 
generaflyfor making them aware of the!r rights 
etc. These steps are expected to direcUyand 
incirecIIyoortriUetowardsthewelalecnomen 
and provide them with better social security. 

[English) 

Import of Low silica Umestone. 

8562. SHRI SHARAD YADAV: Will the 
Minister of COMMERCE be pleased to state: 

(a)whethertheGovemmenthave~ 

-Low Silica Limestone" for steel plants: 

(b) if so. the total quantity imported and 
value thereof during each of the last three years; 

(c)whether"LowSilicaLimestone"mines 

(d) if so, the details thereof, State-wise: 

(e) the total quantity of -Low silica 
Limestone" supplied to different steel plants 
during each of the lastthree years from different 
States and the rate thereof; 

(f) whether the Govemment have any 
proposal to use own resources in order to save 
foreign exchange: and 

(g) if so, the details thereof? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) to (g). The 
infonnation is being collected and shall be laid 
on the Table of the House. 

[T ransIaIionJ 

Seizure of Silver a Gold 

8563. SHRI CHANDRESH PATEL: Will 
the Minister of FINANCE be pleasedtostate: 

(a)whethei1heCertralExasenCustans 
Department have seized three tonnesof silver 
smuggled from abroad in Sher-Ghati, District 
AurangabadBiharrecently: 

(b) if so, the details in this regard: 

(c) the value thereof in India and in the . 
Intemationalmarket; 

(d) the numberof persons arrested in this 
connection and the action takenagainstthem? 

(e) the details about silver, goIdandolher 
items seized in Jam Nagarandolherdistridsof 
Gujaratfrorn lstJuly, 1992 to 15th April. 1993 
andthevaluetheraof; 

(f) the number of persons arrested in this 
connection and the Cletails of the punishment 
awardedtothem;and 
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(9) the manner in which the seized goods 
have been disposed of and the amount the 
Government have realised there from? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINA~CE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) to (c). 
Central Excise & Customs Department have 
seized 3071.50 kgs. of silver smuggled from 
abroad at GT Road between Sher Ghati and 
Surangabad in February, 1993, valued at 
Rs.176,62.562/- (in Indian market) and 
Rs.1.40,88,9801- (London m8ft(et). 

(d) Three persons were arrested and 
detained under COFEPOSA Act, 1974. 

(e) to (g). Information is being collected and 
will be laid on the Table ofthe House. 

[English] 

. PublicSectorBanks 

8564. SHRIMA TI KRIHSNENDRA KAUR 
(DEEP A): Will the Minister of FINANCE be 
pleased to state: 

(a) the number of all-women managed 
branches of each of the public sector banks as 
onMarch31,l993; 

(b)whelherthe Govemmenthaveevaluated 
the performance of these branches; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (c). The information is being 
collected and to the extent available will be laid 
on the Table ofthe House. 

[Translation] 

Tourism Under Export Scheme 

8565. DR. RAMESH CHAND TOMAR: Win 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Govemmenthaveincluded 
tourism industry in the scheme for 
encouragement of exports; 

(b) if so, the details thereof; 

(c) whether convertible cunencyto import 
necessary machines for providingbettertourist 
services is made freely available; and 

(d) if not, the reasons therefor? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a)to(d).lntheExport 
& Import PoJjcy for 1992-97 (Revised Edition: 
March, 1993), Export promotion CapialGooda 
scheme for Service Sectorhasa--einlloocU:ed. 
Underthis Scheme, capital eqUipmeftI maybe 
imported for rendering cI service&forwhichthe 
payments are received in 8 fraelyt:ot'Mtftible 
currency. The following categories of service 
providesare, inter-alia, eligibleto~capiIaI 
equipment:-

(a) Hotels & Restaurants; and 

(b) Travel agents & T ourOperalors. 

RedUnea-

8566. SHRI HARIKEWAl PRASAD': Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Govemmenl propose to 
convertthe redinebusesnobuseslnierDd1i 
Transport Corporation (DTC)operaIioIl; 

(b) if so, the number of such buses; and 

(c) the time by which these bu&e&alelikely 
to betaken under D.T.C.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (8) No, sir. 

(b) and (c). Does notarise. 
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[English) 

Loans to Gujarat 

8567. SHRI RATILAL ~ERMA: 
SHRIMATI BHAVNA CHIKHALlA: 

Will the Minister of FINANCE be pleased to 
state: 

(a) the amount of loans sought by the Gujarat 
Government during each of the last two years; 

(b) the purpose for which these loans were 
sought and 

(c) the amount sanctioned to the State 
Government during the above period? ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (5HRI M.V. 
CHANDRASHEKHARAMURTHY): (a) and (b). 
The Government of Gujarat sought short-term 
loans of Rs.30 crores each during the years 
1991-92 and 1992-93 for purchase and 
distribution of agricultural inputs. 

.' 
(c)TheGovemrnentoflndiasanctionedshort-

term loans of Rs.14.65 crores and Rs.12.70 
crares to Gujarat during the years 1991-92 & 
1992-93 re~tively. 

Sales Tax at Noida 

8568. SHRI RAJNATH SONKAR SHASTRI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether on expiry of sales tax relaxations 
at NOIDA. a large number of industrial units 
have started shifting to otherplacesas reported 
In Nav BharatTlmes dated Apnl9. 1993: 

(b) If so. whether there IS a demand from the 
IfIdustnal units of NOIDA to ratlonahsesales tax 
structure so that the compames may maintain 
their presence In that area; and 

(c) if so, the steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINACE (SHRI M.V. 
CHANDRASHEKHARAMURTHY): (a)to(c). 
Sales Tax is a State subject under the 
Constitution. The State Govemment alone have 
the powers to grant remission and concession 
orto rationalise the sales tax structure in their 
respective States. 

Patent Act, 1970 

8569. DR.VASANTNIWRUTIPAWAR: 
SHRI RAM KAPSE: 

Will the Ministerof COMMERCE be pleased 
to state: 

(a) whetherthere is any proposal to amend 
the Indian Patent Act, 1970 in view olthe Dunkel 
proposal: 

(b) if so. the details thereof: and 

(c) the time by which these revisions/ 
amendments are likely to be made? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) There is no 
proposalunderconsideration atpresenttoamend 
the Indian Patents a Act. 1970. 

(b) and (c). Do notarise. 

Allocation ofTextiles Quota 

8570. SHRI RAM KAPSE: Will the Minister 
ofTEXTILES be pleased to state: 

(a) whether the applications were Invited In 

September 1992for allocation ot manufacturers 
quota (MFO) and the non-quota countries 
enlltlement (NOEl: 

(b) it so. the details thereot: 
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Bonus for Tendu leaf Workers of 
Madhya Pradesh 

(c) whether the Apparel Exports Promotion 
Council has taken any action thereon; and 

(d) if so. the details thereof: and 

(e) if not. the reasons tt)ereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMY): (a) to (e). The Apparel Export 
Promotion Council invited applications in July 
1992 for allotment of garments under the Non-
Quota Exporters Entitlement Systems in 1993. 
Forallotment underthe Manufacturer-Exporters 
Entitlement System during 1993. the office of 
Textile Commissioner invited applications in 
October 1992. ARotmentsunclerbolhtheSystems 
have been made tothe eligible exporters whose 
applications were found complete in aU respects. 

. RefinancetoU.P.andH.P.byNabard 

8571. SHRI PRABHUDAYALKATHERIA: 
PROF. PREMDHUMAL: 

Will the Minister of FINANCE be pleased to 
state: 

the amount of refinance provided to Uttar 
Pradesh and Himachal Pradesh by the National 
Bank for Agriculture and Rural Development 
(NABARD)during 1991,92 and 1992-93 under 
schematiC lending? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEAND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): Amount of refinance provided by the 
National Bank for agriculture and Rural 
Development (NABARDI to Banks in Uttar 
Pradesh and Himachal Pradesh under 
schematlClendingdunng 1991·92and 1992-93 
was as under: 

Rs. incrores 

State 1991-92 1992-93 

Himachal pradesh 10.00 11.09 

Uttar Pradesh 381.76 41225 

8572. KUMAR, PUSHPA DEVI SINGH: 
WiHthe Ministerof LABOUR be pleasedtostate: 

(a) whether the Government have recently 
announced bonus for he T endu leaf workers of 
Madhya Pradesh: 

(b)llso. thedetailsoftheyearsforwhichthe 
bonus have been sanctioned: 

(c) whether the wages paid to T endu leaf 
workers have also raised; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A . 
SANGMA): (a)and(b). The State Govemment 
haYenotamounc:edanybonusforthe T endJteaf 
workers of Madhya Pradesh. However, they 
have announced incentive wage forTendu leaf 
workers out of the additional receipts from 1989 
T endu patta trade, after thecooeerativisation 
was introduced. The additionalwagestothetune 
of RS.l50/-crores were to be distributed in four . 
instatmentsthroughco-operativebranches. The 
first instalment of RS.37 .50cr(>l'es was released 
during Octl)ber-Novemebr. 1989 and was. 
clistributedtoover201akh T endJ patta labourers. 
The payment of remaining instalments was 
stopped by the next Government in December, 
1991. Now the State Government has again 
taken a decision to distribute the remaining 
instalments of incentive wages in three equal 
instalments to the T endu patta labourers. The 
orders to this effect were issued on 24.4. 1993. 

(c) and (d). Yes. Sir. The wage rates have 
been raised from Rs.250/- per standard bag to 
Rs.300/· per standard bag. 

[ Translation] 

Export of Timber 

8573. SHRI RAJENDRA AGNIHOTRI: Will 
the Minister of COMMERCE be pleased to 
state: 
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(a)wheIher1heGovemmentproposetoexport (a)thenlmberofvillages adoptedunderthe 
timber; 'ViHage Adoption Scheme' by the public sector 

(b) if so, the namesofthecountriestowhom 
the timber is likely to be exported during the 
current year; and , 

(c) the amount of foreign exchange likely to 
be eamed by its export? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS, AND PUBLIC DISTRIBUTION AND 
THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (SHRI KAMALUDDIN 
AHMED): (a) to (c). Under Exim Policy 1992-
97, the export of timber is under Part I of the 
Negative List of exports and its export is 
prohibited. 

[Eng/ish) 

Village Adoption Scheme 

8574. SHRI RAM SINGH KASHWAN: Will 
the Minister of FINANCE be pleased to state: 

banks during the last two years and the current 
year, sofar,State-wise; and 

(b)thetotalamountinvolvedin~nbng 

the scheme during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). The Hon'ble Member is 
pehaps referring to the scheme of Service Area 
Approachwhichcarneintooperationthrot.9lOUt 
the country with effect from 1.4.89. Underthe 
Service Area approach a group of 15 to 25 
villages is allotted to a rural and semi-urban 
bank branch with a view to bringing about an 
orderly and planned disbursement of credit. A 
total of 369375 villages have been allocated 
under the Service Area Approach to public 
sector banks in various States as indicated in 
the Statement. The all-lrKiasector-wisefargets 
fixed under the credit plans for 1990-91 and 
1991-92 prepared under the SWiice Area 
Approacharegi~below: 

(Rs.~res) 

Sector Annual Credit Plans 

1900-91 1991-92 

Agriculture 11615 12813 

SSI 2005 2846 

Services 2n1 3112 

Total 17190 18n1 
.. ----_-_._ 
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NamesofStafe 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 410 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. NagaIand 

18. Orissa 

19. Punjab 

20. Raj8Sthan 

21.Sikkim 

22. Tamil Nadu 

MAY14,l993 

STATEMENT 
WrittenAnswelS 104 

No. of villages allocated to Public 
sectorbanksbranches 

18507 

2544 

12704 

41022 

14731 

5CX37 

13447 

1646 

17955 

6165 

37496 

~7 

1657 

4124 

1023 

28170 

10957 

19764 

418 

13354 
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Names of State 

23. Tripura 

24. UttarPradesh 

25. West Bengal 

26. Andaman & Nicobar 

27. Chandigarh 

28. Dadra Nagar Haveli 

29. Daman & Diu 

30. Delhi 

31. LakshaDweep 

32. Pondicheny 

Total 

No. of viltages allocated to Public 
sectorbanks branches 

240 

film 

27468 

2B2 

a> 

70 

Z3 

<m 

5 (blocks) 

124 

369375 

NH.No.52 (b) Does notarise. 

8575. SHRI PRosIN DEKA: WlltheMinister [TtanSIation) 
of SURFACE TRANSPORT bepk:Nlsedtostale: 

(a) the number and names of Ihe aIignement 
proposaies of National Highway No.52 sent by 
the Govemment of Assam which are at present 
pendingwilhlheUnionGoYemmet dforapproval; 
en:! 

(b) the time by which these proposals are 
likely to be cleared? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (8) No alignment 
proposaIforNationaIHighwayNo.52inAssam 
is pending. 

Bridges over Ganga 

8576. SHRI BRAHMANANDMANDALWdl 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government of Bihar have 
submitted any proposal regardtng construction 
ofbridgesoverGangaatMlxlgerandShahebganj 
in Bihar; and 

(b) if so, the reaMn of the Government 
Ihefeto? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF SURFACE "tRANSPORT P.F.office: 
(SHRI JAGDISH TYTLER): (a) No. sir. 

(b) Does notarise. 

Institutes Covered by E.P.F. Scheme 

8577. SHRI RAM lAKHMANSINGH 
YADAV: 

SHRI KASHIRAM RANA: 

Will the Minister of LABOUR be pleased to 
"state: 

(a) the number of institutions in the country 
brought under the purview of Employees 
Provident Fund Scheme so far and the number 
of~coveredunderthisscheme.State­

wise; 

(b) whether several institutions are not 
depositing the amount. deducted from the 
salaries of their employees, with the regional 

(c) if so, the details thereof: and 

(d) the action proposed to be taken bythe 
Govemment to ensure timely remittance of the 
amount by the institutions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) A statement is Annexed. 

(b) and (c). Out of 20~176 un-exempted 
establishments. 10024 eStablishments have 
defaulted in payment of the P.F. contribution. 
However, the informat~ relatingtothe default 
inpayrnent in respect of the OOlpIoyees share is 
notseparately maintained. 

(d) The EPF authorities are already taking 
necessary legal and penal action against the 
defaulting establishments for recovery of the 
outstandingciJes. . 

STATEMENT 

(Ason31.3.1992) 

NameolRegiorvState No. oflnstitutions No. of 
CtWfJf'6dunder ~ 
EPF&MPAct covetedunder 

EPF&.MPAct. 

Andhra Pradesh 19524 9171136 . 
N.E. Region" 2166 1~ 

Bihar 6812 323369 

13419 4(l337() 

Gujarat 21422 704561 

Haryana 6392 336426 

Kamataka 13848 853972 
'\ 

.. 
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(Ason31.3.1992) 

NameofRegionIState No. of Institutions No. of 
coveredunder enpfoyees 
EPF&MPAct coveredunder 

EPF&MPAct. 

Kerala 7951 749648 

MadhyaPradesh 7'.D3 551124 

Maharashtra & Goa 27041 1920572 

Orissa 4573 384976 

Punjab, Himachal Pradesh 9838 613!B) 
andChandigarh 

RafasIhan a:&) 365412 

Tamil Nadu & Pondicherry 23916 182SJ727 

Uttar Pradesh 156m 879498 

WestBengal&Andaman 23218 1111:n2 
Nicobar Island 

Total 200176 12078410 

• includesAssam,meghalaya. NagaIand,Tripura, Manipur, Mizoram and Arunachal Pradesh. 

[English] 

Reviewof RBI'. New Credit Policy 

8578. SHRI SHRAVANKUMAR PATEL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the World Bank, in its recent 
review of RBI's new credit policy, expressed 
disappointmentoverthe slow pace of reduction 
of the statutory liquidity ratio in the context of the 
recent reduction of S~ for commercial banks 
from 37.75% to 36.75%; 

(b) if so. thectetailsthereof; and 

(e)thereactionoftt.\9Go11emmentthereto? 

THE MINISTER OF STATE IN THE 
MINISTRYOFANANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) No. Sir. 

(b) and (c). Do not anse in VIeW of (a) above. 

Smuggling of Cassia. C8rdamomand 
Cloves 

8579. SHRI P.C. THOMAS: WiUtheMinisterof 
FINANCE be pleased to state: 
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(a)wheIherttleGovemmenthavebeentaking 
steps to check the smuggling of Indian products 
like cassia. cardamom and cloves; 

(b) if so. the details thereof: 

l C) the places through which smuggling of 
these produces was detectedduringeach of the 
lastthree years: 

(d) the details of the seized products and 

(e) if so. the steps taken by the Government 
to check the smuggling of these products? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURTHY):(a)to(e). 
Information IS being collected amJ will be laid on 
the Table of the House. 

Business Transacted by STC & MMTC 

8580. DR. MAHADEEPAK SINGH 
SHAKYA: 

DR.CHINTAMOHAN: 

Will the Ministerof COMMERCE be pleased 
to state. 

(a) whether the Business activities of the 
State Trading Corporation (STC) and the 
Mrnterals and Metals Trading Corporation 
Limited (MMTC) have been reduced during 
each of the iast two years after optng the policy 
of liberalisati' :n the country: 

1991-92 

STC Trading profit 62 
Net Profit :J) 

MMTC Trading Profit 265.94 
Net Profit 199.16 

(dlOverheadsrevenutexpenclitueincun'ed 

(b) the names of the items and its total value 
imported and exported by each of these two 
institutions during 1991-92 and 1992-93, 
separately; 

(c) the expected amount of profit earned 
through trade by each of these two institutions 
during the above period. separately: 

(d)lheamountof annual budget spent by each 
of these two institutions during the above period; . 
a1d 

(e) the difference between the amount spent 
and amount earned by each of these two 
institutions during the above period separately? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE): (a)Asapartofthe 
liberalisallon process of the economy. Import 
and export of many items hl:her to ::analised 
through STC and MMTC have now been 
decanahsed, since the bulk of the turnover of 
both the Corporations-con&lsted of canali&cd 
trade, decanalisation has had a slQndicant Impact 
on their turnover. 

(b) Item-WIse details of export and Import 
alongwith the value of Items exported and 
imported by STC and MMTC during 1991-92 
::.nd1992-93areglVenintheenclosedstatement 
land II. 

(c land (e). The trading profit and net profit 01 
STC & MMTCforthe years 1991-92 and 1992-
93 are Indicated below:-

(Rs. crores) 

1992·93 (prOIl.) 

aJ 
25 

126.35 
1CX2.39 --_._--- ---.-- --_._-

by STCanclMMTCduring 1991·92 and 1992 93 
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Isasunder:-

(Rs. Crores) . 

1991-92 1992-93 (Prov.) 

STC 44 :n 

MMTC 58.Tl 57.48 
- ._-----__ ._-_----

STATEMENT 

Item-Wise Imports and Exports ot MMTC Dutmg 1991-92 & 1992-93 

------------------

EXPORTS 

CANALIS ED 

Iron Ore 

Manganese Ore 

Chrome Ore 

Coal 

Bauxite 

NON-CANALISED 

Minerals & Ores 

AgIO Products (Inc.manne & meat) 

Industrial Products 
(inc. auto components) 

Diamonds. Gems & Jewellery 

Counter Trade 

Special Trading Arrangements 

1991-92 

Val 

837~ 

709.50 

40.80 

6920 

16.00 

1.80 

94926 

11.00 

195.00 

37.46 

235.90 

446.60 

9.~ 

Val: RS.Crores 

1992-93 
(provIsional) 

Val 

749.00 

657.00 

34.00 

S8.CXJ 

755.00 

8.00 

65.00 

25.00 

214.00 

441.00 
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Total Exports 

CANALISEDIMPORTS 

Non Ferrous Metals 

Copper 

Zinc 

Lead 

Nickel 
Tin 

Palladium & Platinum (Tr.Oz.) 

INDUSTRiAl RAW MATERIALS 

Asbestos 

A.G. Auorspar 

STEEL 

FERTIUZERS 

RockPhosphate 

Ammonia 

Phosphoric Acid 

DAP 

MOP 

MAY 14. 1993 

1991-92 

Val 

14.00 

1786.56 

376.59 

144.91 

103.63 

44.67 

82.95 

0.43 

12.14 

722 I :-J 427.93 

SZ7527 

499.61 

592.90 

387.58 

186627 

1183.43 

554.67 

155.78 

." 
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Val: Rs. Crores 

1992-93 
(Provisional) 

Val 

2.00 

1504.00 

DecanaJisecI 

1847.14 

48027 

543.16 

740.n 
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Val: Rs. Crores 

1991-92 1992-93 
(Provisional) 

Val Val 

NPK 35.03 80.50 

SOP 2.44 

Others 

Total Canalised Imports 6001.93 1847.14 

NON-CANALISED IMPORTS 

NON-FERIOUS METALS 71.91 22924 

Cqlper 79.00 

Coppercathodes 29.05 

Copper/Zinc for railways 

Antimony metal 1.92 1.71 

LeOO 1423 

Nickel 46.87 

Zinc 5327 

Palladium 0.08 

Tin 29.00 31.96 

Mecury 1.71 1.90 

SteeVPig iron 8.83 

Stainless steel 

Metal scrap 0.61 

Aluminium 0.79 022 
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Val: Rs.Crores 

1991-92 1982-93 
(Provisional) 

Val Val 

INDUSTRIAL RAWMA TERIALS 

Asbestos 3.49 

STEEL 123.14 

FERTIUZERS 911.94 

~ 100.~ 

RockPhosphate 110.05 

Ammonia 94.75 

Phosphoric Acid &>7.12 
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[ Translation) 

Donations by Nationalised Banks 

8581. SHRI RAMTAHALCHOUDHARY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the nationalised banks in the 
country are donating funds for public utility 
purposes; 

(b) if so, the details of rules and directives 
laid down in this regard; 

(c) the details of the funds donated by 
various nationalised banks during each of the 
last three financial years; 

(d) whether any complaints have been 
received regarding the irregularities in donating 
funds during the above period; and 

(e) if so, detailsthereofandthe action taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINIST.RY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Yes, Sir. 

(b) Reserve Bank of India (RBI) have 
. reported that as perexlant instruction, the banks 
are allowed to make donations to individualsl 
institutions for worthy causestothe extent of 1 % 
of their published profits fortlle previous year. 
The banks are also allowed to make donations 
to national funds recognised/sponsored by 
CentraVState Governments subject to oyerall 
ceilingof2%ofpublishedprofitsfortheprevious 
year for all types of donations. 

(c) Thepresentdata reportingsyslem does 
not generate the required information. 

(d)and(e). RBI had received an anonymous 
complaint alleging donation by a nationalised 

bankforconstructionof astadium. The complaint 
has been investigatedbyRBI andtheaJlegations 
have not been proved. 

Seizure of Gold 

8582. SHRI LAL BABU RAI: 
SHRI CHHITUBHAI GAMIT: 

Will the Minister of FINANCE be pleased 
to state: 

(a) the value ofthe gold seized at various 
airports during the last three years; 

(b )the number of cases/persons against 
whomtheprosecutionhavebeenlaunchedduring 
the said period; 

(c) the action taken on these cases; and 

(d) the rules framed regarding storage and 
sale of such gold? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) to (d). 
Information is being collected and will be laid on 
the Table of the House. 

Export of Spices 

8583. SMRI SATYA DEO SINGH: Willlhe 
Minister of COMMERCE be pleased to state: 

(a) whether there has been a decline in 
export of some spices during 1992-93: 

(b) if so, the name pfthe particular spices 
where export has declined and the reasons 
therefore: and 

(c;thestepsbetngtakenbytheGovemment 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS,AND PUBLIC DISTRIBUTION AND 



, 
133 WrittenAnswelS VAISAKHA24, 1915 (SAKA) WrittenAnswelS 134 
MIN ITER OF STATE IN THE MINISTRY OF 
COMMERCE (SHRI KAMALUDDINAHMEO): 
(a) Yes, Sir. The export estimates for prices in 
1992-93 show a decline of 6% in quantity and 

. 10% in value (US$ terms) as compared to the 
exports last year. 

(b) Cardamom (sma"), Chillies, ginger 
and garlic are the major spices whose exports 
has declined during 1992-93ascomparedtothe . 
last year. The main reasons for decline are 
prices uncompetitiveness, increase in 
production of some of the spices in major 
importingcountries,lowproduction in India due 
to cyclone/floods etc. 

(c) spices Board has drawn up various 
programmes to increase the exports of spices. 
These include:-

(i) providing assistance to the exporters 
for promotion of individual brands in 
overseas markets. 

(ii) awarding of logo mark to spices in 
consumer packs meant for export with 
a viewto establish Indiannesstoassure 
quality; 

(iii) sponsoring sales-cum-study missions 
fordifferentspicestoselectedcountries; 

(iv) participating in selected intemational 
food fairs; 

(v) organising Buyer Seller Meets in the 
country by inviting importers from 
selected countries; and 

(vi) providing training to farmers and 

Quantityof 
Heroin(inkgs.) 

Bombay 814.233 

Delhi 21.945 

Madras 20.69> 
Calcutta 5.189 

exporters on improving quality. 

[English] 
Sale of Heroin 

8584. SHRI BAPU HARI CHAURE: Wi" 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment are aware of 
the sale of heroin in the country, particularly in 
Delhi, Bombay and other cities; 

(b) if so, whether some persons have also 
been arrested in this regard and the heroin 
seized from them; 

(c) if so, the details thereof; and 

(d) the steps taken tocurb such activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARA MURTHY): (a) to (c). 
Yes, Sir. The Govemment is aware that there 
are some clandestine transactions of heroin in 
the country, including Delhi BombilY and other 
cities. In 1992thequantityof heroin seized in the 
country by differentenforcernent agencies, with 
number of cases and arrests made, are as 
under:-

Quantity 
(inkgs.) 

1153 

. No. of cases 
arrested 

'ZT79 

PelSOns 

2771 

In cases of unclaimed seizures no arrests 
are made. The seizures made, numberofcases 
and personsarrested in BorTlQay, Delhi, Madras 
and Calcutta are as under:-

No. of PetSOns 
cases arrested 

:!) 105 

G 429 

:Ii tf1 

10 10 
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(d) • Various legal, administrativ&' and 
enforcementstepshave been taken to gearup 
the enforoernentagenciessome ofwhich are 
eruneraledbelow:-

(i) Enactment of comprehensive law, 
proYicIngfordelerrentp!6lishrnet't(NDPS 
Act, 1985asamendedin 1988). 

(ii) Enactment ot PIT NDPS Act, 1988 
~forpreventivedetentionofdrug 
offenderswilhouttriaJ. 

(iii) Declaration of Acetic Anhydride a 
precursor chemical for manufacture of 
heroin, asa 'controIIecJ-Slbstanc:e' under 
the NDPS Act, 1985and notification of a 
scheme to regulate the manuf~ure, 
distribution, sale, imports, expods, and 
cOnsumption of Acetic Anhydride; and 
imposition of controls underthecustoms 
Act, 1962 on movement of the chemical 
wiltin50kms. dlndo-PakBorderand 100 
kms.lndo-MyanmarBoarder. 

(iv) Anangementsforgalheringdi lleligellce 
andexchangedi IteligellCebetweenthe 
c:IIIerertagencieshavebeenstreamined 
and training is being imparted to the 
enforcementofticersd alsuch agetlCies 
to improve theireffectiveness. 

(v) A part of Indo-Pak Border which is 
vufnerable, Inter alia, to smuggling of 
heroin into the country has beenfenced. 
Thestrenglhdentorcementagenceisin 
lheborderareashasbeenenhancedand 
equiJlrnInhasaisobeenprollidedtosome 
enforcement agencies to improve their 
mobility andconwnunicationfacilities in 
lheborderareas. 

8585. SHRICHETANP.S. CHAUHAN: Will 
IheMinisterdFINANCEbepleasecltostate: 

(a)thepercapilaforeigndebtofthecounby 

asonJanUary1, 1991 and0ecember31,l992; 
IiI'Id 

(b) the ratio of foreign money to the Indian 
currency in lheform ofdebt, aidandinveslment 
as on the above two dates? 

THE MINISTER OF STATE IN THE 
. MINISTRYOF FINANCE AND MINISTER OF 

STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) The per capita extemal debt 
(excluding rupee and defenCe debt) was $ 75 
(Rs.1453) at the end of March 1991 and$82 . 
(Rs.2339) at the end of September 1992. 

(b) Thetotaldebt(exdu<ingdefenceandthe 
rupee debt) as percentage of Gross Domestic 
ProclJct (GOP) atcunentmart<etprices stood at 
21.4inl990-91 and 27.3 in 1991-92. External 
assistance was 1.3 and 1.9 per cent of GOP 
during 1990-91 and 1991-92 respectively. The 
current account deficit (foreign savings) as 
pen:entageofGDPwas2.6and 1.1 ft!SPEIdiveIy 
for 199().91 and 1991-92. 

PackageofSchemesforHandloom 
Weavers 

8586. SHRI RABI RAY: WIRtheMinisterof 
TEXTILES bep!easedtostate: 

(a)whelhertheGoYemrnerthaveannotJ'1C8d 
apackageschemeforhancloomweaversunder 
on going ruraldeveloprnentalprogrammes; 

/ 

(b) if so, th8 details thereof; and 

(c) whether the IoomIess weavers are 
proposedto be provided witb assistance in a 
phasedpogranwne? 

THE MINISTER OF STATE OF THE 
MINISTRYOFTEXTILES (SHRI G. VENKAT 
SWAMY): (a) Yes, Sir. 

(b) and (c). The Ministry of Textiles. in 
consultation with the Ministry of Rural 
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Development, t1avedrawnuplhetaloWlngnew expenditure was emphasised at the time of 
schemesforcoverageolhandloOmWMvers AmuaI PlandisalSSionsandNDCcomrnittee 
undertheongoing-lIChenaof.lnteglaladRurai ReportonAusterilyasaisoincooi18Ctionwilh 
Development Programme (IRDP), Trainingof 1993-94budgetofIheStaleGovenvnenls.-

. Rural Youth for Self Employment (TRYSEM), 
IndiraAwas Yojna (lAY) andJawaharRozgar 
yojana(JRY). 

(i) coverageofloomIesshandoomweaY8rS 
under integrated RuratDeveloprnent 
Programme for provision of looms, 
wOrksheds and workingcapital; 

(ii) coverageofSCISThouse'e 55 halleloem 
weavers under IndiraAwas Yojana for 
providing housesIdweIIing units; 

(iii) Trainingtowaaversin~ 
dyeing practices under the scheme.of 
Training of Rural Youth for Self 
Employment; anti 

'(iv) ~upofconvnonFacililiesCenbas 
in areas of Weavers Concentration wiIh 
assistancefromJawaharRojgarYojana. 

8587. SHRIN.DENNIS: WilIheMinisterot 
ANANCEbe pleasedtostate: 

(a)whetleranyirvllruclionshavebeenissued 
by the Union government of States against 
incurring non-pIan upendilure; 

(b) if so, thedetailsthereot; and 

(c) the steps being taken to check such 
expendilurebytheStldas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEJ<HARAMURTHY):(a)IWId(b). 
Intheguidelinesforlheassessmentoffinancial 
resources of the States for the Annual Plan 
1993-94,theStalashavebeenI8QLlBSI&ritokaap 
non-plan revenue expenditure at a very low 
level. The needforreducing non-pIanrevenue 

(c) It is for the state Goverrwnents to take 
stepstochecksuchexpendture. 

Owen .. n Facility 

8588. SHRI JEEWAN SHARMA: Will the 
Ministerof FINANCE be pleased to state: 

(a)whelhertheGovemment have permitted 
the Govemmentdepartment and public Sector 
bodies to deal with the private Sector banks 
ratherthan publicsectorbanks; 

(b) if so, thedelailsthereof; 

(c) whetherthepublic sector banks extend 
overdraft facility more'than what has been 
sancIionedto a party; and 

(d) ifso, the reasons therefor? 

. THE MINISTER OF STATE IN THE 
MNSTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). Government have not 
aIowed[)epartmelllstomaintainlheiracax.ns 
wlhprivalesectorbar*s. However, instIuctions 
had been issued by the Department of Public 
EnterprisesinJanuary, 1992totheeflectthat 
CenlrallU*sectorEIIllelprisescanundertake 
normaIbankinglrans8ctions with any bank of 
1heirchoice incIudingbeigniprivale banks. 

(c) R8S8fY8 Bank of India's data reporting 
systamdoesnotgeneratesuch information. 

(d) Does notarise. 

Exportofa.m.ti Rice 

8589. SHRI KHELAN RAMJAN~E: Wil 
the Minister of COMMIiRCE be pleased to 
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state: 

(a) the total quantity of Basmati rice 
exported during each of the last three years and 
the agency through which rice is being exported, 
country-wise; and 

AFFAlRS,ANOPUBLlCDESTRIBUTIONAND 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRI KAMALUDDIN AHMED): 
(a) and (b) Basmati rice is freely exported 
subjecttoMinimum Export Price as fixed bylhe 
Government from time to time. Currently the 
Minimum 'export Price is US $ 550 per Metric 

(b) the rateatwhichthericewasecported Tome. 
andtheforeign exchangeeamedtherefrom? 

Information regatdngexportscluringthe 
THE MINISTER OF STATE IN THE last three years is given in the statement 

MINISTRYOFCIVILSUPPUES, CONSUMER enclosed. 
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Alleged Corruption In Transport 

Department 

8590:'OA. AMRITLAL KAUDAS PATEL: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Delhi High Court had 
directed Delhi Administration some time back 
to appoint mobile magistrate for checking 
corruption in the State Transport Department 
and Delhi Traffic Police; 

(b) ifso, the action taken by the Government 
thereon; and 

(c)thestepstakentostream6nethewot1<ing 
. of the Delhi State Transport Departmenttocheck 
cases of corruption? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) and (b). The' 
Govt. of National Capital Territory of Delhi was 
conveyed bythe District and Session Judge, 
Delhi that the High court had indicated forthe 
creation/setting up of Mobile Traffic Courts in 
south, West, North, Central and East Districts 
for disposal of traffic challan on the spot. This is 
under consideration of the Govt. of National 
Capital Territory of Delhi. 

(c) The Transport Department of the Govt. 
of National Capital Territory of Delhi has taken 
steps to remove the practical difficulties which 
were being faced by the public by introduction of 

I) Comput~risat;on or Registration 'Of 
Private vehicles; 

ii) MechanisationofthetaxesinA£counts 
Section; 

Iii) OpeflIngofnew Zonal Offices, i.e. East 
Zone (Loni Road). Sarai Kale Khan & 
Anand Vihar. for the convenience of 
the public. 

Sick Publich Sector Undertakings 

8591.SHRI B.L SHARMAPREM:Wilthe 
Ministerof FINANCE be pleased to state: 

(a) whether some public sector 
Undertakings have been declared 'sick' and 
referred to the Board for Industrial and Financial 
Reconstruction (BIFR) for advice on their 
viability; 

(b) if so, the details thereof during the last 
year and the current year, so far; . 

(c) the total amount of capital invested! 
. involved in those sick units; 

(d)whetherthe BIFR has given their reports 
on the units, if so, the details thereof: 

(e) whether shares of any or some of the 
sick units have beell disinvested recently; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISmYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). "Ve, Sir. The Board for 
Industrial and Financial Reconstruction (BIFR) 
has reported that since December. 1992when 
the Sick Industrial Companies (special 
Provisions) Act, 1985 (SICA)wasextendedto 
Public Sector Undertakings (PSUs) and till 
30.4.93, referencesfrom93 PSUs undersection 
15 oltha SICA have been registered with them 
and 64 PSUs have been declared said. 

(c) The total net worth of PSUs registered 
with SIFR totals Rs.2.44,469.64 Iakhs. 

(d) The references registered with BIFR 
are deadwith aspertheprovisions of SICA. OUt 
of64PSUsdecfaredsick,in44casesoperating 
agericieshavebeenappoinledtoprepare revival 
scheme$ and in 20 cases the companylthe 
Govemrrientconcemedwasgiventimetocome 
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(e)No,Sir. 

(f) Does nat arise. 

PlllntlilionofRubbarbyOrlall 
FoIeeICorponIIIori. 

8592. SHRII(' PRADHANI:WlIheMinistar 
of COMMERCE bepleasedto state: 

(a)wheIher1heGollemrnenthIMl8CiewId 
anyproposaiflomlheOrissaForastCOrporation 

_ fortheplalltalionof rubberin the States; 

(b) Iso, the details thereof; and 

(c) the action being taken by the 
Govemmentinlhisregard? 

THE MlNISTEROFCOMMERCE(SHRI 
PARANAB MUKHERJEE): (a) No. Sir. 

(b) and (c). Do nat arise. 

lmporIofSiIk 

8593. SHRI CHITTA BASU: W. the 
Ministerol TEXTILES bepleasedtostale: 

(a)wheIherI1eiq)oltofClWlesesilty.-n 
and adopting of wdairtrade practices by the 
businessmen arelhr8atalillg West Bengal's 
silk industry; and 

(b) it so, the steps takenIproposed to be 
- taken by the Government to save the West 

Bengal'ssilkindustry? 

THE MINISTER OF STATE OF THE 
MlNISTRYOFTEXTIlES(SHRIG. VENKAT 
SWNAY): (a) and (b) ... isa restricted lam in 
our n.egatiwt list of impoIts and its impoI1 for 
domeStic consumption is not generally 
pennilIed. However, under the Advance 
l..icensingSchemeofIheExpoit-1n.,orI Poley, 
there is a facility to import laW silk for export 

pnxU:tion. SUchiq)oltsare,however,linked 
with an obligation to export value added silk 
textile -products and complaints regarding 
adopIionof unfairtrade practices by individual 
imporIarsaredealtwilhinaccoRlancewilhthe 
proviSions of the EXIM policy. . 

Thent have been some ,.resentations 
regarding over-all adverse impact of imports 
.... AdvanceLicensingSchemeondomestic 
~Gavemrnertiskeepingaclose 
watchonthesituation. -

Dulles Paid by Tractor Manufacturing -
eom,.nIeslnU.P. 

8594. SHRt ABHAY PRATAP SINGH: 
WII the Minister of FINANCE be pleased to 
sIaIIe: 

(a)theamount of taxes and duties paid by 
Tractor Manufacturirlg Companies in Uttar 
Pradesh particularly the Auto Tractor Ltd., 
PraIapgaIh. during each of the lastthree years, 
COI'I1*lY wise; 

(b) whether a large amount of the taxes! 
dIas is pending realisation; and 

(c)htslepSbeingtakenbytheGovemmert 
to realise the same and to ensure that the 
Govenvnent taxes/duties are not evaded by 
theseClCJl'l1)8flies in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANORASHB<HARAMURTHY): 

(a) Income-tax paid by Auto Tractor Ltd. 
during each of the lastthree years is as under:. 

1990-91 • Nil 

1991-92 • Nil 

1992-93 • Rs.OneLakh 



VAlSAKHA24. 1915 (SAKA) W~AnsMJt:s 154 

Nil 

As.12.08 .... 

19E1G!-m - Nil 

(e) The·demand is SlIbjudice before the 
IncomEiTaxAppellaleTrtJunal.IIO ......... 
asperlaw are being taken to raalisethe_. 

Sales Tax 

(a)io(e). L.evyoftaxonSalesorp.ldaes 
eftectedinsidethestaleisaStaleNljectvide 
EnIry 54 in Ustll of the SewlnlhSchecljeofl1e 
ConsIih*In. Ca1baISaIes Taxisleviadonnar 
stale sale or purchase of goods. Ho ..... , the 
administration of Central Sales TaxAd, 1956 
hasaisobeen-*"Bll8dbyanol1eSales Tax 

. UhoriIiesoftheS1aleswho-.callacland 
ralainthHlx. The UnionGovarnmertdoesnot 
mainlainany inlomllllioltinl8glldtoSales Tax 
c:oIIectionbytheStateGcMtmrnanls. 

(a)to(c). Theinlonnllllionisbeingccilectad 
andwil be laid on the TableoftheHola. 

·Out ........ gAmounlof ............. 
.... CoapeniIAhIeCaltonGro •• ,. 
...... ngFedlnUonAgllnllNYC. 

8595. SHRI MOHAN RAWALE: WII the 
MinisterofTEXTILESbeplea8edtostale: 

(a) whether the Maharashtra St. 
Cooperative Cotton Growers Marketing 

• Fed8raIion LlmiledhMbeeneupplylngcoaon 
bales to the National T_ CoIpondion 
____ onthenwolvingcndblllis; 

{b)whelherNTC .. IbeidierieaCMlla .... 
suntlDlheaeidCalonFedInIIiDI'in ....... 

(e, ifso. detaiIa hqof; . 

(d) the steps taken to ensure payment of 
ouIIIaIdng~and 

......... 
(e)1hetimebywhich1hearncu'1tislikelyto 

bepaidtolheFederalion? 

THE MINISTER' OF STATE OF THE 
MINISTRYoFTEXTILES(SHRI G. VENKAT 
SWAMY): (8) Yes. Sir. 

(b) and (e). Ason31.3.1993, an amount of 
about Rs.54.2gerores was outstancIng train 
NTCmlstoIheMaharash1la~CcqJeraIiye 

CoItonGrowelsMarketing Federalionlimited. 

(d) and (e). In March, 93, an amounI of 
Rs.21.61 erores was paid by NTC to the 
FedelaIioI.8Qlllinst1he0usta Idi tg<l.les. Cueto 
.Iiquidity crunch and reduction in budgetary 
IqlpOIt, lheot.Elalldi tgShadgone~. NTCwI 
be clearing the outstandings as per funds 
avaiIabiIily . 

FulConveItIIbIIItyOlRupee 

8586. DR. LAXMlNARAYAN PANOEY:WI 
theMinistarof ANANCEbepleasedtostate: 

(a)whelherlheGovermtent'salllnliontas 
been drawn to the news item captioned Full 
convertDIity round the comer appearing in 
Business Express dated Febn.Iary 12, 1993; 

(b) if so, the reaction of the GcMnment 
I18I8top8lticUartyl8:suppoItgiventoRupeeto 
lheextentof$1.5to2 aN; and 

(e)whalhertheGcMtrnrnnwoddsuppolt 
Rupeeincaselher8isafallvis-a-visdolaraftar 
8O:2OLhntlll dEll:hangeRaatManliglmatl 
System (LERMS)orfuUconvertabay? 

THE MINISTER OF STATE IN THE 
MNSTRYOFANANCEANOTHEMlNISTER 
OF STATE IN THE MiN'STRY OF 
PARLIAMENTARY AFFAIRS (OR. A8RAR 
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AHMED): (a) Yes, Sir. 

(b) and (c). since the unification of exchange 
rateas announced inthe Union Budget 1993-94, 
the rupee has found its own level at the market 
determined rate of exchange and there is no 
question of the Govemmentsupport. 

Losses Incured by Cotton corporatioF,l 
oflndia i 

8597. SHRI SANAT KUMAR MANDAL: 
Will the Minister of TEXTILES be pleas~d to 
state: 

(a) whether the Cotton Corporation of India 
has suffered a loss tocrores of rupees in sale 01 
cotton during 1986-87; 

(b) if so, the reasons therefor; 

(c) whetherthe Govemment ahave made 
any investigation in this regard; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMy):(a)to(d). The Cotton Corporation of 
India suffered a loss of around 1.2 crbres in the 
sale of 9O,OOObaies of cotton of 1986-87 crop 
because the export sales were concluded on Bth 
and 9th September, 1986 at the international 
price ruling at the relevant time, whereas,later 
on in Noveniler, 1986, intemational prices shot 
up,givingwaytotheloss.Thematterwasprobed 
byCBlandtheinvestigatiOnreportwasexamined 
in conSUltation with Central Vigilance 
Commission andthe Departinent of Personnel 
andT raining. T aking into account all the material 
facts,itwasdecidedbytheGovemmenttociose 
the case. . 

E.S.I. Hospitals 

8598. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
LABOUR be Jl!eased to state: 

. (a)thenuntlerofEmpIoyeesStateInsuance 
hospitalsldispensaries operating in the State of 
Uttar Pradesh; 

(b) the annual expenditure incurred on 
maintenance and operation of these hospitaIsI 
dispensaries; 

(c) the number of hospitals/dispensaries 
proposedtobeset up in the Stateduringthe EIQIh 
Five Year Plan period; 

;. (d) whether the Government are awarethat 
. the existing facilities in these hospitals! 
dispensaries are quite meagre to meet the 
increasing requirements; 

(e) if so. whetherthe Govemmentproposeto 
upgrade the same; and 

• (I) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) There are 14 hospitals and 143 
dispensaries presently operating in the State of 
U.P. 

(b) During 1992-93. the expenditure on 
maintenance and operation of these hospitals 
and dispensaries was Rs.75.03 lakh and 
Rs. 1420.36 lakh respectively. 

(c) to (f). The ESI corporation does not 
prepare a Five Year Plan for construction of its 
hospitals/dispensaries. The ESI hospitals/ 
dispensariesareconstructedon'needbasis'in 
accordance with the norms prescribed by the 
Corporation. The ESI Corporation has initiated 
the process to commission the ESI hospitals 
constructed at Pipri and Varanasi. The existing 
facilities in the ESI hospitals/dispensaries are 
generallysalisfactory. However, thel8haYebeen 
sporadccomplaintsaboutlack(jpropermecical 
care, shortage of medicine, inadequacy of 
medical equipments, etc. The responsibiltyof 
providing medical services under the ESI 
Scheme vests with the State Government. 
Therefore, thecomplaintsasandwhenraceiwKt 
areforwardedtotheStateGcNemmertfortak 
suitable remedial measures. 
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Import of RawC8shew (a) the details and value of the smuggled 

8599. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether there is any proposal to import 
~awcottoncashewduring1993-94; 

(b) if so, the details thereof; 

(cl whether the Government of Kerala has 
approaehed his Ministry for importing raw 
eashewduringthe current year; and 

(d) if so, the details thereof and the reaction 
of the Govemment thereto? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEE):(a)and(b).Underthe 
Export and Import Policy, 1992-97 (Revised 
Edition: March, 1993), raw cashewnut maybe 
imported freely by all persons. 

(e) No, Sir. 

(d) Does not arise. 

[ Ttanslationl 

Seizure of Elec:tronic Goods in Gujarat 

86OO.SHRIN.J. RATHVA:WilltheMinister 
of FINANCE be pleased to state: 

electronic goods seized in Gujarat during the 
~sttwoyears; 

(b) the number and nationality of persons 
arrested in this regard; and 

(c) the action beingtakenbyttk Government 
of check such illegal activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY): (a) The 
details and value of the smuggled and seized 
electronic goods in Gujaratduring last two years 
is as perthe attached Statement. 

(b) The number and nationality of persons 
arrested in this regard is given below:-

Year No. of persons Nationality 

1991 Nil. 

1992 2 Both Indians 

(c) The anti-smuggling agencies are vigilant 
against smuggling activities including electronic 
goods. Close coordination is being maintain 
among all the agenceis concerned in the 
detection and prevention of smuggling. 
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[Eng/ish) 

Investment in Sving Schemes 

8601. SHRI RAM NAIK: Will the Ministerof 
FINANCE be pleased to state: 

(a) the investments made in the National 
Savings Scheme 1987, Jeewan Ohara and 
Jeewan Akshya Scheme of LlC during each of 
the last three financial years; 

(b) whether the investments made during 
1992-93 were less; 

Year NSS.1987 
(Gross Deposit) 

199(}.91 2<J!5.12 

1991-92 2213.28 

1992-93 234.78" 

(c) ifso, the reasons therefor; 

(d) whether the Government propose to 
revitatisethese schemes; and' 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) The inv~stments made in the 
NationaiSavingsShernes, 1987,Jeewan Ohara 
andJeewanAkshayaSchernesofLlCduringthe 
lastthree financial years are as under:-

(in ~s. crores) 

JeewanOhara JeewanAkshaya 
(Premium) (consideration amount) 

161.45 92.88 

194.57 99.46 

40.77" 7.41" 

·Upto30.9.1992. Thtlscheme was discontinued from 1.10.32. 
"" upto February. 1993. 

(b) and (c) The investment made during 
1992-93 were IeJ>S which may be due to the 
withdrawal of benefit under Section 80 CCA of 
the Income Tax Act. 

>( d) At preSent there is no proposal to restore 
the benefit under Section 80 CCA of the Income 
Tax Act. 

(e) Does notarise. 

[ Translation] 

Increase in Cargo Traffic 

8602. SHRI DATTATRAYABANDARU:WIII 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether a heavy increase has been 
registered in Ioaclingof cargo at the major ports 
in the country; 

(b) if so, the quantum of cargo loaded at 
major ports during 1992-93 as compared to 
1991-92;and 

(c) the target fixed for cargo loading during 
1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRAIltSPORT 
(SHRIJAGDISH TYTLER): (a) to (c). The total 
cargo handled by all majorportsduring 1992-93 
was about 166.6 million tonnes as aginst about 
157.9milliontonnesduringl991-92. The target 
fixed for 1993-94 is 170 million tonnes. 
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Recovery of AgricuHural Loan 

8603. SHRI BOLLA BULLI RAMAIAH: Will 
the Minister of FINANCE be pleased to state: 

(a)whetherhisMinistryhasissueddirections 
to the State governments for recovery of 
agricultural loans; 

(b) if so, the details thereof; 

(c) whether these directions are being 
complied with by the State Govemments: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED):(a)to(d).Acommunicationhasbeen 
sent by Government of India to all States and 
Union T erritorieson31.3. 1993, requeslingthem 
to ask their District Collectors to extend full 
cooperation to the lead banks of theirdistricts in 
the mounting of recovery compaign of 
agricuIturalc1Jesinthecurrenlharveslingseason. 
The State Govemments and Union Territories 
have been requested that their relvant 
organisations may maintain liasion with the 
convenor banks of the StatelUTstoputeffeclive 
message in this regard through the media. The 
CMOs of the banks have also been 
simultaneously asked to organise the recovery 
campaign through proper publicity and field 
level contact programmes and in close liasion 
withtheStateGovemmentsolficials.Jointeftorts 
made bybanksand State Govemmentswith the 
cooperation of all concemed agenceis is likely 
to improve the recovery position in respect of 
agricultural loans. Govemment has not received 
any objections to the above recovery drive from 
any State Govemment. 

Modernisation ofTextile Mills 

8604. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the Minister of TEXTILES be pleasedto 
state: 

(a) whetherthe Govemment have requested 
the World Bank for providing loan for the 
modemisation scheme of the textile mills in the 
country; 

(b) whether the World Bank has since to 
sanction the loan. and 

(c) if so. the details there of? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMY): (a)lo(c). The Govemmenthave not 
requested the World Bankfor providing loan for 

. general modemisation schemes of the textile 
mills in the country. However. National Textile 
Corporation (NTC) has proposed to avail World 
Bank assistance for modemisation of its mills 
and a preliminary discussion with the World 
Bank officials was held in this regard in April. 
1992bythethenCMD. NTC(HC). 

National HighwayNo.2 

8605. SHRI CHHEDI PASWAN: Will the 
~ofSURFACETRANSPORTbe~ 

to state: 

. (a) whether the Government propose to 
construct a road divider from Karamnasha to 
Barhi at National Highway No.2 to check the 
growing incidents of accident there: and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF SURFACE TRANSPORT (a)lhedetailsoftheacwnulatedamountof 
(SHRIJAGDISHTYTLER):(a)and(b).No.Sir. Employees Provident Fund (EPF) as on March 
Thereisnoproposalatpresenttoprovideroad 31.1993.Sfat&.wise;and 
<ivid_erexcepttor4kblletresstretchinSasaram 
town. (b) the manner in which this amount is 

[English] 

SlampDuty 

8606. DR. D. VENKA TESWARA RAO: 
SHRI BOLLA BULLI RAMAIAH: 
SHRISANATKUMAR MANDAL: 

Will the Minister of FINANCE be pleased to 
state: 

(a)whetherlheGovemmentarelosingcrores 
of rupess due to non-uniform stamp duty rates 
being imposed onshares and debentures; 

(b) if so. theextert~which1heGovemment 
have incurred Iossdue tostarJ1)<*JIyanomalies; 

(c) whether many companies registered in 
one State pay stamp duty in another State to 
avoid paying high duty: and 

(d) if so. Ihe stamps proposedto be taken to 
remove the anomalies in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARAMURTHY): (a)to(d). 
StarnpcUyontenCentraJ 1nstJunenIs. ncIuding 
debentures andtranster of shares, is levied by 
theCentralGollemment atunifortn rates. Stanp 

.duty on fifty five State Instruments, including 
share certificates and letters of allotment of 
shares. is levied by the Stale Govemment which 
are empowered to fix the rates and to enforce 
paymnet of stamp duty intheir respective States. 

Accumulated EPF 

~RAMBHARDWA.J:Wili 

tne)fhntsterof \,ABOUR be pleased to state: 

investedandtheliabilitiesconnectedtherewith? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and (b). The information is being 
collected and will be laid on the Table of the 
House in due course. 

Small SevingsSchemein Karnataka 

8608. SHRI SREENIVASA PRASAD: 
SHRI G. DEVARAYA NAIK: 

Win the Minister of FINANCE be pleased to 
state: 

(a)whetherduetobanonsomesmallsavings 
schemes the collections of Karnataka 
Government havetaHen sharply; 

(b) if so, whether the Union Govemment 
propose to restore the NSS 1987 scheme or to 
declarearPfolherschemetorStaleGovemrnent 
to make maximum collections: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) No, Sir . 

(b) National Savings Scheme. 1987 was 
discontinued with effecllrom 1 .10.1992. It is not 
proposed to restore the Scheme. However. 
another scheme. namely National Savings 
Scheme. 1992wasIOtroducedfrom 1.10.92. 

(e) Details of National Savings Scheme. 
1992 are as under:· 

No account shall be opened under the new 
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scheme with deposit of less than one hundred (e) and (f). A requestforsanctioningspecial 
rupeesandalldepositsshallbemadein~ allowance to the crew posted on the oil tanker 
ofhundreclrupees.lnterestattherateof 11 %p.a. has been received from the Andaman & Nicobar 
shall be allowed on deposits underthescheme. Administration .. Nofinaldecisionhasbeentaken 
The account may be closed after the expiry of so far. 
fouryearsfrom the end of the year in which the 
account was opened. Tax concessions under Sarnbalpur-Rourkela Road. 
Sections 88 and SOL of the Income Tax Act are 
available. 

Acquisition of Oil Tanker 

8609. SHRI MANORANJAN BHAKTA: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Andaman and Nicobar 
Islands Administration was acquired one oil 
tanker Dweep shakti Andaman for transporting 
fuel oil to different islands; 

(b)ifso. the details thereof; 

(c)whetherthevesselisbeingrunoncontra::t 
by private parties; 

(d) if so, the total amount paid to them since 
its operation upto March 31, 1993: 

(e) whether the request of vessel crew for 
hazards allowance is pending consideration 
with the Ministry; and 

(I) if so. the reaction 01 the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). The 
Andaman & Nicobar Administration has 
acquired one Oil tanker namely M. V. Dweep 
Shakll Wllh 200 lonnes c:apaclly al a cos I of 
Rs 1 10.461akhs 10 December 1989to carry 
petroleum products 10 vanous ISlands. 

(C) al'1d (d). Tnelnlormationlsbelngcollected 
and Will be laId on the Table of Lok Sabha. 

8610. DR. KRUPASINDHU BHOI: Willthe 
MinisterofSURFACETRANSPORTbepleasecl 

. to state: 

(a) whether the Asian Development Bank 
has provided loan forirnprovernentandwidening 
of Sambalpur-Rourkela road in Orissa under 
the Second Road Improvement Project; 

(b) if so, the funds sanctioned by the Asian 
Development Bank forthls project: 

(c) the present stage of the project; and 

(d) thetirneschedulefixedforitscompletion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes, 
Sir. The Asian DeYeIopment Bank has provided 
loan assistance of US S 41.07 Million for 
improvement of the road. 

tc) and (d). Constitutionally the Central 
Government IS primarily responsible for 
developmenl and l4lkeePof National Higlways 
onty.l~of~-Rcukelaroad. 

being a State project. theGovemmentofOrissa 
isconcemed. 

r Translation] 

Smugglers Money 

8611 SHRIMATISAROJDUBEY:Wilthe 
MInister ot FINANCE be pleased to state. 

(a) whether the IndIan Govemment have 
requested the Government cI America tOf'leta~s 
01 the Smugglers. money bemg sent1'o India 
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through some banks as reported in 'Jansatta' 
datedBthAprlI,l993; 

(b) if so, the details thereof; 

(c) whether the American Govemment has 
provided some details in this regard; and 

(d) if so, the action taken bytheGovemment 
against the guilty persons and the banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURTHY):(~)to(d). 

Information is being'collected and will be laid 
down on the Table olthe House. 

[English! 

Financial Assistance from OECF for 
Improving Urban Transport in calcutta 

8612. SHRI RAMKAPSE:WiHtheMinister 
of FINANCE be pleased to state: 

(a) whether the Union Govemment have 
torwardedaschemetolheOverseasEconomic 
Co-operation Fund (OECF) for financial 
assistancetoinVOVeUlbantransportinGalcutta 
during 1993-84; 

(b) if so, the details thereof; and 

(c) the present position of the proposal? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Yes,Sir. The project "Transport 
Infrastructure Development Project, Calcutta 
was posed to the Govemment of Japan for 
OECF Loan during the financial year 1993-94. 

(b) The project estimated at RS.167 crores, 
aims at construction of a few vehicularflyovers, 
pedestri~n .facilities parking facilities, 

intersection improvements, trafficsignalisation 
andconcrete pavements etc. 

(c) The porject has.not been shortlisted by 
Government of Japan for 1993-94 OECF Loan 
~. 

Development of Handlooms 

8613. SHRI R. DHANUSKODI ATHITHAN: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Government provide 
assistance for the development of handloom 
industriesbesideseldendingassistanceto State 
Handloom Development Corporation and 
Cooperatives; 

(b) if so, the details thereof; and 

(c) the amount of assistance extended to 
such industries during the last two years? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKA T 
SWAMY): (a) Yes, Sir. 

(b) While the schemes oflhe Government 
areintendeclfor alround growth ot the handloom 
industry, Government has been encouraging 
coverage of more and more weavers under 
cooperative and corporate sectors so as to 
effectively reach them the benefits of the 
schemes. Input support schemes for supply of 
raw materials through the National Handloom 
Development Corporation, design and training 
inputs for product and skill upgradationthrough 
Weavers Service Centres and fiscal 
concessions on the hank yam mainly used in the 
handloom sector are some of the measures 
universaly made available to all handloom 
weavers in the country. 

(c) Government of Indiaspentthe following 
amount for development of handloom sector 
during the last two years; 
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Year Amount (Rs. in lakhs) 

Plan 

.1991-92 1414.06 

1992-93 29EK>.73 

Sea Traffic 

8614. SHRI B. DEVARAJAN: Will the 
MinisterofSURFACETRANSPOATbepieased 
to state: 

(a) whether the State of Tamil Nadu has 
requested the Union Govemmentto allow sea 
traffic between T alaimannarto Rameswaram; 

(b) if so, the details thereof; and 

(c) the reaction olthe Govemmentthereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) and (c). Do not arise. 

, Loan Written off Under Ardrs 

8615. SHRI SYED SHAHABUDDIN: Will 
the Minister of FINANCE be pleased to state: 

(a) the total amount written off by the 
nationalised banks under the Agricultural and 
Rural Debt Relief Scheme, 1990. with State-
wise and bank-wise break-up; 

(b) the corresponding figures in respect of 
the cooperative bank.c:: as a whole' 

Non-Plan Total 

19346.05 20760.11 

17002.40 19983.13 

(c) thecorrespondingfigures forthe regional 
rural banks as a whole; 

(d) the amounts admitted by the A.B.!. in the 
three cases; and 

(e) the arnounts reimbursed by the RBltothe 
banks in each case? 

.~ .... 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DA. ABRAR 
AHMED): (a) to (e). The Reserve Bankoflndia 
(ABI) has reported thatasperclaim applications 
submitted, publicsectorcommercialbanks have 
provided debt relief amounting to Rs.2890.17 
crores. RBI has so far paid an amount of 
Rs.2158.04croresinselllementofbankclaims. 
Bank-wise and Slate-wise details are fumished 
in the attached statement I and II respectively. 
National Bank for Agriculture and Rural 
Developmerft (NABARD) has reported that 
cooperative banks and Regional Rural Banks 
have provided debt relief amounting to 
Rs.4199.93 crores and RS.795.12 erores 
respectively, and NABARD has sanctioned 
amounts to the cooperative banks by way of 
grants and loans to the extent of RS.3341.68 
crores and Rs.592 crores to the RRBs. The 
State-wise position of debt relief provided by 
cooperative banks and RRBs are given in 
"'tt~~111 
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HiteswarCommltteeon Employment that the pay scalesshouldbemadeequivalent. 

8616. SHRI SHRAVAN KUMAR PATEL: 
WiUthe Ministerof LABOUR be pleasedtostate: 

(a) whethertheHiteswarSaikia Committee 
on erns:tloyment recommended limiting of 
Govemment role in employment generation; 

(b) if so, the details of the recommendations 
of the committee; and 

(c) the Govemmenfsdecision on each of the 
recommendations? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (P.A. SANGMA): (a) 
to (c). The Report of the National Development 
council's (NDC) Committee on Employment, 
constituted under the Chairmanship of Shri 
Hiteswar Saikia. Chief Minister of Assam is 
awaiting consideration of the NDC. Details 
regarding the recommendations of the 
Committee can be available after the NDC has 
considered the rr'pcrt and tal(r-n a view on its 
recommendat" I'" 

8617,SHf';, , , .'; - WllitheMlnister 
ofCOMMERC(' ", ,," ,1 lIe: 

(a) whether 111( '" 1';,,;· \11k-: \t have received 
any request from tr~2' (:IT.t:1oyees of various 
Boards under hiS ~"';;;:'~)' tor P~lfIty in their 
scales for similar pO!'l". 

(b) if so. thedcI31i:; ,iI" :(' ':,c1nn 

(c) the reaction oi il'<- \,;,_ ,.emmentthereto? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a) Yes, Sir. 

(b) and (c). Theyhaverepresentedthatthere 
is disparity in the paysctaesof Scientists of the 
Research WJOgSofthe Commodity Boards and 
those ofthe National Research Institutes and 

Such teqU8S1S were examined by a Convnittee 
of Officials headed by a Joint Secretary of the 
Ministry of Commerce. Certain suggestions 
made by this Committee of Officials have been 
referred to the Department of Science and 
Tec~fortheiradvice. 

[ Translation) 

WeHareSchemesfortheBeedi 
Workers 

8618. PROF. RASA SINGH RAWAT:WiII 
the Minister of LABOUR be pleased to state: 

(a) the numberofBeedi workers at present 
in the country, State-wise; 

(b) the laws enacted by the Government for 
the welfare of BeecJiworkers and the details of 
the provisions made to ensure: ~". r;('1per 
implementation: 

(c) Whether any deductions are made 110m 

the wages of Seedi workers as contriblJllor, 
towards Provident Fund; 

(d) if so, whether the factory owners also 
contribute their share towards th'" ft.rv': 

(e)thepoo:entageofBeediWOlketSCilpre:,ent 
covered under this scheme: and 

(f) the other measures being.n by the 
Govemmentfortheirsecurity "",dib imnrove 
their lot? 

, THE MINISTER OF STATE t>F THE 
MINISTRY OF LABOUR (~"I P.A, 
SANGMA):(a)AStatement~ 

ofbeediworkers. State-wise. isa~. 

(b) There are two labour laws sepcially 
enactedforbeeciworkers. Theseare(a): Beedi 
& Cigar Workers (Conditions of Employment) 
Act, 1966whichregulalestheworkingoonditions 
ofbeedwort<ersand(b): BeeclWcners Welfare 
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Fund Act, 1976whichstipulatedvariouswelfa18 
facilities like health, housing education, 
recreationetc. tobeprovidecltothebeediwork8rs 
from the Beedi Workers WeHal8 Fund. 
'. " fne Beedi & CigarWOI1(ers (Conditions 01 

Employment) ACt, 1966isadministered.bythe 
State Govemments who have been addressed 
from time to time to ensure properand effective 
implementation of the provisions of this Act and 
therulesframedthereuncler. TheBeediWorkers 
Welfare Fund.Act: 1976isadministeredbythe 
Central Govemment throuQh the Welfare 
Commissioners in the 9 regions. Periodical 
reviewismadeoftheprogressofimplementation 
olthe various welfare schemes. 

(c) and (d). Yes, Sir. 

. (e) About25.8% of beedi workers have been 
covered under this scheme. 

(f) The Employees Provident Fund 
Organisationistakingvigorousstepsto increase 
the coverage of beedi workers under the 
Providei'It Fund Scheme. 

AGroup Insurance Scheme underthe Social 
Security Fund of Life Insurance Corporati~n of 
Inciahasbeenintroducedforidentitycardholding 
beedi workers who are not covered under the 
Employees Provident Fund & Miscellaneous 
Provisions Act, 1952. 

STATEMENT 

SI.No. State No. ofBeedi Workers 

1. Kamataka 3,55,244 

2. Kerala 1,21.331 

3. Uttar Pradesh 4,50,000 

4. Rajasthan 2.79,000 

5. Gujarat 2,03,000 

6. Orissa 1,60,000 

7. West Bengal 4,50,000 

8. Tripura .0,05,000 

9. Assam 0,07,725 

10. Anclhra Pradesh 6,00,000 

11. TamilNadu 6,00,000 

12. Madhya Pradesh 6,00,000 

13. Maharashtra 2,50,000 

14. Bihar· 3,91,500 

15. North Eastem Region 

Total 44,72,800 
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Investments by GIC, UCand un 

8619.SHRIBAPUHARICHAURE:Wilithe 
Ministerof FINANCE be pleased to state: 

tal the investments made by the General 
Insurance Corporation (GIC), Life Insurance 
Corporation (LlC) and UnitTrustof India (UTI) in 
the loans raised by the State Governments 
!(luring the last three years,; and 

(b) the terms and condtions of these 
investments? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). 

Investments made 
(Rs. incrores) 

Year UC GIG 

1990-91 300.00 44.00 

1991-92 400.17 69.50 

1992-93 650.00 85.00 

While 25% of LlC's annual accretion is set 
apart for Investment in State Governments 
Securities etc. the GIC earmark 10% of their 
annual accretion for investment in State 
Govemment/Other Approved Securities and 
Bonds/Debentures of Public Sector 
undertakings. Such investments carry a rate of 
interest ranging between 1025%perannumand 
13.4%perannumandarerepayableoveraspan 
of a period ranging between 15t025years.oUTI 
invested in State Govemment loans of West 
Bengal, Maharashtra, Gujarat and Karnataka 
for Rs.2.5 crores each totalling Rs. 1 0 crores 
only in July 1991 which was later on sold! 
liquidated in September 1991. In the financial 

year 1990-91 and 1992-93 UTI did not invest in 
any State Govemmentloans: 

[ Translation] 

Development of Hndloom Industry 

8620. SHRI CHHITUBHAI GAMIT: 
SHRI KISHI RAM RANA: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Union Government have 
provided grantsforthe Central and the Centrally 
Sponsored Schemes for the development of 
handloom industry and welfare of handloom 
weaversduringtheyearl99-92andnoassistance 
was provided to Guiarat in this regard; 

(b)theamountofCentralassistanceproVldcd 
in each case, scheme-wise: 

(cl whether any proposals have been 
received in-this regard from the Govt. of GUJarat 
or the concerned State bodies during the year 
1992-93; and 

(d) whether the Union Government have 
fixed any deadline for receiving such proposal 
from the State Govt. or other concerned State 
bodies? 

THE MINISTER OF STATE OF THE 
MINISTRY O,FTEXTILES (SHRI G. VENKA T 
SWAMY): (a) Govemrnentof Indiahasprovided 
funds to State Governments including 
Governments of Gujarat based on proposals 
received from State Govemments. 

(b) Amount of Central assistance released 
to Gujaratin 1991-92 is as follows: 

Name of the Scheme Rs. in Lakhs. 

i) Janata Cloth Scheme lla12 

ii) MDA/Special Rebate Scheme 23.72 
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(C) Yes, Sir.

(d) Proposals for ongoing shcemes are
received on continuous basis, and are sanctioned

accordingly.

[English)

Rural Credit Plan by Public Sector
- Banks

8621.SHRI CHETAN P.S. CHAUHAN:Will
tile Ministerof FINANCE be pleased to state:

(a) whether the Government propose to

f '3(mlt production of viable rural credit plans by
he public sector banks;

(h) whether the Reserve Bank of India

propose to exemptthe deposits mobilised by the
bank5ltJ rural areas from the purview of statutory

liquidity ration in orderto realise more res~urces

for ruralleanding; and

(C) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE MINISTER

OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. ABRAR

AHMED))a) Guidelines have been issued to all
scheduled commercial banks under Service

Area Approach to rural lending regarding

preparation of credit plans on realistic basis by

branches which would also Serve as the

performance budget of the branch.

(b) and (c). The Reserve Bank of India has

reported that it has no proposal to exempt the
deposits mobilised by banks in rural areas from

the purview of Statutory Liquidity Ratio (SLR) in
orderto release more resources for rural lending.

Export of Banarasi Sarees

8622. SHRI ANAND RATNA MAURYA:

Will the Minister of TEXTILES be pleased to

state:
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(a) the value'ot Banarasi Sarees exported

during the last three years;

(b) whetherthere is any decline in the export

of Banarasi Sarees during the above period;

(c) ifso, the reasons therefor;

(d) the steps taken by the Governmentfor

regularsupply of yam to the workers to boost the

export of Banarasi Sarees;

(e) whether the Government have also taken

any steps for the welfare of these workers; and

(f) if so, the details therefor? .

THE MINISTER OF STATE OF THE

MINISTRYOFTEXTILES(SHRIG. VENKAT

SWAMY): (a) Government of India does not

maintain separate satisfaction on export of sarees

produced in a particular place.

!b\ and (c). Donot arise.

(d) A numocr of schemes are being

implemented for providing different types of

assistance to the weavers (including silk

weavers) at ensuring Iogular supply of yarn. In

orderto encpurage/boost the Silk production in

the country, the Central Silk Board is

supplementing the efforts of various state

Governments by providing necessary support

through its country wide net work of research,

extension & training units. Besides a World

Bank assisted National Sericulture Project is

also under implementation.

(e) Yes, Sir.

(f) Government released assistance to

Government of Uttar Pradesh in 1992-93 forthe

welfare otthe weavers including sild weavers in

the State under Work-shed-cum-Houslng

Scheme, Thrift Fund Scheme, Group Insurance

Scheme and Health Package Scheme.

\.
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·BoanIofDlrectcnofPublc8ector (a)thelll'1'1CUtdepositedbytheNon-Resident 

BInIIw Indans(NRIs) in various public sector banksof 
Maharashtra; and 

8623. SHR·, RABI RAI: WilltheMinislerof 
FINANCE be pleased to state: 

(a)wheIher1heGollerrmlrihaYedecidedlo 
~ inc:lIstprofaasioll8lson1heBoardofOiractorsof 

the Public sector banks; 

(b) if so, the details1hereof; 

(c)whethersomeoftheaboveBoards have 
been reconstituted; . 

(d) if so, the details thereof; and 

(e) the l'ItJ'Ii)erofBoardswhich areyettobe 
· reconstiIuted? 

. THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE AND THE 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMNETARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (e). Appointment of non official 
cira::tDIs ontheboardsofthenaliol aisadbanlcs 
and the State Bank of India are made in 
accordance with the criteria and procedure 
prescribed in the Nationalised Banks 
(Management and Miscellaneous Provisions) 
Schemes, 1970 and 1980,andStateBankof 

· India Act. 1955, respectively. The borda of 
directors of the nationalised banks and the 
Central Board of State Bank of India are 
continuing entities and vacancies that arise 
arafIedupfromtimeto'tima. GovemmenthaYe 
akeadyinitiatednecessaryactionforfillingup 

· the vacancies of non official directors on the 
boards of the 20 nationalised banks and the 
Central Board of Stale of India 8nd also for 
appoillilglllC8llllCnlotheexistingnonofficial 
diracIoIswhose ........ haveexpiredandwho 
818 conIInuing pending appointment of their 
IUC 118 0lIl. 

[T,. , 1m) 

8824. SHRI VILASAAONAGANTHRAO 
GUNlEWARwu.MlnilaClfFINANCEbe 
.,......10'-': 

(b) the bank in Maharashtra in which the 
h9l8StBmOU1thas been deposited by the N0n-
Resident Indian and the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) and (b). Theinfonnation is being 
coIIectedandto1he extent available will be laid 
on the T able of the House. 

(English) 

Ban on Cycle Rickshaws 

8625. SHRI B.L. SHARMA PREM: Will the 
~ofSURFACETRANSPORTbe~ 

to state: 

(a)whelhertheGovemmenthaYedecidedto 
ban cycle rickstlaws in Delhi; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) No, Sir. 

(b) Does r1btarise. 

EPFof Auto TractorL TO., Pratapgarh, 
u.p. 

8626. SHRIABHAY PRAT AP SINGH:WdI 
the Ministerof LABOUR be pleased to state: 

(a)theamocnofCPFJEPF recovered from 
the salaries of the staff and officers by Auto 
Tractors Ltd., Pratapgarh, U.P. during each of 
the last three years; 

(b) whether the above amount has been 
dIpJ.la rJ ..... GoIIemment; 
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(c) if not,the reasons, therefor; 

(d) the manner in which the amount !sbeing 
utilised; and 

(e) the steps taken by the Government to 
ensurethatthe above amount is not misutilised 
and deposited"with the concerned Provident 
Fund Commissioner? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (e). Information is being 
collected and will be laid on the Table of the 
House in due course. 

Financial Companies with Foreign Tie-
UPS 

8627. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Reserve Bank of India has 
laid down a set a guidelines for setting up of 
financial companies with foreign tie-ups; 

(b) if so, the details thereof; and 

(c) the difference between the existing 
guidelines and the revised guidelines in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OFFINANCEANDTl'tEMINISTER 

OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) No, Sir. 

(b) and (c). Do notarise. 

[ Translation] 

Widening of National Highways in 
Gujarat 

8628. SHRI N.J. RATHVA:WilltheMinister 
of SURFACE TRANSPORT be pleasedtostate: 

(a) the details of double lanes andfourlanes 
National Highways at present in Gujarat; and 

(b) the details of the increase made in the 
number of double lanes and four lanes National . 
Highways separately in Gujarat during the 
Seventh five Year Plan, National Highway-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) National 
Highway length in Gujarat aggregates to 1631 
km, out of which 1568 km in double lane and 63 
km. is four lane. 

(b) The details of inc;:rease made in the length 
ofdoublelanesandfourlanesNationaJ Higlways 
in Gujarat during the Seventh Five Yeare Plan 
is as under: 

S.No. Nationa/HighwayNo. (Length in Km.) 

1. 15 

2. 8 

3. 

Wic:Jenedto 
doubIelane 

14 

Widenedtofour 
lane. 

25 

5 
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Complaints Against Customs and 
Excise Officials at Airports 

8629. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of custo~s duty co.llected 
inculding the value of conficated goods seized 
bythecollectoratesofcutoms, Delhi and Bombay 
during lastthreeyears, year-wise, separately; 

(b) the amount of excise duty collected by 
excise authorities at Delhi and Bombay during 
lastthree years, separately, year-wise; 

(c) whether the Govemment have set upany 
complaint/Grievances Redressal Cells 
particularly at Delhi and Bombay Airports 
regarding complaints relating to Excise and 
Customs problems; 

(d) if so, the number of complaints lodged 
during last year and the number of complaints 
redressed indicating the manner in which these 
complaints redressed at Delhi Airport; 

(e) the number of customs official found 
qullty and the action taken on such complaints: 
and 
I 

(f) the steps being taken by the Govemment 
to prevent such activities in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE \SHRI M.V. 
CH~NDRASHEKHARAMURTHY): \a) Asper 
Statement-I attached 

Revenue Realisation from Customs: 

(b) As per Statement-II. attached 

(c) Separate Cells have been set up at Delhi 
and Bombay (Sahar) airports to handle 
complaints grievenaces of passengers. 

Govemmenthave also set up Central Excise 
Advisory Committee and the Public Grievances 
Committeetosettlecomplaints relating to Central 
Excise problems. In addition open houses are 
hosted in various Colleclorates to provide 
opportunity to individual members of the trade to 
explain their problems and find solutions. 

(d) At IGI Airport, Deihl, 55 complaints were 
received during the year 1992 against customs 
officials. Out of these 45 complaints have been 
investigated and appropriate action taken. At 
Sahar Airport, Bombay, 15 complaints of 
harrassment and other malpractices were 
receivedduringtheyear1992-93andappropriate 
action taken. 

~) At Indira Gandhi International Airport. 
Dell1i, 4 officers were suspended. 3 transferred 
to non-sensitive places as a consequence of 
discreet enquiries conducted on the basis of 
complaintslinformation gathered. 

At Sahar Airport, Bombay, 2 officers were' 
sent back to their parent Collectorate and one 
officer was removed from baggage duty and 
transferred to non-sensitive post.. 

If; Officers of th~ Vigilance Directorate pay 
surprise Visits to the Airports to see that 
passenges are not harassed and that officers do 
not indulge In corrupt practice. Super\!lsory 
officers have been Instructed to keep a '.vatch 
over officers wol'kingat sensitive places SenIor 
officers also undertake surppse VISits to prevent 
such actIVities. 

(qs. In crores) -------- ._---------_-' ------. ----------
Year 
1990-91 

1991-92 

1992-93 

__ D_!!!f_I! __________ ~'!.)~ ____ _ 
1001.48 

934.62 

120325 ---

7429.50 

7048.23 

790824 
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Value of Seized Goods: 

Year 

1990 

1991 

1.992 

Value ofConfiscatedGoods: 

Year 

1990 

1991 

Bombay 

1Zl" 

99.43 

118.77 

79.84 

68.18 

5926 

(As. inCr0t8S) 

46.71 

36.44 

28.49 

(As. inCtof8S) 

7.14 

STATEllENTU 

Revenue Realisation FromGiNretal Excise: 

(Rs. inCfOl8S) 

Year Delli Bombay_I 13onrbay-I1. Bombay-III 

1900-91 1344.06 . 2448.23 1161.89 1744.12 

1991-92 1654.17 2284.00 128).75 2(83.85 

1.992-93 1678..34 2a38.90 1216.71 Z!EO.44 , 
(Prov.) 

Production 01 Controlled CloIh by 
N.T.C.Milla; 

8630. SHAr MOHAN RAWALE: Will the 
Ministerof TEXTILES be pleased to state: 

(a) the targets fixed and achieved for 
production of controlled cloth by the National 
Textiles Corporation (NTC) rniIIsduring 1990-
91. 1991-92andl992-93; . 

(b) whetherthere was anyfaJI in production 
ofClOlllrolledclolhbyNTCmlsduringtheabolle 
period; 

(c) if so. thereason&therefor; 

(d) the target fixed for 1993-94; and 

(8) the steps taken for increasing the , 
production of controlled cloth by the NTC mills 
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THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKA T 

SWAMY): (a) The target fixed for production of 
controlled cloth and the achievement during 
1990-91 to 1992-93 by NTC mills are given 
below: 

(in million sq.mtrs.) 

1990-91 
Target Achievement 

1991-92 
TargetAchievement 

1992-93 
Target Achievement 

(uplo Feb. '93.) 

150 95.20 150 

(b) and (c). The major reasons for shortfall 
in production of controlled cloth are fall in the 
overall demand of controlled cloth shortage of 
working capital with the mills, implementation of 
the restructing plan which envisages reduction 
in uneconomic weaving activities etc. 

(d) Central Government is likely to provide 
As~ 12 crores to NTC during 1993-94 towards 
controlled cloth subsidy. The production target 
for controlled cloth would be pegged ata level in 
relation to the subsidy to be received by NTC 
during 1993-94. 

(e) Due to the conscious decision of the 
Government to reduce uneconomic weaving 
activities, there is no proposal to increase the 
production of controlled cloth. 

NTC Mills in Kerala 

8631. SHRI MULLAPALLY 
RAMACHANDRAN: Will the Minister of 
TEXTILES be pleasadto state: 

(a) the nUmberof spinning and weaving mills 
functioning in Kerala under the National Textiles 
Corporation; 

(b) the names out ofthese units which are 
rUr)ning atloss; 

(c) whetherthe Govemmentproposetoclose 

115.26 88.75 47.67 

down any of these units; and 

(d) if so. details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKA T 
SWAMy): (a) There are 5taxtilemills functioning 
under NTC located in Kerala. 

(b) Parvathi Mills, Ouilon incurred 
provisional losses during 1992-93. 

(c) ~o, Sir. 

(d) Does notarise. 

Irregutarities in NTC Mills 

8632. SHRI RAM NAIK: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether large scale irregularities are 
responsible for the poor State of the NTC mills 
in the country; 

(b) if so, the number of instance of such 
irregulariteis which came to the notice 
Government during the last two years; and 

(c) the steps taken/proposed to be taken by 
the Government to this regard? 

THE MINISTER OF STATE OF THE 
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MINISTRYOFTEXTILES(SHRIG. VENKAT namely MIs. Ahsiya Motors, Bombay. The 
SWAMY): (a) to (c). The reasonsfotthe losses imports took place in 1989, 1990 and 1991. 
of NTC include, inter-alia, old machinery,low These cars were seized. 
productivity, surplus labourforce,lowcapacity, 
poor management etc. A number of complaints 
have been received regarding large scale 
irregularities in NTC. Complaints, as and when 
received are examinedatthe appropriate level 
viz. Government, Hoking Company, Subsidiary 
etc. Surplus checkings and inspections, 
including audit inspection etc., are conducted 
and necessary punitive action is taken on case 
toease basis, after due investigationlinquiry. 

[ Translation) 

Import of Cars. 

6833.SHRICHHEDIPASWAN: 
SHRI ARJUN SINGH YADAV: 

Will the Ministerof FINANCE be pleased to 
state: 

(a) whetherthe Economic Intelligence Bureau 
and Directorate of Revenue Intelligence have 
inforrnedthatsome leading companies of Delhi, 
Calcutta and Bombay are involved in illegal 
jmport of catS and the Govemment are suffering 
huge loss of revenue due to such activities; 

(b) if so. the details thereof: and 

(c) the action being taken by the Govemment 
against these companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARAMURTHY): (a) and (b). 
Neitherthe Economic Intelligence Bureau nor 
the Directorateof Revenue Intelligenc(DRI) has 
reported about some leadingcompaniesdealing 
in cars from Delhi, Calcutta and Bombay and 
indulging In illegal import of cars. However, DRI, 
Bombay had investigated into·the question of 
undervaluation and misdeclaration (in the 
capacity) In respectof 56 imported cars brought 
by passengers through an agent of Audi cars . 

In 1992, DRI Delhi effected seizure of 10 
Hondacarsvaluedat Rs2croresapproximatety. 
These cars were imported by individuals who 
appeared to be fictitious, and notbyanyfirm. On 
10.S.93,oneMercedezBenzcarvaluedatRs.40 
lakhs was seized by DRI, Delhi. Customs duty 
evadedinthe importof 56carsmentionedabove 
was about Rs.3crores. No evasiOn of duty had 
taken place in respect of 1 0 imported cars cited 
aboveasthesarnewereseizedbeforecleamnce. 

(c) The cases in Bombay have been 
investigated and Show Cause Notices issUed. 
Some have been adjudicated. In respect of Delhi 
cases, show cause notices have been issued in 
respect of all the 10 Honda cars. Two persons 
who were involved in the Honda car case were 
arrested and subsequently detained under 
COFEPOSA.lnvestigation inthecaseofseizure 
on 10.5.93 is under progress. 

[Englishl 

Comprehensive Export Promotion 
Strategy 

8634.DR.D.VENKATESWARARAO:Wili 
the Minister of COMMERCE be pleased to 
state: 

(a) whether a comprehensive export 
promotion strategy has been prepared by teh 
Federation of India Exporters Organisation: 

(b) if so, the diltalls thereof: and 

(c) the reaction of the Government thereto? 

THE MINISTER OF COMMERCE (SHRI 
PRANABMUKHERJEEj:(ajAPaperon'Export 
Promotion Strategy for India has been prepared 
by Federation of Indian Export Organisation in 
April. 1993. a· . 
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(b) The strategy envisages action along a 

multi-dimensional front overing both the extemal 
and the intemal scenarios. It involves inter-alia. 
improving of the policy administrative. fiscal 
and infrastructural support. making exports more 
profitable than sellir,g in the domestic market, 
motivating large industrial houses to take to 
exports in abigway. focusing on select products 
in which we have advantage especially in 
agricultural exports, strengthening Export 
Houses. Trading Houses. and Star Trading 
Houses, and creating an awareness overseas of 
India's export capabilities and ability to supply 
ruality products and services. Althe same time. 
the strategy advocates generating arrexport 
consciousness and culture at the grass-roots 
level across the country. Greater i.1volvement of 
State Governments in the export drive is also 
envisaged. On the external front, the strategy 
proposes identifying select countries in regional 
trade biocs which offer scope for increasing our 
exports. penetrating new markets for exports 
<'lnd tormmg new trade links or blocs, besides 
promoting manpower, consultancy and project 
exports. 

(c) In order the promote exports. the 
Government has taken major steps for 
liberalsation of trade which include, inter-alia. 
provision of export-linked imports, reduction of 
Import licensing, strengthening of export 
incentives. upgrading of infrastructural facilities 
and removal of procedural irritants through 
simpliftcatlon of policies and procedures. In the 
Budget for 1993-94. a system of unified market 
detemlined exchange rate had been introduced 
and customs and excise duties on many raw 
materials and capital goods have been reduced 
. The Interest rate 01 rupee export credit has been 
reduced by one percentage pointaridthe interest 
tax in the case of export credit from banks has 
been waived. Several directives have been 
issued to Commercial Banks to ensure greater 
availability of export credit. Besides. 34 
commodities have been identified as Extreme 
Focus Sectorsfora Special exportthrust abroad. 
In the amended Export Import Policy 1992-97. 
special attention has been paid to the growth 01 

exports from Agricultural and allied sectors 
through introduction of a scheme of export at 
least 50% of their produce. The EPOG Scheme 
hasbeenmodifiedthroughdeletionofonewindow 
for import of capital goods. Capital goods are 
now available at the concessional ratecr 15'}c 
against prescribed export obligation. Steps 
have been taken to increase quality India has 
been encoraging multilateral approach to trade 
for promoting exports. Also. an export culture is 
soughttobebuilt up in the.::ountry encompassing 
all agencies involved In export activity. These 
generally cover the suggestions given in the 
export promotion strategy prepared by the 
Federation of Indian Export Organisations. 

Central Revenue from Contonments 

8635 SHRI V. SREENIVASA PRASAD: 
Will the Minister of FiNANCE be pleased to 
state: 

(a) whether the Government have received 
reports about finanCial deialcatlons and non-
collection of Centrai Government revenues out 
of Central Government properttes within various 
Cantonments under Central Command: 

(b) If so. the facts and details thereot: and 

(c) the corrective steps taken by the 
Government in this regard? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRASHEKHARAMURTHY):(a)No.Sir. 

(b) and (c). Do not arise. 

[Translation) 

ProductionlExport of Powerloom 
Textiles 

8636. SHRIMA TI SAROJ DUBEY: Will the 
MinisterofTEXTILES be pleased to state: 

(al thepercentage oIshare 01 the powerloom 
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sector in the total production of textiles in the 
country;. 

(b) the quantity of powerloom textiles 
exporteQ;wlforeingexchangeeamedalongwilh 
the countries to which powerloom textiles 
exported during the last three years; 

(c)whethertheGovemmentproposetotake 
any step to promote the powerloom sector; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTlLES(SHRI G.OVENKAT 
SWAMY): (a) Percentage of share of the 
Powerloom sector in the total production of 
textiles in the country is 72%. 

(b) Details of cotton powerloom fabrics and 
made-ups only during the last three years is 
given below: 

(Value in Rs. crore) 

1990-91 1991-92 

528.88 968.58 

1992-93 

334.06 
(Prov.) 

Source: Cotton Textile Export Promotion 
Council. Powerloom textiles are exported to 

S.No. Name of the Scheme 

1. Assistance for modemi-
satioo'renovaIionIpurchase 
oflooms. 

2. Training of Weavers 
through Weavers Service 
Centres. 

3. Marketing Development 
Assistance SchemeIRebate. 

199()..91 

346.57 

1822 

SEm.OO 

almost all the countries. 

(c) and (d). Govemment has formulated 
schemes to strengthen the existing powerloom 
Service Centres. provide infrastructure facilities 
in powerloom concentration areas and also 
started certain weHare schemes. 

[English] 

Allocation of Funds for Handloom Sector 

8637. SHRISYEDSHAHABUDDIN: Will the 
MinisterofTEXTILES be pleased to refer to the 
replygienon March 24. 1993tostarredOuestion 
No.404 and state: 

(a) the State-wise outlay on the 
implementation of the seven schemes mentioned 
inthehandloomsectortorincreasingproductivity 
andtoprovide marketing support upto 1992-93; 
Md 

(b) the amounts allocated. State-wise for 
1993-94 for each scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMY): (a) No State-wise outlay in fixed. 
However. the total amountsanctioned inthe last 
three year upto 1992-93undertheschemes is as 
l.Ilder:. 

(Rs./nLakhs) 

1991·92 1992-93 

240.00 

41.05 37.86 

6031.n 4052.31 
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. (R&lnLlllths) 

-$.No. - _oItheScheme 1B11Hn 1991.(12 tlJS2..Er3 

" Sealngq)ofMalkeling !lOA5 Zl94 11.136 

5. .. • 'h1C8forcnllllion 31.(X) • 
c:lPlHxlmlPOIIIoom 
Proc B .Iing Facilitias. 

8. PnljactPackageScheme. .87.40 248.57 559.215 

. (b) No SIal I wi&eilllocafionismade. HoWever. thetotaloullayforsevenschemesfor 1993-94 
isglwn .. imar.· 

&No. NsmeoftheSclteme 

1. A I alata alorModemisalionf 
la1OW8Iion/pu"cofloorns.. 

Trainingofweavers~ 
WeaveraSeMceCenlres. 

(Rs. in Iakhs) 

Nil' 

4. 

=I9Dev
elopmerdAssistance J 

Special Rebateonsaleofhandloom 
QOOdIinthe NaIionaI HandIoom Expos 

.5. 

7. 

75.00 

Nil 

1500.00 

. . 
InetitutIonforBank~ 

8638. SHRI SHRAVAN KUMAR PATEL: 
WII the MinIster of FINANCE be pJeaaed to 
IlIIB 

(a)whalhartheGovemmentpropoaeto8ll 
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up an Ombudsman type institution for bank 
employees; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OFFINANCEANDTHE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) There is no proposal under 
consideration of the Govemment to set up 
Institution of 'Ombudsman' type for the bank 
employees. 

(b) Does not arise. 

[Translation] 

Construction of FlyoversJRoads in 
Delhi 

8639. PROF. RASA SINGH RAWAT: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the number of proiects regarding 
construction of flyovers ar,d new roads in Delhi 
which are lying pending for approval at present; 

(b) since when these projects are lying 
pending; 

(c) the names of the flyovers and roads in 
Delhi which are under construction at present; 
CI1CI 

(d) the time by which their construction is 
likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Nil. 

(b) Does not arise. 

(c) and (d). The namesofflyovers and roads 
in Delhi which are at present underconstruction 
are given in the enclosed Statement. Most of 

these projects are targetted to be completed 
during the VIII Five Year Plan period. 

STATEMENT 

A. Flyovers 

1. Flyover at the intersection of Outer 
Ring-J.B. Tilo 
Marg (Chirag Delhi). 

2. Flyover al the intersection of Outer 
Ring Road-

3. 

4. 

5. 

Aurobindo Warg (II' Crossing). 

Road over Bridge No.22 nearOkhla 
Industrial Estate. 

Flyover near Yamuna Bazar and 
Redfort (Monkey Bridge) 

ROB over S.S. Railway and Flyover 
onG.T.Road 
near Shahdara. 

6. W:demng of eXlsling ROB in Ashok 
Viharconnecting 
G.T. Roadwilh Ashok Vihar. 

7. RUB inWazirpur InduslrialArea. 

8. Railway Over Bridge al two level 
crossings on New 
Rothak Road. 

9. RUB NO.23connection Mathura Road 
andM.B.Roadnear 
Badarpur Thermal Power Station. 

10. Wideningof lothian Bridge near Delhi 
Railway Station. 

11. ROB at Pul Mithai. 

B. Roads 

1. Construction of road connecting 
princes Road to Shah Alam Bundh. 
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2. Constructionoflink roadfromMarginai 
Bundh to Shastri Nagar .. 

3. Construction of approach road from 
Johripurto Village 
Dayalpur in New Delhi Zone. 

4. Construciton of approach road No.38 
(except bridge on Najafgarh Drain) 
along Najafgarh Drain. 

5. Construction of Road No. 48 along 
Najafgarh Drain. 

6. Constrution of Road No.62 from G.T. 
Road to U.P. Border. 

[English] 

Forwarded Trading System 

8640. SHRI RABI RAY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Securities and Exchange 
Board of India has decidedtowinduptheforward 
trading system by the end of this year; 

(b) if so, the details thereof; 

(c) whether a new system is likely to be 
introduced in lieu of the existing forwardtrading 
system; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE -MINISTRY OF 
~~LlAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) to (d). The Securit.ies and 
Exchange Board of India is of the viewthatthe 
prese"" Badia system in the Stock Excbanges 
needs tobe replaced by anew system in which 
trading in securities for delivery should be 
r paratedfromtheforwardorOptionsorfutues 
trading. The details in this regard areyetto be 
workedout. 

Pend'ing Cases of Export & Import 
Trade Oisputes 

8641. SHRI DATI ATRAYA BANDARU: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) the number of trade disputes with the 
Directorate General of Foreign Trade at present; 

(b) whether the Government has have set up 
some Regional Standing Committee to resolve 
these disputes; and 

(c) if so. the details thereof; location-wise? 

THE MINISTER OF COMMERCE (SHRI • 
PRANABMUKHERJEE): (a)Ason31.03.1993. 
115complaintsontradedisputesarependingin 
the Trade Dispute Coli of DGFT. 

(b) and (c). Yes. Sir. Fordisposing of quality 
complaints against the exportors. Regional 
Standing Committees on Quality Compliants 
have been set up at Bombay. Calcutta. Cochin. 
Delhi. Madras, Ahmmdabad BangaIore. Kanpur 
and Ludhiana. These Committees are chaired 
by the respective Joint DiectorGenl. of Foreign 
Trade with Members from the Bureau of Indian 
Standards, Office of Agricultural Marketting 
Advisor. Smallmdustriesservice Institute. RBI. 
Officer Incharge of Export Promotion attached 
to the office of Joint DGFT. Export Inspection 
AgencyasMemberSecretaryandlnviteesfrom 
EPCI CommoditY BoardIT rade Association. 

Housing Schemed for EPF Subscribers 

8642. SHRI BOLLA BULLI RAMAIAH: Will 
the Minister of LABOUR be pleased to state: 

(a)'AI1eIher1heGovemmertproposetolalrdl 
a massive housing scheme, through local 
housing boards, for employees who are 
subscribing to the Provident Fund Scheme; 

(b) ifso, the details thereof; and 
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(c)thetimebywhichthe~i8lik"ito IhIInIgIId? 
bellln:had? . 

THE MINISTER OF STATE OF THE 
MNlSTRYOFLABOUR(SHRiPASMGMA): 
(a) No, Sir. • 

(b) and (e). Oonotarile. 

(TtMIIIIfIonJ 

JUt.PrCI cll~lngUntt.In"""""" 

8643. SHRI VILASRAO NAGNATHRAQ 
GUNDEWAR:WiltheMiniaterofTEXTlLES 
bepleaaedtostale: 

(a) the nwnber 01 jUte ptQCalling units In 
...,. ..... aatpnl88l't.1oCaIion ... 

(b) wheItIer the UniOn GoverftrnIIII hIM 
. AIDIMJd..,popouIto ... upj18D1pRJlXc __ na 
... tn .. SIIIt;_ 

tc) • ." lhedllals IheIaof? 

THE MINISTER OF STATE IN THE 
"'ISTRYOFTEXTlLES(SHRIG. VENKAT 
fMNIIft,(a)Ttiailfolmlliol'll8n:1tmaillliined ___ . 

(b)and (e). Nope""isl·onfrom1heClntral 
Government .. raquiNd tor lilting up jute 

. prot B •• ' Igwilsanywharelnthec:ounlry. 

(~ 

8644. DR. KRUPASINDHUBHOI:W.the 
Minister of COMMERCE be pleaSedto state: 

(a,whelharlheGowemmertpropoaetol8CU:e 
the export of mineral ores and to get finished 
goods produced indigenously from the ores 

. availableinthecountry;and 

(b) if so, the details of the decision taken .n 

THE MINISTER OF cOuMECE (SHRI 
PRANAB MUKHERJEE): (a) and (b). The 
CU1'8nIexportpolicyln ~oIrnNi'81Oft11 
takes into. account not only the domeetic 
requir8mants for ptoduction of value added 
minanIIprodudsfordornestic~and 
exportsbutaios the conseMltion angle. 

8845. SHRISANATKUMARMANDAL:WI 
the Minister 01 TEXTILES be pleaeedtostale: 

(a) Whether any scheme is under the 
consideration of the Gbvemment to solve the 
protlIemolSlale-nJ1Na1iona1.lJ1eMardacUas 
Corporation (NJMC) with the workers 
c:ooperation.andtoforrnulaleanMvalslrategy. 

(b) if-SO,lhe d8taiIs thereof; ~ 

(e) the manner In which the Govemmena. 
pIq)OI8topiClC88Clwitlf1e~, 

particularly its financial and technical 
iqIIications? 

THE MINISTER OF STATE OF .THE 
MINISTRYOFTEXlllES (SHRI G. VENKAT 
SWA)l(): (a)to(e). NaIionaIJtAeMlnAdlns 
CoIpofalion (NJMC) hassubmilteda reviled 
tLm-arOundplanforiIB revisvalwhichincludea 
modemisaIion to increase ilsproductMty and 
eIficieIlCY, qAinliaalioo'l 01 procb:t mix in favour 
01 value added products forthe export martceI 
nirnpl8m8lllalionofVoIunaIaryRelil~ 

Scheme (VRS) to rationalise surplU$labour. . 
Goverrimertis..-ngtoCXll'16iderva'ifeMllta 
alternatives forthe revival 01 NJMC. 

UTI'. Mat8rShare Ptua Scheme 

8646. SHRI MOHAN RAWAlE: Will the 
tAinl8terQfFINANCEbepieasedtoretertothe 
reply given to Un&tarredOuestion No.9663 on 
May8,l992andstate: 
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(a) whether the investigation initiated against 

employees of the New Delhi Office of the Unit 
Trust of India for committing certain irregularities 
has since been completed; 

(b) if so, the details thereof; 

(c) the action taken by the Government 
against the employeesconcemed: 

(d) if not, the reasons for delay: and 

(e) the time by which the investigation is 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Yes, Sir. The investigation against 
the employees of New Delhi Office of Unit Trust 
of India (UTI) for committing certain irregularities 
under UTI's Master Share Plus Scheme have 
been completed. 

(b) to (e). Five employees ofthe New Delhi 
office were placed under suspension and 
subsequently chargesheeted after the initial 
enquiry. After a detailed department enquiry on 
the charges. actions like stoppage of increment 
and reprimand were taken in respect of 5 officers 
and 16 workmen staff under the Trust's staff 
Rules. 

[ Tm '7slation] 

Educational Centres for Child Labour 
in Gujarat 

8647. SHRI N.J. RATHVA:WilltheMinister 
of LABOUR be pleased to state: 

(a) whether the Government propose to set 
up soem educational centres for child labourers 
in Gujarat; 

(b) if so. the details thereot . ana 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (C1' As reported by State 
Government of Gujarat, sufficient number of 
educational Centres are being run by various 
Departments like Education. Social Welfare. 
Tribal Welfare and agencies such as Gujarat 
Rural Workers Welfare Board, Guiarat Labour 
Welfare Board. Social Welfare Board etc. Need 
for setting up of separate educational centre~ 1, )! 
child labourers has. therefore. not been felt. 
However. possibility exists for establishing such 
centres in areas ofconcentration 01 child labc 11 JI 

under special programmes like the National 
Child Labour Projects and grant-In-aid schemes 
of the Ministry of Labour and International 
Programme on Elimination 01 Child Labour of 
ILO. 

[English] 

Modified Export-Import Policy. 

8648. DR. D. VENKATESWARA RAO: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Ministry of Textiles has 
suggested a number of changes In the modified 
Export-Import Policy, 1992-97: 

(b) ifso. the details thereof: and 

(c) the reacllon olthe Government thereto? 

THE MINISTER OF COMMERCE (SHRI 
PRANAB MUKHERJEE): (a)to (c). Yes. SIr. 

The major suggestions relate to Trading. 

(i) Recognition of export Houses. Trading 
Houses and Star Trading House on net 
foreign exchange earnings: 

(ii) Tnple weighlage to handloom. 
handicraft and silk sectors f.J: tll(' 
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purpose of recognition as Export 
Houses. etc. and 

(ii i) quantity to restrictions on Value Based 
Advance licences. 

." 

The above suggestion shall be kept in view 
while making changes in the policy. 

Sericultures Projects. 

8649. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether some World Bank aided and 
otherforeign aid based sericulture projects are 
operating in the country; 

(b) if so. the details thereof indicating the 
amount earmarked and actually spent so faron 
these projects during 1992-93in the hilly districts 
of Uttar Pradesh, project-wise; 

(c) the names of schemes under National 
Project for Silk production in the country and 
particularly in Uttar Pradesh; 

(d) the amount spent and benefits achieved 
duringthe last two years with particular reference 
to hilly districts of Uttar Pradesh; and 

(e) the steps Govemment propose to take to 
increase the production of silk in the country 
during the current year and also during the 
Eighth Five Year Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OFTEXTILES (SHRI G. VENKAT 
SWAMY): (a) and (b). Underthe World Bank! 
Swiss assisted National National Seri.culture • 
Project (NSP). the Central Silk Board (CSB) 
has taken action to introducesericultureon pilot 
basis in 1 or 2 selected districts in 12 non-
traclitionalStales including UttarPradesh (U.P.). 
The CSB is implementing this project in 
Dehradun and Saharanpurdistrictof U.P. with a 
tot_al project outlay of Rs.554.93Iakhs. During 

1992-93. an amount of Rs.92.57Iakh has been 
spent in these districts. 

(c) Theschemes underNSPofCSBcommon 
to the 5 traditional States & 12 non-traditional 
States are as follows: 

1. Research & Development 

2. Basic Seed Farms 

3. Grainages 

4. Chawkia Rearing Centres 

5. Silk Testing Houses 

6. Technical Service Centres 

7. Technical Assistance 

8. T raining Centres 

9. CSB Administration 

10. Assistance to NGO's/Women 
Groups 

11. Smokeless Chulahas 

12. Working Capital Assistance to 
Reelers 

13. Beneficiary Assessment 

14. Socia-Economic Surveys 

The Shemes under NSP of CSB specific to 12 
pilot States'(including U.P.) are as foflows:-

1. Mulberry Plantation 

2. Cocoon Markets 

3. Cocoon Drying Chambers. 

(d) During the last ~ears a total amount of 
Rs.142.57Iakhhadb~nspentunderNSP in 

'-
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UP. The benefits of the project so far are as 
follows:-

1. Namber of farmers 
benefited 1955 

'. 2. New mulberry acreage 694.3 acres 

3. Mulberry sapllings 
supplies 34.8Iakhs 

4. Farmers trained 326 Nos 

5. Technical Service Centres BNos 

6. Cocoon Markets 2 Nos 

7. Cocoon testing & Grading Unit 1 No 

B. Grainage 1 No 

9. Farmers Training School 1 No 

to. Demonstration cum 
Training Centre 1 No 

(e) Thesericulture programmes are primarily 
formualted iind implemented by the concerned 
State Sericulture Departmetns. The Central 
Government, through the Central Silk Board. 
supplementstheefforts of the State Govemment 
by providing Aesarch & Development support. 

In order to increase the produclion of silk 
during Villth Plan period, athe Nationalsericuiture 
Project will continue to be implemented till 
1995-96 and a Central allocation of Rs.130 
crores has been earmarked for the purpose. 
Besides, it is also proposed to strengthen the 
Research & Development infrastructure to 
increase the procluction of other varieties of silk, 
namely tasar, muga & eri. An overall Central 

, f.t •• 

• 

All Commodities 

Primary articles 
Food articles 
Foodgrains 

allocation of RS.270crores (including provision 
for NSP) has been earmarked for development 
of sericulture during the Vilith Plan. 

Inflation Rate 

8650. SHRI SYED SHAHABUDDIN: Will the 
Minister of FINANCE be pleased to state: 

(a) the average weekly rate of inflation during 
theyear 1992-93; 

(b) the rise in the YVPI and the CPI between 
1stApril, 1992and31stMarch, 1993: 

(c) the annual inflation during 1992-93: and 

(d) the groups which have shown a higher 
average rate of inflation and a higher Inflation 
during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINiSTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. A.BRAR 
AHMED): (a) The 52-week average rate of 
Inflation during 1992-93 was 9.97 per cent. 

(b) The rise in the Wholesale Price Index and 
the Consumer Price Index during the financial 
yearl992-93was6.75percentand6.11 percent 
respectively. 

(c) the annual rate of inflation (point-Ie-point) 
based on Wholesale Price Index during 1992-93 
was 6.75 percent. 

(d) The price movement in kajor groups 
during the financial year 1992-93 was under: 

Annual Rate of 
Inflation 
1992-93 

6.7 
3.1 
5.6 . 
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II. 

III. 

All Commodities 

Fruits & Vegetables 
Condiments & spices 
Non-food articles 

Fuel. Power, Light & lubricants 

Manufactured porducts 
Food Products 
Fertilizers 

Credit to Co-Operative Banks in Orissa 
by Nabard 

8651. DR. KRUPASINDHU BHO!: Will the 
Minister of FINANCE be pleased to state: 

(a) whetherthe National Bank for Agriculture 
. and Rural Development (NABARD) has been 
extending credit to the Central Co-operative 
Banks in Orissa; 

(b) if so, the amount of credit.extended by . 
NABARD to the Central Co-operative Banks in 
Orissa during the last three years; and 

(c)theschemeforwhichthecredithasbeen 
given and the extent towhich achievement have 

Purposes 1990-91 

Annual Rate 0' 
Inflation 
1992-93 

-3.1 
8.7 
-1.1 

14.8 

7.5 
7.7 

42.6 

been made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) The National Bankfor Agriculture 
and Rural Development (NABARD) has been 
extending refinance assistance to eligible Central 
Cooperative Banks for various short-term 
purposes in Orissa. 

(b) and (c). The purpos-wise credit limits 
sanctioned by NABARD to District Central 
Cooperative Banks (DCCBs) in Orissa during 
the last three years and utilisation thereof were 
as follows: 

(Rs. in lakhs) 

1991-92 1992-93 

Limit Utilisation Limit Utilisation Limit Utilisation 
Sanctioned Sanctioned Sanctioned 

(i) Short-term 9485 8766 983) 6246 10710 WJ7 
(Seasonal Agricultural 
Operation) 

(ii) Weavers Soc ie- 2779 2274 3489 3<XX) 3865 3543 
ties (a) (Preimaries & Apex) 
production/Procurement & 
marketing of cloth 
(b) Trading in yams 200 138 200 200 200 200 

(iii) Rural Artisans 21.14 Nil. 
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-.rofBanb IlerchantShipping Act, 1958 

8652. SHRiSANATKUMARMANDAL: 
SHRIMATISAAOJDUBEY: 

. WilIheMinislerofFINANCEbepleaeedto 
"staf8: . . 

(a)~manynationall&ec::lbankshave 

baenfacing88V8l8198OU1C88cri8is; 

(b)ifso.whaIhartte~to 
mergesomeofttaebanlcs;and 

(c) if SO, ~dalailslhel8ol? 

THE MINISTER OF STATE IN THE 
MlNlSTRYOFFlNANCEAKJTHEa.tNISTER 
OF STATE IN THE MI.NISTRY OF 
PARllAMENTARYAFFARIS (DR. ABRAR 
AHMEO)(a)to(c). ReeaMtBankoflnclaha¥e . 
I'8pOIt8dhUcmenaliol alaadbar*swilhovar 
elClaIldedcradtpoaticln8havef8cedac:arcilyof 
raaoun:e8, A proposal for merger of one 
naIioI alnc1 ..... dIerr .... 5 rlbn 
..... COiIllidlnlolL Itwilnotbein~pdlIic 
intenIIIttocllcae .. dallilsofthePftlPC*llal 
this .... 

1. ShIt PraveenSingh. 
DirecIorGeneral of Shipping 

2. ShriChand Ram. 

3. 

4. 

Memberof Parliament (Lok Sabha) 

Shri Chhollj)haj Patel, 
MemberofPartiament(RajyaSabha): 

ShriS.N. Kakar. 
JofntSec:retary. 
Minisbyof Suiface Transport 

5. Shri B.A. Agarwal, 
AddI.legaIAdvisor, 
Ministry of Law, Bombay: 

6. Shri Bhim&en Rao. 
Diredor, Deolt. of Ocean Development 

8653. DR. D. VENKATESWARARAO:WiR 
Ih8 Minister of SURFACE TRANSPORT be 
ple8sedtostata: 

(a)whaItIerthe~haveappointed 

aConrnlteetosludytWtherl¥JlelOnel dstolhe 
Men:hantShippingAD., 1958; 

(b) if so. the names of the members of the 
Conl.illeeandthedetailsoftemlsofreference; 

(c)whaIhar1heCommitteeproposetoConUt 
some State Govemments also; and 

(d) if so, the detailsthereof? 

THE MINISTER OF STATE OF THE 
MINIS~RY OF SURFACE TRANSPORT 
(SHRIJAGDlSHTfTL.ER):(a)Yes.Sir. In 1991 
the Ministry of Surface Transport had set up a 
Committee to review the Merchant Shipping 
AD., 1958. . 
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7. Comnd. K.K.R. Nair, 
Law Officer, Coast Guard Hq. Member 

8. ShriS.K. Bahri. 
Dy. Secy .. Mio Defence Member 

9. Shri Atish Sinha, 
Joint Secretary, Mlo External Affairs. Member 

10. Shri C.R. Kasinarayan. 
Director, Oil Co-ordination 
Committee. (Upt030-08-91) Member 

11. Shri S. Venkiteswaran, 
Advocate, Bombay. Member 

12. Dr. (Mrs.( Narmada Khodie. 
Professore of Law, University of Bomt ay Member 

13. Dr. Leo Barnas, 
Genl. Secretary, National 
Union of Seafares of India Member 

14. Shri Sadhan Kanjilal, 
Forward Seasmen's Union of India Member 

15. Shri K.E. Sukhia, 
General Secretary, 
Maritime Union of India. Member 

16. Capt. T.S. Khara, 
Dy. General Manager, 
Shipping Corpn. of India: Member 

17. Capt. P.S. Barve, 
Representative of Indian 
National shipowner's Assocn. Member 

18. Capt. P.S. Barve, 
Nautical Adviser, 
D G (Shipping), Bombay. Member 

19. ShriS.D. Batra, 
Chief Surveyor, DG (Shipping) 
(upt031-05-91 ) Member 

Shri R.G. Singh, 
Chief Surveyor. DG (Shipping) 
(from July. 1991) 
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20. 

21. 

22. 

Secretary 

Shri C.M. Shetye, 
Consultant (Dy. Director General 
of Shipping - retired); 

Shri V.S. Gengurde, 
Director, Seamen Employment 
Office. Bombay: 

Shri H. P. Sharma, 
Ass!. Direc!orGeneral of Shipping: 

The Committee was also authorised to coopt 
additl0nal members having specialised 
knowledge. 

TheMerchantshippingAct. 1958wasenacted 
en lh,_, bus is of U. K. Law of Merchant Shipping 
a':oj had undergone amendments a number of 
li :TIes liii 198<1. These amendments. however 
wele confined only to certain specified parts of 
the Act. Government appointed a Committee 111 

October. 1984 to reviEw the Act from the view 
point of certain specific needs as were felt in 
1984. The Committee. taking into conside ration 
:argaly those needs, submitted a Report alongwrth 
proposals for amendments to the Act. However 
the developments 10 the last five years required 
a review of the Act in its entirety. taking into 
consideration I nternalional Conventions which 
India had ratified but not statutorily enacted. 
Therefore. in orderto study the whole Act with 
reference to contemporary and future 
developments, the Review Commit1ee under 
reference was constituted. 

(c) and (d). The Committee had not been 
ask.ed to consult the State Governments and 
obtain their views. 

Laws and Codes on Indirect Taxes 

8654. SHRI MANORANJAN BHAKTA: Will 
the Minister of FINANCE be pleased to state: 

Member 

Member 

Member 

(a) whetherthe Government have taken any 
steps to evolve a common code on indir"!Cttaxes 
and for Simptification and streamlining 01 the 
existing laws and procedures: a"d 

(bl If so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V 
CHANDRASHEKHARA MURTHY): (a) Yes. 
Sir. 

(b) The Govt. of India vide their Resolution 
dated28.5.92constituteda HlQh Level Committee 
of Experts underthe Chairmanship of Shn K.~. 
Rekhi to evolve a common code of indirect 
Taxes. incorporating the proviSions ot the 
Customs Act. 1962 and the Central EXCises and 
Salt Act. 1944 a"d any other Act is) or Rules 
connected therewith. Wf1;le drafting the Code. 
the Committee will keep in view the oojectlve 01 

simplification and strearnliOingthe existing laws 
and procedures. 

The Committee was asked to submit its 
report within six months. However. the term of 
the Committee was extendedtillthe end of May. 
1993 Vide Resolution dated 15.12. 1992. 

The CommIttee has since submitted an 
interim report on 31.12.92. However, the 
Committee is expected to submit its final report 
with draft common code on Indirect T axes as per 
the Resolution. 
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Concession to us 'im: •• aan MINISTRY OF FINANCE (SHRI M.V. 

0iANDRASHEJ<HARMURTHY):(a)"'(b). 
8655. SHRI BOlLA BULLI RAMAlAH:WII AntlSrnugglng~'_a...illansilied 

the Minister of ANANCE be pleased tostate: 

(a) whether foreign investorsspecialfy US 
investors havepointedoutlhatfurthertariffcuts 
wouldbenecessarytoencourageUSinveStors; 

·atInclraGanli"*'mallolIllAipo.rt. New Deli. 
The measures taken'to curb smuggling of 
contraband incIudegrealerSUMlilance over 
sensitive . 8188 at the airport; intensified 
inteHigence and investigating activities, 
screening of baggage of pu8angers coming 

(b) if so, whetheranyconcreteproposalsin fromaenailive ftighIS-
this regard have been forwardedto Incia; 

(c) if so, the details of the concessions US 
investors have asked for, and 

(d) the reaction of the Govemmeiitlherelo? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCEANDTHEMINISTER 
OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Yes, Sir. AdeIegaIionofOverseas 
Private Investment Corporation (OPIC) from 
USA called on the FM during their visit to India 
in Jan.-Feb .. 1993, and the discussions. inter 
alia, included some discussion on tariff rates 
prevailing in India. 

(b) No, Sir. 

(c) and (d). Do notarise. 

[Translation] 

Anti-SrnuggllngArrangemenlSatlndlra 
Gandhi IntematlonalAirport 

8656.SHRI PRABHU DAYAL KATHERIA: 
Will the Minister of FINANCE be pleased to 
state: 

(a I whether any ant,-smugglingcompaign 
has been launched recently at Indira Gandhi 
International AIrport: and 

(b) Ifso, the details thereof? 

THE MINISTER OF STATE IN THE 

Sophisticated equipmenls such as x-ray 
baggage machines and metal detectors are 
beingilcraasir9YutIised. CIoseooordinalion 
is being maintained among all the agencies 
concerened in the detection and prevention of· 
smuggling. 

. (EngIShf 

Export Price of Rice 

6857. SHRIJAGAT VIR SINGH ORONA: 
WlltheMinisterofCOMMERCEbepieasedto 
Stale: 

(a)whetherGovemmenthasfixedminimum 
export price of rice for 1993-94; 

(b) if so, the details thereof; 

(c)whetherthishasadverselyaffectedthe 
export of rice; and 

(d)ifso, the_proposedtobetakenbythe 
Governmenlinlhisregard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFCMLSUPPlIES,CONSUMER 
AFFAlRSANDPUBUCDlSTRIBUTION.ANo 
MINISTEROFSTATEINTHEMINISTRYOF 
COMMERCE (SHRIKAMALUDOINAHMED); 
(a)a1d(b).CwIanIIytheMirWrunExpoltPricel 
forBasmati rlceandNan-Basmati rice are US 
S550perMelricTomeandUS$250perMelric 
T omefaspecliYely. 

(c) No. Sir. 
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(d) Does notarise. (a) whetherthe Govemmenthave prescribed 
certain safety measures to be adopted by 

Subsidies to Farmers automobile manufacturing companies; 

8657-A. SHAI BUllA BULLI AAMAIAH: 
DR. D. VENKATESWAAA RAO: 
DR.LAXMINARAYAN PANDEY A: 

Will the Ministerof FINANCE be pleased to 
state: 

(a)whetherthe Reserve Bank of INdia has 
conducted any sludy regarding the fertiliser and 
electricity subsidies provided to farmers; 

(b) if 50, the main observations of the study 
report; 

(c) whether Reserve Bank of India has 
recommended some measuresforthe optimum 
utilisation of subsidies provided to farmers; and 

(d) if 50, the action proposed to be taken by 
the Govemmentthereon? 

THE MINISTER OF STATE IN THE 
MINISTRYOF FINANCE AND THEMINISTEA 
OF STATE IN THE MINIST.RY OF 
PARLIAMENTARY AFFAIRS (DR. ABRAR 
AHMED): (a) Reserve Bank of India has not 
conducted any All India Study on fertiliser and 
electricity subsidies provided to farmers except 
for one of their staff study papers which was a 
limited case study of Uttar Pradesh and 
Maharashtra. 

(b) Does not arise. 

(c) No, Sir. 

(d) Doesnotanse. 

Safty Measures in AutomobileS 
Manufacturing Copanies 

8657-B. sHRI MOHAN RAWAlE: Willthe 
Minister of LABOUR be pleased to state: 

(b) if so, the details thereof: 

(c) thetime limit prescribedforthe automobile 
manufacturing companies to adopt these safety 
measures completely; and 

(d) the penalty prescribed forthe automobile 
manufacturing companies in case they do not 
adopt these safety measures or adopt them 
partially? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) to (d). The provisions for safety, 
health and welafare and penalties prescribed in 
case of defualt in compliance thereof, as 
contained in the Factories Act. 1948 and the 
rules made therunder are applicable to all 
factories, as defined under the Act. including the 
automobile manufacturing companies. These 
provisions are required to be complied with by 
the 'Occupier' offactories. State Govemments! 
Union Territories which are responsible for 
enforcing the provisions of the Act. inspectthe 
factories from time to time and take action 
against defaulters in accordance with the law. 

12.00hrs. 

MR. SPEAKER: Shrimall Malinl 
Bhattacharya to raise an issue regarding rise in 
drug prices. 

( Interruptions) 

SHRI LOKNATH CHOUDHURY 
(Jagatsinghpur): Sir, I am on a point of order. I 
rise to make a submission after the Question 
Hour, 

MA. SPEAKER: There is no point of order at 
this point of time. Everything IS out of order. 

SHRI LOKNATH CHODHURY: YOUtuStgtve 
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me a patient hearing. MypointisthattheQuestion 
Hour is one hour set lorthe Members to know 
things. andtherepliesaregiventotheirquestions. 
(Interruptions) Today there were two question 
and the replies given were very evasive. I want 
to bring to your notice. The first question was 
( Interruptions) 

MR. SF EAKER: This cannot be discussed. 

SHRI LOKNATH CHOUDHURY: Sir. you 
see the reply. 

MR. SPEAKER: You tell me which prOViSiOn 
or which rule is violated. A point of orderis for 
r~ot vioiating the rules. You let mE- knov/ which 
rule is violated. 

SHRILOKNATHCHOUDHURY:Whenthe 
Minister IS expected to give answer. 

MR. SPEAKER: You quote the rule. You can 
quot8!h'::? Constitution, if you like. 

SHR! LOKNATH CHOUDHURY: Si~. I want 
your protection We. Members want to put 
questions \ Interruptions) The ~,~,'list8n; 

are. \InterruptIOns), 

~,,-1R SPEAKER: This way you cannot 
CC'lntlilue the Question Hour. Please ta"'" 'four 
seat This is not gOing on record. 

( Interruptions) 

SHRIMATI MALINI BHATTACHARAYA 
(Jadavpurj. Mr. Speaker. Sir, I would like to 
speake about rise in drug pnces specifically 
because we were scheduled today to have a 
diSCUSSion on the review of drug Policy th~t has 
beer Circulated by the Govemment and I do not 
think there is much chance thatthis is going to 
be debated today. Now, while the Govemment 
01 India is committed to adopt and implement 
healthforallby2000AD .• inspiteofthat, we find 
that schemes. which are essential for the 
eradication of certain disease like malaria, kala-

. Not recorded. 
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azar and tuberculosis, are being curtailed and 
many essential drugs are being priced out of the 
hands ofthe ordinary people. There has been a 
certain liberlisation inthe import of drugs and we 
are being told the prices would come down. But. 
this is gOing to be only a temporary phenomenon. 
unless there is an adequate production of drugs 
in the country. unless the shortfall in production 
of drugs In thIS country can be made good. I do 
not think thatthis problem can be solved. 

Bangladesh has succeeded in supplying 
essential drugs at fair price to its people by 
following the recommendations of the Hathl 
Committee and these recommendations were 
made forthe Government of India. But. we find 
that even. now. in our country, the 
,ecommendationsofthe Health Committee have 
not been accepted or impleMented 

.A.n::lther anomaly is that Drug Poiic'y' is not 
,mder the Health Ministry but It IS under the 
ChG'Tlicals and Fertilizers Ministry. I think. this 
IS an anomaiywhlch should be reciified becaUSE: 
It is not a matter of It Ie production and marketing 
of any chemical bu: It IS t;:oncerned with the 
health of the people. Therefore. It should be 
brought under the Health Ministry This IS a very 
Important Issue and since there are many 
questions which are rising in our minds. both at 
a national and International level. since the 
question of the Indian Patents Act 15 also 
concerned with it; since the question of the way 
in which the multinationals are exploiting the 
situation in the shortfall In production in our 
country. this has to be discussed In the 
Parliament. Therefore. I would request the 
Governemnt that Without a full diSCUSSion on the 
floor of the House. the review of Drug Policy 
must not be implemented. 

We would not accept any implementation of 
the Review of Drug Policy wrthout discussion In 
the Parliament. Thank you. Sir. 

MR. SPEAKER: Mr. Naik. you can tell us as 
to how your subject can be discussed on the floor 
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SHRI RAMNAIK (BombayNOflh): Sir,lUs 
anLllg8ltmalanniaboldJeagendaallwin 
10saylhat~itwasagreedintheHouse. 
(/~ . 

MR. SPEAKER: I thir*the P8l1iamentary 
AlfairsMinisaiahere. ProbabIyhealaowaNs 
to take up the discussion on Verma 
Comrnossions and then we can .. up Ihe 
Bomb Blast and then later on the IegistaIive 
11Isin8ss. 

[ r rarlSlaflrln) 

SHRI RAM KAPSE (Thane): As per the 
decision1akenyeslerdaywearefirstSl4lJ)058d 
to take up the discussion on the incidents of 
Bomb Blast in Bombayandthenwecantake"" 
thediacussion on VenneCommissiol .. Latus 
oow"foIow1hat. 

lEngIisIt 

MR. SPEAEKR: The Verma CclIlillission's 
replvis .... ThehOO. Mini&Serwil'_andwe 
willt8keuplheBombBlast 

(rrar ' ,.~ . 

SHRI RAM KAPSE: We will first tIMe Ihe 
replyonfledebateonVermaColnrNssionIobe 
followed by the discussion on the BombBlasl 

!E~ 

MR. SPEAKER ThatisexactJywhatwewl 

: rranslatioo) 

SHRI RAM NAiK (Bombay North): Mr. 
Speaker. Sir, the popuiation of Bombay isone 
crore ten lakhs. 55 fakh dwell in 
.JhuggtS •.. (/ntenuptions) slums have come up 
on Govemmentlandat 1635p1aoesI1Bontlay. 
Those lands are largely OCCUPied by jhuggl-

dweIIeISwhoconstilule 16ta1dlofpcplilalon. 
~depiirIn .. *anterhJCaaaI 
GowernmertIoIookaftM1hewelfareofJ1uggi-
dwellers. For~. Salt CommissiOl8', 
Raitw3y, Airport and tand DeYaIopnent 
AuIhorily. They should issue no-abjedion 
C8I1ificaIe.. ProvisioII.~inlheBudgBtby 
IheGcwemmentofMSlalshlraundertheSium 
1rnproII'emeNAd1hemomenttheno-clbjedion 
certificate is issued. But as, no-obiQcIion 
certificate is ROt being issued.. faciIiIies like 
eledJicily. waleretc.anu1OtbeingpnMdedlD 
16Iakhpecple.l.astyearalilhegranlSJapsed. 

. I would ike iD submit to the CennI 
Gown, .. 1lI1aIisholjd_"",. 7 ., CllWtct 
aSurYeyonwar-loalingon"" 1635p1Kes 
of Slum pockets coming under diftesenl 
depaI1menIs iI:t order 10 pnMde alb . t 
facililiesallertiJtaitWlgnoolljadianoe 15:ae. 
I5llisisdone,pecpleWcedariybebel ailed 
bytheSlum~SchemesRlAbJthe 

CenlraIaswelasS1aleGlMlrnfRenl ....... 
I1eywilbeatRk»Ieadac·iitbW'e •. t-ud 
therefore. ?ike to SlDnit to tbe CenIrat 
Gc:Hen.ii81Jt.liitit~ 

8&UlY8YandshoukjissueN.O.c. asllBlJas 
poasibIe. wiIhin one monIh 80 thai ,.... 
dllll8lersdBonblymawtJepnMdedwilN::Mc 
_Ws 

MR. SPEAKER: Now. we hIIwe same 
inpoitartmill5lEilstt>beci!o 1odJe1oorof 
theHouse.lshalbewrybliellJgivingtimelD 
lIiIIo-IIneMermeis. PleaseCllOpElREandwe 
shallaErongolD1heolhennallBlS. 

SHRI EBRAHIM SULAtMAN SAlT 
{f'omanI):Mr.Speaker.Si".lam~ydu 

forgMngmechance..lam~toraiseavery 

ver;seriousmatterbecauseita7lecls1hevery 
foundation ofdemoaacy in Ihis counIry. 

lakhs andlakhsotMusstMnansin Dehare 
going 10 be defranchised -understand It. Sir. 
Thereisa~aboutil TheHomeMinisler 
is gcin'J to move forleave tonroduce a Biltto 
amend the Delhi Municipal Corporation Act. 



2C ~ tMY14.1993 

Bebe ... tisJnllllartasmbe~and fT.." '4 
II!diIied. Repadl;t.ecomenl'epipeisr9t 
ln~and~iR~ 
1.1Q,~ladi5ed-nct 

Of18OI1IIo.noI UlkIr2OO.tILt 1, 10.om Theist 
d~~b""'rsegmenlsonlhe 
basisd 1991 anuswasbeingc:aD' t jal 
around 1.20.000, But a heshe:AeJlCiselor1he . "'" ileiSls..... , ttrirlisJllla'.IeI8!E ... 

~ in these CXJIlStlaencies.. sIasIIing Ihe 
fUlltlecafvalilllSMIm 1.10,000. Thisi5a-wery 
serious ft!Ii':Iher, Sfr. This i5 being done on Ihe 
jClEEI tdBiII9fii:E:llSWti. giI.l Bar9KWis 
I'ROIt'beoneonwo.. tlenorfi8een. A ... :uidingtD 
19921epJJt. 1:2piiiSU.,...efei ...... l.elli .. 0eIi 
tDbe8:iB~_wereroonded~ 

andsa4ta::t... Youcannatexped IleliguFeto 
goupfrom 132to 1. 10.000 HoIIrisitpossibe? 
tElyau,Sir.~Assel • ..,f.)ucEts 
aft!: MnoRaad. KasUI:Ia Nagar.Jangpura. 
~ GardIi Nagar. KrisMa Nagar. 
S!! wpa.ai. B.aba-pu'. S [ ' upur. Adarsh 
Nagar," r Nahal,Balliaatand~Nagi::w. 

llIese are Ihe 13 c:onstilt.lCies where 
t.KUllDIiulaSRI_ota ..... l8lliMKiand 

ncw .... llteJgot>getlleH sEd eSlie erEled 
In the R!I&, e.ey ate lacing let 01 .-a a' [ 5 

'TME~~.They 
__ tNpptronaslaq)paperolRs.l.50. AI 
these ctjIjin t ale theJe. I is becoming 
..... 6SiI *"tD-get flIIIOIIed. 

So1he~IooIe:tirmand1he 

tin HameMinistershaulDgiIie anasruance. 
IWllftttOdr8II'the n lIicI.ofllehon. Home 
Minister'. (~ The Home MInister 
sto.JtlgM!!an~'aat'LeJt:dia1S 
.. not be held unIiI and unless aI the se 
muslmsafeenrolled&Seady~ln1tie 

eIedorai list. 

• Nat ft:COIded 

MR. SPEAKER: The way you speak does 
ndgoonJeUJni 

SHRIRAMWASPASWAN(Roser.¢Mr. 
Speata. Sir, wehiwebeenparicipatiliginthe 
~lor1belastonel'll[d'j 

and1odayi5 .. lastdayaf1heCUleNsessiDn. 
HeIe~asotIetoedE!nd"'flhirilsm)OJ­

I wcUdlileto raise a verysenous ISSUe. I am 
~"'ehan..""""dUlbilnDet Iv .... 
ShIimaIi Sheila KaUis presentin!he Houseal 
the moment . I ~ like to ciIe a gtanng 
esanp6e dhow .. c:onupt bureau::r.Icy is 
tbw_19b?Go.eu liet. It is not malterof 
As. oneortwocrores. ThaewasaMoCion of 
1t ....... 'e • ., .. HousefeCer1lyloramallier 
lhiIIirIwdIIed As. 91akhs cny. wtile there are 
c6:ers in theaullrywho haole swiI Idled am 
..,.iI:lezzIedewenRs..5Oc:lofetunoactKJnhas 
beenlalrenagainh3n.. Theteisa!epOl1t:Jyl1e 
CenllalVlgilanceComt,issiu.in reganimthis 
tact.butnsleadofpa [ . '9lhesaidolficels 
Ihey arebeJng gwen promotion. 11hn.1here 
cannotbear¥hingltWll'eshamekitlanbs. 

II wason~august. 1991lhaloneofmy 
teIkM PatiamedallallS had.. kJrthetirstlime, 
..aena letlel'inhsregard1Df1ehcn. Uinisaer. 
Merhlt.1sti~YadawJ. G.R MaIhuJi.ae 
al_,n,1tEtegaldon4. 10. 1991. AcII.iaItt. 10 
M..Ps wrose the lela on ..... 10-1991 indtdng 
5mJagrishJan. Shri VijoyKtmat Yadowelc.. 
Ap\an6-11-1991. 11 M.Ps...aealeaak>ltie 
Han. Pmte..-...ern:ludingShnRam5anw1 
Yadav, Shri Ram Prasad Sir9t. Shri Harpel 
Panwar. A tew more M..Ps including Shn l.aI 
Babu Rat, Shri LaIcstmt Narain T r1JaIhi. Shri 
Sukdev Paswan etc. ~ anaIheI'teIter on 
12_6.1992. loIoIeow!1' 21 M..Ps again wrt* a 
leneron22.4. 1993includingSomnalh Babu, 
alhelleadaslRlmysel..Mr. SpeSer. Sir, you 
......... ~ ... IOW~ 
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that was raisedby a Member on 20th November, GovemmentwasdrawntolhenewsitempubllSed 
1991 inthis very House, the Member had asked in this regard in 'Jansalta' of 9th August. The 
the hon. Minister whether it was a reply of Ihe Govemmentwaslhatlhe matter had 
tact ... (/nterruptkms)what are you talking. There been investigated by the Central Vigilance 
IS no personal issue, you should lirst listen to Commission and action was about to be initiated 
me. There was a question herein. followingthe submission of report by the Central 

Vigilance Commission .. ( Interruptionsj 
I English] 

Whether the Government will refer the case 
10C.B.1. as demanded by the M.P.? 

I T 'i'ln~(atlOnJ 

Mr Arunachalam ji replied-

[English] 

Sir. we have sent It to the D.D.A. tor its 
comments. Afterthe receipt olthe comments. 
we will definitely send it to the C. B.I. 

[ Translation] 

But Instead of sending it to the C.B.1. it was 
sentto the C. V C. After that I raised a question 
on 3rd December. 1992 asking whelherthe news 
in that regard published in the' Jansalta' was 
true. At that he replied that the matter was 
personal. Shri B.l. Sharma Prem called a Press 
Conterence on 8th August. Regarding theeHorts 
being made to protect the corrupt officers. I 
would like to say ... ( Interruptions) Please listen 
to me one by one, if you wantto listentothem you 
may call them. 

[English] 

MR. SPEAKER: Ithasto be an urgent matter. 
You are raising It now. 

[ Translation] 

SHRI RAM VILAS PASWAN: Shri B.L. 
Sharma Prem called a Press Conferenc on 8th 
August and levelled this allegation there. After 
the allegation was tevelled, I enquired on 3rd 
December whether the attention of the 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): This is all aboutthe story of 
instalting another officerin the place of a particular 
officer who was suspended and charged due to 
some personal ill will .. (interruptions) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Sir, this matter should not have 
beemalsed here. (Interruptions) 

SHAIRAMVlLASPASWAN: I am ready for 
a debate on this matter here. No polilicalleader 
should try to provide any protection by money 
power. Here arethe findings of the C. V.C. report. 
This IS not myreportC.V.C. has stated. 

"The entire expenditure of Rs. 16.82 lacs 
appears to be doubtful." 

In the second case the CVC said: 

"No filling was done here and the entire 
expenditure of Rs. 10 lacs appears to be 
doubtful: 

In the third case-this is the case pertaining 
to RS.9.8Iacs-ltlsstated: 

·The extra payment 01 AS.9.B lacs' 
( Interruptions) 

( Translation] 

DR. LAXMINAAAYAN PANDEYA Even 
the matters that do not concern the present issue 
are being raised In the House. (InterruptIOns! 

SHRI RAM VILAS PASWAN: Finger has 
been raised at a Member like me. that I am 
interfering in the routine work and wnting letters 
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of recommendationfortransferandprornotion. 
Do you want to protect the officer under that 
pretext. 

Mr. Speaker, Sir, I would like to submit that 
is it not a factual position that the C.B.C. report 
has already been submittecltothe hon. Minister 
of Urban Developmnetand it wasfoundthere in 
that80percentisfruad.lfso, whetherG<Nemment 
propose to take action in this regard. Are we 
going to protect that official simply because he 
IS hand in I love with BJP while has raised the 
issue I would like to know the factual position 
Irom the hon. Minister. 

( Interruptions) 

SHRITARA CHAND KHANDELWAL: The 
letter written by him IS also available in the file. 
( Interruptions) 

PROF. PREM DHUMAL (Hamirpur): They 
are writing letters using the name of the party and 
then try to defame the party. (Interruptions). 
JanataDalwantedtranster. That is why this has 
happened and he is raising this issue to written 
that (Interruptions) 

SHRI RAM VILAS PASWAN: If it isprovecl 
I am prepared to resign frorntheMembership of 
Parliament. 

PROF. PREMDHUMAL: If you have written 
a letter, you must resign. 

SHRI RAM VILAS PASWAN: I have 
explained all the pointstoyou. Thehon.oMinister 
IS sitting here. You may ask her to reply. 

MR. SPEAKER: What will she reply without 
eWIng through all the papers? 

SHRI RAM VILAS PASWAN:Thisquestion 
has been raised three times in the Parliament. 
(Interruptions) ... We will not allow the 
Government to follow dual policy .. On the one 
hand. we had a motion of Impeachment in a case 
where a sum of RS.9lakh was involved and 

attempt was made to save45 people. We will nOl 
allow all these things. I would like to place this 
fact betore you and the House. The Govemment 
should get it inquired. A Parliamentary 
Committee should be constituted. 
( Interruptions) 

PROF. PREM DHUIVIAL: I would like to 
demand a judicial inquiry in the matter so that 
matter regarding the letterwritten by him and the 
conduct of the official may be examined. 
( Interruptions) 

SHIRPHOOLOCHANDVERMA(Shajapur): 
The contents of the letter written by him should 
be got examined. He is misusing the House for 
persohalgains. (Interruptions) 

[English] 

MR. SPEAKER: Now, becasue you hac! 
asked certain question and replies were given. 
you have shown me these questions and the 
replies, I allowed you. If you take ti beyond a 
certain limit, it is not correct. I cannot except the 
Minister to reply to all these things. You have 
raised it. Now, please keep quiet. 

( Translation) 

SHru SURYA NARAYAN YADAV 
(Saharasa): Mr. speaker, Sir, thereis a character 
assassination in the news-item published In 
'Janastta'dated 13th. I had voted in favour 01 the 
Motion of Impeachment on 11thonthe 13thShn 
Kumar Anand has written in Janasatta thaI the 
names of the Members ofJantha DalShriSurya 
Narayan Yadav. ArjunSingh Yadav, Uday Pratap 
Singh and other Members are there 
( Interruptions). 

SHAISUAYANARAYANYADAV Ihave 
given it in writing. (/nterruprions) 

MA. SPEAKER: If you have given It In wnhny 
you have written ancorrenct against whil! hilS 
happened. You will have to gIve a notIce tol 

breach 01 priVilege. In this way. It rp.qUlres <l 
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notice of Breach of Privileges. If you raise the beenputoff. hadthisprojectbeenCOl'll>leted, the 
issue in this way then itwiH neither help you our problem of dringing water and irrigation ofthe 
I could do anything. area could have been solved to some extent. 

SttRI SURYA NARAYAN YADAV: I wantto 
bring it to your notice. (Interruptions) 

MR. SPEAKER: You must understand the 
Rule. If you give a notice, then I there Members. 
l!they can be admitted, then I give you chance 
to raise the issue in the House. After that the 
notice wi" be referred to the Privilege Commiltee. 
It cnnot be raised in the way you are raising it. 

SHRI SURYA NARAYAN YADAV: I will 
(Jive illo the PrevilegeCommittee. (Interruptions) 

lEnglish] 

MR. SPEAKER: I am not guaranteeing 
anything. You fo"ow the rules. 

1 Translation) 

SHRI PRABHU DAYAL KATHERIA 
I Flroz'abad): Mr. Speaker, Sir, through you, I 
would hke todrawthe attention of the Govemment 
to the problem of drinkmg water in rural areas of 
my. Parliamentary Conslitutency Firozabad. 

Sir. I am really pained to say that since the 
(Jay the President's Rule has been promulgated 
In U. P . all the ongoing development schemes 
In the State have been shelved. The drinking 
water problem in my Parliamentary 
Constituency has gone from bad to worse and 
the people ofthe area have been experiencing a 
'Jreatdifficulty. The women of the area have to 
fetch waterfroma distance of about 3-4 kms_ The 
fate of the people belonging tothe Scheduled 
Castes and the Scheduled Tribes is stinworse. 
T he Administration has created a crisis of water 
and electriCity m Fatehabad, Baha and 
Khairagarh Assembly constituencies of my 
Ferozabad Parliamentary Constituency. It is 
causing a great difficulty to people ofthe area. 

Sir. the ongoing Chambal Daal Project has . 

Sir,l would like to urge upon the Government 
ot solve this major problem and complete the 
Chambal Daal Project at the earliest. It will 
facilitate the people. I thank you for giving rne 
time to speak. 

[English] 

SHRI LOKNATH CHOUDHURY 
(Jagatsinghpur): Mr. Speaker, Sir, through you, 
I wanttodrawthe attention of the Government 01 
India that in Orissa in the year 1991, there was 
a big flood in the district of Ganjan and all the 
bridges constructed in 19th Century were 
damaged and till today, the Government of 
Orissa has not been able to reconstruct them. 
The Government of Orissa is carrying on 
negotiationswiththe World Bankforthe loan, but 
the World Bank is sitting tight. As a result. the 
entire communication of the district of Ganjan 
has been affected and the people are suffering 
very much. so. this has become a very big 
problem. When the World Bank is not coming to 
their rescue, I think the Government of India in 
consultation with the State Government will finti 
out some waysothatthe bridges are immediately 
constructed orsometemporary arrangement is 
made and the communication IS re-established. 

Sir, my second point is, the wife of Lokaprive 
Gopinath Bordoloi is on fast. 

MA. SPEAKER: How many points can you 
be raising? 

SHRI LOKNATHCHOUDHURY: Shelsan 
old lady and she has gone on hunger strike 10 

Assam. Shewasa national leader. So, I would 
requestthe home Ministerto take some steps to 
pursue the old lady to give up herhungerstnke. 
Thisquestlon concemsthe whole nation and the 
lady also in the wife of a great men. In these 
circumstances. the Govemment of Indiashoufd 
givesorne assurance and take some steps so 
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that she given up herhungerstrike.o This is my 
appeal to the Govemment. through you, Sir. I 
think the Home Minister will respend to this 
request. 

MR. SPEAKER: Is the Government 
interested in saying something on this lastpoint? 

( Interruptions) 

SloiRI EBRAHIM SULAIMAN SAlT 
(Ponnani): Sir. when I spoke the Home Minister 
was not here. 

MR. SPEAKER: This cannot goon like this. 
It is not correct. This issue has been raised many 
times on the floor of the House. 

THE MINISTER OF HOME AFFAIRS (SHRI 
S.B. CHAVAN): I will request the hon. Member 
also firstto use his good office to see that the lady 
first gives up her hunger strike; whatever 
legitimate demands are there. we will certainly 
look into the matter. 

[T rans/ation] 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir. I would like to raise an issue of 
national importance In this House. Sir, we have 
already passed resolution in the House. Butthis 
has not been fully implemented even after many 
years. Despite the verdict ofthe Parliament and 
provision of the Constitution, the U.P.S.C. 
examinations are not being held in Indian 
languages. There is still compulsory paper in 
English language. Today. this is really a matter 
of concern to all the Members of Parliament as 
a number of talented youths are deprived of 
securing merit in the examination under the 
present system. People have been staging 
dhama since long. The pressure is being built on 
the Govemment. People are courting arrests. I 

wouIdliketoknowtromthe Govemmentwhether 
they are considering this issue or not. The 
can<idatesshouldbeallowedtotaketheU.P.S.C. 
examination papers in all those loanguages 
which have been enumarated in the Eighth 
Scheduleofthe Constitution as medium andthe 
provision of compulsory paperin English should 
be done away with the Minister of Home Affairs 
and the Minister of Parliamentary Affaris are 
sitting here. I would like that they should apprise 
the House about the attitude of the Govemment 
in this regard. 

[English] 

SHRI SAIFUDDIN CHOUDHURY (Kalwa): 
I suportthis demand and a statement should be 
made by the Government. Why do not you 
response? 

Both the House of P arhament adopted the 
unanimous resolution. You have a duty. We 
have a commitment to the nation to honour the 
application of Indian languages for examinations 
of UPSC and put an end to the compulsoriness 
of Enghsh. 

[ T rans/ation) 

SHRI LAL K. ADVANI (Gandhi Nagar): Mr. 
Speaker. Sir. this is such an important subject 
that it has been raised four times dUring the 
currentsession. Theenlire House had demanded 
application of Indian languages. as recognised 
by the constitution for examination of U.P .S.C. 
examinations. If Indian languages are not 
introduced in the U.P.S.C. examinations then 
where will we usethem? The demand ofinclusion 
a language In the Eighth Schedule of the 
Constitution only means to introduce it in 
U.P.S.C. examinations. we have included 
Manipuri. Konkanl and Napali languages in the 
Eighth Schedule of the Constitution. Recently. 
the purpose behind this is that these languages 
may be allowed as the medium In U.P.S.C 
examinations. But this thing IS not being 
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ilf~,elled. Thisdeci&iDn~be 

tmp6emei1led. Thepeopeaeingteafdislless.. 
They saagectamaamlaln::haJ) f iJilS.lJsa 

mailer of shame1hat1he Gcwemmenthas nat 
taken a firm decision in thisregardsofar. 

(EnytsIlI 

UR SPEAKER: This is a vety il1lpuitaitt 
issueweareraUlginl1eZeroHcu. ltaeis 
a question of movement of ofticers from one 
proW1ce~eIse. Ur*!sswe~(U"mind 

and we iWOIve atomda., itbecomescMicutt. 

IT,d ' ,..~ 

SHRllAL K.NJVAH: lhawetauchedonly 
aneaspecl AJ1helnlallanguagesshottibe 
gt¥en honour by aIcJIR1g1heW appica!ic -.as 
rmdiLmof~lamnctJelening 

totheaheraspecl 

MR. SPEAKER: ThefearesamepII,XEnIS. 
10 introOOangthis system Anoflicerknowlng 
one particular language of the S&aIe faces 
~ingoingto1heather Stale. lisa VEfY 
COl • ........"., issue. (~ 

~SPEAKER;SOI ... Igshaddbe<ble. 
We have to findaullhe ways and I"eIiONe the 
issue. 

SHRI~THOiATIER.EE(BdpLw): 

Sir,your~AJhia.SeNi:les 

IS very pertller1t becao'5e .. helps in NaIional 
ill9a1101'aIso.ApersanspealingAanguageat 
one~atEmWDlltma~s..e 

also. We have aI .. already in fie Indian 
Adt,."::Ai.eSeMce. ~PoIiceSerW:e 
andpeopetRJmone __ arewodlingandare 
pastedinanalta"5laealso. TheleisalqJeiarl 
given to choo&e a Slide apart from his home 
SIaIe. 

notbeenmaleral~ ., :tiOIl.Ate 
all, E"tghth Sc::hedtMe shouJd have some 
signiiIcance. If it IS JUSt rtJy satasti!lidDl that 
BengaliorSllthorMcnl1iislleA!. idees net 
endlae.Some~ae.-o 

ctiieJaiwillhlt. 

l"heRi!be, IleGlnea .nent:sfva* 'tale it&4) 
seriouSIIf anddiscussitwilh thestudents-an:l 
with 1hose who are taking part In Dhama and 
agi&aiions. They are meeIirI,;i with the police 
IaIhis. Thisis~waytDdeahdllheluUe 
althose""WIlIUDOI'CiIS5SI1ifsenle~ 
t7tgEAi.., +ale tel'~IisaIu\,11e 
UPSC. Theyaretlealedasithey areindljging 
in~~orsa"i5"ilgillellilL 
That&hmJpl E 5 5 )i,'lIIhchi&atpIesgained 
aba.den. 

Tt1eIefore. Inser1Siallen 7 sillehs, Ile 
~resp:iidllel'f~ 
as~amanneraspnssibAeand1alre 

I"tecour*Y-*>W1t1idenw.~ 

~der:rMand~Wwxini'Y 
kl adecision. 

Then:be'wcUd~EqIIt 
SdledIJejustanAR;lendilrdtleCc:Jnsa8anQf 
InIialtisaWingdocurnefa. (~ 

5HRf RABI RAY: Inlheyear 196BaciR::uIiIr 
wasissuedtmml1eUi:' tfdHomeMairsIo 
Iesohethen&ler. (~ 

SHHI RAJVEER sHiH {Aona).: Mr. 
SpeaIcer, 56-, two ya.iIh hom 1he gaIery had 
~l1eloorotl1eHauseJlSlloIIWIiIe-.e 
-...anoftheeMre~1othlsissue. But 
1m 7 "'lhasIdleeI~"i!li 
asyet(~ 

SHRI GtJMAN MAL L()()HA (?ali): .. this 
tegllld1hellepOltofI1eGoupaCaDrr. ehas 
~(~ 
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THE MINISTER OFWATER RESOURCES 
AND THE MINISTER OF PARLIAMENT AR'r 

• AFFAIRS (SHRI VIDYACHARAN SHUKLA~: 
There should be no dispute in the House 011 this 
particular subject becallSe!here are clear-cut 
cirectionsin1heConstilulionoflndainregardlo 
this matter. There is also a Resolution Of) this 
subJect by both the Houses of Parliament and 
that is a unanimous Resolution of ~ the 
Housesot Partiament. A Presidentialdiredive 
was also issued based on this Resolution. The 
main thing is not what the han. Le<l;der of tt.e 
Opposition has said. There is no problem in 
using the Indian languages. including Hindi. 
Hindi is be~ used as a medium :anguage in 
UPSCexamnations. Thatisbeingdone. Butthe 
mainprotllemisabou!ff1ecompuls0ri~er on 
English whicll is being insisted upon. ThIs 
compulsory paper in Englisr. h3S created Ci 

problem for all categories whefherthey be!or.g 
to South. NorthorWe5t. This cornpulsorypape-r 
in English has created a preble-m which has te 
be sorted out Government ot india :.; ve-r,' 
sympathetic towartjs !~is demand. We are 
examining this fl".atter. This matter has beer 
discussed by the Cabinet once. It wit! be 
discussed In the Cabinet again and there are 
certaJntechnicafitiestobesorteC0uttd.Jwlhi!. 
compuIsionaf E!1QIishC(;UIdt,eret'TlO'.edaflda~ 
IndianlanguagesareputoilthE same par. Hindi 
will be on the same par wm", Tamil, Telugu or 
MarattiandtherewlbenocWferentiationamong 
thetrdanlang..eJes. OnIythecompulsorypaper 
In English. whether that couid be removed in 
UPSC examinations or 001 has to be examined 
and I would requestthe House to bear this point 
inmindandseethatweremovetl"lisleeflnical 
difficulty in such a mannerthatthls matter is no! 
challenged in the courts of law and again get 
stalled. Let us bear1t1isJXlin( in mind and do it in 
such a mannerthat II isdoneproperiy and there 
IS no problem from the Go'"emment side. The 
Congressmembefsareequally~to 

thts demand which oppostion members are 
making. Itisa unanimous demand whdl has 
beenvoicedinhsHouse. Aeso;tAionhawbeen 

passed in this House on this subject. 
Pn!seidential directives have been issued. But 
there are some problems that have arisen and 
we hope to sort them out. (Interruptions) 

SHRI RAM VILASPASWAN: There is an 
agitation since 1968. (Interruptions) 

SHRI VIDYACHARAN SHUKLA: The 
agitation does not make any difference. 
( InterruptTons) 

MR. SPEAKER: There is no agitation for a 
goodcause. Let others speak please. 

( Interruptions). 

SHRI VIDYACHARAN SHUKLA: There is 
nopartyconsideration.AHofusareofthesame 
opimc,. We will sit together ad find out a 
unanirnous soluti:m? 

SHR! GUMANMAL LODHA; The report has 
been submited and it is with han. Minister of 
Horllf, Affairs It should be implemented. 

SHRi VlDY ACHARAN SHUKLA: I request 
the- peopie who haw; OCo.;!n launching agitation 
and thoseoltlers elmer from this SIde orthat side 
who are m€{jiat!ll~ 10 hnd out some solution to 
thlsp .. obtemarorequostootoaskthemtor.allofi 
their ag!latio:l and cooperate in resolving the 
issue. 

SHRi RAM ViU,S PASWAN: The former 
Presidenl is also there 

SHRI SHIV SHARAN VERMA ( 
Machhllshahar)' I am gratefulto you for giving 
meanopportunitytoexpressmylliesregardtng 
a senoos accident !n my constituency. On the 
12111 May. 1993 when the Neelanchal Express 
passmg between Janupur andGooda Railway 
Stations 01 the Northern Railway called at the 
railway level crossing with a jeep carrying a 
manige-partySince the gate was not closed as 
no watcnmams posted there. 12pen;onsdied 
and several others sutferedserioosinjuries.ln 
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this regard I would like to submit that since the 
. hon. Ministerof Railways has raisedthe rail fare. 
The compensation for human life that is the 
amount to be paid to next of the kin ofdeceasod 
should also be increased. I, therefore, demand 
thatasumof RS.5 lakh as compensation be paid 
toeachfamilyofthdeceasedandtheirdependents 
should be given employment in the Departemnt 
of Railways according to their qualification and 
those injured seriously should be given an ex-
gratia payment of Rs. 1 lakh each. 

[English} 

SHRIM.R. KADAMBURJANARTHANAN 
(Tirunelveli): Mr. Speaker, Sir, I wantto raise a 
very Important matter. I want to draw the attention 
olthe Home Ministry and the Surface Transport 
Ministry to this Important matter. 

On8thMayevemngatabout4.30p.m.atttl£ 
Tuticorin Part. the Central Industrial Security 
Force, without giving anywamingof lathi.:charge 
or anyttllng, reborted to Indiscrimmate and 
ruthless firing which resulted In the death ot two 
young labourers Alex Fernando and Suresh 
FernandO. Two deaths had taken place. It is a 
very pitiable matter and the whole fisheries 
community is in turmoil in T uticorin city. I WOUld. 
theref0re, request the Home Ministry to order a 
summary trial and to remove the guilty CISF 
police personnel from the job who were 
responsible for the indiscriminate and ruthless 
shooting which resulted in the death 01 two 
youngsters. So, a summary tnal should be 
ordered. The guilty persons must be removed 
from the CISF. The Surface Transport Mimstry 
should give a compensation of at least RS.5 
lakhs each to the family of those two young 
labourers because they died in their earty 
twenties. 

I T r ansJatlOO) 

SHRI CHHEDI PASWAN (Sasaram) The 
Ambedkarcentenary is being observed aJl over 
the country. But the District Magistrate of newly 

constituted district in Orissa called the Block 
Development Officer, who belongs to the 
Scheduled Caste. bad named in Oliya language. 
It iSdislre<'....s'ngthatonone hand people belonging 
to the Schduled Casles are preve!1ted from 
entering the temples and on the other hand such 
incidentsaretaklng place. 

MR. SPEAKER: Law IS there. You may 
move the court. 

SHRI CHHEDI PASWAN: The Harijan 
Organisation in Onssa has informed the Minister 
of Welfare of the Central Government and have 
asked to take action against the D.M. It Isa very 
senous matter. 

MR SPEAKER: SuCh Issue are not to be 
raised here. 

SHRI RAM VILAS PASWAN Th" matte; 
should be Investigated. 

MR SPEAKER: YOllshouidmovetheCwrt 
andapproaohthepolice Therelsaprovlslon In 
law to deal With Sur~~, matters 

Shri PaswanJI please take your sea: You 
musl be knowlLg Ihat tllere are iaw. you can 
move the Court and file a case It such matters 
are ralseo here then there Will be n081'd I\):t Dc 
you think that SLich Issues should be rals('·d nerf. 
In Parliament? 

SHRI CHHEDI PASWAN: Mr. Speaker Sir 
It IS a national issue wnom should we tell? 

MR. SPEAKER You h,we rlghlto move the 
cOurt .. For God's sake. please taKe yourseat . 

SHRI CHHEDI PASWAN A O:stnct 
Magistrate calls the Block Develapml'nt Officer 
bad names. How disgracef;JIIIIS') 

MR. SPEAKER: You have expressed your 
views Now please take your seat.. Shrlmat, 
Sumrtra Mahajan .. 
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SHRIMATISUMfTRAMAHAJAN(hbe): twotolhreecdilionaicoachestotheKenMa 
Mr. Speaker, Sir. I would liKe to raise a very ExpresstrainbuUhisyear, hslacililyalsohas 
important question relatingtolhe messagewe been'lllllUMiiL lurge~theGc:Nernmert1o 
convey to the Wortdfrom India. anangelorml:lreninswitla __ topnMding 

Generaly, the prcMsion of ~ is 
Govemmenlofticesismadekeepn;J"'viewthe 
feelings and convenience of theesnpk:yees. 
Recenttythe Indian Embassy in America has 
declared its holidays. I lai to ,--Idersland the 
criteria adopted indedari'lgthoseholidays. 1re 
Govemmentwho boast at ilssecularismhave 
declared eighth holidays ouI of which three 
hoIidayshavebeen~ 

ldandMoharrarn. TheyhaYepnMded~ 
forthe Independence day of Americaalso. Bd 
attention has not been paid tor granting the 
holidays at the Hoi, DiwaIi andDushehrawitl 
which feelingsatthelrdanswhoresideb!leWl 
largenumberare asso ifEd Mr. Speaker, Sir, 
1 want to ask what criteria haw been adopEd 
while deciding these holidays there? The 
Goverrvnent talking of secularism before the 
wortd loIIow take policy of appeasemesll For 
example, while granting holiday on Friday in 
Kerala In Aigartl. Goverrmentispressurised 
to declare the days of rozasastddaysandhs 
is concededtowilhaviewmappeasel1em. 1re 
Govemment should cfarifytheaieria on the 
basis of which such days are dedared as 
holidays? What sort at message goes to !he 
WOI1Oasa~ofhspolicy~ 

otlndia? 

SHRI RAMESHCI-N«THAl.A(KofIJtamt 
Mr. Speaker. Sir. through you, J would lire to 
draw the attention of the Gowmment to the 
prd:*msbeingtacedtJv#le- raI) r tgeiS 
in Kerala. More than ten Iaktl peopeofKerata 
are hving in various parts of the COUI1Iry and 
every year. arrangemenIStor spec.irjAiiIiSaft!. 
made for them dUring vacallions .. This year, 
arrangement has been madetoronlyonetra1 
trom Bormayandone1railIromOeli .......... 
earfier, three, orfourtrains were ... oged. .is 
only during vacaIioIlS 1haIIleyClCldd8Eve ... 
IheIrfamillles. Eartief. h!reusedtobealached 

rnorefacililiestotheKerafap 5 ?Tl!JBIS<bing 
vacaIions. 

SHRtP .. c. THOMAS~}:Mr. 
Speakef, s.-,laIso ~il. 

SHRI ASTBHUJA PRASAD SHUKlA 
(KhaIiIabIMj): Mr .. Sp e "'EI. Sir, thewalerlewel 
inaft1elileencistrictsofEaslemUlarPr.!desh 
has gene do."which isaealingonalaingof 
siuaIion 1IQe. Walef level is P'9 down 
conIinuoustf and it has gene down by 510 15 
metres. TheSOOleYwascoodudedtorwater 
logging by GcNemment and the inigalional 
.w9:iitiGt....qmore 'Els .dI .. ~ 
have notprowedtobe adeqlsaPenough asa 
resulofwhich a grave siIuaIlion is prevailing 
lheleas1hen!isgreatscacilyof drinblgand 
irigiiillian I .So.IUIgB~~ 
tomalle .... QemelllRs~~of~ 
wallerandilligaliollalfacililiesi" ... e1 , Iyin 
Basti, GoraIq:Jur, AzaJ,IgiiI'1, Deoria~. 
BaIeia, Jiu1pur, Ghazipur, Alattabad and 
~disIrir:2sineasaem lJaarPrade:stlfor 
thebenelilof1hefannels ofh5eaeas. 

SHRI RAM PUJAN PA TB. (BhuIpur): Mr. 
SpeaIa,Sir .. f1esaw:x:ess'likawi1 $ ofUlaJ. 
PrcIdesh Public Service Coi'.'tissioo for the 
postofPCSandPCS(J)tartheyear 19!1Owese 
rDawailiEdandh:!yfleda'Mtp n .. inthe 
I-i!;tCoultM!rtheH9tQutdacision,CIIdeIs 
frd1e .............. ofpersonsfrolnthegeneral 
ro:aIegaI, aaeissued, wteeasnooIdE:Iswere 
issuedbpeiSOlISt:eUllgiilytothebacbwad 
dilsesaldSCandST ca:didaIEs..I<*>~ 
10 wn...,.. upon the judgemer1I of the HIgh 
Ca.lrtbultwouldsay1hatGoweilflllei. shadd 
issuedin .. a::daIeordelsfor1hela-.......... IeI. 
sohd1eyshDdncttlilleaIeelitgClf~ 

done to Ian. In !he IqII of lie decisian of 
3Il.4 .. 93.I....-.etosaybltcaLl •• " 5 tmm 
C1ese c:otIEgUIie5 shadd also be appoiIed 
....... ' I ',. 
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SHRI VIJOY KUMAR YADAV (Nalanda): 
Mr.Speaker,Sir,lwouldlikelodrawtheattention 
of the House toan issue whICh seems to be very 
ordinary. There are about 50 lakhwor1<ers in Bidi 
Industry which is a cottage industry. The 
Govemment of India is allowing multinational 
companies to enter this cottage industry which 
is likely to cause a great harm to it and have an 
adverse import on the employment position of 
the country. So, I would like to urge upon the 
Government 10 think it over and not allow 
multinational companies to enterlhis industry. 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): Mr. Speaker. Sir, I would like 
to raise a very sensitive issue concerning the 
privileges of the Members of this House. As you 
all know. a Member of Parliament can 
recommend fifteen telephone conneetions but 
according to my information, a Member of 
Parliament from Delhi had recommended more 
than 200 telephone connections last year. A 
letter of a Deputy Minister is with me. It is dated 
2nd June .. ( Interruptions) 

MR. SPEAKER: If you are speaking about 
any Member of Partiament. 

SHRI TARA CHAND KHANDELWAL: I 
follow norms. I have nottaken anyone's name. 
This charge IS not wrong. (Interruptions) 

MR. SPEAKER: If you are not mentioned 
any Member's name. What do you wanttodo? 

SHRI TARA CHAND KHANDELWAL: Mr. 
Speaker. Sir. I have nottaken anyone's name. 
I have said that in June. one Member of 
Parttamenl has been sanctioned fifty telephone 
connections in a year in June. I would like to have 
clarification regarding it from the hon. Minister 
or he may deny the charge. I set a condition for 
myself that otthischarge is found 10 be Incorrect. 
I will not recommend even a single telephone 
connection afterthis.lt thIS charge IS found to be 
correct. every Member should be allowed the 
sarne number of telephone connections. It is a 
fraud. This type of discnminalton cannot be 

I 

allowed. I am not mentioning the name but he is 
a Member of Partiamentfrom Delhi. With your 
permission, I would like to place this letter and 
the list of fifty telephone connections on the 
Table of the House. (Interruptions) 

MR. SPEAKER: Have you given notice 
about it to the hon. Minister? 

SHRI TARA CHAND KHANDELWAL: Sir, 
What! should tell the hon. Minister. He had even 
not replied to my request for one telephone 
connection during the last two 
years .. (Interruptions) 

MR. SPEAKER: We see that the 
Govemment is accountable to this House. Bills 
are passed and policies are made In this House. 
but in such matters, it becomes your duty to ask 
the Minister first and then raise such matters. 
You can ask me before raising such matters. 
Otherwise raising such matters there in this way 
has no meaning at all. 

(interruptions) 

[English] 

SHRI CHANDRA JEET YADAV ( 
Azamgarh): Sir. I wanttodrawthe altention olthe 
Govemment to an important issue relating to the 
Scheduled Caste and ScheduledT ribe studen1s. 

I have received two telegrams from an 
organISation. namely. Dr. Bheemrao Ambedkar 
NatIonal Association for the Students, Bombay. 
One Shri N.K. Sunari. who IS the General 
Secretary of that organlsallon. he wrote to me 
saying that there has been a general 
dISsatisfaction among the students of Scheduled 
Caste and Scheduled Tribe because for the last 
twnty years, their scholarship and stlphend on 
which they entire depend-they all come from 
poor families has not been Increased in sPIte of 
drough In many areas. In spite 01 infaltlon. Inthe 
second telegram, he say that a team 01 ScheCkJled 
Caste students toured the entire country and 
they have written that thousands of them are 
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abandoningtheirvocations. 

Some of Ihem have gone mad and some 
have committed suicide. I also raised this 
question in the National Committee for 
Babasaheb Ambedkar in the presence of the 
Prime Minister. One important officer from a 
State stood up and siad this was totally correct 
many students had gone on hunger strike in 
Lucknow, they had agitated in Delhi and this is 
now from Bombaywhere Maharashtrastudents 
are also agitating. 

Therefore, I will draw the attention of the 
Govemmenttotheirsimpledemand. You have 
Increased DA and everything according to the 
price rise. Therefore kindly consider and bring 
it to the notice ofthe Education Minister orthe 
concemed authorities so thatthese SC boys and 
girls get sufficient stipend and scholarship and 
they may not have to suffer immensely by 
abandoning their education. I hopw the 
Government will take immediate steps. 

! Trans/ation] 

SHRI SATYA PAL SINGH YADAV 
(Shahjahanpur): Mr. Speaker, Sir, I would like 
to draw your attention to a very serious matter. 
An ordinance factory under Department of 
Defence exists in Shahajahanpur district of 
Uttar Pradesh for quiet some time. The factory 
manufactures defence equipments forthe army 
Jawans and about fourteen thousand employees 
work In thiS department. Due to wrong policies· 
followed by the Central Government, the goods 
previously manufactured In this factory are now 
being got manufactured from private tradrs. 
Consequently, inferior quality equipments are 
being supplied to the army. The Government 
officers place orders for these equipments to 
pnvate traders because they get substantial 
commission from them, wllereasthey dO not get 
any commlsion if these equipments are 
manufactured mthe Ordinance factory. In this 
manner. fifty thousand employees are being 
aHected. Through you, lappeaJlolheGoverrvnent 

thlltthe thirty eight items, which are being got 
manufacturedfromprivatetradersshouldbegol 
manufactured by the ordnancefactorybecause 
ithasrenderedthelabourclassjobless.ldemand 
that even if Government officers do not get any 
commission, all these items should be got 
manufactured in this factory itself which was 
manufacturing good quality goods. 

[English) 

SHRI P.C. THOMAS (Muvattupuzha): The 
emplo~ofthe Food Corporation of Indiaare 
facing threat of a mass transfer, especially in the 
southern region consisting offour States. There 
isanorderfortransferofmanyoftheemployees. 
Atthis point oftime there are about a thousand 
promotion posts which are awaiting them. They 
wereawainlingthese posts. Without giving them 
promotions ... 

MR. SPEAKER: Should we discuss 
transfers and promotions on the floor of the 
House? Kindly take your seat. 

SHRIP.C.THOMAS:Theyhavedeclareda 
strike on the 24th. I requestthe Governmentto 
take necessary action. 

SHRI SAIFUDDIN CHOUDHURY (KalWa): 
I am raiSing a malterforyour consideration and 
observation and also ofthe House. I am troubled 
by the report appearing in the press that the hon. 
Justice Ramaswami has said thai he would not 
resign. II is truethatthis House failed to pass the 
Impeachment Motion. There is no ground on 
which one can remove him. Given the fact that 
not a single Member oi the House had given vote 
in favour of him, we except thai even if he does 
not resign. he should not in a brave mannersay 
thatthewould not resign. Thenwhat IS the honour 
of this House and also 01 Ihe judiciary. I do not 
understand. II not a single Memberofthis House. 
the House oflhe People. the sovereign Houseal 
the country. express trust In aJudge. how can he 
with courage say that he would not resign? 
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SHRI P.C. THOMAS: (Muvattupuzha):The 
employees of the Food Corporation of Indiaare 
facing threat of amasstransfer. especiaJIyinthe 
southeren regiOnconsislingof fourStates. There 
iscinorderfortransferof manyoftheemployees. 
At this point oftima there are about a thousand 
promotion postswhich are awaiting them. They 
were awaiting these posts. Withoutgivingthem 
promotions .. 

MR. SPEAKER: Should we discuss 
transfers and promotions on the floor of the 
House? Kindly take your seat. 

SHRI P.C. THOMAS; They have declared a 
strike on the 24th. I request the Govemment ot 
take necessary action. 

SHRI SAIFUDDIN CHOUDHURY (Katwa): 
I am raising a matterforyourconsideration and 
observation and alsoofthe House. I am troubled 
by the reportappearing in the press that thehon. 
Justice Ramaswamjhassaidthathewouldnot 
resign. It is truethatthis House failed to pass the 
Impeachment Motion. There is no gro'und on 
which one can remove him. Given the facts that 
nota single Memberofthe House had given vote 
In favour of htm. we except that even if he does 
not resign. he should not in a brave mannersay 
lhathewouldnotresign. Then what isthe honour 
of this House and also of the judiciary. I do not 
understand. H not a single MemberofthisHouse. 
the House of the people. the sovereign House of 
Ihecountry.expresstrustinaJudge.howcanhe 
With courage say that he would not resign? 

; T rans/alion) 

SHRI SYEDSHAHA8UDDIN (Kishanganj): 
Mr Speaker. Sir. 8ahadur Shah Zafarwas the 
leaderof ourfirstfreedom struggle and advocate 
,)f national integrity. His rE:mains are burried in 
fhe lomb in Rangoon in Burma. The place where 
11e was sent in exile by the British Government. 

One of his couple is always resounds 10 my 

ears and I hope you may also be aware of it-

"Kitnahai badnesseeb zafardafan ke Uyedo 
gajjameen mil na sakee Ii kuye yar main." 

His tomb has been a symbol of 
encouragement for us during the freedom 
struggle. When Netaji Subhash Chandra 80se 
gave a call for 'Dilli Chalo' he first paid homage 
athistomb. Evenaflerindependencewhenever 
our leaders paid a visit to Rangoon· I also 
accompanied Shri Atal Bihari Vajpayee in 1978 
neverforgettopay homage at his tomb. 

When Shri Rajeeve Gandhi paid a vistito his 
tombas PrimeMinisterof India. he paid homage 
to him. I have got the information that his tomb 
is in a bad shape. Previously Government of 
India took interest in its mangemenl. The people 
of that country are also helpless. Due to the 
prevailing circumstances there, they cannot 
manage it well. Previously Indian Embassy 
always took interest ill its proper management. 
When the death centenary of Bhadhur Shah 
Zafarwasceiebrated it was suggested that hiS 
couplets should be published al,d Government 
of India should discuss the matter with that 
Govemment and his mortal remains should be 
brought back to this country and burried in this 
country and this is the yearning that is reflected 
in his couplets. His yearning IS before us in the 
form of couplet:-

"Do gaJ Jamin mil na saki kuye yaar mein" 

His Wishes should be respected and hiS 
mortal reamains be brought back to his mother 
country. I would like to make this demand to the 
Minister of Stale who is present here that this 
matter should be raised with the Govemmenl of 
Myanmarthat 1111 Ihe time thiS lomb eXists in that 
country. It should be given the honour 01 
internati::mal memOrial and its management 
should be done properly and the Government ot 
IndlClshouldalsocontributelo II. The Government 
of India should recons,derthls matter HIS mortal 
remains should be brought back to thiS country 
and his yearning should be fulfilled aller a lapse 
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of hundred years. 

SHRI PHOOLCHANDVERMA(Shajapur): 
Mr. Speaker. Sir, twenty one distric1sof Madhya 
Pradesh are passing through a period of acute 
scarcity of drinkingwater.'people ar~ leaving 
their villages. Even within aperiphery of three or 
four kilometres there is no arrangement for 
drinking water in villages. Madhya Pradesh is 
lfiierPresident's Rule atpresenl Mr. Speaker, 
Sir, I beIongtoShajapurandDewas. Thescartity 
ofwateris acute indewasthatpeople do notge! 
drinking water for three to four days together. 
Therefore. through you, I would like to request 
that a central team should be sent to conduct a 
SUlVf!!Ybecausepeopieare 11 great distress due 
tonon-availabilityofdmkingwater. Rural people 
are migrating. That team should study the 
situation and provide assistance to Madhya 
PradeSh. 

Mr. Speaker, Sir, in brief. I would like to 
make one more request Hon. Prime Minister 
paid a visit to Madhya Pradesh recently and 
amouncedagrantof rupees eighteencrore for 
drinkingwaterpurposes. But it is a very meagre 
amount. Therefore. a Central team should be 
sent to assess the gravity of situation and take 
appropriate steps. Through you, this is my 
submission. 

SHRI LAKSHMINARAINMANI TRIPATHI 
(Kaiserganj): Mr. Speaker, Sir, the telephone 
system in Bahraich PariamentaryConstituency 
of Uttar Pradesh is a complete shambles. The 
telephones of all the consumers, aaninistrative 
officers and M.P's in the district often remain 
de!d 

The Divisional Officer (Telegraph) Gonda 
and sub-Disvisional Officer (Telegraph) 
Bahraich are involved In minting money. They 
are arbitrarily installing connection after taking 
abribe of two orthree thousand rupees in rural 
areas. The recommendations ofthe M.P's are 
being ignored. I have written several times to 
hon. Minister of CoriImunicabons but no action 

"-qen taken so far. The former Minister of 

Communications had given a written assurance 
that Bahraich telephone exchange would be 
converted into electronic exchanga by 31.3. 9a.._ 
The entire electronic equipment is available, 
eighty per cent of the work has been completed. 
but the work is lying incomplete due to corrupt .-
and non-cooperative staff and the entire 
telephone system of the district is a complete 
shambles. 

Mr. Speaker,Str.lurgel4JOl1theGovernment 
to institute an Inquiry in this matter. Corrupt 
officers should be removed and the 
communication system should be streamlined 
to provide relieftoconsumersbycornpletingthe 
work of starting electronic exchange on war-
footing. 

SHRI SHIVA SHARAN SINHA (Valshali): 
Mr. Speaker. Sir. through you. I would like to 
draw the attention 01 the C-entral Government to 
IhewidespreadhavoccausedbylJfl)t'eCedented 
storm on 9.5.93 in Vaishali dIStrict. More than 
fourteen people were killed in Lalganj. Vaishali. 
Buruoi. Jandaha an1 Fatehpur blocks etc. 
Thousands of people have sustained inJuries 
Houses have been destroyed. Big trees have 
fallen. The Chief crop of thiS dlstnctlS banana 
and mango and it hasbeenexter1sivelydamaged. 
PrevIously hailstorm had hit thiS region doIng 
IT1UCtl damage. 

Mr. Speaker. Sir. the enllre wheat crop has 
also been damaged there. BeSides thIS. many 
people are suffering from Kalaazar also. The 
entire district IS under the grip of zea severe 
drought and the population of the area is facing 
manyproblemsasa result thereof. Thereisa 
need to undertake rehef measures Immediately. 
The Government of Bihar IS not able to do so due 
to its financial constraints. In such a situation, I 
urge upon the Unton Government ot prOVide 
assistance from the Natural Calamities Fundto 
Bihar to mitigate the sufferings of the people 
there. 

SHRI KAMLA MISHRA MADHUKAR 
(Motihari): Mr. Speaker. Sir, the Tirup Canal and 
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the T rivent canar in Cahaqaanclslrid had 
beenc::ansbucfed cbingh Elrilishperiodand 
1lDW.e.eT~ina.llajjl""LxlrdIia I 

to the exIent lhallhe farmers at 1he Western 
Cha ...... ,andEasaemChampcw •• distrids 
aretdgrAlg • ...-naJ,liscatafio ir.igaUiBI 
puIPOSl!S. Through you. lwoUdlike 10 request 
the han. Minister at Water Resources that 
T IWaeni caRlashoddbe repaired so that the 
Ianner.i,ot Eastern andWestem Champaran 
EistridsareS1JAlliedwaterforlfTigafion.. 

SHRfRAMNAGINAMISHRA( Padrana): 
Mr. Speaker, Sir. most hurrtlty I wocAd like to 
saylhatl tadalsogivena noticelhataa::Ming 
to~reportthe HqlCourthadcoveredlle 
area Wllt\e.e~at woodenpoIeswhered:tlot 
lOfdRamislleptandlt1i5collerhasbeentairen 
away from Ihere last week. The robes 01 Loo:l 
Rem's iOlfarenotsUdy 8fIOI.91 and it is rainy 
5easonwhen rainsar.dSklmlSare very mu:h 
eJperted(~ 

lIS a uiillllei tllhictlc:anbe wriied andorl&y 
then. thehon. Melita stiOUldraisehslSSUe. 

SHRI VIREM)RA SINGH CUtrz.;Ipur): A 
concern hasbeen eaptessedin IhisHouse as 
welasll'l~~ 
are" .. q:dsit1Je.e~sedDr. The., 
rnirisBsc:iteGcHeua,stnoadea»...xDy 
~.inhsl8QlllllU Qneof,,"nses 
staaed1halHletoreignau1tries ewe alllJrwedin 
the country, tl wit nat adYersety etIect Ute 
agnaa.esedDrbLotit .. beberefiaalforb 
country. BLL the oIher minister said lhaIlhe 
~secIOr'" be ruined if Ileforetgn 
CQI'lJBliesarealDweder*Y tn ItIissector SIr. 
through you. t .oukI like to tell the 
GowaIIRltBl1l~ 

disoFSeda number eX times here. 

SHFUVIRENORASlNGH: ThisSlbjecthas 
been discussed but I willike to furnish new 
it IblliilltiiJi l f ha¥egillenrQicefive times in this 
regan1lt is an ISSUe eX ptbIic interest Itshould 
be t:isQ1SSed in this House. 

T woagriaAJrefarmsin UIIar Pradesh have 
been soidto a foreign company . One of them is 
situaaed on the lucknow Road and other is In 
Han:toi The farm on the Lucknow Road is 
sbaJtedoveno 100 acres andlhatin Hardoi is 
stretched over 50 acres and these have been 
soId1o an American company. A move sa foot 
to allow foretgn companteS in Dairy Industry 
also. Through)'OU, I wouk:t liketo say as to how 
our country wi! he savedfrom them!Spin:y of 
the Govemmenttomake iI slave? It has never 
beeflcbalssedhefe. (~ 

SHRl EBRAHIM SUlAIMAN SAlT: Sir, 
kldayis Fnday.lhasaiwaysbeenacorMrion 
to~IheHouse1orkn:hso1hatMuslims 

ccdigolorprayas.(~whalaOOut 

my~ 

MR. SPEAKER: l.-.einlDCa lSidertatiol. 
yourrequestaiso. 

[TISI1 ( $ .,. 

SHAI RAJENORAAGNfHOTRI (Jhansi): 
Aaxlningtopessreports.3personsha¥edied 
<niaktolclam:lgetlastJeerl<blek>l1erabcq> 
lie to haIisaonns which hit LaIiIpur, Jhansi, 
JaIaun, Hamirpur and Banda districts of 
Bundelkhand reglOfl. So far. the State 
Go.Iemmerthasnotmkenarry ste$:I> toprovide 
relief and a SIluahon at starvation has arisen 
t1e"L{~ 
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[Placed in Ulrary SeeNo.L T 40881931 [English] 

13.04hrs. 

PAPERS LAID ON THE TABLE 

Air India Employees Service (Amendment) 
regulations 1992 and statementfor delay 

in laying these papers etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI MUKUL 
WASNIK): I beg to layon the Table· 

(1) A copy of the Airlndia Employees Service 
(Amendment) Regulations. 1992 (Hindi and 
English versions) published in Notification 
No. HO/3-12 in Gazette oi India dated the 25th 
July. 1992, under sub-section (4) of section 45 
of the Air Corporations Act, 1953, together with 
an Explanatory Note. 

(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the paper 
mentioned at (1) abo·"e. 

fPiacein Ubrary SeeNo.L T 4087/95] 

(3) (i'IAcopyoftheAnnuaIReport(Hindiand 
Engilsh versiors) of the Indira Gandhi 
Ra.<;htriya Urar. Akadem lorttte year 
1989-90, alongwith Audited 
Acco;Jnts. 

Iii) Statement (H'ndi and English 
verSions) regarding Review by the 
Gt::'Jer:oment on the working ofthe 
':ldira Gandhi Rashtnya Uran 
t.kademl forth€: year 1989-90, 

(4) Statf:i1le:lt (Hindi af"ld English versions) 
e,howlns; reasons for dealy In lay!ng the papers 
meniloned at (3: .)bove. 

Review on the asking of and Annual 
Report of Nation a building construction 

corporation Ltd. New DeIhl 1991-92 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF YOUTH 
AFFARISANDSPORTS)ANDMINISTEROF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI MUKUL 
WASNIK):lbegtolayontheTabieacopyeach 
of the following papers (Hindi and English 
versions)undersub-section (1 )ofsection619A 
ofthe Companies Act, 1956:-

(1) ReviewbytheGovemmentontheworking 
of the National Buildings Construction 
Corporation Limited, New Delhi, for the year 
1991-92. 

(2) Annual Report oftoo National Buildings 
Construction Corporation Limit'3d. New Delhi, 
fortheyear1991-92, aIongwithAudtedAccounts 
and comments of the Comptroiler and Auditor 
General thereon. 

[Placed in LIbrary SeeNo.LT 4089193) 

Annual Report and Review on the 
working of the Board, Culcutta for 1991-92 
and statementfor in laying these papers. 

THE MINISTER OF S1 ATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION AND 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE (SrlRI KAMALUDDIN AHMED): 
I beg to lay on the Table-

(1 ) (i) A copy of the Ann<Jal Report (Hindi 
and Er'glish versions) of the Tea 
Beard. Caicutta. forlheyear1991-
92. 

(ii)Acoi'yot theAnnllal Report (Hindi 
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and Engfish ..... os} ~Ihe Tea {HId aar:f &!gIIsII *,,"1· .&l jIOiiHshed: ft 
Boan1Calallfa"btleyeBJl9lJt- IInI:IIa! 
92. togaIher willi Aucft Report ... iI!lII!B.~ 
fIaean. 

(iii) A coprol1he Review (Hfndiam 
English versions.) by ~he 

GovemmeIltonlheMJrilingcftIE 
T sa Board, c;w. .. tiorlheyea' 
19!n-s!. 

(2)statement(HiniandEJ9sh~} 
showing I8aSOI1Sfordetalyfilc¥ng1hepape15 
mentionedat(1 )abcMl. 

UtIar PradesbIlolorYellides(secand 
suppllrneray)we .. nentAules19l2 
and StalementiordeiayinlaJing1bese 

papetSeIC.. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVElOf'W3fT(DEPAFmotENT<:lFt'OlJTH 
AFFAIRS AND SPORTS}AN>MNSTEROF 
ST ATE IN THE MINISTRY OF 
PARLlAMENTARY AFFAJRS(9fiM.JKI:.L 
WASNIt<}: lbeglolayonthe Table-

(1 )AQllVdtJelJtIailICd!:ililMUWides 
(secoodSuJll*llI!!IlIaIyj (Arnerdia.,ities. 
1992{HirdandEngishvesions)~~ 

Notification No.goo.. TIXXX-4-6-90 III u.. 
Pradesh~2!IIIFt!bIay, 1!B2. 
tIlder~~dsadian2t2 ... t, .... 
VehideAct. 1988read111i1hdau&efc»(iIf)cftIeo 
proclamalion in retaIion to Ihe Stale at fJIIrar 
Pradesh. 

(2) StalscJl8l1l(JfndandEngishNiSllll~ 
showingreasonsbdelay ... .,.I9 ........ 
mentionedal(1}abC1w.. 

(Piacedfilbaly.Sse.No.LT.4C&W3I 

~ A e:q!'J eIiEIa crI !tie ~1!Ig ;DQIII!l!5. 

~~~ 
fl)cIsEs:U6~ lSl.-

{i! ReII1EMbJ'IIIeGt:IYeJ .lInt_!he 
walilgCi1lel: bJ#yOcdrOll"diAlll 
Eagf ;;.~ Caii.?4a..ildIe 
~.el2. 

(Ii) . .,_._,Rep:atoblle~,.Oodt. 
~IAIiIIi!II;lCilli::J.llla 

~'5' 7 _51~41IlSt~~ 
~fa!~1ia¥irIg.1tIejIaj:ies 
I~ __ -

11 :7,;' .:.:z~, , . ..,...",g, g B r ... 
CIIIIIm.1!I!ID 

DE IlI&IIIISTER OF S1fA~ IN THE 
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5' P _ .. COI'IICtIr • ....,.u.s.a 
No.7Ot 7 9 :IX 4.,., 

THE MtNtSTER OF STATE IN THE 
t.8ISTRYOFCNLSUPPlES,CONSlNER 
AFFARlANOPUBUCDlSTFW;IUTIOHAHO 
WNtSTEROFSTATEINTtEIIWftSTRYOF 
COMMERCE (SHRIKAMALl.IOOtNAHMEO): 
I beg to lay on Ile T ableas1aBlalt(Hindand 
EngIishwrsions)CXliredi I9R1piygivenonlle 
3OIhApril, 1993b~ISIatI8d<b:aonNo. 7424 
byShri AIjooSi'9l YadaY andKaslWamRana., 
MPs. regatdill9exportofwheat 

[Ptacedin lbary. SeeLT No«J95l93) 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENTOFYOUTH 
AFFAlRSAKJSPORTS)ANOMlHlSTEROF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRt MUKUL 
WASHIK): OnbehaidShrimatiKrishnaSahi. 

lbegtolayonlhe T ableaaJpydlheCement 
CessFlules, 1993(Hindiand English versms) 
published in Notification No.S.O.264(E) in 
Gazetaeoflnciadaledl1eZ3rdApri. 1993, U'lder 
~section (4) of section 30 of the Industries 
(Oe4eIt;wnent andRe!J"*"') Ad, 1951. 

(Placed in Ubrary. SeeNo.LT 4096'93) 

THE MINSTER OF STATE IN THE 
MINISTRY OF FtNAHCE (SHRI MY 
~:'~Iay 
onlle Table-

(1 )ACXlpVa.:hotllek*MingN! .. :a6». 
(Hird..:tEnglisti WII'Sions}LWldersedion296 
ot .. lllcome tBltAd.1961:-

(i)Theh ...... e tax(SillhAR1eiOnerll)FUe. 
1993 publisheCj in Notification 
No.S.0221(E}inGazaledlndiadaled 
11e31stMaR:h, 19!13. 

(i) Thelncome-tax (SevenIh Amendment) 
Rules, 1993 publishedin Notificationa 
No_5.0240(E)inGaze8edlrdadaEd 
the 16Vl April, 1993. 

[Placed in Li>rary, See No. L T 4097193J 

(2) A copy of the Nan:oti!: Drugs and 
Psychotropic Substances (A~nticabon of 
Documents) Rule, 1992 (Hindi and English 
W!fSiooc)pltlIishedinNolificationNo_G_S_R.90 
in Gazette of India dated the 13th Februrary, 
1993tn:1erseclion n dI1eNaR:oticDrugsand 
psychotlopicsmstancesAct,1985_ 

[Ptacedin librafY. SeeNo..L T 409ElI93) 

(3) A aJpydthe coinage(StandanfWeight 
andAemedydl1eFWeRupeecoinscor_~19 

~sevenb' IiYepl!lClRandNickeitwenly-
fNe per cent) Rules. 1993 (Hindi and English 
versions) published in Notification 
No. G_S.R289(E)in Gazene allnciadaEdthe 
1Jth March., 1993. under sub-sedion (3) of 
section21 althe Coinage Act, 1906. 

(Ptacedin lbary SeeNo.L T 4099t'93J 

(4)AalpJottIepo6tc6ce~""AccounI 
(AlnaidnllMl) Rules. 1993(Hirdand English 
versions) pubfised in Notification 
No.G.S_R.39O(E)in GazelledIndiadaled .. 
29IIApI, 1993, underaD-seclian(3t<llaectiDn 
15d1heGowemmentSaMngsBantAct. 1873. 

(Ptacedinlbary, SeeLTNo.41009J1 

(5)ACIlPVa.:hd"bbMoag~ 
Acccu1ts (Hindi and English WISiDns) of Ile 
Regional Rural Banks lor Ihe year 1991-92 
togeIawiltiAudb'sRepalt-.eon. 

(i) Ranchi ·Kshetrip Gramin Bank.. 
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(Placed in library. SeeNo.lT 4101193) 

(ii) Gopalganj Kshetriya Gramin Bank. 
Gopalganj (Bihar) 

(Placed in library. See f\lo. l T 4102193) 

(iii) Bardhaman Gramin Bank. Burdwan 
(West Bengal) 

(Placed in library. SeeNo.l T 4103193] 

(iv) Nadia Gramin Bank, Krishnagar 
(West Bengal) 

[Placed in Library, SeeNo.l T. 4104193] 

(v) Hazaribag Kshetriya Gramin Bank, 
Hazribag (Bihar) 

[Placed in library. SeeNo.l T.41 05193] 

(vi) GomtiGraminBank,Jaunpur(U.P.) 

(Placed in Ubrary. SeeNo.lT.4106193] 

(6) A copy of the Consolidated Report (Hindi 
and English versions) on the working of the 
Regional Rural Banksforthe yearendedthe31 sf 
March. 1992. 

(Placed in Library. SeeNo.l T 41(6193) 

(7)(i) AcopyoitheAmual Repoft(Hinciand 
English versions) dthe Delli FnanciaI 
Corporation for the year 1991-92, 
alongwith Audited Accounts under 
sub-sechon (3) of section 38 of the 
state Financial CorporabonAct, 1951. 

(il) A copy of the Audit Report (Hindi and 
English versions) of the Accounts of 
the Delhi Fmancial Corporalionforthe 
year 1991-92.lM'lderSlb-sedion(7)d 
sechon 37 of the State Finanaal 
corporation Act. 1951. 

(iii) A copy of the Review (Hindi and 
English versions) by the Govemment 
on the working of the Delhi Financial 
Corporation forthe year 1991-92. 

'. 
(8) Statement (Hindi and English versions) 

showing reasons for delay in laying the papers 
mentioned at (7) ·above. 

[Placed in Ubrary. SeeNo.LT.41 07/93) 

(9) A copy of the Report (Hindi and English 
versions) 01 the Cclt'Tl'fn;lller and AuditorGeneral 
oflndiaUnionGovemment(No.ll of 1993)for 
the year ended the 31 st March. 1992 (other 
Autonomous Bodies). 

[Placed in library. SeeLT.No.4108J93) 

Annual Report and Annual Review on 
the Working of Sports Authority of India. 
New Delhi for 1990-91 and Statement for 

delay in laying these papers. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESORUCE 
DEVELOPMENT(DEPAR~ENTOFYOUTH 

AFFAIRS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI MUKUL 
WASNIK): I bet to lay on the Table:-

(1) (i) A copy otthe Annual Report (Hindi 
and English versions) of the Sports 
AuIhorityof India. New Delhi. for1he 
year 1990-91, alongwith Audited 
AocounIs. 

(ii) Statement (Hindi and english 
versions) regarding Review by the 
Govemment on the working of the 
sponsAuthorityof India, New Delhi. 
fortheyearl990-91. 

(2) Statement (Hindi and English versions) 
showing reasons fordealy in laying the papers 
mentioned at (1) above. 

[Placed in Library. SeeNo.L T 41 09193] 
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. [Sh.MukuIWasnik] takenby1heGovemmentonvanousassurances . 
promises nad understandings given by the 
Ministers during various sessions of Eighth, 
Ninth and Tenth LokSabha:· 

(3) A copy each of thefollowing statements 
(Hindi and English versions) showing action 

(1 ) S_No_)<XVII~E __ .l'" l 
[Placed in Library, SeeNo.L T4110193] 

(2) Statement No. XXVII-Thirteenth Session. 1989 

[PlacedinUbrarySeeNo.LT4111f93] _j 

(3) Statement No.XVIII- First Session, 1989 

[Placed in Library SeeNo.LT 4112193] 

(4) StatementNo.XXI-SecondSession.1990 

[Placed in Library, SeeNo.LT 4113/93) 

(5) StatementNo.XVII- Third Session, 1990 

[PfacedinLibrary. SeeNo.LT 4114193J 

(6) Statement No.XV -Sixth Session. 1990 

[Placed in Library. SeeNo.LT 4115193] 

(7) Statement NO.XIV -Seventh SeSSion, 1990 

[Placed in Ubrary, SeeNo.LT 4116193] 
---, 

(8) Statement No. XIII- First Session, 1991 

[Placed in Ubrary. SeeNo.L T 4117193] 

(9) Statement No.X -Second Session, 1991. 

[Placed in Library, SeeNo.LT 4118193} 

(10) Statement No.VIII· Third Session, 1991 

[Placed in Ubrary, Se9No.LT 4119193} 

(11 ) Statement No. VI· Fourth Session, 1991. 

[PlacedinUbrary. SeeNo.LT 4120193} 

(12) Statement No.III· Fifth Session, 1991 

[Placed in Ubrary. See No. LT 4121193) 

(13) Statement No.lI-Sixth Session, 1993 

. (PlacedinUbrary. SeeNo.LT4122J93) 

Eight Lok Sabha 

Ninth Lok Sabha 

Tenth lok Sabha 



285 PapetsLaid VAISAKHA24, 1915 (SAKA) PapetsLaid 286 

Notification under Madhya Pradesh [Placed inUbrary, See No. L T 4124193J 
Irrigation ACt, 1931 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT AND 
MINI$TEROFSTATEINTHEMINISTRYOF 
WATER RESOURCES (SHRI P.K. 
THUNGON): IbgetolayontheTable:-

A copy teach 01 the following Notifications 
(Hindi and English versions) issued section 37 
oft~ Madhya Pradesh InigationAct, 1931 read 
with clause (c) (iv) of the proclamation dated the 
15th December, 1992 issued by the President in 
relation to the State of Madhya Pradesh:-

( 1) Notification No.CR-9-92-Med.-31 (1) 
published in Madhya Pradesh Gazettedatedthe 
1St May. 1993 resciding the Notification No. CR-
9-92-Med-XXXldatedthe lstOctober, 1992. 

(2) Notification No.CR-O-92-Med-31-11 
publised in Madhya Pradesh Gazette dated the 
1st May. 1993. fixing the rates for supply of water 
for alltanks. canals etc. with effectfromthe 1 st 
October. 1992. 

[Placed in Library,SeeNo.L T 4123193J 

Annual Accounts of All Institute of 
Medical Sciences, New Delhi for 1990 -91 

and Statement for delay in lying these 
prpess 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI PABAN SINGH 
GHATOWAR): IbegtolayontheTable:-

(1 ) A copy of the Annual Accounts (Hindi and 
English version) of the All india Institute of 
Medical SCiences, New Delhi, fortheyear 1990-
91 . together With Audit Report thereon, under 
section 18 of the All India Institute of Medical 
SCiences Act, 1956. 

(2) Statement (Hindi and English versions) 
shOWing reasons for delay In laying the papers 
mentioned at (1 ) above. 

Annual Reports, Annual Accounts and 
Reviewontheworldng Regional 

Engineering College, Warangal for 1991-
92 and Regional Engineering College, 

Tiruchirapallifor 1991-92 etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMARI SELJA): I beg to lay on 
the Table:-

(l)(i) A copy of the Annual Report (Hindi 
and EJ1!jishversions) of the Regional 
EngineenngCoIlege, Warangal, for 
the year 1991-92. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) olthe 
Regional Engineenng College. 
Warangal, for the year 1991-92. 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and 
English versIOns) by the 
Government on the working of the 
Regional Engineering College, 
Warangal, fortheyear 1991-92. 

[Placed in Library, See No.L T 4125/93J 

(2) (i) Acopy oltheAnnual Report (Hindi 
and English versions) of the Regional 
Engineenng College. Tiruchirapalli. 
forthe year 1991-92. 

(ii) A copy of the Annual Accounts 
(Hindi and English verSions) olthe 
Regional Engineenng College. 
Tlruchlrapally.lortheyear 1991-92. 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and 
English versIOns) by the 
Govemment on the working of the 
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College, Surathkal,.for the year 
1991-92. 

(KumariSeIja) . 

Regional. Enginerring College, 
TnuchirapaI. for the year 1991-92. 

(Placed in Library, See. No.l T 4126193) . 

. (3)(i) AcopyoftheAmualReport(Hindi 
. andEnglshveniions)ci1heRegional 

EngineeringColege, KuruksheIra. 
fortheyear 1991-92. 

(ii) A copy of the Annual Accounts 
(Hindi and English Vesrions) of the 
Regional Engineering College, 

. Kurukshelra, fortheyear 1991-92, 
togelherwilh AuditRepoltthereon. 

(iii) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
Regional Engineering College, 
Kurukshetra. fortheyear 1991-92. 

[Placed in Library, SeeNo.l T 4127193) 

(4) (i) A copy of the Annual Report (Hindi 
and Engish versions) of the Regional 
Engineering College, Hamirpur, for 
theyearl991-92. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Regional Engineering College, 
Hamirpur, for .the year 1991-92, 
togetherwith Audit ReporUhereon. 

(iii) A copy of the Review (Hmdi.and 
English versions) by the 
Government on the working of the 
Regional Engineering college, 
Hamirpur, fortheyear 1991-92. 

[Placed in Library, See No. L T 4128/93) 

(5) (i) . A copyofthe Annual Report (Hindi 
and English versions) of the 
Karnataka Regional Engineering 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) ofthe 
Karnataka Regional Engineering 
CoIege, SurathkaI, for1he year 1991-
92, together with Audit Report 
thereon. 

(iii) A. copy of the Reveiw (Hindi and 
English versions) by the 
Government on the working of the 
Karnataka Regional Engineering 
College, Surakhkal, for the year 
1991-92. 

(Placed in library, SeeNo.LT 4129193) 

(6){i) A copy olthe annual Report (Hindi 
English Versions) of the 
Visvesvaraya Regional College of 
Engineering, Nagpur. fortheyear 
1991-92. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
Visvesvaraya Regional college of 
Engineering Nagpur. for the year 
1991-92. together with Audit Report 
thereon. 

(iii) A copy of the ReView (Hindi and 
English versions) by the 
Government on the working of the 
Visvesvaraya REgional College of 
Engineering, Nagpur, fortheyear 
1991-92. 

[Placed in Library, SeeNo.LT.4130/93) 

(7)(i) A copy olthe Annual Report (Hindi 
and Englishversions)of the Banaras 
Hindu University, Varanasi, forthe 
yearl991·92. 

(ii) A copy of the Reveiw (Hindi and 
English, versions) by the 
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GoweR .... on1heWOllringol1he (PIacediAl..llrary, See. No..LT. 4133t'93> 
Banaras Hindu UnMKsity, 
...... _ .... ~1991-92. 

(8tSlIC •• ~ 
showingl8aSOl1Slordeiayintaplg1hepapen; 
n .. llionedar(7)atxMl. 

(9)(;) Ac:oprofl1eAnrulJRepOIIo(HnI 
and English vet iSions) 01 the 
Maulana Azad College of 
T echlOlogy, Bhopal. tor1he year 
1991-92. 

(it) AaJpyofl1eAmJalaa:ounls(Hindi 
aldEl9sh~ 
AzajQJlegectT ectadlgy.fIqB. 
tor the year 1991-92, mgelherwiOh 
AudilReportthereon. 

(iii) A copy of the ReYiew (Hindi and 
English versions) by the 
Govemmentontheworblgofthe 
Maulana Azad College of 
Technology, Bhopal, for 1he year 
1991-92. 

[Placed in lbary, SeeNo_L T_ 4132193] 

(1 )(i) ~copy of the Annual Report (I-Wldi 
and EngishYerSions>ofl1enational 
Council of Educational ReseaIt:h 
aniT rainng. NewOeh. torI1eyec. 
1991-92. 

(ii) Statement (Hinid and English 
Wfsions) regarding Review by the 
Government on the working of the 
National Council of Education 
Researd1 andT raining. NewDel1i. 
Ior1he year 1991-92. 

(11) Statement (HinIdandEnglishver.;ions 
) showing reasons tor delay in Iayingl1epapers 
mentionedat( to}above. 

(12) (i) - Acop,oI1heAnnuaiReport(Hindi 
and English WIions) of the Mahita 
S.ma ... .,..soca"Atmedabad. tor 
the year 1991-92, toge4her will 
AldedAa:Ol.ns, 

(ii) A copy of !he Review (Hindi and 
Eng1i&h¥el'Sions)bJtheGoverrwnent 
on the wotting of the MaNia 
SaI''''YBSociety Ahmedabad, tor 
a.e,.ar1991-92. 

(13)51. '.d(HinidlndEnglishvasions) 
showing teIIISOOStordeiayinlayingllepapers 
nl£liltiouedal(12)aboII'e_ 

(Placed in Lbary, See_ NO.L T.413W3) . 

(14) (i) AcopyoftheAnnJaI Report (Hindi 
and English versiOns) Of tne Khuda 
Bakhash Orientaf Public Library. 
Pana,lorIleyear1991-92.aIOIlQWIM1 
AudiledAccOlnslA1dersedion21 of 
the Khuda Bakhsh 0rienIaI Public 
LbaJy N;t, 1969 

(ii) A copy of the Review (Hinid and 
English versions)by1heGovernment 
onthewcxul!iofthe Khuda Bakhsh 
oriental Pt.d:lIic Library. Patna. forthe 
year 1991-92. 

(15) Statement (Hindi and English vefSIOnS) 
showing reasons for delay Ifllaytng the papers 
mentioned at (14) above. 

(Placed in Lbrary. See. No.L T 4135193) 

13.5'1.hrs. 

ASSENT TO BILL 

SECRETARY-GENERAL: Sir. I lay on the 
Table the Cine-workers Weltare Cess 
(Amendment) Bill. 1993passedbvthe houses 
of Parliament during the current sesslOO and 
assented to since a report was last made to the 
Houseon1he 24th April. 1993. 
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MIIISlHYOFCHEMICAlSANOFETIlIZER
(S'tHEIlUARlOFALEIRO):&.nowthatIon

SfATtlllmGoourasrrEEONRMItM'YS my legs. IeI meawnplele my-statement first
ThimtJehan.t.fnisIEnll~maymake
lEsIaiEt.e"

StHst:lIt41fMmClHl'l11'BUEE~ UR..SP£AKER:Mrighl.
Hq Im tpDeII.!!!IJU flIle fim i1Irag!mI {Hi!iid ani
&nlIiSll1EIS~~j# fWxilBlJ_1lR 13JJ111rs.

STATEUENT8YMlNISiE~

~~_UIiis!a;
.(i)Paymen1soflnIenRelielTothe .

IlhGpalGasVdIIns

THE IINSTER OF STATE IN THE
INISTRY OF CHEMICALS - AND

FmTUZERS(SHRIEDUAROOFALEIRO):
lIa.ilJes~auare.~~Courthad

StilHiliRI1UW3BRSlJDi:Ut.Spadu:a.Si-. announcedlE:seGlenoed.etailayk>I1eBhopa/
•.iII'1.IGllI1IaplidG'lC!l1Jller_~ltlmliSlal giIS tmgedy •• 1989_ The Supreme Court

ail n'-'.'aeUr*xlntpelSalionP<¥JaleasUS
dallals470 ••••••..

nT~

rn__ dtisdecision.GoIien.JlIerlin 1990
arJIIOIIIIIa!dllapaymenl of inteinUelief fora
peQxkftne~llwasaIsodecidethal1he
•••• ~eibfasdelm~ ••• 1Sted
agairstlletinalCXll1lpl!lasatitlgpayment. The
paiodoIIIIeeyeaslrasexpftdon31.3.1993 .
••a.emeall5rl.e.lhe~amount
depo:sIedbyUCLandUCChas increased on

MU ~ ~ tiIidI): 1be acaJIlIiIofacaualofnerestandafavourable
aD;inlheeJrdlange rate. Realising the

need 10 conIIinue paymef\t of interm relief. .
GowaiICiEil'le!Ilailmaybedesirabletoseek

\llllaSSitdllll!lllmifliliilliElSiWEIi!Iidm!dle' TatIecJI ~cftleschemefrom1he
WIIiipEillSaSon amoooI avaiabIe within.the
~QuLApeIIionwasaa:onil9YRed
on 31),4.93 and a decision from the Courtis...,..,.....,.5hoiDJ-

8~~~;a\l!:isEgilld.

1tJ/r~tES.-{,,*~

lR~f'Jeaseflelmesarltil!fhe

c:xmr.einIlIemSllldt.l,#lliiasllliim~

SHImI~m~TImJEE::
ttellras!mcimalatl~.m. Go¥emmenI is clear that the final

disIusemenI of COIl1JeItSation shOuld be
eoqafMJ Inlleepingwiltbsstralegy, one of
b:!aresw.repiorilyaDelllionisbeingpaidis
tIte~.8!Jof1hee.xisfingmechanism

1THE t.m'1:II5Im (J.F STA'1E IN THE C!peIic61Q\III1deIIheWElareCommissioner.1t

~

...,.......J

"

'--.- I ~~

.:.

~.
r

~~~.
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has been decided to increase the number of the hon. Minister has said nothing about the 
courts to 56 from the eartiersanctioned strength interim relief mentioned there. (Interruptions I 
of 40. This will effectively mean that for each 
ward of Bhopal, there would be one court. In 
addition, in ordertoensurethatadequEdeOlmber 
of Judges are available to man these courts, a 
relaxation has been made to permit recn.ntment 
of expenened members of bar against these 
posts. Government is also actively working on 
trymgtostreamlinethesystemfurthersothatthe 
delay that has already taken place in finalising 
compensation claims is not unduly extended. 

SHRI SOMNATH CHATTERJEE (BoIpur): 
Sir the payment 01 compensation has been 
stoppedsinc:eMarch31, 1993.lftheGovemment 
IS unable to getthe pending matters disposec! of, 
who IS going to be the victim? Those Bhopal gas 
tragedy victims have nothing else, but thiS 
compensation. And now the Interest is getting 
ilccumulated We met the hon. Minister He wa~ 
symp..theticbuthehastogetthingsdone. What 
"'III happen now? This matter is pending inthe 
Supreme Court and the court is closing today. ! 
oftered him to Involve all of us and we shall go 
to the Supreme Court and request them for an 
"arly disposal. What IS the expectation of the 
dlspo5.'l1 ot thiS petition because from tomorr0w 
Ihere Will be a court vacation? Some human 
approach should be gIVen to thIS matter. At leaSt 
for two months, untllthe Supreme Court opens, 
Ihe Government should make some proviSion. 
rhe court IS closed: Government does not move 
,1nd suffiCient numbe:f of courts are not there. 
Iherefore these people who are the worst VICtlms 
',I the tragedytorwhd'l they have no responsbility 
whatsover. are suffenng It IS notthelrfault Just 
becau::.e of the tndlscnmIOate activity of a 
l11ultlnabonal company our people are suffenng. 
WchavemettheMlnister. People are still sitting 
It' front 01 Supreme Court for redressal. It is very 
.. ~asytosaythatthematterlSpendlflg.lhopethal 
Ihe Gov~rnment Will commit that It will make 
',orne payment to them 

i TranslatlOnl 

DR lAXMfNARAYAN PANDEYA 
(Mandsaur)' Claims are not being settled and 

• Not recorded 

[Eng/ish) 

SHRI EDUARDO FALEIRO: I Will just clarify 
it. Firstly, we have asked forthe Intenm relief 
from 1 st of April. We have already paid up to 
March. So, there IS no gap in thIS. Secondly, the 
case is being heard today. 

SHRi SOMNATH CHATTERJEE: I doubt if 
the lawyers will be there. I am told thatthere is 
a press Conference going on in' and they have 
all gone there. Has he resigned2 Let us know the 
position. 

MR. SPEAKER: Let this notgo no record. 

(ii) Minimum Support Price of Copra for 
1993 Season 

THE MINISTEROF AGRICULTURE (SHRi 
BALRAM JAKHAR): The Govemment of Indra 
has fixed the Minlsmum supoortprice lMSP) for 
the, 993seasonatRs.2150perqUintalandthat 
of Ball Copra at Rs.2350per qUinlalbr F AO.l he 
Government has also decided that like prevIous 
years, thiS year 100 the MSP of Copra of one 
gr ade below FAQ Will not be flxe·j. 

The Govemmen1'NI!I give utl:lOS\ pnor,ly lC' 
the establishme:~t of reguic:ted marKets "'0\1 
equipped With autlon piatform as also w,ir, 
drying and warehousing faCilities lor 'he tenet': 
of the growels In the States Union Te~n!;)lies 
where these facilities do not eXist 

The National Ag(lc~ltLJral C,'operatlve 
Marketing Federation of Indu tNAFEDI wli: 
continuetoactasthemooalagencvr,"unciertake 
pncesupport operalil'l1S k,~ cO,',ra on a regular 
baSIS. 

The MirurnumSupportPncef,.r 1993, whICh 
havebeenfixedata much rll\lf1c'l 'p/eltt,anfi't' 
MSP fixed for earlier yt'ars. '.\il: indUCe', lhC' 
growers to IflVest mc're and! ::lIse Ii'.(, prOduction 
and per hectare Yield 01 C,X 0!lU!!' 
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lHEMlNlSTEROFAGRICUL. nR:(SHRI 
BALRAMJAKHAR):Goweliii.eiloflndiahlNe 
OOI1'1ptetedmostofthegonnjWlllltminlroduce 
thelongawalednew~PaIicy.ADnII 

Agricufture Policy Resolution, pRipan,daller 
extensive consultations and (\eIiiberalionsal 
various Ievets, was placed on the table of the 
Houseoo23fdDecenIbet, 1992. 

The draft Resolution seeks todowetail1he 
agricultural deveklpment and research 
programmes to the challenges in Indian 
~andaddlessesilsel101heprobletnlii 

of~~andmaI­
nutrition by generating actMIies through 
diversification ofagrictAJrepromotionof agIO-
based industry. Augmenting facilities for 
pnx:essi IQ, liIarhetiilyandsoage,cB eicpteil 
ofrainfedandirrigaledhortDAJre.augme ..... 
ofbiomassproductionandiaeasedl.Msalion 
of irrigation potential and promotion ofwater 
conservation are some ofthema;orobjectiYes 
of the DraftAgricullure Policy AesoII*ln.ltaiso 
aims at reviving and strengthening the 
cooperatives and local communities and 
increasing involvement of non-govemmetn 
organisations in agricultural development. The 
Draft Resolution would seek to arrest the 
decelerating trends in capital fonnation in 
agricuttureandcreate an economic climate tor 
increasingfarmers own investment andefforls 
through a favourable price and trade regime. 
Pt.bIicinvestmenttoacceleratedeveiopmentof 
supporting infrastructure tor development of 
agricuhure and rural development would be 
stepped up. The endeavour will be to create a 
positive trade and investment climate for 
agriculture at par with industry. . 

We had recently convened a Chief Ministers 
Conference on 5th March. 1993. toconsiderthe 
Draft Resolution. The Conference hasbroadly 
endorsedthettvustareas andto Pdicy<Jt:4ec:lNes 
of the Draft Resolution. Most of the suggestions 
made by the States at the Co!1ference related to 

programmes. Howtwer, based on the 
SU!JY 51' tmS made by the States, the draft 
ResoIIlIionhasbeenliaining.lrainingneedsof 
tames lMng in tmaI areas and agricuIllraI 
impIenells and machinery as some of the 
mllion:halellQBlSlordDwataiitgofagriaAwe 

The Draft Resolution wcUd prOYide a 
coxln'lplehel JSiIIe packageofpolicy iI ilUtioes lor 
aagric:lAlnl deYelopmet It in a long term 
perspective. It indicates the basic structural 
changesandthepolicyiniliatives atteh macro 
IeYeI which could serve as the basis for 
preparation of detailed sub-sectoral 
~forvariousactMtiesin 

different areas by the concerned agencies. 
AgriI::uIIleisa vastsedoranditCOlllel'S not only 
the land based actMties but aIsofisheries and 
IiYeslock.. AgricuIIuraI aclMtiesareperformed 
under diverse agro-dimatic conditions in 
different parts of the country. It is neither 
necessary nor feasible to cOver the detailed 
actionprogl3iIIII9:' ....... 8 lledindillerentpal1s 
of the country in one policy paper. 

Coinesotthe arretdeddraftAPR in the Iiglt 
ofthe deIibera1ionin ChiefMinisaersConference 
(PIa::ed in Library, See. No.l T. 4139193) and a 
stalementincficatingtheimportantsuggestiollS 
made at the Chief Ministers Conference have 
been placed on the T able of the House. (Placed 
in library. See. NO.LT. 4140193) I would seek 
your valued suggestions for further 
~inthedraftAPRforconsideration 

in fir.alising the same. 

13.15hrs. 

DELHI MUNICIPAl COPORATION 
(AMENDMENT) Bill 

THE MINISTER OF HOME AFFAIRS 
(SHRIS.B. CHAVAN): I beg to move for leave 
to introduce a Bill further to amend the Deihl 
MurncipaI Corporation Act. 1957. 

implementatton of the existing policies and MR. SPEAKER: The question is: 
'Published in the-Gazette oj India Extraordinarypart-2. Sect.oo~2 dated 14-5-93 ._--
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"That leave be granted to introduce a 
Bill further to amend the Delhi Municipal 
Corporation Act, 1957. 

The motion was adopted. 

SHRIS.B. CHAVAN: I introduce the Bill. 

HUMAN RIGHTS COMMISSIONS BILL' 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): I beg to move for leave 
tointroduceaBilltoprovidefortheconstitution 
of a National Human Rights Commission and a 
State Human Rights Commission in any State 
andformattersoonnectedtherewithorincidental 
thereto. 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a 
Bill to provide fortI-] constitution of a National 
HumanRightsCorKmissionandaStateHuman 
Rights Commission in any State and formatters 
connected therewith orincidentalJhere to." 

The motion was adopted. 

SHRt S.B. CHAVAN: I introduce the Bill. 

SHRt YAIMA SINGH YUMNAM ( Inner 
Manlpur): Sir. yesterday I hadtoattenda Standing 
Committee Meeting. so I could not avail of the 
chance of making a special mention under Rule 
377 althoughitwasinmyname. 

Besides, today, being the last day of the 
current Session. I would request you to permit 
!l'e to make my special mention today. 

MR. SPEAKER: It is not allowed. 

13.16hrs. 

MATIERUNDER RULE3n 

(iii) Need to open Central Schools at 
Karimgangand HaiJakandi in Assam 

SHRI DWARAKANA TH DAS(Karimganj): 
The border districts of Karimganj of Assam are 
backward ones in many repects, particularly, in 
education. The inhabitants are mainlyOBC and 
SCIST people and tea garden labourers and as 
such financially depressed. They cannot send 
theirwardstothe institutions like Central Schools 
one at "Kalacherra" in Hailakandi district and 
other at "Manipur" in Hailakandi district These 
are purely rural areas mainly inhabited by the tea 
garden labourers. 

I. therefore, urge upon the Central 
Govemmentto look into the mattet_and set up 
two "Central Schools" atthe aforesaid places of 
my Constituency, Karimganj. Assam for ruralo 
upliftmentandforbetterschoolingofthechildren 
of the country-side. 

(ii) Need to provide financial aid to the 
peopleaffectedbyhailstonninHathras,U.P. 

[T rans/aOOn] 

DR. LAL BAHADUR RAWAL (Hathras): Sir, 
in large parts of the Hathras Parliamentary 
Constituency. there has been heavy hailstorm 
during the last month of March. which has 
caused heavy damage to the rabi crop in those 
areas. This natural calamity has created a critical 
situation for the small. marginal and big farmers. 
Subsequently. labourers have been facing the 
problem of starvation. A large number of cattle 
have died on that account. 

Sir. I myself have visited the entire affected 
regionafterthisnaturalcalamity.lhavewitnessed 
th'e devastation personally. All these people are 

• Pubhshed 10 the Gazette of India Extraordinary part2. Section 2 dated 14-5-93. 
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In a very miserable condition and are struggling 
for their survival. The affected people are 
hopefully looking forward to the help from the 
State Govemment and the Central Assistance. 
On behalf of the people of those areas, I would 
like to urge upon the Central Govemmenttoget 
a survey of the entire regionconductedtoprepare 
a list ofthe affected people and to provide them 
financial assistance proportionate to the loss 
suffered by them. 

Sir, I would like to remind you that Bhind 
Morena areas of Madhya Pradesh had also once 
been hit by a similar natural calamity. At that 
time, each of the affected farmers had been 
providedfinancial assistance atthe rate of Rs.600 
per Bigha. I would like to submit that the affected 
people of my Constituency should also be 
proVldedthesameamountoffinancialassistance. 
so that they may get some relief. 

(iii) Need to give Central University States 
to Allahabad University. 

SHRIMATI SAROJ DUBEY (Allahabad): 
Sir. Allahabad University is a famous and leading 
ancient university of the country. On the even of 
completion of 100 years of this university. the 
Central Govemments had given an assurance 
that It would soon be given the status of Central 
University. But the Government has not yet 
tulfilledthat assurance. 

Allahabad university has been a very big 
educational Centre. This university has made a 
great contribution in the fields of administration 
andhterature. Today. this Oxfor Universrty of the 
East. as It used to be known earlier, has been 
f acing financial hardships. It is for this reason 
that neither a research Centre nor new hostels 
are coming up there. 

I WOUld. thorefore. like to urge upon the 
Central Government to grant the allahabad 
I Jmver5fty the status of a Central Unrversity. so 

that the past glory of this university may be 
restored. 

(iv) Need to provide more funds to Bihar 
Government for construction of primary 
school buildings in bhojpur and Buxar 
districts of Bihar. 

SHRI T AJ NARAYAN SING (Buxar): Sir. ao 
per cent of the primary schools in Buxar and 
Bhojpur districts of Bihar do not have buildings 
of their own. So. the children of the landless and 
thepoorhavetostudyunderthetrees.Duetothe 
lackofbuilclings. there IS no academic activities 
in those schools during the rainy season and 
during the period between February and May. 

Sir. the Government of Bihar do not have 
funds to construct the buildings of primary 
schools in those two districts. I would. therefore. 
like to submit to the Central Government that it 
should provide Rs.15 crore lor the purpose of 
constructing buildings of primary schools in 
Buxar and BhoJPur districts. So that education 
may be ensured to the wards of the people 
belonging to weaker sections. 

(v) Need to take remedial measures for 
the survival of National Jute Manufacturing 
Corporation tid. 

[English) 

SHRI CHITTA BASU (Barasal): National 
Jute Manufacturing Corporation Ltd .. is now In 

the red. It is a Govemment of India undertaking. 
consisting offiveJute ManufactUring Units. and 
one subsidiary untl in West Benga! and another 
jutemanufactunng unit in Bihar. The Corporation 
employees about 27,000 workers and 
employees. The Corporation has no working 
capital to purchase raw materials. stores 
materials. spares etc. The financIal conditIons 
of the company have deterior ated to such an 
extent that it is not an a position to pay salaries 
to the employees. Budgetary support to the 
Corporatl()(l has practICally been Withdrawn. 
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I urge upon the Central Government to take 
corrective measures for the survival of the 
Corporatiorl. 

f Translation] 
. 

SHRI CHNDRA SHEKHAR (Ballia): Mr. 
Speaker, Sir, through you I would like to make 
a submission to the hon. Minister of !'lome 
Affairs. I never intended to participate in the 
debate on Venna Commission being held since 
yesterday, nordo I intend to participate in it even 
today. This is because there aresomeaspeclS 
of this issue which would be increasinglyforme 
to referto and that would also not be proper. 

Sir, an hon. Member has submitted lathe 
hon. Ministerof Home Affairs that he would hold 
the two former Prime Ministers Shri VIShwanath 
Pratap Singh and Shri Chandra Shekhar 
responsible for the incident. I would, therefore, 
requestthehon. Minister of Home AffairSthathe 
should take all the relevant documents on the 
Table of the House. I actually do not want to 
produce those facts personally. I would only say 
this much that all possible security measures 
that could be taken during thattime were taken 
11-14 security personnel were also killed in the 
incident. ThiS was forthe first time in the history 
that such a large number of security personnel 
were killed whileprovidingsecuntytoaparticular 
V.I.P. The Government should now inform the 
Houseaboutthecontentsoftheletterofthehon. 
Govemor received two days back as also the 
report of LB. Moreover, the roleplayed by AIICC 
and resolutions passed in their meetings should 
also be presented here in order to stop those 
personsfrommakingmeaninglesspropaganda. 
I WQ.IIr;Jcettainly like to request the hon. Minister 
of Iic::1IM Affairs that he should ei1herrestl8in his 
Members or he should present aU the relevant 
factsbeforethepeopler:lthecountry.lttlinklhat 
it would not be proper for me to refer to all the 
~lQSofthosedays. HeshoUdpresentali 
thoseletters that were writlen byrne and by the 
then Governor. It would be unsecurity to corne 
lorward with the details of the talks that were 
held. 

The Congress party and its members want 
that I should tell you that the death of Rajiv 
Ganchwasadistressingincidentforthecountry 
but I want to stress that it was due to lack of 
security and it was not due to any fault of the 
central the GoverTlments. There are many 
reasons responsiblefor it. The blame was put on 
Shri V. P. Singh but there was no proviSion to 
engageS.P.G. fohissecurity. Thehon. Minister 
of Home Affairs either reply to these questions 
in his speach or accept the request of the hon. 
Members and present all the facts before the 
House. 

SHRI LAL K ADV ANI (Gandhi Nagar): Mr. 
Speaker, Sir, I fully agree with Shri Chandra 
Shekhaljithatthedocumentsas weflasfacts left 
out in this regard should also be presented 
before the House. The way a diSCUSSion was 
held yesterday to discuss a subject of such a 
serious nature was not proper. The names of 
ShriV.P.SinghandShriChandraShelmarwere 
mentioned here but infact that document 
specifically mentions the names of some 
congress leaders ofT amilnadu. I can tell you by 
my personal experience that in the matter of 
securrty. the Government offiCIals especially 
ShriChavanandShriChandraStlekharwhoare 
sitting here were very cautions. Had these two 
gentlemen felt that what I am saYIng may prove 
dangerous for me, they certainly would have 
phoned me personally and ,nsistedthat I should 
accept this although everybody knows that it is 
impossible for a person, leading public life to 
accept all such things. If he accepts aU these 
thJngS he will becorne CJ"WIed. Butsofaras, the 
offICials are concemed and the way the name of 
Shri V.P. Sin{;land Shri ChandraShekharwere 
being mentioned again and again and the total 
blame was put on them during the discussion 
yesterday was absolutely wrong. 

Mr. Speaker. sir, a mention has been made 
regarding some letters and documents in this 
context, it will be better if the same may be 
presented 10 the House because a lot had been 
said in connection with a note of the then cabinet 
Secretaryyesterdaywhch wasnot proper. There 
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is no doubt that it constitutes a part of the report 
of the Venna Commission but it will be better it 
you present alsuch documetnsbefore giving a 
reply. 

SHRI CHANDRA JEET YADAV 
(Azamgar11): Mr. Speaker, Sir, I will take just 
oneminutetoexpressmyviewsinthisregard.o 
Yesterday also. I hadtolcJ you that names of two 
former Prime Ministers were mentioned. Shri 
V. P. Singh has gone to Bombay for Medical 
check up and he has asked me to tell you one 
1hilg. 

MR. SPEAKER: In my opinion, nobodywas 
blamedpersonaly, onIytheirGovemmenls were 
blamed. ' 

( Interruptions) 

SHRI KAMALA MISHRA MADHUKAR 
(Motihari): No, their names were mentioned. 
(/ntenuptjons) 

SHRI CHANDRA JEET YADA V: Mr. 
Speaker, Sir, the responsibility lies on the 
Govemrnent.Mr.Speaker,Sir, ShriV.P.Singh 
has asked me to convey his message and I will 
dothat only and not make any speech. 

MR. SPEAKER: I also have received his 
message. 

SHRI CHANDRA JEET YADAV: He has 
sertamessagethalhedoesnotwanttotakepart 
in the debate. he does n_ot want to utter even a 
word about such a big accident. Yesterday. Shri 
Chidambaram. Manishankar Aiyar. had said 
that during the period when they were in 
Government. nobodycoulddoanyharmtoShri 
Rajiv GancIli. Shri V.P. Singh has also said that 
Shri Rajiv Gandhi did not sustain any injury 
when he was Prime Minister. He also said that 
he was readytomal<earrangements nomatter 
if itcosts.As.Oneto5crore. But SPG cannot be 

engaged officially because it they fired in self: 
defencethelawwillnotprotectthem. Therefore,· 
he arranged for NSS theseoond best substitute 
of SPG. This was the message of Shri V.P. 
singh which I wantedtoconvey ... (intem.ptions) 

SHRt RAM NAIK (Bombay North): Mr. 
Speaker. Sir. Yesterday. you said that after 
holding a discussion or; the Report of Verma 
Commission there would be a discussion on 
Bombay bornbblast and Bills would betaken up 
later on. 

MR. SPEAKER; Allright. I have already 
said about it in the House today. 

( Interruptions) 

SHRI RAJVER SINGH (Aonfa): Mr. Speaker. 
Sir, you had given a ruling that before the 
prorogation of the House the hon. Ministerfor 
Home would give make a statement about the 
situation in Kashmir. T odayis thelasl day of the 
session, if a statement is not made today in this 
regard. it will certainly be scheOOledforthe next 
session. 

13.31hrs. 

TheLokSabhathenadjoumedforLunch 
till thirty minutes PBSt Fourteen of the Clock. 

The Lok Sabha re-assembiedafterLunch 
at thirty-n,neminutespsst Fourteen oftha 

Clod. 

[MR. SPEAKER intheChalfj 

SHRI NIRMAl KANTI CHATTERJEE 
(Dumdum): Sir. there is a rurYIOUf a float that the 
catering anangemenlS in the Partiament House 
are being handed over or transferred fromteh 
Railway to ITOC. AI least two fo us are here who 
enjoy the ITOC services in the westem Court. 

MR. SPEAKER: We will discuss it in the 
Chambernow. 



StHNIWMJWffiatATIEREE:BuI, _ .................. ......... _.RaiI life 9 • iQtoittJec:twIgedandrroc 
wiI~. 

MIt SPEAKER:' wiltel you. 

SHRI ATAL B.HARI VAJPAYEE 
(~): L.etusnorgobynmours. Wehape 
if atlrfchangeistobemada. itwilbedanewilh 
ycuCOlllSllN. naloller lise.. 

MR. SPEAKER: We .. tale a proper' 
decisianinthemaller. 

SHRINJRAITGUPTA~Sir. 

bebeyougilleycuCXlflS8't, youshaL*icDne 
andIIyIheloodalWesBnCoud. .... toodis 
Sl,,"'ecHIeIe.liDqUIe.R. ......... Iiot 
abcdil 

MR. SPEAKER: Thesearesaml mailers 
butwewiltalleaproperdacision. 

(i)RepodClf ____ Ca. . 5 M 

1nquky~.--::=::..~~SItri"a.ndIIi 

MR.SPEAKERNrM_sbA ....... 
disalSSinn on .. ftepoIt at .. ane--. 
Commissionotlnquily~ h r eJ S. 
YenI1a.SI.i ... UI.yalwna-_"1dI~""-

SHRfMATI MARGA THAll 
~~: ... . 

. SpaiII.r.Sir .... naI ............. .... 
discllaion ___ I ............. atc. 
181JW ....... __ ....... _ ... 

~~. 

To put CIIIIain lads sIIaigtIt. not to be 
supeIIaus.. __ to_ .... onIy_painIs 
wt1ich ... NJlbeat .... DMd." .. /XtItI 
also. 

ane. ............ odIiifWt· .. 
~.ap~.? ............ 

.¥5 . ..., :u; 
oIRajivGardli 

the ,-' MOming bf abouI9 or 9.30. 2 was 
iNDrmedbyapllklealicerwhellerlkenwthat 
Aaiiwii_coIIIingtomyc:onstiluencyon the 
21st. n.n I gal in 10uCh will my Pradesh 
CongIessCoi_ 'n e, wentl1ereandgoUhe 
........ u ['L Thelewerecerauisclissions 
abcUhissIayWl~whichnondus 

lked~isasmaitownwhichcoUdoffer 

nosec:utilyatalforhissaay. On the 19th, after 
_iQCtWIliHIIIIDtiromllePta:EshCongrcss 
eon.tiIIee. we went 10 some place in 
~Iookforapropersileforthe 

meeting. Sinceoneco ... non place which we 
usedIousebsuchmeeligswasgiwentosome 
.. .. pason. TtispaIIiaJiIrswaseannariled 
cbingQledllelirtaenlimeshevisiedTamiI 
Nidlinsa dbeteSWsilingmyconstika1cy. 
So.~~ Thenlaleronwe 
chaaeat_u t*r»whelesomeinauguralion 
WiIiIStobedDI ...... Whenwe 1818 es&.ininy 
.... _Il •• editetscarnetousandtold 
us that we couki not hold the meeIing there. 
When 2 a&Md wheIher it was for security 
reasons,he said, no. He said ........ ose the 
pc . lntcftle()aMdaMurnl?raKazhaglm. 
~hKlazar.""'woUd 
betiD&cet: at esn"twamBBIir1gs.WhenI 
J 51 ' ....... ..,.UBhoking .. meeIiny 
1I&e."said, Ileirmeetingwasalsixo·cIoc:k. 
lsaid,sincefllliilljWlddbeconing .... criy 
.....o·c:kIdtso.'~wecoukitadthe 

fl9 .... ~~ 
us",",, 7 ICIBbetweanlhepiaceofOU" 
....-..g"''''lI18IIIingwaslBss1hBnone 
lribi ..... ~aoIpermitustohokllhe 
II If ;gI ... IsIid,.~So.ourpeq*tn 
I'wIpc6:adIca _1tiI~rnEBUBd 
hd 2 ... ~I.4UDII_es.Bv 
~2_gainganltosee""' .. e 
..,.,papereccomnlOdalionIorlhenight 
sIayforftlliilj..At1halplacewewereftonned 
............... agJI88dloille*tDbeused 
for"IIBlII88Iing. That is one point I wanted to 
claar. 

11Iesec:ondpadisPhalsomepeopiesaid 
... our ......... ?i:new nohng abod it. 
...._ .................... Sir ....... OCC 
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President of South Madras for nearly fifteen 
years where he had the occasions to hold 
meetings, receptions to all the leaders of the 
Congress Party, whenevertheycametoMadras. 
Our Rashtrapali Ji also hadoccasionto address 
meeting organised by him in the Madras City 
while he wasAICC President. So,hewasnotan 
Immature Jjerson, an incompetent person. He 
was not an immature person, an incompetent 
person. He was an Ex MLC and had occasions 
to arrange such meetings. 

This third pointthat I wantto mention here is 
that it is said all and sundry were allowed to 
garland Rajivji. No, Sir. Before the garlanding 
look place. the Congressfunclionariesandother 
Important people of the town and nearbyptaces 
were Identified by the police people but secuirty 
cleamacewasnotdone. Thegarlandsthatwere 
to be given to him and the bouquets to be given 
to him and also the towels that were to be put no 
Rajivjl were not frisked and they were aHowea to 
stand in that row. But, of course, there was an 
announcement. I did not know. I was at 
Meenambakkam to receive Rajivji when he 
arrives Madras. I did not know what happened. 

ThesewereaHthefewfactswhichhavetobe 
corrected. I did not call Rajivjl to come to the 
constituency atall.ltwas a pteasant surprise for 
me 10 hear that he was coming, that too on the 
19th t was told in the morning and on 21 st was 
the meeting and we had to make all the 
arrangements. If the police officers feitthatthe 
site was Improper, theycould have put a stop to 
It and I do not think we would have the courage 
10 saythatthot.tgl they arepreventingonsecurity 
'lspect, we are going to hoIdtbe meeting. We 
could not have done it. Apart Irom security, we 
also loved our leader and we havetherespectfor 
the leader. We were also interested for his 
security. 

Inbetweenonthe 191haltemoonYAlenIcame 
home, I wrotea lettertothe DistrictCollectorand 
also sent a letterpersonally, through myson. to 

of RajivGandhi 

the OJ.G. of the District saying that proper 
~rityarrangementsshouldbemade. 

We were very very keen that security to be 
properly given to him. 

With all this, they were were saying 
necessary things. 

Of course, at the time I wasjust behind him. 
I was also hurt and I was taken 10 the hospital. I 
knew about the sad demise only after ten days. 
Till then I was very ill and I was not informed 
about the sad incident at all. 

Without going intothe details and on hearsay 
and on a scanty reading of the report. people 
haveoomeIotheconclusionthatwehave invited 
him and notta.ken proper care to protect him or 
to take security measures. These are the lew 
pointthat I wanted to make. 

14.47hrs. 

SHRIINDERJIT (DarjeeIing): Mr. Speaker, 
Sir. I am gratefulto you for having given me a 
chancetospeakbriefly in this debate. WeareaH 
agreed that RajivGandhi"s tragic assassination 
has been a greal loss not onlytoourcountrybut 
tothe world at large. It was also a great personal 
loss to me. It was my privilege to have worked 
closely with him in regard to the Darjeeling 
problem and ultimately with his help and 
cooperation one was able tobring about the 
Darjeeling Accotd. 

Mylimitedintervenlion is in regardtoa pont 
which has not been made so far as far as I can 
see. The Advocate General of Tamil Nadu, 
appearingbeforethecommssiongaveasolemn 
undertakir\9thatlheGovemment ofT ami! Na<aJ 
would take necessaryfollow up action pursuant 
to the Commission's findings. This is on page 
26,para80.070ftheCommisSion'sreport. 

But I regret to say that there has virtually 
beenasfaras I know no follow up action. Those 
whohawbeenfCUldguilyofderelic::tionofduty 
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among the officers have not yet been punished. 
I would like to sepcifically mention these officers 
by and reading out from the Commission's 
report. 

On page 63, para 11.27, the Commission 
says: 

"The evidence clearly indicates that latest 
byBorB.30p.m.onMay21, 1991 it was 
clearto the police officers including R.K. 
raghavan, IGP thatthe arrangements for 
the security of Rajiv Gandhi atthe venue of 
the meeting were quite unsatisfactory and 
effective access control was not possible 
with the arrangements which had been 
made. It was also clear tot he police officers 
that any improvement in the behaviour of 
the Congress Party men and organisers or 
any cooperation from them in this behalf 
was not likely to be forthcoming. " 

"The police officers being exclusively 
responsible for the security arrangements 
had the authority to exercise the requiSite 
control to ensure effective security for Rajiv 
Gandhi by enforcing strictly the needed 
measureesat least in the area proximate to 
Rajiv Gandhi on his arrival from entrance 
point. Therewas ample time andopportunity 
atleastfromB.30p.m.ofmorethanoneand 
a half hour with R. K. Raghavan, IGP who 
was present to devise and implement the 
requisite alternative mechanism for this 
purpose." 

The Commission then goes on in the 
:;ubsequent paragraph 11.29 on page 64 as 
follows: 

"It appears thatthe police officer, in spite of 
being dissatisfied with the state of 
arrangements and want of effective access 
control. adopted a casual attitude in the 
performance of their duty unmindful of the 
consequence andmade noattempttoenorce 
strict access control by regulating the 
behaviour andconductofthe person present 

including the Congress Partymen and 
organisers in matters relating to security 
over which the police officers had the 
exclUSive authOrity and control. An attitude 
of not annoying any congress Party men 
present or anyone assuming an air of 
importance appears to have gripped the 
entire police force present there. This is 
clearfrom the evidence brought on record. 
There is a significant admission by R.K. 
Raghavan that strict observance of the 
prescribed precautions could have averted 
the mishap." 

These are the two paragraphs relating to 
I.G. P. Mr. Raghavan. Subsequently another 
paragraph relates to Additional S.P. V. 
Ramakrishnan, and ASP Prateep V. Philip. I 
woudHketo readitoutforthebenefitofthe House. 
Itis at page 67, para 13.07: 

"')n this conclusion, it has to be further held 
'R.K. Raghavan, IGP(ForestCeIl)who 

placed in overall charge ofthe security 
,angements for Rajiv Gandhi at 

SriperumbuturbyDGP, B.P. Rangaswamy 
is responsible forthis lapse as the incharge 
police officer. Asthe DSP, M. Iqbal who died 
in the bomb blast was the police officer 
primalrily responsible for the security of 
Rajiv Gandhi at Sriperumbutur. He has paid 
the heaviest price forthe laspse with loss of 
his life. No further considration of his 
reponsibilityisnecessary. The Addl. SP. V. 
Ramakrishnan was to assistthe DSP in this 
task and his duties as Add!. SP shown in 
Annexure XXXVIII coupled with his 
continuouspresentatthevenueoflhemeeting 
from the afternoon of that day are sufficient 
to hold him responsible forthis Ipse along 
with R. K. Raghavan. As Addl. SP present at 
the veneu, the responsibility of V. 
Ramakrishnan was almost equal to that of 
the DSP who had the primary responsibility 
for the safety of Rajiov Gandhi at 
Sriperumbudut. The extent of their 
responsibility for thiS lapse has to be 
determined departmentally in the follow-up 
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action taken by the Government. ASP 
Prateep V. Philip was incharge fo the sector 
in which the explosion occurred. He also is. 
therefore. answerable and his responsibility 
too has to be deternlined departmentally in 
the follow-up action." 

This is what the Verma Commission has 
3aid In regard to these three or four police 
officers. My contention IS. according to the 
Information available to me. there has virtually 
been no follow-up action by the Tamil Nadu 
(,overnment in this regard. In fact. the IGP V. 
Raghavan. I learnt I hope I am wrong has been 
promoted to the postof Additional D.G.P.I do not 
know whether this IS correct. Therefore. I do 
think. It IS important that the Home Mimstergoes 
into tho matter because this is basic to our 
,;cheme of fighting terrorism. If we are going to 
h~ht terrorism. then we have to take sternest 
[)ossible action against those who are guilty of 
'.<;" ·Iichon ot duty. 

On the other hand. something extraordinary 
has happened. We have another Officer. DIG 
f Range) this Officer was cleared by the Verma 
Commission yet this particular Officer has been 
harassed and houndedforthe last two years. He 
has rece'1tly been reinstated. The poirit IS if he 
has been cleared by the Verma Commission. 
t11en he should be reinstated honourably. If some 
wrong has been done to him. that wrong must be 
Iindone. Butthose who have been held gUilty for 
r1c>rehction of duty should not be allowed to get 
away. 

Yesterday an Impression was created by 
my fnend AIADMK that all the Officers have 
been reinstated because there was no need to do 
any more follow-up action. 

SHRI ASOKARAJ (perambalur): No. He 
I'as not said that.o He said that all the Police 
rJlhcers were posted only atterthe intervention 
I ,ftheCourt. The State Govemment has not done 
'1Ilvthln9 on Its own . 

SHRIINDERJIT: I stand correced on this. 
Buttheimportantpolnt IS there IS need for follow-
up action. This commission IS very very clear 
aboutthelapscomrnittedbythesepeople. Having 
said this, I now deal with one other aspect and 
thisparticualraspectis in regard towhat precisely 
hadhappened. 

I amo very happy that Mrs. Margatham 
Chandrashekhar has spoken because an 
impression had gone around earlierthatshe had 
somehow or the other persuaded Rajivji and ' 
somehow manipulated. by pulling strings, to get 
him over there and subsequently nothing was 
done by her. I am very happy that Shrimati 
Margatham Chandrashekhar has cleared the 
record that she has not asked him to come. 
(Interruptions) The question is simple. Mrs. 
Margatham Chandrasekhar's name is there and 
she has clarified. 

SHRI PAWAN KUMAR 3ANSAL 
(Chandlgarh 1: He want all overthe country. 

SHRIINDPAJIT GUPTA: This incident does 
not happen all overthe country. We are bothered 
about what happened there. Who invited him. in 
fact. 10 come and address a meeting there? She 
did not do it. But who did It? Did he come on him 
aNf1? 

[ T ranslallonl 

SHRIO RAM VILAS PASWAN (Rosera) 
Accordmg to hiS plOqramme. he was to VISit 
Moradabad on tllat day but that pi oqrammes 
wascanceliedandhevlsltedthatplaceaccording 
to rescheduled programme 

[English) 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): Don·tconfusethelssue. That is 
nolthe question. 

SHRI LOKNATH CHOUDHUhY 
(Jagalslnghpur): That IS my question. You please 
reply to it. 
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SHRIINDRAJI GUPTA: Somebodyfixesa 
programmeforthe Prime Ministerwhen hegoes 
about, where the meeting is held. Somebody is 
responsible for it. 

SHRIINDER JIT: He is entitled to ask this 
question and I thin it is a good question. At the 
moment, I am personally very happy because 
Mrs. Maragatham Chandrashekhar's name has 
been repeatedly mentioned. lam happythatsh" 
has clarified about the precise position. If other 
questions arise, Shri Indrajit Gupta is welcome 
to raise those questions and put them to the 
Home Minister on whoever is the appropriate 
authority. Maybe the Verma Comrnissior) should 
have been able to say whatever it has to say. 

Thequestion ofterrorism is something which 
is still stalking the land of Tamil Nadu and I do 
not know what is being doen. But if the indication 
in regard to follow-up shows anything, it only 
shows that there is certian amount of casualness 
which we certainly cannot afford. 

SHRIA.ASOKARAJ:Whatdoyoumeanby 
casualness of Government? 

SHRIINDER JIT: The impression is one of 
casuatnessbecausecontrarytotheassurances 
of the Advocate General. the iilformation so far 
IS that there has been no follow-up action I am 
talking fo follow-up action on the Commission's 
findings. Of course. I had recently occasion to 
visit Madras One because conscious 01 the lact 
that the Chief Ministerthere is reallyfinghtingin 
many ways India'sbattle. ifl am permittedtosay 
so, againstthe L TEE and it is terrorism. She has 
to be assured and extended every possible 
assiSlancefrom the Centre. Butthisissomething 
which will have to betaken upwith a greater deal 
of seriousness if we are to fight the terrorist on 
slaugh!. 

15.00hrs. 

There is one other point which I would wish 
to make. It is thiS that apart from whatever the 
Verma commission has recommended in regard 

to the assasination and its finding in regardtothe 
assassination of Rajiv Gandhi, I think, this 
problem of terrorism and the problem of threat 
to our top leaders is something which needs to 
be viewed afresh so that adequate security 
security arrangements can be provided. In this 
context, I felt rather concerned on hearing what 
Shri Chidambaram had to say yesterday about 
the security arrangements for our Prime Minister 
as of today. Something will have to be done. 
Also, I feel a fresh look has to be taken at the 
question of availability of SGP coverto different 
WIPS.ldonotknowaboutit.ShriChidambaram 
is the author olthe SPG Act. I am told that the 
people wielding the guns intne SPG have some 
special powers, special protection for 
themselves. This is something which has to be 
considerable also In the overall context of the 
protection of ou~leaders and more particularly 
ofthe Prime Mintster. 

I am glad that we now been able to provide 
for protection to the former Prime Ministers. I 
think it is not only the Prime Ministers but in 
some cases the families are also there and 
something of this sort has to be done in the 
overall context of the threat to the VVIPs 
irrespective of party consideration. 

I am grateful to you for having given me this 
time to to put forward some of these limited 
points. Butthey are very importantfrom the point 
of view of fighting terrorism and cobating 
terrosrism. 

I am very grateful to you again. 

MR. SPEAKER: Shri Saifuddin Choudhury. 
if you want to sak any question, you can ask 
before the Home Minister replies and not later 
than that. 

SHRI SAIFUDDIN CHOUDHURY (Kalwa) 
Sir. I thank you for giving me thiS l'pportuntty. I 
only want to put a question. I want some 
clarifications from him 
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appearedinthe Indian Expressundertheheacing: 
"CBlloses crucial Rajiv case papers". The 
Joumalistwho wrote it is Mr. Rajesh Jo~hi. This 
is a signed article. He wrote this. It says: 

"In anunreportedcaseofsnatchingin London 
last year, the Central Bureau of Investigation 
last several valuable documents and 
evidence obtianedfrom abroad on the Rajiv 
Gandhi assassination case ... " 

TheOfficerwhowas doing this investigation 
thereat London wasshri R. Srikumar, the KIG 
with the CBI. He wascrrying vital documents. 
After some days activities there. he was about 
to come back horne. He lodged a complaint with 
the Bow Street Police Station at London about 
the same saying that some Indian-looking 
ruffians really snatched it and had rUr) away. 
Afterthat, hefaxedthe reportofthatincidenttothe 
then CBI Chief shri Vijay Karan. I wantto know 
Whatactionwastaken aboutthis. What action the 
then CBI Chieftookaboutthismatter? Did he ask 
for any further clarification from shri Srikumar 
who was there doing that investigation and 
collected the materials? It is very strange to find 
that nothing happened on this. I would like10 
know whether the report of this incident was 
brought bef6re the Vermacommissiol). We find 
that Shri Srikumarwas brought into the SIT after 
this incident. It has also been reported that this 
Shri Srikumar was the investigating Officer for 
Shri Shanmugham who gave a slip to the CBI 
and hanged himself; who was also a vital clue for 
this assassination case. You h~ve to clear this 
matter. There is the confusion. Things are under 
cloud. They have to be cleared. Those things 
have clouded the minds of our people. You have 
to give a concrete answer about this. 

MR. SPEAKER: This matter could have 
been brought before the Commission also. 

SHRI SAIFUDDIN CHOUDHURY: I wantto 
know about it. I have got it just now .Had I been 
In possession of this matter, I would have given 

it. That is why, I want some clarifications. 

SHRI CHANDRA JEET ¥ADAV 
(Azamgarh):lwouldliketoknowfromtheHome 
Ministerwhetherit isa fact that the Rajyapal of 
Tamil Nadu at that time wrote a letter to the 
former Prime Ministertwo days before he was 
visiting Tamil Nadu. When hecameto know that 
he is going to come to Tamil Nadu, he wrote a 
letter requesting that this was not the right lime 
for the Prime Ministerto visit Tamil Nadu. And 
he also said, if at all he decides to visit no 
programme should be fixed during the night 
time. And then the Prime Minister reaUy asked 
him to gettotouch with the Alec organiserswho 
wereorganisingthemeeting. Herequestedthem 
to do the same. I would like to know whether it is 
a fact ornot. 

r-
THE MINISTER OF HOME AFFAIRS 

(SHRIS.B. CHAVAN): Sir, I would like to clarify 
the position. Hon. MemberShriChandraJeet 
Yadav raised a point that the Govemor of Tamil 
Nadu seems to have written to the then Prime 
Ministerthat he should notvisittheconstituency. 
As far as my information goes, the Governor 
wrote to the then Prime Minister saying that 
arrangement 'was made for his stay at night in 
Sriperumbudur and it was very unsafe from the 
security point of view to stay in a private house: 
It was not even a Govemmentbungalow. That is 
why, he wrote a letter saying that instead of 
staying in a private house, he should come to 
Madras and stay at Raj Bhavan. That is the kind 
of information that I have. I do notthink that any 
such letter was written, according to my 
information.lstandcorrectedifthehon.Mernber 
has any other document in his possession. 

About the otherwhichthe tK>n. MernberShri 
SaifuddinChoudhuryhasmade,sinceCBlisnot 
with me, it will be very difficult for me to give a 
reply to this point. But the Chief of the SIT Mr. 
Kartikeyan who has been investigating into this 
case had anumberofmeetingswithme.ldonot 
think he ever mentioned to me about any vital 
papers, concerning the investigation of the 
assassination of late Shri RajivGandhi missing 
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or somebody seems to have snatched away 
that. I win have to go deep into the matter and try 
to find it out. Off hand, I may tell you that unless 
I ask the Director, CBI, it will be difficultfor me 
to say either way whether it is correct or not 
correct. I will definitely I~ok into the matter an try 
to find out whether it has any effect on the trial 
which, in fact, started in Madras. 

May, 21. 1991 will be remembered as a 
black day in the history of ournation. The tragedy 
occured on this day at Sriperumbudur had 
shocked the conscience of the entire world. A 
great son of this country was snatched away In 
the prime of his youth. Shri Rajlv Gandhi had 
sacrificed his life forthe unity and integrity of this 
country. carrying forward his family's tradition. 

I share the angush and the anger expressed 
by hon. Members of this House In yesterday'S 
debate on the Verma Commission of Inquiry. 
Such emotions are understandable, when we 
discuss the circustances ... ,'hich led to the 
assassination of a leader loved and adored by 
millions of his countrymen. It is important that 
the lapses which permitted the tragedy to take 
place should not be allowed to recur. Those 
responsible should be identified and suitably 
dealt with. 

Hon. Members have dwelt at length on the 
circumstances under which the S PG cover for 
Shri Rajlv Gandhi ceased. when he was no 
longer the Prime Minister. It has been stated that 
the Withdrawal olthe SPG cover was the root 
cause of the tragic assassination. The Verma 
Commission of Inquiry has heldthatthough the 
proximate cause 01 the assassination was the 
failure of the Tamil Nadu police to enfore the 
acesscontrol measures strictly, the withdrawal 
ofthe SPG coverfrom Shri Rajiv Gandhi was 
unjustified. The Govemment agrees with this 
finding. 

According to the SPG Act. 1988, SPG 
proximate security cover was not admissible to 
late Shri Rajive Gandhi after he ceased to be 
Prime Minister. Following the withdrawal olthe 

SPG proximate security cover from Shri Rajiv 
Gandhi, in the first week of February 1990, Shri 
Chidambaram and Shri Kalapati T ripati, of the 
Congress(I)Party,hadlodgedstrongprotestas 
thethreattothesecurity of Shri Rajiv Gandhi had 
not diminished. i have examined the available 
records relating to the replacement ofthe SPG 
to provide security cover to Sh ri R ajlv Gandhi. 
On 4th of December, 1989, a meeting was taken 
by the then Cabinet Secretary. when it was 
decided to continue the existing security 
arrangements and to call for a fresh threat 
assessment. On 14th of December, 1989 he 
submitted a note to the PM, listing the 
modifications which were proposed to be 
introduced in the security arrangements of Shri 
RajlvGandhi. This notewasseen by the then PM 
Gn 3rd of January. 1990, who desired that the 
matter be brought to the cabinet. Based on the 
fresh threat assessment a note dated January 
23, 1990. prepared by the Secreta!"! (Security) 
was considered by the Cabinet in the meeting 
held on January30. 1990. As perthe minutes of 
the aforesaid meeting. circulated on 12th of 
April. 1990. the Cabinet had decidedthatfurther 
action in the matter may be taken in the light of 
the discussions held. A note on the security 
arrangements for protected persons was 
considered by the Cabinet on 1 st of February, 
1990. Consequentto the decisions taken in the 
meeting. the Ministry of Home Affairs Issued on 
3rd of February, 1990, comprehenSive 
gUidelines to the Chief Secretaries of all State 
Governments and Union Territory 
Administrations regarding security 
arrangements in respect of Shri Rajiv Gandhi 
and his family members. 

In yesterday's debate. the hon, Members 
had also made reference tothe note of the then 
cabinet Secretary, Shri V.C. Pandey, dated 30th 
of January, 1990. in which he had intormed the 
Prime MinlSterthathe (I.e. the cabinet Secretary) 
had apporved that Shn Rajiv Gandhi's security 
arrangements outside Delhi be left to the State 
Gove"rnments. I have looked into the related 
records and find that Shri Pandey put up his note 
of 30th of January, 1990to the PM for approval. 
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This note was discussed by the Cabinet in its 
meeting heldthe same day, that is, the 30the of 
January, 1990.ltis, thus,clearthattheCabinet 
had dealt with the maller.lt will be recanedthat 
the VermaCommissionhasfoundthattheCentral 
Governments decision on 30th of Janurary, 
1990, was' and I quote: 

"promted more by lackofproperperception 
xx or the requisite will·than the' stated 
difficulties .• 

After last evening's debate in this House, 
there appears no reason todoubtthis finding of 
the Commission. The Govemment, therefore, 
accepts the finding. 

The hon. Members have referred to the 
observations of the Commission about the 
behaviour of some workers of the Congress (I) 
Party aUhe public meeting at Sriperumbudur on 
thatfateful day. 

The Verma Commission has recommended 
corrective measures. I have already discussed 
the guidelines with the leaders of the major 
political parties, which will help in maintaining 
orderliness in future. reducing the possibility of 
Indisciplined behaviour exhibited by the political 
workers. The guidelines are being issued. The 
hon.Members haveobservedthatnoactionhas 
been taken either by the Central Government or 
by the State Government for any lapse or 
dereliction of duty against any Govemment 
officer. Certain observations have been made in 
the Verma Commission Report regardngcertian 
Central Govemment officers: We have obtained 
the explanations of these officers on the 
OOseNations of the Commission. Those found 
guilty will not be spared. 

In so far as the State Govemment of T ami! 
Nadu isconcemed, the Commission has held 
that the extent of individual responsibility(etthe 
lapesoftheStateGollermlentistobedetelii Ii led 
departmentally. The State GovemmentofTamii 

ofRajivGancihi • 

Nadu have reportedtha_t a High level Gommittee 
has been set up, on 4th of May, 1993,tosubmit 
a report wilhino one month on the action to be 
taken by the State Government. The matterwill 
befurtherpursued with the State Govemment. 

I would like to assure the hon. Members that· 
Govemment isdeterminedtotakeallnecessary 
action on the findings and recommendations of 
the Verma Commission. 

[Translation) 

SHRI RAM VILAS PASWAN: Mr. Speaker. 
Sir. as I stated yesterday I am sorry to say that 
thehon. Ministerfor Home Affairs is intentionally 
presenting the facts in a distorted manner I want 
some clarifications from the Home Minister 
about the points raised by me. (Interruptions) 

[Translation) 

SHRI RAM VILAS PASWAN: As I have 
pointed out yesterday also regarding the 
withdrawal of SPG that Shri V.P. Singh has 
committed a crime by extending the period of 
SPGforthree months but you think that the act 
of withdrawing SPG was dangerous thing in the 
eyes of the Government. (Interruptions) 

[English) 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): He is repeatedly saying the same 
thing Sir. 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): I am on a point of order Sir. The 
Speaker ruled that if there were any question to 
be asked. theyshouidbeaskedbeforetheHome 
Minister spoke. I do not know why the Chair is 
giving Shri Ram Vilas Paswan the opportunity 
to now ask questions when you had yourself 
made it categorically clear that no question 
would be asked atter the Horne Minister's 
statement. 

MR. SPEAKER: Shri Saifuddin Choudhury 
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hadwrilten me a leiter saying that he would lil:e 
to ask a question to the Home Minister after his 
reply. So I said, instead of asking the question 
after his reply, he could ask the question before 
the rElj)ly. (Interruptions) 

[Translation] 

SHRI RAM VILAS PASWAN: Yesterday, I 
raised a pointthatthough SPG was withdrawn 
by Shri V.P. Singh's Government but late on 
Chandra ShekharGovemmentwas formedwith 
the support of the Congressparty. Therewereso 
many leaders and M.Ps. who could demand 
resteration of SPG. If that was withdrawan it 
should have been restored. The situation in 
Tamilnadu was taking serious tum atthattime 
and the Centralo Government dismissed 
Tamilnadu Government thinking that law add 
order situation in the State has deteriorated. 

[English] 

MR. SPEAKER: I will not allow you one more 
speech on this. You can ask one question. 

[T ranslationj 

SHRI RAM VILAS PASWAN: The 
Commission has pointed out three things in its 
report. The Commission has pointed out about 
the lapse of Congress party workers but the hon. 
Minister IS maintaining silence on 
It .. (InterruptIOns) 

[Englishl 

MR. SPEAKER: You are replaying to the 
Home Minister's speech. This is notcorrecl. He 
has the right to reply. I must say that the 
Govemment hastakenavery responsibIestand. 
The Government neither has said anything 
against anybody unnecessarily nor had tried to 
hide anything. The Government is taking a stand 
which should be tak~n by it. Unnecessarily 
please do not drag things. 

( Interruptions) 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. Speaker. 
Sir. please ask him to reply to my two points. 
Firstly. why the demand was not made to restore 
SPG and why the President of Tamilnadu 
Congress did not cooperate? (Interruptions) 

[English] 

MR. SPEAKER: Where there is nothing. 
unnecessanlyyou do not try to find something. 
This is a very important and a grave matter. 
Everybody is full of angUish. 

( Interruptions) 

SHRI PAWAN KUMAR BANSAL: The then 
Government exhibited the most abominable 
form of their sadist character by withdrawing 
SPG coverto Shri Rajiv Gandhi. 

[English) 

SHRI RAM VILASPASWAN: Was it notthe 
responsibility of the then Government? 

MR. SPEAKER: You are saying so 
unnecessarily. 

SHRI RAM VILAS PASWAN: The 
Government is making allegations on us for 
nothing and hiding the facts .. (interruptions) 

MR. SPEAKER: It has been given in the 
report and that is why the Government has said 
aboutit.sotherelSnoneedtoproiongthematter. 

[English] 

SHRI S.B. CHAVAN: There is one point on 
which I wouldliketocorrectmyself. This isabout 
the CBI papers which were lost in London. Just 
now I got the information that no papers in 
connection with the investigations into the 
assassination of Shri Rajiv Gandhi were lost in 
London. Only a brief case contiaOing travel and 
other personal papers of the Officer was lost. 
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[ Translation] 

MR. SPEAKER~Donotprolongit. Wehada 
5-6 hours long discl1ssion on it and its reply has 
been given carefully. 

( IntemJtpions) 

[English] 

SHRI GUMAN MAL LODHA (Pali): I wantto 
have a clarification Sir. 

MR. SPEAKER; Lodhaji, it is not ncessary. 
You cannot say things like this. 

SHRI GUMAN MAL LODHA: Only the small 
point is thattodaythey have said that we would 
take ~emedial action and action against the 
officers also. Would it include action against 18 
Officers also whom they have held gulty? 
Yesterday in the action taken report they have 
said that according to them to action is called for 
because they were not guilty, 

Tiley have given reasons for that. Today, 
should we take itthatthe action would be taken 
against the I B Officers and the Officers of the 
Central Government and that the hon. Prime 
Minister as the President would take action 
against those Congress wor1<:ers who have been 
found serious guilty of lapses forthis? I wantto 
seek clarification on these two sma" things. 

MR. SPEAKER:The Housesha" now take 
up item no.24, regarding Bombay bomb blasts. 
Shri Ram Naik. 

15.20hrs. 

(ii) Progress Made in Investigation into 
And the Ramification of International Hand 
in the Bombay B6mb Blasts. 

(T rans/atlon] 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir, I rise to speak on the incidents of 
bomb blasts in Bombay. On 12th March when 
the Incidents of bomb blasts took place at 13 

different places in Bombay, the Lok Sabha 
sitting was going on. When the House was 
informed about the incidents, it shocked the 
House as well as the entire nation. Atthattime 
two question came in the minds ofthepeople i.e. 
the security of the people and the security olthe 
country, 260 persons were kill and more than 
1500 persons wer injured in these bomb blasts, 
The Govemment gave its detailed statement on 
7th April and atthat time we asked about the total 
financial loss but till now the Government could 
not make any assessment of the lolalloss. A 
reply was given that the Government is unable 
to assess the total loss, I have some cuttings of 
the foreign newspapers. The Newyork Times 
termed it as "Worst Urban terrorist act in the 
world. "Such a worst attack has never been 
Ihere in any city, Afterthe inCident. the p!.me 
Minister, the Home Minister. the Minister of 
State in the Ministry of Home Affairs. Shri 
Ra,iesh Pilot. Shn Ghulam Nabl Azad and several 
other ministers viSited the affected areas and on 
13th Marchthe Home Ministermade a slatement. 
I would like to r cad one para of the statement 
which shows IIlu' seriousness of the problem, 
It has been said in the 10th para of the statement 
that: 

[Eng/ish] 

"As the pnme Minister has stated, these 
ghastly acts have been designed to hurt the 
country's economic progress and to create 
disturbances to thwart our economic growth, We 
mustfightthis grave challenge, I wantto assure 
this hon. House thatthe Government of India as 
well as the Government of Maharashtra will do 
very best to bring the culpnts to book as 
expeditiously as possible; we are determined to 
make this challenge with a" the resources and 
expertiseatourcommand," 

[ Translation] 

(SHRI TARA CHAND in the Chair) 

15.23hrs. 

Nowwe have to see Whethrthe Govemmer 
have acted according to the challenge it ha: 
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accepted and whether the Central and State 
Government of Maharashtra have investigated 
the matter with all the resourcesattheircommand 
or not. Today it is 14th May and two months have 
passed, so from that point of view we havetosee 
as to what action the Government has taken so 
far. The Prime Minister has clearly stated that 
the Government would investigate into it and 
would try to find out the person involved and if 
foreign hand IS there the Government would try 
to bring the culprits to book. So regarding this 
assurance of the Prime Ministe I would like to 
know as towhat has been done dunngthese last 
two months? T odaywe should discuss about the 
actions taken by the Central Government and 
the State Government of Maharashtra in thiS 
regard. 

One thing is clearthat afterthe bomb blasts 
the investigation was started immediately and 
unauthorised arms and ammunition were 
recovered on a large scale as a resullthereof. 10 
tonnes of R. DX was recovered from Nagothane 
village near Sombay. It was also recovered from 
a godown at Mumbara. The R.D.X. was also 
recovered from the sea near Namala Port in my 
Constituency. 

Accoring to my knowledge the Government 
has seized 2456 A.K. -56 rifles. the hon. Minister 
of Home Affairs must be having detailed figures 
of hand-grenades and bullets seized. 

While a rnaking a statement on 21 st April the 
lion. Ministerof Home Affairs accused Pakistan 
of hatching a conspiracy and also accused 
underworl don Dawood Ibrahim of involvement 
In the Bombay bomb blast. In this whole episode 
Memon brothers and theirsmuggleraccomplices 
had also played a big role. In thiS connection 
some persons were arrested and one of them is 
Resham Kaundary smuggler. Accordingto his 
information it was a big conspiracy and 
explosives started arriving mto Bombay and 
other parts ofthe cQl.lntry from October. 1992. 
First consignment of explosives landed at 
Nagothane in October. 1992. 

Mr. Chairman. sir, day before yesterday the 
Commissioner of Bombay Polic:e. Shri Samra. 
stated that in thsi connection 101 persons have 
been arrested till date by the Bombay Police. 
Smugglers, police officials, officials of Bombay 
Customs, Additional Collector Thapa, Police 
Inspector V. K. Patil have been arrested under 
TADA.Lateron,SanjayDuttandhisaccompiices 
were also arrested under T ADA. Manyfilm stars 
and heroines are also closely associated in all 
this. Even politicians were aiso said to be involved 
In the bomb-blasts. 

Some headway has been made in thiS regard 
butwe should ponder over what all was needed 
to be done and why had not been done? Failure 
of the Governmentto apprehend Tiger Memon 
and his family members isquite apparent. First 
of al! they should not have been allowed to leave 
Bombay and even if they had escaped 
arrangements for their extradition on should 
have been made. It is the failureon the part olthe 
Government In not been able to arrest Tigel 
Memon and his family members till date. 

Secondly, Dawood Ibrahimhasbeen running 
his activities from Dubai for a long time and as 
a citizen of I ndia he could have very well been 
got extradited under the extradition treaty but 
despite his involvement in such a heinous crime 
he was not broughtto India and nor arrested. I 
would like to know when and how was the 
passport issued to Dawood Ibrahim and why is 
the file pertaining to his passport missing? Once 
again the Govemment has failed to bring to book 
Dawood Ibrahim. The Government should 
arrested the master operators behind the blasts 
instead of arresting petty persons like drivers. 
The Govemmentcould not lay its hands on Tiger 
Memon and his family members and Dawood 
Ibrahim. This is the State of affairs. I requestthe 
hon. Minister to throw light on all these things 
while giving reply? 

Mr. Chairman. Sir. I requestthehon. Minister 
of Home Affairs to reply to all the three points I 
am going to raise Firstly. it was stated that 101 
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personshavebeenarrestedbutlhavegotthelist 
of only 95 persons with me. With these arrests 
atussle has started between Bombaypoliceand 
8ornbayCustoms. This tussle has taken a very 
serioustumwilhthethreatoftheLllionofcustoms 
officials that if its officials are subjected to third 
degree methods to elicit information or VIP 
treatment is not given to them then they will go 
on strike. The Union has also threatened to 
release films and audio cassettes of 
conversations between smugglers and officials 
of Bombay and Maharashtra police while on 
merry making like having tea and liquourin the 
company of Memon brothers and other 
smugglers. Lateronameetingwasheldbetween 
the seniorofficialsof customs and police and a 
dealwasstruckthatthecustomsofficialswiU not' 
be harassed. Mr. Arora, the former Collectorof 
Bombay Customs was shot dead around 7.00 
p.m. inARahabadathisresidencebyunidentifiecl 
intruders. Because it was feared that Mr. Arora 
might providernoredetailsabout TrgerMemon 
and his family members whOOl the tormerhad 
arrested in the past, close an the heels of the 
arrest of Mr. Thapa. However, no progress has 
been made in th_e case tiU date. I would like to 
knowfromthehon. MnsterofHomeAffairshow 
dotheGallernrnentproposetotacklethisongoing 
tussle? 

Mr. Chairman, Sir, I would like to know What 
all transpired between Customs CoIIectorShri 
S.K. Bhardwaj and O.G. ofMaharashtra Police, 
Shri Ram Murthy at the meeting? The minutes 
ofthis~shouIdbelaidonthe TabI& of the 
House. Mr. Khan, who as Additional 
Commissionerof Bombay Police was involved 
in anti-terrorisIoperaIions, hadbeentraristerred 
to Garhchiroli. The hon. Minister is well aware 
of the problems of Garh-chiroli. Mr. Khan,lPS, 
instead of joining duty went to London for 
treatment. I wouIdliketoknowwhetherMr. Khan 
took prior permission from the Government 
because no expenditure in excess of Rs. 5,000 
can be undertaken without prior permission. I 
would like to know the nature of illness of Mr. 

Knanandwhetherhecouldnothavebeentreated 
in India? I request the hon. Minister of Home 
Affaris tothrow light on these things. 

Mr. Chairman, Sir, arrest of Sanjay Outt 
under T ADA was widely reported by the 
newspapers allover the country and Bombay. 
SaniaYDuttwhileshootingabroadtelephonicaRy 
informed the Bombay police that he does not 
possess any firearm. He pleaded to be innocent 
and promised to make hirnseH available as and 
when the Bombay Police Commissioner calls 
him. However, the BornbayPoIiceCommissioner 
advised him to complete his shooting schedule 
asSanjay Duttwasnotrequiredtobe interrogated 
atthatjuncture.lwouIdliketo knowwhen Sanjay 
Duttwas in possession of a fire arm then whyso 
much time was given to him to complete 
shooting? To my mind probably it was allowed 
forthefear of real life shooting drama. Why was 
Sanjay Dutt not arrested for possessing 
unlicensed firearm? Houses of the leaders of 
VHP, BJP andShiv Sena are raidedeven in their 
absence but nothing incriminating is found in 
their Houses. Therefore. why was the House of 
Sanjay Dutt not raided when it was known that 
there is an unlicensedA.K. -56 rifle in his house? 

[ Translation] 

Why AK-56wasnotSeizedearlier, why the 
Govemmentcid not arrest Sunjay DUll? I would 
not like to drag Shri Sunil Outt into it. In my 
opinion, it is his misfortune that he was blessecl 
withsuchason.lcanwelunderstandtheagony 
of alather. After all, Sunjay Dutt did acquire this 
weapon and he conspired to dispose it of, but 
despite aIIthistheGovernmnetdidnottakestrict 
action. Mr. Chairman,Sir,allofusknowandyou 
also must be aware that as to what example 
Chhalrapati Shivji set. His son Sambha ji was 
veryshorttempered. Once he had some dispute 
with Shivaji and joined Aurangzeb. Shivaji did 
not spare him rather he arrested him and kept 
him in jail. In this manner he gave an evidnece 
of his patriotism but today what is happening, it· 

. is very untortunatethat whatever is possible is 
being done to proIeCtourdearones these days. 
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I am not referringtoShri SunD Duttalone, thisis 
ageneraltet ldeIK:eyamonglhepoliliciansthese 
days. I would like to know the measures taken 
by the Government in this regard. 

Why did the Government not seize AK-56, 
why the person in whosehousethisweaponwas 
found not arrested? Action was not taken 
immediately even after receiving telephonic 
messagetothiseffecl The series of incidnetthat 
followed are more terrific. Sunjay Dult was 
arrested undet T ADA, and he, in tum, made an 
appeal in the High Courtto get his bail accepted. 
The verdict of the High Court has its own 
importance. When he was released attheorder 
of the, High Court; the eommissionerof Bombay 
Police gave a statement to the journalists that 
they possessed evidences against him, butthe 
advocate fighting on behalf of the Maharashtra 
Govemment did not produce them in the court, 
In otherwords the Police Commissioner gives 
the information to the Press but ttte 
Government's advocate does not produce the 
same evidences before the High Court. Shri 
Samra has sought permission from the 
Governmenttofilea case against the verdict in 
Supreme Court. I wouldliketo knowwhetherthe 
Govemmenthasbeen approached in this regard 
or not and what action it proposes to take? 

Whoisshieking~Dutt.andwhyshould 
be brought into light. There seems to be a big 
conspiracy behind it. It is not a question related 
onIytoMaharashlra. Hugequantilyofexplosilles 
was smuggled into the state and was sent to 
different parts ofthecountry. The Government 
will have to catch the actual culprits who has 
fleed to Dubai and Pakistan. We have Q09d 
relations with othercountries. 

[English) 

command with regard to the investigation 
condJctedbytheBormay~oIiceandtheCenlral 
team. 

Shri Arora wasmurdered in Allahabad and 
the matter is to be investigated by the Uttar 
Pradesh Police. There is no connection in it. 

[Englishj 

Why are you not having a unified command 
of inVestigation? 

[ TnmsIation) 

I would like to get clarification in this regard 
because it is a question relatedtothesecurity of 
the nation. Boinbay is an important city. There 
are many important establishments like an 
Atomic Energy Plant and three refineries, at 
thesame time it is in Bombay where overseas 
communication with the other countries of the 
worIdtakeJ8:e,andthesethingshavetheirO'Nl'l 
~. Would the investigationwilh regard 
tolheil ICideI Itsthat happened in the city having 
so much importance from thesecurity point of 
view be conducted in this manner? The hon. 
Minister of Horne Affairs would rather submit 
thattheCentralGovernmentwouldconductthe 
inquiry through CSI only if the Maharashtra 
Goverrmentasksforit, It is notgoodonthepart 
ofthehon. Ministerof Homeaffaris to give such 
astatemert. TheMaharashlraPoIicehasagood 
reputation and I am proud of it. However, 

[English) 

they arenotcapableenough. 

[ TtanSIafiorJ) 

TheCenbaiGovemnentantlCBI ridiculedat 
You would not have a unified command of in Maharashtra. They say that CSI does not 

investigation, IcnowtleIocalionsdGhorballdarandN8gettale. 
The CBI will take 15-20 days to locate these 

[Translation) places. 

There would be complete lack of unified It isverysurprisingthattheChief Ministerof 
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a state ridicules the investigation agency in 
Legisltive Assembly in this manner and the 
Govemment watches silently. EithertheCentral 
Government lacks capability or the State 
Government is over confident. A balance will 
have to be established between the both. What 
does the G~vernment proposes to do in this 
regard? The mostsurprisingfactorinithas been 
that the Central Government was not ready.to 
entrust the work of investigation to CBI, rather 
they had decided to hadn overthe matter to the 
police of Thane districts. However, three days 
ago, the decision changed suddenly. Though 
capable officers had been busy in the work. But 
the investigation work was handed over to the 
State CBI. It means that the State police had 
deeper knowledge with regard tothe localities 
and the residentials than the Rural police of 
Thane. That is why the Government refused ot 
hand over the matterto CBI. Butthere must be 
something wrong in it. and It is only to conceal 
the facts that the investigation work has been 
shifted to CID of Maharashtra. What is the 
opinion ofthe hon. Minister in this regard and 
what would he like to submit in this regard? 

The members of opposition have been 
agitating on this issue. All the opposition parties 
in the legislative Assembly made a unanimous 
demandtohandoverthemattertoCBlforproper 
investigation. Not to talk of our demand, the 
Central Government did not concede even to 
their demand. 90 Members of the Congress 
party have raised the same demand. The 
GovemmentshouldhaveacceptedthedemarK:I 
of the Members of at least their own party, if not 
ours, WouIdthehon. Ministergiveadeanespons 
tothe demand raisedbyabout90rnerrtlersof his 
own party? One more thing is serious about it 
and I would like to relate it. 

I regret to say that though there are four 
Members of Congress from Bombay. yet not a 

•• Expunged as ordered by the Chair. 

single member is present here 
today ... ( Interruptions) 

MR. CHAIRMAN: They are sitting outside. 

SHRI RAM NAIK: Why they are sitting 
outside? I am talking of the FourCongress MPs, 
I am referring to Shri Murli Deora and Shri 
Gurudas Kamal. .. ( Interruptions) 

KUMARI MAMAT A BANERJEE: Thayhave 
gone to take lunch. 

SHRI RAM NAIK: •• 

MR. CHAIRMAN: Shri Sawant is rea'dy"to 
reply to your question. 

SHRI RAM NAIK: I do not know whether he 
would support me or not. I do not know whether 
whip is there With regard to discussion or not. If 
it is not there. the wave length of both of us would 
be similar. He would speak and the hon. Minister 
of Home Affairs would agree to him and I would 
also feel happy if the replies to nlrn. 

[Englihs] 

THE MINISTER OF HOME AFFAIRS (SHRI 
S.B. CHAVAN):Sir. the allegations which the 
hon. Member has made should notform part of 
the record. Otherwise, he will have to take the 
responsibility of the statement. He should give 
properooticeandthen make allegations. because 
the President of BRCC is a known person. When 
he says that there seems to be some kind of an 
understanding between the Ottice Bearers of 
BRCCandthe underworld den, that clearly is an 
allegation which he can make only by giving 
proper notice. 

[ Translaiton] 

SHRI RAM NAIK: My submission is that 
whatever has been stated is not ... ( Interruptions) 
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[English] 

SHRI RAMESH CHENNITHALA 
(Kottayam): This should be expunged. 

'. MR. CHAIRMAN (Shri Tara Singh): I will 
look into it. 

[Translation] 

SHRI RAM NAIK: Why hedid not make any 
revelation about ittill today this is what I object 
I have not made any allegation. My submission 
is .. ( Interruptions) 

SHRI SUDHIR SAWANT: Shri Ram Niak's 
allegation that the MPs from Bombay have 
some secret links with DawoaD is not at all 
correct. 

(English] 

MR. CHAIRMAN: This will not form part of 
the record. 

SHRI C.B. CHAVAN: You give notice. 

[ Trans/ation] 

SHRI RAM NAIK: Mr. Chairman, Sir, I am 
saying it with full responsibility. Hecancontradict 
and the people will believe him and 

[English] 

. THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS) ANDMINISTEROF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI MUKUL 
WASNIK):Seriousallegationsarebeinglevelled 
against those Members who are not present in 
the House. He cannot charge likethis. 

SHRIRAMNAlK:lwanttoknO'ewhyarethey 
absent? 

[ Translation] 

The bomb blasts in Bombay are being 
discussed in the House, butthe M. P from that 
area is not present here. This is the only trouble .. 

[English) 

SHRI MUKUL WASNIK: Whatever it may 
be, thechargesthat you are IeveHingareof a very 
serious nature; and such type of allegations, 
when the Member is not present in the House. 
cannot be ievelled. 

MR. CHAIRMAN: That allegation has to be • 
removed. 

(Translation] 

SHRI RAM NAIK: Mr. Chairman, Sir, I would 
liket to know as to why the Chief Minister of 
Maharashtra is againsttheC.B.I. enquiry? If the 
Home Minister and the Chief Minister had 
discussed the issue. I would definitely like to 
know the details. I have given a notice to you 
yesterday. The news item has appeared in the 
today's newspapers also. The Ministerof State 
for Home Affaris, Shri Rajesh Pilot has sent a 
letter to the Prime Minister and the President of 
the Congress Party. I am not saying this on the 
basisof newspapers only. yesterday itself I have 
attached this letter alongwith my notice sent to 
you and Shri Sawant. you pleaseseewhatShri 
Rajesh Pilot is saying (Interruptions) 

[English] 

I am thankful to you. you can lell him. 

I Translation] 

I would like to quote 10-12 lines from this 
letter of Shri Rajesh Pilot dated 12th of May. It 
reads as follows:-

[English) 

"However. thefeed back which I got during 
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myvisittovariousplacedisthalsomehow 
lhepartywodtersfeellhallheresomelhing 
morethanlhemerecriminalactofblasting 
aseriesofbombs. Thefeelingislhalthere 
isseriousnexusbetweenllemdefground 
world, some politicians .• 

He should be asked as to who are those 
politicians. 

[English] 

Itfurther reads as follows: 

"businessmen and burea.crats and itsi 
thisnexuswhictlneedstobemcposedand 
broken .. ' 

Hon.RajeshPiiotbeenhaveintheHouses, 
we wouldhave asked him. 

(T nmsIaIJOn) 

ttfurtherreads asfollows: 

:lheyfaenmI.,enquirybywrin:I 
agencylikeCenlralBuleauof1nveStigation 
would go a long way in enhancing the 
imageoflhe Govemmentonthisaccooot 
andwouldestabiishthallheGovemrnent 
hasnobrief to shieldanyone. however, 
high he maybe placed. 

Recently. a number of Members of 
Parliament trom Lok Sabha belonging to our 
Party have also submitted a momorandum to 
your goodseIf highlightinglhe abolle as also its 
intemational ramifications and sought aproble 
by CBI. The MPs apprehensions are that there 
could be linkage of Narco trade with terrorists 
and the Government officials. 

Havingo regard to the Widespread feeling 
amongstlhe pany workers. I feelthat it maybe 
<:In appropnatedccisionifa probebyCBI intolhe 

whole episode is ordered. This would not only 
meet the aspirations of the party workers, but 
also enhance the image oflheGovemment and 
the party in pubtic mind besides bringing the 
culprits to light. 

You may ktndly like to consider the 
suggestion." 

KUMARI MAMAT A BAN'ERJEE (Culcutta 
South): In whose letter head is it written? 

SHRI RAM NAIK: Tmsis a letter written by 
ShriRajesh Pilot. He haswrittenlhisletteron the 
letterhead of All India Congress Committee (I) 
toShriP.V.NarasimhaRao,thePrimeMinister 
and President of AICC. 

ITtansiationJ 

Thatiswhyhehasrighllywrittentheletterand 
it is also true that just by handling over the 
responsibility of the enquiry to the C.B.1. will not 
make everything right immediately, but whereas 
Shri Rajesh Pilot is concemed about his party, 
the Government and the party workers. I am 
concemedaboutthepeople. Mysimplequestion 
is what the Government proposes to do for the 
security of the citizens and the security of the 
nation. 

I would like to suggest that CBI should be 
handed over this enquiry. If there are some 
hinderances in referring itlo CBI. these should 
be removed as it was done in Mahabharatwhent 
the king of serplrts, Takshaka, his behind Lord 
Indra. adilficulty arose before the King Parikshrt 
as to howto kiU the snake king. If T akshaka has 
to be kiUed,lndra has also to be killed when this 
issue came up, it was suggested that the king 
should utter the Mantra 'Indrayswah and 
T akshakay-swah". That means both Indra and 
Takshakashouldbe killed. I would like to tell the 
Horne Minister of there,are any such Takshakay 
today a serious though need to be given on it. If 
no decision is taken. the people ofMaharashtra 
will do 'T akshakay-swaha' and people of this 
country will do 'Indraya-swaha' 
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Today, we are sitting in that House, whose 
one of .the Members is the Chief Minister of 
Maharashtra. The particular Member is not 
allowed to speak and vote, but the Congress 
Party has empowered him to run the State 
Govemment. Thereareveryseriousallegations 
levelled against him. The Court has issued a 
stay order. Shri Sharad Pawar should resign 
and besides that, this enquiry should be handed 
overtotheC.B.I. Whaleverhasbeendoneduring 
these two months has not clarified that position 
and the countrymen are still having a lot of 
suspicion in theirmiAd. This is not good for the 
securityottheccx.nry. TheCentralGovemment 
should give a serious thought over this issue, 
othelwise, lherewil definitely be "Indrayswaha 
and Takashay swaha". With these words. I 
conclude. 

(English) 

SHRI SUDHIR SAWANT (Rajapurl. Mr. 
Chairman. Sir. the Bombay blasts was the 
climax of a series of events which have taken 
place in this country for the few years. It is very 
IlI1fortunalethatwhenwe looking at the Bombay 
blastsweareviewingattheblastsper~.Even 

now hon. Shri Ram Naik has not touched any 
olhersphere otherthan the blasts. 

Whydidtheblastsoccur. whoweretheforces 
behind these blasts; what is the ramification of 

. these blasts to the security of this country? This 
IS of primary importance. Whetherthereshould 
be a cal inquiry into the blasts per se or not is 
not really a matter which is to be discussed 
because many people have many views. For 
example. if we ask for a CBI inquiry into the 
Cak:uttaevents.probabIy.ldonotknowwhatmy 
fnends will do. Hence when we are going ato 
speak on the blasts we should aIsospeakon the 
incidents. circustances and the situation which 
were responsible for causingthese blasts and 
that is what is of pramary importance. I total 
disagree thatthe Bombay blasts have only local 
significance or local jurisdiction. 

There are machination of the same forces 

who have a hand in destabilishing this country. 

Shri Rajiv Gandhi was alive to this problem 
and when he talked about the threat of 
destabitisation of this country he was seized of 
this problem. 

The entire thing started with the Afghan War 
and after the Afgahn War Gen. Zia UI Haq 
cleverly started a stretegy in which he made a 
plan. Ofcourse, people call itanimaginaryplan. 
itwasOperation T opac. Butwe have seen from 
the results, from hindsight and we can say that 
there was such a plan in 1984 to execise a low 
cost option againstthis country. threatening the 
intergrity and unity of this country by using 
forces within thecount[)'. 

Toageat~ 

after 1984wehaveseenseriesofewnlsbutlwil 
not go into thedetallsofevents. Onethingofthe 
plan hascometoJ91tthatGen.Ziaconsciously 
promoted thenalCOticstrade. 

While promoting the narcotic. trade there 
emerged a system in Pakistan which has a 
nexus of politician. military, bureacracy and 
drug cartel. Today infact. there is a parallel 
Government in Pakistan. On the Pakistan-
Afghanistan border about SOOtoneesof opium 
and 90 tonnes of heroinarefound.lnatown tike 
Peshawar drugs and arms are available in the 
wholesale market. Theyhave to be sent from 
there and they have be routedfromthe!'ethrough 
some place. Such a huge quantum of drugs 
cannot go from one source easily. 

Pakistani nationals havebeencaught in Saudi 
Arabia. They have been debarred from Saudi 
Arabia. They have been beheaded In Saudi 
Arabia. Saudi Arabia h~s complained. Allihe 
proof and evidence is available for declaring 
Pakistan as a terrorist State. ThiS was what was 
going to happen on 30th April when Nawaz 
Saharif was squarely removed to avoid thai 
particular situation. We cannot say that these 
things were happeningwrthout thecivilforces at 
play In Pakistan per se. Also. forces outSide 
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Pakistan are also at play. 

last year, in this country there were narcotic 
drugs which were seized. In 1991 about2145kg 
of drugs were seized and 566 cases were 
launched, in 19921918kgofdrugswereseized 
and 1286cases were launched. Heroin of 622 kg 
wascaught in 1991 and 1153 kg. in 1992.1 want 
tojust highlight one point. When 8OOtonnes had 

. been seized in Pakistan, only two tonnes were 
seized in India. We know that as a part of the 
international narcotic chain India forms one fo 
the main routes, not onlythorugh INdia, but also 
from the golden traingle and North-East also. 
The drugs are routed through the Western Sea-
coast, Le. Gujarat and Maharashtra. The entire 
economics of this trade is based in Bombay. 

The Punjab terrorists have ben utilised to 
Iraffic:thesenarcoticsfromPeshawarrightdown 
to Bombay where the payments to the Punjab 
terrorists were made and from there these 
narcotics were routed to GuH. From GuH they 
",enlto Western Europe and USA. This is a part 
ofth'e international drug chain. Herein, foreign 
countries and our adversaries utilise the 
underworld to launchtheirown operations. We 
need not be surprised, because this is a part of 
the method of their covert diplomacy. Hence 
Pakistan hasutlisedthe underworid of India and 
particularly of Bombay to establish theirnelworK 
in this country. so, people like Dawood Ibrahim 
were established. In October 1985 we had 
witnessed some bomb blasts. Also in the period 
1988 to 1989 and even 1990there were a series 
of gangwars in Bombay, where the people of 

. Dawood Ibrahim and their rival gangs fought to 
establish theirsupremacy on thecity of Bombay, 
and therein came a situation in a place like 
Bombay wherein the underworld, particularly 
relating to the narcotictrade in fact dominated all 
institutions of our polity. This is not confined to 
Bornbayperse. This isa part of the international 
networK.ltisapartoftheintemationalconspiracy, 
it is apart of an international attempt. That is why 
when we look atthe Bombay blasts we mustnot 

locaIisethat issue bydecreasingthe importance. 

I have been persistently demanding since 
last year. On 6th April 1992 I wrote a letter on this 
subject wherein I had asked for an amendment 
of the Customs Act. 

16.00hrs. 

The laws are such thatthe police force, CBI 
and other agencies cannot investigate or 
prosecutethecrimes relatedot smuggling. They 
have to depend upon customsorthe Directorate 
of Revenue Intelliegence. The smuggling of 
narcotics, which has a temendous economic 
power, is the foundation of our organised crime 
anywhere in this country. And when such is the 
situation, when organised crime is depending 
upon smuggling, the police does not have the 
right to investigate or prosecute. Thatis my 
complaint. Ant that is why, the Customs Act has 
to be amended. Mydernandoflastyear, 6th April 
1992,isthattheCustomsActshouldbearnended 
so that investigation and prosecuction can be 
given to a"torces. 

Once the underworld established their 
supremacy on Bombay polity. I was a victim to 
that. When we talk of law and order, in my last 
election, I very sadly admit that I was threatened 
by one MLA that he would murder me in'front of 
the Deputy Superintendent of Police; in front of 
500 citizens of a town. But the police refused to 
even take my complaint. This was the situation 
when we talk of Bombay police or Maharashtra 
police. There were reports and photographs . 
showing the Director-General of Maharashtra 
Police with some of the people who have been 
arrested in connection with Bombay blast. This 
is one report. I do not know about the veracity of 
that report. Butthis is the report. When we talk 
about trust of a police force, when the Director 
General of Police himseH is under question, 
then ldonot know howfarwecantrustthepotice. 
The Commissioner of Police. Mr. Samra, has 
himself admitted that many of the persons in 
Bombay police are involved with the people of 
Dawood,pubIicIy.Andhence.thereisasituation 
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where doubt can arise. 

Then I cameto Customs. The customs officers 
had been arrested. The police officertransported 
theRDXweapon.Butthehonestcustomsofficer, 
who had a good reputation, was murdered in 
Allahabad, Arora and this has connection with 
the Bombay blast. And that is why, how the 
postings had been done in the lastfive years in 
the Customs must be investigated because they 
aretheguardianstoensurethatno RDX weapons 
comes to Bombay and they are the guardianS(' 
to check the smuggling. Butstill, this hascome.o 
There have been allegations that the people of 
coastguards were drunk. 

16.02hrs. 

(SHRIMATI MALINI BHA n ACHARYA in 
the Chair') 

And hence, Madam Chairman, we must 
seriously consider a method by which we can up 
our polity because the assault is nol on any 
particular institution or any particular city. the 
assault is on national security. As far as national 
security is concemed. the Central Govemment 
must playa primary role. So, when we talk or 
discuss about the polity of Bombay perse. we 
talk about narcotic smuggling and the drug 
money. In cine Industry, asumof RS.50lakhsor 
Rs.40 lakhs is being charged by one actor. 
Where from this money ha~ come? All the 
reputed producers had admitted that this money 
has come from narcotic smuggling andthe drug 
money has been laundered in this method. 

In the last five or six years. there is a boom 
ID real estate. A number of buildings were 
constructed unauthorisedly. An attempt was 
made to demolish them. Again somebody nas 
said that if you demolish the buildings of mafia. 
then there will be communal violence. That was 
said by the Additional Commissioner of Police. 
administration, Mr. Chakravarty. 

And that is why can we trust when the police 
is also involved and Whether the y' will carry out 

the investigations properly? Of course. the 
Bombay police is reputed, the Maharshlra police 
is reputed, the administration had taken firm 
steps after the Bombay blasts tocheck all sorts 
of violence and there were no furtherblats. The 
confidence was again inst~ted in the peopteand 
the situation was normalised. Butthe problem is 
that is this particular incidentwilhin the capability 
of a state police? That isa question which we are 
decide because connected with t'le Bombay 
bla"ts, there were blasts in Ahmedabad, there 
was seizure of AK-56 and other weapons in 
Delhi; there were blasts in Madhya Pradesh and 
there were blasts in Uttar Pradesh. Shri 
Premadasawasassassinated.Alltheseevents 
are nol isolated once because laste year when 
I told the Chief Minister in our discussion that if 
you have to solve the Punjab problem, you have 
tohitfirst at Bombaybecausetheterrorists have 
safe haven in Bombay where the entire funding 
of the Punjab operation was done by the narcotics 
trade and the money was available to the 
terrorists in Bombay for purchase of weapons 
and for the drugs and if this is a method having 
implicalion on the States like Punjab. the Bombay 
~blasts have implications on State like Punjab 
and Jammu and Kashmirbecause the Pakistan 
lSI that is a military intelligence having 
established Daud Ibrahim in Gulf. also 
estabiishedthemselves in Bombaycitytolaunch 
all out operations in the entire country. Hence. 
wecannot iook at the blasts in isolation. We have 
to see the ramifications which are in the national 
security and that is of vital importance. 

There is a confirmed information that the 
RDS were used in Bombay have ofiginated from 
Peshawar. There is also information coming to 
lightthatthe Bombay blasts were planned not 
after 6th December. as ourfriend described and 
tried to propogate that it was a muslim reaction 
to Ayodhya. I do not agree or subscribe to this 
view. This particular incident was definitely 
planned before 6th December. (Interruptions). 
That is what is being propogated. But. I do not 
agree. The real reason iswhatwehavetodecide 
becausethelirstlancing~doneon 1 stJanuary. 
RDX was transported from PeshawartoKarachi 
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andlromKarachitothewestemseaboardinjust 
aboul20days.lttakesalotoftime. Hence, there 
IS ample evidence collected by the police that 
Ihese incidents were planned before 6th 
December. Then for what? It is because the 
Maharashtraadminstrationinthelastoneanda 
hlafyearslaunchedamovementagainstcrime 
and doone wasspared. Shri Ram Naikhassaid 
Ihal there iJ; an involvement of politicians with 
Ihe undriv0rld.lagreeonthat. But, we cannot 
say IllS only Congress. All political parties are 
Involved, their workers are involved because 
there are two types of people who come in 
politics. that is, one brand which comes for 
business and the other who are in politics lor 
different reasons; lor national purpose and for 
development of the country. So, all political 
parties have got their workers, who have got 
links with the underworld. This is what we must 
lrealise today because we should not utilise this 
incident in a partisan mannerforpolitical purpose 
because this is a question 01 national security. 
a question where all 01 us halieto nse above the 
partisan political consideration and tackle this 
menanceand root outthis scourge on humanity 
once lor all. It is lime now when we have to do 
.:;omething.ltislimenowwhenwehavetocome 
logetherandformulate a fixedplan or strategy to 
combat this crime. 

Narcotic lerrorism IS not a national issue 
only, itisaninternationalissue.lthasdimensions 
farbeyondourirnagination. wilhthebreakdowll 
of the SovtetUnion. what has happened is there 
has been a.brain drain. Nuclear phYSicists in 
Ihosecountries are going everywhere. Pakistan 
IS trying to was them. Iraq is trying to woo them 
ilnd at a particular point of time if the nuclear 
triggerfalls in the hands of anyterronst, we can 
!tna9'newhatcanhappentothiscountryandthe 
. ,lit rounding areas. Hence, when I say that we 
'lave to look at it not in a partisen manner but in 
n;)tronal interest and in the interest of national 
;:,ecunty, that is where I demand that all these 
'-~vents, including the seizure of arms in Delhi, 
IIlCludingthe nexus 01 Punjab terrorists with the 

underworld, including thebombblast, including 
the nexus 01 the undelWOl'ld with politicians, with 
bureaucrats, with the since industry, with the 
builders, wtih the businessmen and with all 
others, have to be investigated today. We must 
agree that CBI alone wiU not be able to do it 
because there are many other agencies. 

The rote of intelligence and para-military 
forces have to come in focus here. Our 
intelligence agenceis unfortunately are not 
working in harmony. They are working at cross 
purposes. whether it is Intelligence Bureau or 
CBI or Directorate 01 Revenue Intelligenceorthe 
Research andAnalysis WingorBSF Intelligence 
or Military Intelligence. We have got a plethera 
ofinteligenceagenceiswhoseagentsareworl<ing 
inthefieldatcrosspurposesandthereisintense 
rivarly between these agenceis wherein the 
casualty is national security. We have to now 
rise uptotheoccasionanddevelopa mechanism 
whcih will integrate all our agencies so that the 
State police, the para-military forces and all 
these agenceis can work in harmony. When it 
comes to the Bombay blast and the connected 
events all over the world. they have all to be 
clubbed together and investigated by a Central 
investigative Commission because CSI alone 
will not be able to rise up to this task because the 
involvement is of many. There are officials 
invoIvedinthis,theremaybebesomepoliticians 
involved in this, there is the Underworld. So, it is 
a complete chain that has to be investigated. 

The other day I was talking to some people 
about the method of transferring customs 
officials. That has to be investigated. It should 
not happen that only those officers are posted 
which are suitable to the underworld. So, we 
must institute proper defence mechanism in all 
lhecircumslances. 

My next point is about the extradition. We 
have all realised that it si Daud Ibrahim sitting 
somewhere in the Gulf who is behind all these 
incidents. whether in Ahmedabad. whether in 
BombayorwhetherinGoa. We have come to 
knowhowShirBukhariwasmurder9d. Whywas 
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Bukhari murdered? Did he have some nexus 
with some poIiticiansandbureacrats in Goa in 
connection with some business? This is of 
consequence. This has to be investigated. Who 
is going to investigate? Extradition ofDoud is not 
a matter which cna be dealt with by the State 
Govemments. We must demand extradition. 
The united Arab Emirateshassaidthatthereare 
nofixedchargesagainst Doud Ibrahim, whoever 
he is, and hence they cannot agree to the 
extradition. That is why if the Bombay police 
cannotframefixedcharges, then1here hasto be 
an accumulation of evidence andthe evidence 
is available. 

This has to be taken all over the country 
because the linkages are in Karanataka, Goa, 
Gujarat and Maharashtra. All these ~nkages 
have to be opened up have to bedisclosed and 
only then can the extradition be possible. 

The next most important factor is the 
declaration of Pakistan as a terrorist State 
becausetheseincidenoeshavehappanedatthe 
behest of Pakistan's intelligence agencies. 
ThereisnodoubtinmvmindataD.Andevidence 
has provedthatthereare peopJewhoare sent to 
Pakistanfortraining. Peopieweretraiendthere. 
Only two people have been caught so far. 
Accordingtotheinforrnation,around30peopIe 
are trained. And there is infonnation that around 
12,OOOkg. of RDX has landed in Maharashtra-
Gujaratcoast. Out 0' 12,000 kg. Only4,OOO kg. 
has. If so far, been seized by Maharashtra 
Police. Hence RDX is still floating around in the 
country. 

There are reports of number of arms being 
smt.Wedfrorn RajasIhan Punjabborderduring 
this period and also by sea and by air. All these 
arms have not yet been confiscated and only a 
limited amount of arms have been confiscated. 

, Henoe,lwouIdrequestherethataninvestigation 
in Maharashtra, in the Bombay blasts per se 
should not bean investigationofBombaybiasts. 
Because this has unbid everything. Asfarasthe 
incidents conceming with Bornbayblasts are 
concemed. the Maharashtra Police and the 

Bombay Police are capable of looking after it. 
That is why the State Govemmentls very right 
when they say that as far as Bombay blast is 
concerened. they are capable of investigating it 
and there is no doubt in it. 

.-:;> 

But because these Bombay blasts are 
connected with various evidences and 
incidences all over the country, because the 
Customs officials are involved. because the 
State Police cannot investigated and prosecute 
smuggling activities and economic offences. 
because there is hefty amount of black money 
which is involved where the Income-tax 
Department has to come into picture, because 
there is the extradition of Dawoodisinvolved. the 
Bombay Police per se alone is not capa_ble. 
Because there is investigation of the amount of 
drugs being manufactured in Pakistan and 
Afghanistan which is involved. because RDX 
originated in Peshawar in Pakistan is involved. 
because Pakistan'~ intelligence agency's role 
is involved, the State Police is not capable of 
catering tothe situation and hence there has to 
bea centrallnvestigatoin Commission wherein 
all the facts are to be investigated the nexus of 
politician burueacrat under world: the nexus 
between various forms of officials in the law 
enforcement agenceies where many Custom 
officials and police officers are involved in these 
particular activities all overthe country. 

The murder of Arora in Allahabad is a 
connected factor. The Calcutta blast is also not 
an isolated event. Hence the Chief Minister of 
West Bengal cannot say that this is to be 
investigated by the State Police. 

Henceal these events have to be brought in. 
The Narcotics Control Bureau. the Intelleigence 
Bureau. RAW. C.B.L. Police,'Para-military 
forces. Customs all these have to coordinate 
and cooperate under the Commission to 
investigatte into all facts of polity that are 
responsible for developing a criminal 
infrastructure in places like Bombay, 
Ahinedabad. Delhi and elsewhere wherinsuch 
acts are made possible. 
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Why the incidenttook place only in Bombay? 
Why not elsewhere? It is because the 
infrasturcture was available the infrastructure 
for transporting of smuggled goods. 
infrastructure of collaborating police andcustoms 
officials and that is why we have to launch a 
detailed investigation in all these aspects. 

Only then truth can truimph. Only then can we 
be secure. only then, can our people be secure. 
That is why, I appeal to all sections ofthis HQuse 
notto treatthis matter only perse Bombay blast 
but to look at it from broad angle of national 
security, of tpreatto this country, threat to the 
integrity of this country. Again I would appeal to 
all Members not to bring various shades of 
politics in every demand. This is not politics. 
This is national security. 

Hence I humbly again appeal to rise above 
minor petty considerations and look at this 
problem from a national point of view. 

I appeal to the Government to constitute a 
. central commission to integrate and coordinate 
all activities of all the forces so that we can go 
at the root of the problem and not be satisfied by 
just punishing or catching small traffickers or 
pedlers on the street because big man or big fish 
has to be caught. The people behindthathaveto 
be extradited and brought into this country and 
full scale investigation to be launched. 

[ Translation] 

DR. S.P. YADAV (Sambhal): Madan. 
Chairman, a discusssion is going on here 
regarding theforeing hand behind the Bombay 
bomb-blasts. Firstly, I would like to submit that 
an such big incidents which happen in the country 
take place due to the appeasement policeis of 
the Government because the political leaders 
including the Prime Minister do not care forthe 
welfare of the country, whether it was the 
assassination 01 Shrimati Indira Gandhi. General 
AS. VaidhyaorShri RajivGandhiorthebomb-

blasts in Bombay. All these incidents happened 
due to the wrong policies ofthe Government. 

Just now. our friends from the Congress 
Party were saying that an investigation should 
be held. But I would like to ask them as to when 
they hae bothered for those investigations. 
Recently, a three-judge bench of Supreme Court 
had given a verdict in the Ramaswamicase, but 
during the impeachment proceedings, the 
congress members became natural. Even the 
Prime Minister did nto utter a single word and 
kept himself meutral, It is highly regrettable that 
will Prime Minister kept silence on such an 
important issue. In this way the Government 
cannot evade its responsibility. The Verma' 
Commission was constituted to enquire into the 
case of Mrs. Gandhi's assassination and a 
discussion has been held on its report. Twoolthe 
Congress Members repeatedly tried to putthe 
needle of suspicion on one particular person but 
no action was taken later on. Shrillati Gandhi 
was assassinated by her security personal 
posted at her residence. General AS. Vaidhya 
was murderedbecause he hadorderedtheentry 
of the force into the Golden Temple under the 
'Operation Bluestar'. Afterthat. Shri RajivGanclhi 
was murdered and at that time there was 
ChandrashekharGovemment supported by the 
Congress. but no action has yet been taken intht 
regard. It was mentioned in the report of Verma 
Commission that there was internal disputes 
amongthe Congress men in Sriperambudurand 
they were not on good terms with each other. 
That is why the programmewas.changed in the 
last moment which caused such a serious 
incident taking the life of an ex Prime Minister 
Shri RajivGandhi.1 wouldonlytiketosubmitthat 
all such incidents take place due to the wrong 
policies ofthe govemment. Besides Bombay. 
such incidents of bomb-blasts took place in 
Agra. Calcutta and other places too. I would like 
to ask the Government whatthe role of C. B.I.. 
C.I.D., and other Intelligence Agencies? Are you . 
preparedtotak~any actionagainstthem? I know 
that you are not capable to do so. Your position 
in just like such am animal as runs hereorthere 
on a road and gets crushed under any vehicle. 
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if it comes in the middle ofthe road. In BOmbay. 
therewere 13 incidents of bomb-blasts within a 
veryshortperiodofonehour. but have you ever 
thought how such a big consignment of bombs 
entered Bombay and how they were planted at 
different places. 

Wewere present in the House at that time. 
When the Home Minister had given a wrong 
infonnation. This infonnation was first given by 
Shri Advani and after that. the Home Minister 
gave the infonnation. He did not have the first 
handintonnation.1 wantto say that your partial 
policies will destroy the country. Although the 
incidentot6th Decembertook place in Ayodhya 
only. yet you have dissolved the Governments 
in aIIthetourStates. Thousands of people were 
killed in Bombay. but the Gove!nment of 
Maharashtra was not dismissed. Can you give 
the reasons fornotdoing so? Can the Members 
otCongressexplain the reasons behind it. if they 
do not think that it is a brutal partiality? 

yestefday. ShriAiyarandShri Chidambaram 
IeveNed allegation against Shri V.P. Singh and 
Shri Chandrashekhar very cleverly . I would like 
10 ask ShriChidambaram whether he had some 
introspeclionas to why he had to resign when he 
was not involved in teh scam? 

I agree that the incident of 6th December in 
Uttar Pradesh was shameful and tragic resulting 
in deaths ot thousand s of people. I hail from 
Sambhal area. Eight people belonging to my 
constituency were killed in these riots. I drew 
attention of the Minister of Home Affairs 10 killing 
of these eight people while speaking on the 
Demands for Grants of the Ministry of Home 
Affairs for conducting an inquiry into the matter. 
The Police arrests that these people have not 
been kille.1 had supplied a photograph of aman 
andthecopyofF.I.R.lodgedandiflhesepersons 
are alive. theyshouldbe produced. But. no reply 
has been given so far. I tried to raise th(il issue 
under Rule3n. but I was forced 10 withdraw the 
notice and was told that it would be taken up later 

on. There is no record regarding the number of 
people killed and the number ofthose alive and 
we have not received any reply in this regardtillo 
date from the Govemment. 

I would like to state that It would not be 
possible for you to solve any problem if you 
adopt biased'policies. You should resign from 
the House. soonertheGovemmentissuspended 
it will benefit the country. Even those 
Govemments were suspended by you where not 
a single persons was killed. No man was killed 
in Himachal Pradesh. The people of this country 
will revolt if you adopt such biased policeis. You 
thinkthatSmt.lndiraGandhiwaskiliedbecause 
he had supported the Government of Sri Lanka 
as regards the problem of the Tamils and 
Sinhalies. We had already received a signal. 
When Shri RajivGandhi on his official visitto Sri 
Lanka while receiving the Guardof Honourwas 
attacked by a constable whowasstanding there. 
with the 'but' of his rifle. It was very clear on that 
moment itself. Inspite of that the Government 
could not understand the reality: Shri Prem Das. 
the President of Sri Lenka was killed. In the 
same style and consecution killings take place. 
Earlier former Prime Minister was killed and 
later on the President of Sri Lanka was killed. 
You people wanlto wash your hands by levelling 
allegation against others. This will not do. It is 
your responsibility to run the country. You are 
running the Government. Therefore. it is 
necessary for you to run the country with 
responsibility othelWise thecountrywin be ruined. 

Nobody can deny that fo.reign elements are 
Involved m Bombay riots. It is very clear that 
Pakistan is involved in the nots that occurred in 
Bombay, CalcuttaandAgra. ButtheGovemment 
is unable to take action against the Govemment 
of Pakistan. If Memon brothers are not in Pakistan 
where they are. Please tell us In which country 
they have gone Hon. Ministerfo Home Affairs is 
not here but the other ministers are present. 
They should tell us where Memon brothers are 
at present and what action Govemmentistaklng 
against them? HastheGovemmentanycourage 
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[Dr. S.P. Yaclav] 

to take action against them? Yesterday, I stated 
in the House that I would not like to mention the 
names of culprits .• aHhough' we have got their 
photographs and they are associatedwithsorne 
Ministers here. I would like to inform that Oawood 
Ibrahim has cordial relations with some 
Ministers of Maharashtra. You have received 
~nations from these people for contesting the 
elections. In such circumstance. what action 
can betaken by you against them. Howcanyou 
take action against them when you enjoy with 
them in your drawing rooms and bed rooms? 
You have no courage to take action against 
them. 

The congress of the Government was 
witnessed the day before yesterday in the case 

, ofJusliceRamaswarny. Thiscasehasconveyed 
yourintentionsthroughoutthecountry. Youmay 
read it in newspapers. Mycolleaguesbelonging 
10 the Congress Party must read the editorial 
written by Shri Arun Shourie appeared in te 
'Jansalta' on the 13thyouwillleamalessonfrom 
Ihe deeds done by you. 

Sheerly IeveUing aHegationsagainst others 
the Government cannot prove it is innocence. 
Indira Gandhiwas assassinated. RajivGandhi 
waskiHed.MahatmaGandhiwasassassinated 
and now bomb blasts have occuredin Bombay. 
The Government is accountable forthe number 
of people killed including the Hindus and the 
Muslims inthese riots thorughout the country. 
The Congress Party has been governing the 
counlryfor most of the period. That is why the 
Congress party has to be answerable. You 
cannot be let scotfree from this accc;untability. 
The Government will have to own up the 
responsibility. If you do not accept the 
responsibility. the people will not forgive you. 
The Government should own the responsibility 
of all lhe incidents and riots that have occured. 
I would like to cite a couplet: 

•• Not recorded 

"Gul se lipti Titliyan Ko Hata Kar Oekho. 
Andhiyo Tumne Oarakhlon ko Giraya 
Hoga." 

You peopIehavecJone misdeeds. Duetoyour 
wrongdeedsthecouniryisnotman:hingtowards 
progress but is going downward. The law and 
ordersituationhasbeencleterioratingthroughoul 
the country. I have hail from Uttar Pradesh. I 
have remined you many limes in this regard. 
About 12000liIreofdieselwasbeingtransported 
from MathuratoSambhai ina truck.lgIas Police 
Station in Aligarh district faUs on the way. The 
entire 12000 litre of diesel was stolen in the 
above-said Police Station and its driver was 
murdered. Its conductor was kidnapped. The 
Chowki.lncharge, Iglas Police Station is turning 
a deaf eartothis iflcidenoe. No enquiry is being 
conducted. I had given details in writing to the 
Ministerof state in Ihe Ministryof Home Affairs. 
The name oflheconductorwho was kidnapped 
is Javed. Noaclionhasbeentakeninthisregart1 
The prevalent law and order situation in Uttar 
Pradesh is os pitiaaIte and deteriorated that it is 
notincorrectotcall ita law of jungle orpolice Raj. 
Police people do nottellow any rule. They are 
arresting our workers unclar T ADA. The 
Government has passed the legislation. This 
law is not applicable on Dawoottlbrahim and 
Mernon Barn<llus.1t isa matterotshamethat it 
is applicable on ourM.Ps and M.L.Asonly. At 
this. juncture, Mr. Home Minister I would like to 
ask youwhatisourirnageatirtemationalplalfoon 
after bomb-blasts in Bombay. You should give 
a though to it. There was atirne when Iraq used 
to support Indaon Kashimirissur. But today Iraq 
and other Islamic countries are jointly passing 
a resolution. It is a very pitiable shocking and 
serious situation. The Government should 
considerovertheseproblemsseriously.lfyou 
wantourcounlrytoprogressandwanttorunlhe 
country. and wamto improve the image 0' the 
country in thewortd.1 would Hketosuggestthat 
you formulate impartial policeis above party 
line. Party-politics shouid not be encouraged in 
the House. Here aU should be treated asequals. 
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Today mycollBague belonging to the B.J.P. 
hasraisedaquestionreganinggrantoftelephone 
comections. The Ministerof Slate in the Ministry 
of Communications has granted200telephone 
connections in favour of an M. P. of Delhi and on 

\ 
the other hand, the M.Ps. belonging to Uttar 
Pradesh and other States have been unableto 
consume even 15 telephone connections, 
becauseadequatecornmunication system and 
telephones lines have not been laidthere in lheir 
constituencies. I would like to request you again 
and again not to adopt biased attitude in the 
House as weHasinthecountry and forgo partial 
attitude in implementing Government pOlicies. 

These incidents are true. You are sitting in 
powerduetothe assassination of RajivGandhi. 
otherwiseyouwerenotabletoattainthisposition. 
So I would like to tell you to formulate clear 
policies so that country could feel thai the 
Govemmentfunctioning. 

Hon. Prime Minister, keeping quiet will not 
help you further. You had not uttered a single 
word on bomb explosions in Bombay. The 
assassination of Rajiv Gandhi was discussed 
hereunder Rule 193. Butthe Prime Ministerdid 
not uttered a single word about it. He did not 
utteredawordevenontheimpeachmentmobon 
discussed here against Ramaswami. So. 
keeping quiet in suhc mannerwiA not help the 
hon. Prime Minister. 

So. I would like to requestthe Government 
that it should act with ctearintentions and make 
such laws which may creale fonfidence in the 
common man that the Govemrnentisproviding 
relief or is worked for lheirwelfare. 

With lhese words I concluded. 

SHRl RAMACHANDRA MAROTRAO 
GHANGARA(Wardha): Mr. Chairaman. Sir. I 
have already spoken on Ihissubject dunng the 
demandsforgrantsofthe Home Ministry. I have 
diSCUssed some aspects ofthis issue. 

On the 12th of March there had been tweive 

bomb explosions within 2-3 hours. Several 
peopIedied. seriously injured and property worth 
crores had been destroyed in it. Statements of 
people arrested after this incidnts and the 
Governmenl and Newspapers reveal that it was 
abigconspiracyinvolvingPakistan. Statements 
by Chief Minister and officials also reavealthe 
involvement of lSI in this conspiracy. This type 
of explosive which reached Bombay had firstall 
went from Dubai 10 Islamabad then retumedto 
Dubai and then was smuggled to INdia. This 
thinghasbecornesexplicitlyclear. Hugequantity 
of explosives have been confiscated duringthe 
raids conducted according to the Statements 
madebythepersonsarrestedinthisconnection. 
Forexamplefourthousandkilograme RDX was 
confiscated from the districts included under 
Nagala Police Station. Their IOtention was to 
explode it in o!hercities also. it has been lold by 
the people arrested after this incident. These 
peISOOSweretrainedinSannanviliageofAalgarh 
district. In the same way 1500 kilogram 01 
explosives were confiscated in Kasi village of 
Thana district and 2380 kilogram 01 explosive 
wereconfiscated in Nagala Bandarkhari. 

Thusthe material SE!lZedandthe statements 
grven by persons arrested shows that the Don 
Ibrahim in hatched thIS conspiracy. In India 
MenmonbrolhetstmppeclOawoodMotlammed 
who is notoriousforsuch deeds. In this way !hey 
collected anti-social elcments and took !hemto 
Islamabad via Dubai where Ihey were Irained 
and it was reported that Islamabad they came 
backiOBornbay. The explosives seIZed in such 
a big quantity reveals that their intentions was 
not only to explode bombs In Bombay but alos 
in val"iollS other parts ot the countryforcl"(" .lllnn 
instabitity10 the cOllntrv.I would like to kilOW hnw 
these explosives came in ttmC(,Ulltrv. H.llparh 
dnd Ratnaqll"l district in M;lnm <Ish!ra !lad been 
a have tor slllu(}qlms. PeJ:.ons <l.rP.slcli III 

connectKlI1\vlllllhe rombcxploslOos In B01nhav 
hadalrcatlv IJC()Il ilHCSaed severalllmcs bv Ille 
poIicconthcch:uqminlsll1uqgllllg. Thr.:hllCil '.> 
ntonousl(l! tllC!>nluqgltngoiSllver. goId.eXil""· 
toxIC malenals .1nd Jrms. I wouln sav thill :'11. ! 1 
a biqquantlty 01 C'I(1)10:'IVCC0111C1 n, .1 1"I.'<'l\h II' 11 I' 
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. country without involvement ofcustomofticiaJs 
andpoliceperonnelAndthisnexushadbecomes 
a regularpracticesas farasthe sea shore region 
of Ratnagiriand Raigarh districlsareconcemed. 
It is said that 196boxesof RDX were unloaded 
here and by the secret routes thorugh forests 
these had been taken to Bombay and other 
cities. 

Sir.lwouIdliketopointoutthatmanynotorious 
conspirator and IsmailAbnduI RazakaJias Tiger 
Mammon metDa-wood Ibrahim. AIongwiththem 
thereweremanyassislantsSharif Abdul Ghaffar. 
RAhim Kalwalkar and Peelu Khan, how these 
persons reached Dubai? They dicI not have any 
legal passport. the period of their passport 
expired. but the passport officials extended the 
period. This reveals their resourcefulness. I 
would like to point out that it is not an ordinary 
matter that some persons arrested and gave 
statementswhichwereusedinthesomepersons 
arrested andgavestatements which were used 
in the court. ThisreveaJsthenegligenceofpolice 
and secret services of the country and 
involvement of bureaucrats. Government 
officials, Passport Officials, Custom Officials, 
other persons and police officials in it. This work 
is going on since 1975 during 1975 to 1985 
smuggling by Karimlala and Hazi Mastan was 
stopped. One uncle of Dawood Ibrahim who 
lives in Ratnagiri knows about every nook and 
cornerofthat area veryweU. Through him such 
type of work are being performed on sea shore 
of Ratnagiri. The transportation of immigrants 
has been stopped by the Govemment and it has 
been protected for fishing by the Govemment 
and it has been protectedforfishing only. These 
anti-social elements involve these people also. 
Either due to illiteracy or greed of money these 
people help them in such activities. The ship 
stand in middle of the sea and this material is 
brought to the shore by small boats and at the 
time of the arrival 01 such materials, custom and 
police offiCials vanish from the site and·they 
come agains when the material is loaded in 
InJCks and other vehicles and dispersed through 

secret routes. I would like to emphasisze that 
this nexus of bureacrates, custom officials and 
pelice officials must be broken. otherwise this 
practice could not be stopped. 

Mr. Chairman Sir, I would liketopoint out that 
political protection have been given in such a big 
scandal. I do not think that only anti-social 
elements are involved in it but other persons 
may be there. Even after knowing that one 
person was arrested on the charge of smuggling 
and under T ADA also. he had been given ticket 
and elected asa legislator. He isstiUo a legislator. 
Earlierhewas mayor. I would not like to point out 
his name. as he is not present here. I would like 
to tell that this fellow has constructed a five star 
hotel named 'Eagle Intemational' at the sea 
shore in which several smugglers. anti-social 
elements leaders and ministers are entertained. 
I can point out the names of Ministers as their 
names are with me in writing. This shows that 
this incident has a link between leaders and 
persons involved in speculation. 

In such a situation I would like to say that if the 
Govemment wants to stop the occurance of 
such incidents. various aspects of it should be 
reviewed carefully and impartially. As I have 
aJreadytoldthat Ratnagi~districtofMaharashtra 
has been considered a haven forsmugglers. 
The smugglers. custom officials. police officials 
andbureacratesareeamingprofitworthofcrores 
of rupees here. They involve with them the 
fishermen living in nearby villages and their task 
becomes more easy. It has become clear that 
smugglers are guilty of these bomb explosions 
andcustom and police officiaJsare also involved 
in it. Political leaders are behind these in some 
way orthe other. 

Mr. Chairman. Sir. the help ofthe intelligence 
agencies should be sought to find out the real 
culprits. I am at a loss to understand as to why 
the case is not being referred toCBI. The help 01 
CBlshouldbesoughtrnthisregard. since there 
has been sufficient evidence of involvement of 
Pakistan so help of International Intelligence 
agencies can be sought. ThiS matter should be 
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raised in UNO with the help offriendly countries 
al'ldthe matter should be investigated in detail so 
that sucl') incidents ofterrorism are checked: 

• yvith these words, I conclude. 

[English] 

SHAI SHAAAD DIGHE (Bombay North 
Central): Madam Chairman, I am happy to take 
part in this discussion raised by Shri Jaswant 
Singh and Shri Atal Bihari Vajpayee regarding 
the bomb blasts-in Bombay. I will congratulate 
them for having raised this discussion. I fully 
appreciate the Business Advisory Committee's 
concern also for giving time at least on the day 
of the session for such an important matter. 

Since the occurrance of this incident, it was 
declared by our Prime Ministerthatthe brain and 
hand behind these blasts will be fully identified 
and then proper steps will betaken. I am glad to 
say taht very laborious attempts were made 
throughtheCompanypoliceandtheMaharashlra 
Government, with the help ofCBI and RAWofthe 
Central Government, andalsoothera~to 
identify the brain and hand behind this tragedy 
whichoccurredintheBombaycitykillingseveral 
peopIeandinjuringhln:lredsofpeqlle. Thefefore, 
having identified the brain and handbehindthis 
tragedy. I think, ultimaely the culprits will be 
brought to book as tar as Government is 
concerned. Efforts are being made to bring to 
this country and to arrest and take proper action 
againstthose culprits who have been identified 
andwhoareescapingarrestwiththe~ofother 

international forces or perhaps with the 
connivance of some of the neighbouring 
countries. Therefore, the task is little difficult. It 
depends much upon the cooperation which we 
get from our neighbOUring countries where the 
real brain of this tragedy is hiding and trying to 
escape the punishmentforthis grave offence. 
Therefore. the efforts which are beingo made 
have to be further intensified. On the intemational 
level. we will have to seek cooperation not only 
of our neighbouring countries but also to bring 
pressure upon them through the big intemational 

forces, international associations and also the 
big countries which have been helping these 
neighbouring countries in several other respects . 

Already the move is to declare Pakistan as 
a terrorist country by the United States of 
America. If such steps are intensifiedfurtherand 
if we pursue this matter on the international level 
with the force which we possess and the 
machinery which we have got throughout the 
wortd, I think. a day will soon comewhenwe shall 
be able to bring to book the real brain afterthe 
blasts and that may. to sorne extent, satisfy the 
people of Bombay. 

17.00hrs. 

The real culprits having been punished, then 
crdibilitywill be restoredtoa great extent, far as 
the Government of Maharashtra and Central 
Government are concerned. I will, therefore, 
urge~theCentraiGovemmentalsotopursue 

this matter verY intensely on the international 
level, so thatthe brain behind these blasts can 
be brought to book and properly punished. 

Madam. some controversy is soughtto be 
raisedwhethertheinvesligation donebyBontlay 
Police is sufficient or whether the Central 
agenceis, viz. the CBI andAAW should also be 
involved. There is also some view that the 
Central agencies alone should begiven charge 
of this invesligationsothat not only those culprits, 
but also other links, if any, with the big people in 
Bombay including politicians. could be found 
out. I feel Sir that the Bombay Police are also 
doing their best and up to now, whatever 
investigation they have done. is one the right 
lines. As I understand. thecooperalionoftheCBI 
and the AAW is also being taken. Therefore. it 
is forthe Central Govemmentto decide whether 
we should keep aside the agency of the 
Maharashtra Govemment and put the Central 
agencies only in charge of this work. It is a 
question of assessment. It is a question of 
considering the material that has been available 
to them so tar. 
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SHRI GUMAN MAllODHA (Pali): Would 
you kindly yield for a minute? A very important 
aspecthasjustnowbeenputby1hehon.Member. 
Thecooperationof1heCBI isbeingsoughtby1he 
State Goverrvnent and the hon. Membersays 
that it is forthe Central Govemmentto assess 
whether investigalion should be done by1heCBI 
alone.ltisa very anomaIousposition. Because, 
under law ,as has been rightly observed by the 
hon. Home Minister, unless the State 
Government makes Minister, unless tHe State 
Govemment makes a request. theCBI cannot 
go there to investigate the matter. The hon. 
Memberhimsel rnentionedveryclearty about 
the dimensions and seriousness that these 
invesIigatioIlSwamn. So.lwarttoknowwhelher 
he is infavourof the StateGovemmentseeking 
investigalionbytheCBlorwhetherhewanlsthat 
the Central Government, knowing the 
seriousness of the situation, knowing the 
dimensions of national and intemational 
invOlvement in the crime, should insist upon a 
CBI inquiry. bypersuadingordrectingthe State 
Govemmentto make a request on such lines. I 
would request thehon. Memberto clarify this 
aspect. 

SHRI SHARAO OIGHE: Thank you Shri 
Lodhiji.1 am thankful to you for raisngthis point. 
I am on thispointonly. "isaverydeicate issue. 
In a way, it will not be wise 10 blame the 
MaharashtrapoiceandparticuladytheBombay 
poicemactWlety.andsaythaUheirirwestigation 
is not so impartial as required and thai it would 
not create credibility with regard to either the 
Government of Maharashtra or to the 
Investigations and therefore. they may please 
move out from these investigations and allow 
the Central agencies 10 takecharge. In away. it 
is not only embarrassing. but it is not justified 
also. We will not be doing justice to the police 
machinery 10 Bombay, when they are 
strenuously.honeslIyand~ytryingtheir 

bestnotonlylofindoutthepersonsandmachinery 
tbroughwhich 1he ROX materiaJ was brought to 
..1aharashtra. but alsotryingtofindoutthe links 
IIthout any fear or favour . 

And, therefore, whatlsubmitis, fortunatelyor 
coincidentally in Maharashtra also the 
Govemrnent is of the CongressPartyand in the 
Centre also the Congress Party is ruling. so, 
there will not be anycomplication as far as this 
investigation isconcemed. 

I read.in today's newspaper that the Chief 
Minister of Maharashtra is not averse to CBI 
taking charge as far as this investigation is 
concerned. If the Central Govemmentfeels, on 
the basis of the material before it, that it is 
necessary to put only the CBI in charge of the 
whole investigation with the help of the Bombay 
Police it can do so. I don't say that there will be 
any difficulty from the point of view of both the 
govemments but if they are aJsopersuaded to 
corne to this conslusion on the strength of the 
material that is available to the m through the 
Maharashtra Govemment rnentioning that the 
Bombay Police aredoingtheirbesl andthey are 
practicalyatthefagandofthe investigation and 
most of the agencies have been identified and 
nowitis1hequestionofonlyanestingthem. then 
perhaps only the ExtemaJ Affairs Ministry will 
be more involved forthe furtherstepswhich are 
required to be taken. Therefore. Ifeelthat in this 
tragic event such a controversy should not be 
raised. Itwillhamperthe investigation and it may 
do injustice to those who are doingtheir best as 
far as this investigation isconcemed. 

At the same time the credibility of the 
Maharashtra Govemmentthe credbility of the 
CentralGovemmetntshouidnolbe hampered. 
People should not feel that the Govemrnent or 
the politicians who are at the helm of affairs are 
trying to shield themselves or their own 
colleagues or they are afraid that it CBI takes 
charge then perhpas links will be established to 
their nearer colleagues. Still. credibihty also 
hastobeshared.And.today.lslipposetherels 
no doubt in the minds of the people of Bombay 
that properinvestlQ8tionsarebeingdone.If at all 
theCBI or RAW have to play further m8jOr roles 
then I think theMaharashtra Govemment isaJso 
prepared to involve them. F rom that point of view 
I feel that this controversy IS not at all called for. 
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The immediate causes of the blast as per all 
the investigations appear to be very very deep. 
They have not arisen onIyduringthe recent past. 
As far as the Bombay city is concerned, the 
underworld had established its root a longtime 
before. The continuous growth of popu~ion in 
Bombay because of several people coming 
from various parts of India to this city for their 
livelihood, has become unbearable. I feel that 
though as Incianswe have a righttogoanywllere 
in this part of thecountry but in order to consider 
the future problems of Bombay someway will 
havetobefoundout;someaspectofConstitution 
will have to beconsidered by which the Bombay 
population does not grow unlimited. 

Theyareallindians;theyarealloourbrothers 
and they have every right to come to any part of 
the country. I don't deny that. But ifthis small 
strip of land of Bombayisoverburdenedwiththis 
population, then, not only the civic problems will 
become very very difficuh. A fertile land has 
been created for this under-world which has 
been functioning as farasthiscity isconcemed. 
As we have not been able to take any actionfor 
all these years in this matter, as we have not 
been able to find out any soIutionforlhis mailer 
consideringourconstitulionandconsideli I9the 
right of every Indiantogoanywhere,inanypart 
oflhecountry, thisproblern is becoming rnore 
and more acute. ThereIore,lwouIdurge'4Xlflall 
rightthinkingpeoplethatewnfromournalional 
point of view also, thiscilyrnustbeprotededand 
saved hereafter. And if you want to save and 
protectthiscityproperly,then we shall have to 
findout,undertheframeworkoftheconstitution 
and under the framework of our national 
aspirations. that further and further burden of 
populabon is not put onlhiscily. This burden has 
created a fertile land as farassuch ottenCes are 
concerned. 

1 hcrefore. as I said, the causes of these 
blasts are very very old. They are not of recent 
ongin and they have been there for the last 
several years and roots 01 these problems are 
very deep. I can seeseveralcauses even today. 
So many gangsters. so many gangs are 

functioningforthe last several years in this city. 
They are controlling this city life of this city and 
they are disturbing the peace of this city in a great 
manner. 

Therefore, I am not only urging upon the 
Govemmenttofind out some soiutions but I am 
also urging upon all the political parties, 
particularly, all nationalo parties, all secular 
parties, to think deeply as far as the problems 01 
Bombay city areconcemed.lt is because, this 
has given rise to the present situation as far as 
Bombay is concemed. Even during last riots 
also, wecoUdfl9lprotectseveraipeoplebecause 
of large slums where fire..brigades could not go; 
where population was large. So. we could not 
protect our brothers of both the communities. 
Therefore, I will urge upon not only the 
Maharashtra Govemmentbut also the Central 
Government to give special attention and 
assistance to Bombay and save the Bombay 
city. Therefore, form this point of view, the 
Central Government may also have a long 
rangedpolicyandthinkwiitha greatforesightto 
find out the solutions because, that is, accordng 
tome, isoneofthecauses. which gave very easy 
accesstothesepeoplewhowantedtosmuggle 
inRDX. We flOCUhatthroughoutthetongshore 
of Bombay. Konkan and also Raigarh, thsese 
smugglingactivitiesaregoingonforlastseveral 
years and that gave (ise to smuggling of RDX 
whichcouldnot bedeteded. 

Then, of course, our usual problem of 
corruption in aU the departments is also 
responsible. The corrupt customs oIficers the 
corrupt police machinery is also very much 
responsible foralowingthesmugglingolRDX 
in the city of Bombay. From that point of view 
also, toeradicatecorruplionfromlhismactW1ery. 
tocieantheCustomsOffice. thepolicemactinery 
also will have to be considered: and from that 
pointofviewalso, steps will havetobe taken not 
only by the Maharashtra Government but the 
CentralGovernmentaisosothat iJnIrecunence 
of such incidents wiH not occur. 

Tho rehabilitation of those who suttcred In 
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t this Bombay blast has been successfully taken 
. into consideration by the Maharashtra 

Government. Those who had died, those who 
were injured are offered compensation. There 
are. of course, still complaints that proper 
compensation has not reach the reaJvictimsand 
the machinery is slow. But that point can be 
taken up with the Mahamshtra Govemmentand 
theirmachinery.lhopethatremedycanbefouncl 
Qut, as far as distribution of reaching 
compensation to the real victims isconcemed. 
The rehabilitation question isalsothere.ln many 
cases, the buildings were completely damaged 
and became inhabitable. And the Bombay 
Housing and Area Development Board have 
taken already steps to repair them wherever 
possible, to reconstruct them wherever 
necessary and to give sufficient funds for that 
purpose. For example, a building know as 
Meeranda ChaD, which was just behind a petrol 
pumpnearShivSenaBhavan,got~to 

such an extent that it has to be repaired by the 
Housing Board. 

Our friends were debating with us whether it 
should be reconstructed or repaired. But this 
small irritant can be solved atthe local level; and 
ultimately, the aim is to give proper relieftothe 
residents of Meeranda Chall and no politics 
should be played as faras Such small things are 
concerned. I hopethosEi rehabifjtationproblems 
also will be solved and are being solved by the 
Maharashtra Government. From this point of 
view, I don 'I Ihink the Central Government is 
concernea'because rehabilitation package is 
being properly handled by the Maharashtra 
Government; i1necessary, rnonetaryhelpcan 
be given by the Central Government to the 
Maharashtra Government so that proper and 
sufficient and adequate help can be given to the 
victims and adequate rehabilitation package 
can be achieved as far as those residents are 
concerned. I. therefore, feel that today though 
there is some concern about the investigation 
that is being going on, the steps taken by the 
Maharashtra Government are in the right 

direction. The police machinery is also working 
in the right direction, as far as investigation is 
concerned. And as I said, the central machinery 
is also involved and they are alos cooperating 
withfhem. This controversy regardingthecentral 
machinery and Maharashtra machinery may 
not be raised at a"; it is not necessary and would 
not serve any purpose. 

In a short time, with the help ofinternational 
machinery,l think the real brain behind this plot; 
willbefoundout;totheplotwillbeproper1ydugt 
up and the culprit will be brought to book. 

With these words, I am againo thankful to 
those who have raised this debate. I only would 
finally remark that no politics should have been 
brought. as far as the discussion is concerned. 
We are all interested. You may not feel that 
because so and so MP is not present here is not 
interested in the Bombay problems. 

For example, our President olthe Bombay 
Regional Congress Committee is abroad in a 
parliamentary delegation therefore. he could not 
remainpresem and participate in this discussion. 

As far as Shri Sunil Dutt is concerned. you 
know his personal agony and his difficulties. I 
was atso to takepartfrom the beginning but I was 
justawaylookingaftersomeotherparliarnentary 
work. 

I am told that some uncharitable remarks 
were made by our colleague Shri Aam Naikand 
hetriedto raisethispoint. The Bombay Members 
of Parliamentare not present. There is no intenlion 
to avoid this debate. Everybody has some 
parliamentary work. This being the last day 
perhaps everybody CQuid not adjust its 
programme and participate in thIS debate. But on 
behalf of Bombay Congress Committee. I have 
put my views. Thank you. 

MA. CHAIRMAN: Now I would request Dr. 
Manmohan Singhto makeastatement regarding 
the Financial Sector Programme Loan from the 
Asian Development Bank:' 



365 Statement by Ministers VAISAKHA24,1915(SAKA) Statement by Ministers 356 

17.21hrs. 

(iv) Financial Sector programme Loan 
from the Asian Development Bank 

THE MINISTER OF FINANCE (SHRI 
MAN MOHAN SINGH): Mr. Speaker, Sir, I rise 
to make a Statement to clarify certain issues 
raised in connection with a Financial Sector 
Programme Loan which was negotiated with the 
ADB in Novemebr, 1992. Concern has been 
expressed on whether the policies we are 
following in this area have been dictated be the 
ADB or other multiteral agencies. I would liketo 
state categorically that there is no basis 
whatesoever for such apprehensions. Our 
policies in this area have been evolved by our 
own consideration of what is needed in our 
national interest. 

Hon. Members would recall that while 
presentingmyfirstbudgetonthe24thJuly 1991, 
I had drawn attention to the weaknesses which 
had crept into our financial system and the need 
for reform in this sector including especially the' 
need to introduce approprate capital adequacy, 
and prudential norms, and to improve the 
profitability of our commercial banks and 
financial institutions. It was in this context that a 
High LeveiCommitteewasappointedtoconsider 
all relevant aspects offinancial sector reforms. 

The recommendations of this Committee 
were received by Government in November 
1991 and the Report was placed in Parliament 
in Decemebnr 1991. There was extensive 
discussion on thecontentsofthis Report and the 
Consultative Committee of Parliament 
deliberated on the various recommendations 
contained in the Report in three of its Sessions 
in 1992. There was widespread recognition of 
the need for reforms in the banking sector. 
Based on these extensive discussions, the 
Cabinet on 22nd October 1 ~ approved the 
approachto~tingtherecommendalions 

of the Committee on the Financial Sector, TI)e 
broadapproachtowardsfinancialsectorrefonns 
was also discussed in meetings with Chiet 

Executives ofthe Nationalised Banks. 

The Financial Sector Programme Loan 
negotiated withthe ADS was based on the 
approach to reforms evolved through this 
process. The Board of the ADS approved the 
loan on 15the December 1992 andthe very next 
day, harnely, on the 16th December 1992, 10 
copies of my letter to the ADB President were 
sent to the Parliament Library. I would invite 
Hon. Members to persue the contents of my 
letterandseeforthernselves that the pro.gramfQE! 
outlined by me was wholly in consonance with 
policies already declared in Parliament and in 
otherfora. 

The President of the ADB in his Report and 
recommendations made to the Board of 
Directors has described the evolution of our 
policy and also explained the various features of 
ourmacro economic stabilisation and Structural 
Adjustment Programme. This is an internal 
document of the Bank containing the Appraisal 
Report of the Staff and their perceptions. As far 
as our commitments are concerned, these are 
contained in myletterwhich I senttothe President 
of the ADS on 25th November 1992. I have 
explained on more than one occassion on the 
floor of this House that it is a normal practice of 
mulitaterallending institutions to expect the 
fulfilment of certian conditions by the borrower 
for utilising the loan in an agreed sequence of 
disbursements, I can assure Hon'ble Members 
that the conditions specified in the loan 
agreements are no more than a time phased 
statement of our own intentions. I would urge 
Hon'bIe Members not to be alarmed or misled 
by references to dialogue and discussion wiht 
intemationalagencies. Weare not afraid of such 
discussions and there is nothing wrong with 
engaging in discussions in order to obtain a 
better understanding of intemational practice. I 
would respectfully remind Hon'ble Members . 
that in the financial sectornocountrycan afford 
tobe an island. The BasIe Committeewhich sets 
international standards in banking is alterall an 
intemationalforum and all countries are aligning 
their systemsto these standards. 
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Shri Chandra Shekharhadwritten to me on 
the 20th of april on this loan expressing some of 
the apprehensions I have referred to. I had 
acknosledged his letteron the 23rdof April. The 
only operative suggestion in his letterwas that 
various Reports of the ADB and World Bank 
should be made public. Weareconsideringthis 
suggestion. I might however and that his basic 
conclusion that the policies and programmes 
t1eing undertaken by us are beingthrust upon us 
by outside multilateral lending institutions is 
misconceivedabdwhollyunwarranted. Viehad 
inheritedaneconomyriddledwithagravecrisis 
in mid 1991. The programme initiated by us has 
not only enabled us to overcome the crisis but 
to lay the foundations forretuming India baci(to 
a path of high economicgrowth. OUr interactiOn 
with the World Bank, the IMF orthe ADB have 
been motivated by a strong sense of national 
interest and to ensure sustainability of our 
programme of macro economic stability and 
long term growth. 

17.25hrs. 

DISCUSSIONS RE:PROGRESSMADE IN 
INVESTIGATION INTO AND 

RAMIFICATIONSOFINTERNATlONAl. 
HAND IN BOMBAY BOMB BLASTS 

[ Translation) 

MR. CHAIRMAN: Wehavespenttwohouris 
on this matter. The time of the House on this 
issue can be extened with the consent of the 
House. 

SHRI KAMALAMISHRAMADHUAR:The 
time should be extended by one hour. 
(Interruptions) 

(English) 

THE MINlSTEROFHOMEAFFAlRS(SHIR 
S.B. CHAVAN): There are two important Bills 

which havetobe passed. Theirterm is going to 
expire shortly. 

MR. CHAIRMAN: There are still seven 
speakers. I think thatthe maximum that we can 
extened the time for this discussion is by one 
hour; nothingmorethanthat. So,I would request . 
the speakers to keep that in mind. 

17.28hrs. 

(MR_SPEAKER in the Chaitl 

MR. SPEAKER: I was hearing from the 
Chamber. 

SHRI RAM KAPSE (Thane): Should I start? 

MR.SPEAKER:Howmuchtimedoweneed 
forthis? 

SHRI RAM KAPSE: We decided to extend 
the time by one hour. 

MR. SPEAKER: There are other BiUswhich 
are to be passed. 

SHRI RAM KAPSE: We will keep that in 
mind. 

MR. SPEAKER: That mea.1S you are going 
to consume less than a hour. 

SHRI RAM KAPSE: One hour more we 
extended and I think it can be completed. 

MR.SPEAKER:Letuskeepthatinmind. We 
are notchangingthe time as such, but if we keep 
it in mind, certainly I think we will able to 
complete it in one hor. 

SHRI RAM KASPSE: Hon. Speaker. Sir, I 
spoke about the Bombayblasts two weeks back 
when weweredscussinglheDemandforGranIs 
of the MinistrY of Home Affairs. I was the first to 
askfor a CBI inquiry andtodaythereare at least 
10 Membeis of Pal1iamentfrom the Congress 
(I) who aredemanding it. 
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Bomb Blasts 
TodayShri Rajesh Pilot, theMinisterolState LaundrywaIIa. 

in the Ministery of Home Affairs, that too in 
charge of Internal Security, has written to the 

• President of the Congress (I) and the Prime 
Minister requesting him to instal a CBI inquiry 
and I wiD notbe astonished if tonight I hearinthe 
news that Shri Sharad Pawarwill agree. '. 

SHRI RAM NAIK: It will be, "Has agreed". 

SHRI RAM KAPSE: He has agreed 
condionally. But that conditional acceptence 
aIsomaygoawayifShriS.B.Chavanpersuades 
him properly. (Interruptions) 

[Translation) 

SHRI MOHAN SINGH (Deoria): The hon. 
Minister of Home Affairs would himself this 
declaration in his speech. 

SHRI RAM KAPSE: Sir. I am just expecting. 
not a persuation. and it is going on weeks after 
weeks. Shri Sharad Dighe may have to change 
his opinion and he will changs it. In the interest 
of hte nation. we have to rise above the party 
politics. We will do whatever is necessary to 
save the nation. We are almost in a warlike 
situation. All of us will come together and do 
Whatever needfui in the interest of the nation. 

Every State exists on the concept of the 
sword and shield. The shield symbolises 
alertneSs. forknoledge and the resolve to root 
outtheenemywilhin. Theswordistheinlsrument 
lor swift and appropriate retribution. 

Events since March have shown that the 
Indian State is truely unprotected. We leel that 
we are unprotected. Its shield is porous. Its 
sword is blunted. we know thatthe consipracy 
was being hatched. details being ironed out. 
operatos were being recruited and trained. All 
this was l'lapper*'9andthe Govemmentdid not 
know. Doyouknow?Thehawaiamarketswere 
suddenlyalluUerinFebruaryandtheGollermlent 
did not knowwhy. Now there is oneculpritwho 
is on record. His name is Mr. Resham 

He has stated that a meeting was held in 
Dubai in the month September 1992to draw up 
an all-lndiaplanofseriesofbombbiastsaJl over 
the country and that he had personaDyattended 
this meeting. Also, according to Shri 
Laundrywalla. the first large consignment of 
RDX and AK-56 Rifles came in the focuntry in 
October 1992 followed by a number of other 
c~nsignments. Further, according to Shri 
LaundrywaJla. 

"We wanted to use this RDX and AK-56 
rifles in 1994 all over India for a series of 

, bomb blasts in colluSion with the lSI 01 
Pakistan which in tum had drawn amaster 
plan to simultaneously attack India as soon 
as the bombs explode in major cities and in 
various Defence and oil establishments all 
overthecountry." 

This is thedirnension of the problem. It is not 
aquestionwhetherwebelive in Bombay police 
or not. You have yourself said that the whole 
machinery has becorne corrupt. The customs of 
the police and others have become corrupt. Still 
we believe in Bombay Police. They have done 
a lot of work but much needstobedonebecause 
the whole nation is in danger. And it is a danger 
tothesecurityofthenationandtothecitizen.that 
is the real problem. So. let us see this problem 
from this angel only. . 

I repeat the shield of the State symbolises 
alertness and foreknowledge. IS the Central 
Government alert? Had it the foreknowledge 
abouttheBorrbBlastwhichtookpiaceinBombay 
after 12th March in Culcutta. SuratandJammu? 
If they had the foreknowledge. were they alert 
enough to infomr aU the Ministers whose 
responsibility it was to protect the nation and 
protectthecitizensfromthiswaronthecomman 
man from the gangsters? 

It is not a question of mifrtary fighting. with 
military fighting; Army fighting with army. It is 
nqlsa; It i$ the prOblem ofe commonman. who 
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lives in Jhuggi-Jhompri or in a house. 

Now Shri Sharad Pawar tells 'that the 
conspiracy aboutthe bomb blast was hatched 
six months before. he was the Defence Minister 
of India before six months. Did he see to itthat 
coastal guards will destroy all the RDX before 
reaching the Indian coast. I am asking the hon. 
MinisterareyousurethatwhateverRDX reached 
our coastal line is not left? Much is yet to be 
searched. It is my knowledge that atleast 1 0,000 
kilo grams of RDX is to found out. One doctoro 
from ThaDe is doing the whole job. Your police 
machinery is not having a person to go in deep 
sea and search forthe RDX. Much needs to be 
doneandifmuchneedstobedone,itistobedone 
above the party level. (Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV): You said, Dr. Ram Naik. 

AN HON. MEMBER: He wants to know what 
is the name of doctor. 

SHRI RAM KAPSE: I have met him and he 
Isamilitaryman.HestaysatThane.oWhenever 
the police have to go in deep sea, he is the only 
person who can go there. It is not a question of 
name.o Ultimately, he will getthe Padmashree 
because of that. The thing is he is prepared to 
train your police people. But, unfortunately, they 
are taking training after everything had 
happened.o He is my distant relative. Do you 
want to know his name? I am not going in deep 
sea. (/nterrtJptions). H~ is my relative. 

SHRI RAM NAIK (Bombay North): The 
country is in deep sea. 

SHRI RAM KAPSE: The country is in deep 
sea. (Interruptions)' 

MR. SPEAKER: This part of the statement is 
not being recorded. 

'Not recorded. 

SHRI RAM KAPSE: And if intelligence has 
failed,l expectthe Prime Ministerhimselfshould 
take atonement. We wantto know from the hon. 
Home Ministerwhether intelligence failed or the 
Defence Ministerfailed, whether the intelligence 
failed orthe Finance Ministerfailed, whether the 
intelligence failed or the State Home failed. 

We also want to know whether after three 
weeks notice to your honour are you at least 
today, in a position to tell me whether Mr. 
Ziyauddin Bukhari, the right hand man of the 
current Chief Minister of Maharashtra, was 
present at the birthday party of the nephew of 
Dawood Ibrahim, held in'Dubai 6 years ago 
where the national anthem was insulted by 
Jonny Lever, and is !t nolthe duty of our Prime 
Minister (who was very alert during Ramaswamy 
impeachment) to ask the most obedient soldier 
ofthe Congress (I). the present Chief Minister, 
as to why he always protecte Ziyauddin and why 
he neglected the black deals of smugglers. 
bootleggers, illegal constructions' in Mumbai 
and why is he againsttheC.B.1. inquiry andwe 
have a right to ask why is he not resigning after 
all the court verdicts? 

Shr Sharad Dighe referred to the over 
population of Mumbai. He says that we have no 
plan. I will tell youthallhere IS a plan and in every 
city including London wherever there was over 
population, the suburbs took the whole 
responsibility. Ultimately, we have to go in that 
direction in new Bombay, in my area In Thane 
District. Ultimately, we have to do something for 
that, forthat even the SOL!th Bombay cpital may 
have to be shifted. That is the necessity. Shri 
A.R. Antulay has started in that direction. 
Probably the next Chief Minster may go in that 
direction. 

Our nation is not for sale at the hands of this 
Congress (I) Government whose Central 
MinistertreatsMr. Yusuf Lakadawal almost like 
an adopted son. And Mr. Suleman Lakadawal, 
his brother is charged for the consipracy in 
Bombblast.lfthe Central Ministry is functioning 
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in this manner, howcan I expect, thecongress(l) 
MLAs and Municipal members to behave 
differently? I am the Memberof Parliament from 
Thane District wheretonnes of RDX wasfound 
and no authorityin India issurethattheyhave got 
holdof~theRDXwhichtochedthelndiancoast. 
Dozens of Municipal Counsellors, Corporators 
and two of the MLAs from Thane District are 
under sUSPension. Most ofthem are behind the 
bar, andarearrested underT ADA and allofthem 
are Congress (I) men. 

Itisnotasharne? And ultimately who tried for 
theirticket? That is the problem. He says that I 
was not alone but he was alone, I know. Even in 
spite of yourbeing against such nominations, 
thisJitendra ThakurandPappuKaianigotelected. 
I think Congress (I) should think about it. Atleast 
in future try to behave properly. 

Mumbai and Delhi Police Commissioner 
have given red alert even today and congress (I) 
M.Ps. are happy that while engrossed in 
undeclared war with Pakistan. they could save 
a corrupt judge with all their might. I saythatlhis 
Govemment has no right to govem because it 
has kept its shield underground nad sword is 
used against those who are serving the nation 
throughouttheir life. 

It is not just the nexus between the politician 
and the underworld which is alarming. The 
common citizen is being forced to accept crime 
as a part of life. the silver screed which almost 
every youth is attracted to. has been virtually 
under the seige olthe underworld. 

Hrishikesh Mukherjee. the great artist. has 
publicly complained that threats were given to 
illl the producers if they tried to produce any 
cultural film. But our Government is fast asleep. 

Nowtheothersideofthestory. HanifKadawaia 
and Samir Hangora who were arrested with 
Sanjay Dutt. are film producers whose finacier 
IS Dawood. My fellow parliamentarians. please 
spare some time and view the films like Khel if 
you have not already viewed them. 

I want to say that Dawood finances these 
producers with clear cut understanding that 
these films should not be art films. In all the films 
villian should be the high police officer or a 
politician genrally a Congress man. You just try 
to analyse all the films where villain is either a 
police officer or a politician .. (Interruptions) 

Many think thatthis is because underworld 
believes in realism. The facts are otherwise. 
These films are produced with the sale purpose 
of frustrating the minds of the youth. The youth 
should believe in immoral life and consumerism 
and violence and breaking the law. The youth 
should be attracted towards the underworld and 
to mitigate the connection of real politicians with 
the underworld. 

The security ofthe nation is attacked by those 
who have waged an undeclared war. The 
underword with the sympathy acqUired through 
films has its eyes on vital Installations affecting 
the country's security airports. 

I shall just have one point and finish. The 
airport and the planes are like lame duckes lor 
those who wish to blow them off. In the good old 
days the airport was located at Santacruz, as 
this area was considered remote and awaylrom 
the dense habitation. T odaythe city has become 
a megapolis and has grown in a hnearfashion 
making the locDtion of the airport the centre olthe 
city. Mushrooming slums and unauthOrised 
construction have come up on airponland In and 
around the runway. May I bnng it to the notice of 
the hon. House that these Illegal construcllons 
exist due to the blessings of top Congress (II 
guns. The entire airport 01 Mumballs Stll rounded 
by slums. Government land IS sold to the poor 
and needy for building huts by these agents. wllo 
are not only connected with politicians but also 
with drug-purshers and the underworld. here the 
nexus is established. Every airport in the world 
makes special efforts to ensure that birds do not 
come anywhere near the runway. ThiS move 
presupposes that there would be no squatters 
around the airport. The waster dumped by tile 
encroachers attracts the birds Qspeclally since 
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many of the encroachments have illegal and 
unauthorised slaughter-houses. Thewastefrom 
the slaughter houses is dumped 
indiscriminately, encouraging birds to crowd 
nearthe runway. One bird-hit costs the nation 
one and a halfcrore rupees. Aeroplanes have to 
be grounded. Over two decades ago, an 
alternative site was selcted for international 
airport. This was to be near madh Islands. 
Pressure from the big hotel industry for 
construction of these resorts forced the 
Government to abort this move and shift the 
proposes location to the peripheral areas of 
Bhayinder-Vasai. The land scandal involving 
12,000 hectares of green area which coiwerted 
into urbanisable zone by Shri Sharad Pawar-
and unnecessarily yourname, Shri Shankarrao 
Chavan 's name. was dragged in and you had to 
go to Bombay and give explanation -wasthere. 
I know all these personally. 

MR. SPEAKER: Shri Kapse. please 
conclude. 

SHRI RAM KAPSE: Sir, I am concluding. 
Only last sentence is there. 

SHRI A. CHARLES (Trivandrum): Sir, he is 
blasting the Congress party instead of talking on 
the blasts. (Interruptions) 

SHRIRAMKAPSE:TheBombayHighCourt 
has since stayed the urbanisation but a deciSion 
was taken to move the proposed new airport to 
New Mumbal. No action has been taken never 
since. Crores of rupees have been spent on teh 
Santacruz airport. The terrorists have majer 
hideouts In the slums walk around the present 
anmport and anybody could lust walk from hiS 
resI(j(:ncetothe rum'llay. Shots fired from these 
t 'ICI(,Ollts ClIO sufficient to blow the aeroplanes. 
TillS IS Whill vow secunty actually means. It IS 
nOlJust the Indian Airlines or Air India which IS 
,mel thay may be forced 10 suspend their 
operations In India. 

I am giving the forewarning. You have the 
shield. The foreknowledge is with you. Please 
act in the matter. I propose that at least some 
MembersofPariiamentshouidtakethisjoband 
whatever could be doneabol4the securityofthe 
airports at Mumbai, Culcl.llta and other places, 
needs to be done immediately. 

Hon. Speaker can act in the matter or the 
Government may act in the matter. we should 
rise above all political parties and do whatever 
IS necessary in the interest ofthe nation. 

17.47hrs. 

KUMARI MAMATA BANERJEE (Calcutta 
South): Mr. Speaker, Sir,l am greatefulto you 
forgiving time because I have to leave today and 
thatiswhylamwaiting.lwiHbeverybrief. Today 
is the last day of the session and four Bills have 
to be passed. That is why I will be very brief. 

The Bombay blasts and the Calcutta blasts 
are a serious threat to the nation. I am specially 
thankful to Shri Ram Naikfor raising thIS issue 
in this House. I wantto make a requesttothehon. 
Home Minster In this regard. 

WeknowthatwithouttheconsentoftheState 
Government, the Central Govemment cannot 
endorse the C.B.1. for any investigation in a 
particualro Issue. That is hwy if the national 
security is involved in any particualrcase,like 
the Bombay blasts or Calcutta blast where 
national security is Involved. the C.B.1. Act is to 
be amended where the national security is 
involved so that the Central Government can 
investigate the matter from their own. Unt~ and 
unless the C.B.1. Act is amended. It is not 
possible for the Central Govemment without the 
consent of the State Governmentto investigate 
a CBI enquiry in the State. That is what has 
happened in Calcutta and Bombay. I do not Ihlnk 
that this IS as Illy or simple matter. II is a very 
serious matter. 

Of course. In Bombay. I wanttocongratulate 
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the police for what they have done. After the 
balsts they havd arrested northan 100 people 
including the police officers, smugglers, cutoms 
officials and even they have shown their guts to 
arrrest M.Ps. son, Sanjay Dutt. I must 
congratulate them forthe good work that they 
havedoneforthecountry, forthe State. But atthe 
same time when people of the type of Dawood 
Ibrehim and Memmon.brothers are involved, 
who have international smuggling network, the 
C.B.I.shouldinvestigatethematterfortheinterest 
olthe country. 

Like Bombay, I want to include one more 
issue. In Calcutta also there was a blast. I do not 
know whether the Central Government have 
received any report or not. If the Home Ministry 
has received any report, pleastiet us know what 
steps have been taken by the State Government. 
So far as my knowledge is concerned, Shri 
Rashid Khan who was involved is not arrested, 
fourpersonswerearrestedinCulcutta:buttheir 
passport have not been seized. 

They have not yet been producedintheTADA 
court. I want to know from the hon. Minister 
whether he has been arrested under T ADA or 
nol. At the same time, I want to caution this 
House that the Bombay bomb blast orCalcutta 
bomb blast is not a simple thing because in our 
country we have seen, especially in Madras, 
Delhi, Bombay and Calcutta so many terrorists 
are taking shelter and so many terrorists are 
taking political shelter. We cannot name the' 
people. But the Intelligence ageneeis should be 
strengthened to know the information about the 
terrorists. I know something about it but I cannot 
disclose it because we do not want to name any 
people here. But it is a fact that L TTE and the 
other terrorists people have taken shelter in 
these four cities. There should be some 
investigation from the Home Minister as to who 
are the people who are giving shlter to these 
secessionist people. After the Bombay blast 
and Calcutta bomb blast. the Prime Ministerhas 
given money from his relieffund.1 wantto know 
whether this money has been properly utilised 
or not. If it IS not properly utilised. I request that 

necessary steps should be taken to see that 
money should reach the people. 

With these words. I appeal to the Housethat 
Bombay bomb blast and Calcutta bomb blast 
are a very serious case and I demand for CBI 
enquiry. Forthat, the rules reiatingtoCBlshould 
be amended in the interest of the country. 

[ Translation) 

SHRI MOHAN RAW ALE (Bombay South 
Central): Mr. Speaker, Sir, the Commissioner of 
Bombay has said in an interview that still three 
tonnes of explosive material and about 200 to 
250AK-47 rifles have not been recovered so far 
Hon. Shri Sharad Dighe has just stated that 
politics should not be involved into it. Wedo not 
involve politicians into it but we have heard since 
ourchildhood. 

[English) 

"Politics is the dirty game played by dirty 
people. It is the last resort of scounderis." 

[ Translation] 

Blasts continued for as long as two hours and 
thirty five minutes in the Bombay city. Bombay 
is the only city in the would where blasts have 
occuredfor sucha long period. Hon. Minister of 
Home Affairs has said that such blasts have 
occured in England and other countries as well. 
Where was the Bombay police and Intelligence 
Bureau when blasts were going on in Bombay for 
two hours and thirty five minutes and they had 
failed in performing their responsibility 01 
submitting a report to the centre. These blasts 
occured at twelve places where as preViously 
blasts occured at twenty seven places in the 
State of Maharashtra since 1989. Why did not 
the Government sought Information In that 
regarcf? What was the Intelligence Bureau doing':' 
Onthetwelveth March the car 0 1 ~"une occurell 
Memmom with seven AK·4, IIfl~s. had" 
granade. revolver and bon't'I rnarltltac" ,nn.,: 
matenal had been iOllnd On ttwteent " ',I~lr("~ 
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forty lakh rupees had been withdrawn from the 
accountoofMemon. WhydidnottheGovemment 
ordered forfreezing his account? Whydidnotthe 
Government monitored the situation when his 
involvement was known. Memon was in Dubai 
from 12to 16Marchwhateffortsweremadeby 
the Governmenttobringhimbacktothiscountry? 
Was it duetothe fact that amugglers pay money 
to the Government that is why he was not 
repatriated. Brigadier Khalil made a statement 
thatthe Government did not raise a demand to 
this effect. i would like to know whether this is 
correct or not. Shri Dinesh Singh say~ that 
Pakistan is not behind these incidents, while 
Minister of Home Affairs makes an altogether 
different statement. There is no conformity 
between the statements made byteh two. lSI 
officers are coming here. On the fourth March 
lour containers arrived at Nehru Port and in was 
In the knowledge of Custom Officers that it 
contained bomb manufacturing material. A 
senior custom officer conducted a raid there .It 
was Indicated on the containers that it contained 
domestic material. When a raid was conducted 
there oneo out of the four containers was found 
to be carrying stolen goods worth Rs. twenty six 
lakhs. While the other three containers were 
being given clearance from custom's 
department. The Hon. Minister of Finance is not 
present here. I would like to know the reasons lor 
suspending two custom's officials while the hon. 
Mrnisler himself knew everything. It is 
unfortunate that we came to know through 
newspapers reports that the custom officer Arora 
who was aware ofthese things was unfortunately 
beaten up. Hon. MemberShri SharadDighehas 
nghtlyremarkedthatpeoplecomeanddisappear 
suddenly leaving not trace behind. In my 
constituency fifty thousand Bangladeshi and 
Paklstanr Muslims are there. The Govemment 
luok to them form religiOUS angle and protect 
them on religious basis, this should not happen. 
There outsiders should be sent back. Whatl see 
IS that 111 my constituency lust one offlcerrs sent 
lr)r "valuation of these II1falhtrators who are 50 
thousand In number.o He arrests a few persons. 

takes themto the post and releases them. Why 
do • lOt Government conduct an inquiry into this 
and appoint more officers for the purpose. this 
job can be accomplished in just one week. but 
the Government do not have the will to do so. 
This is the reasono why action is not being taken 
in this regard .. Ourtwo Prime Ministers Shrimati 
Indira Gandhi and Shri Rajiv Gandhi were 
assasinated. Govemmentcould not unearth any 
truth in that regard. How is Intelligence Bureau 
functiong? Even now we have not becomes 
alert. The one point programme of Intelligence 
Bureau these days is to keep an eye on the 
leaders of opposition parties. to tap then 
teloephones, to watch their movements and to 
destabilishe their Governments. Shri Sharad 
Dighehas rightly said that although the population 
of Bombay is increasing the number of the 
personnel of Intelligence Bureau is not being 
increased in that proportion. 

Nowadays, it seems thatthe officer who has 
no work is posted in the I. B. It is a very senous 
matter.o It should also be looked into as to what 
the RAW is doing. I would like to submitthat able 
officersshould.be appointed in the I. B. because 
this organisation has very onerous duties to run 
the country. They should also be given same 
rights and authority which have been given to the 
police by the Government. 

A number of our fellow members milde a 
suggestion that when assistance IS being sought 
Iromthe INTERPOL. the inquiry should be made 
by the C.B.1. because it is more concerned with 
it and there is foreign hand behind the crime. 
After 40 days of this Incident. the hon. Home 
minister said that the I.S.I. of Pakisatan in 
invofved In it. Two officers 01 the I.S.I. were 
arrested some time ago. their names are 
Niyamat khan Amaruddrn and Manllt Singh. 
Theyconfessed that the high officiafs olthe I.S.I. 
were likel to sneak Into India. I would Irke to 
kknowas to what precautIOnary steps have been 
taken in this regard. 

We have 700 kms long border With Pakistan 
and stnct Vigil IS reqUired to be kepI along the 
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coastal border. The Ministerfor Home affairs is, 
therefore, requested to rootoutsmugglingthere. 
Recently A.K. 56 rifles were seized there. 
According to the Commissioner of Police, about 
200-250.rifles are yet to be seized. The seized 
rifles l'.hould be given to Maharashtra and 
Bombay police. 

18.00hrs. 

Mr. Speaker, Sir, our custom officers have 
not been provided speed boats. They should be 
provided speed boats because when the boat of 
smugglers reach there, they have to chase 
them, the smugglers run away and escape 
because the custom officers have no speed 
boats. In addition to it. jeeps should also be 
provided to the custom officers. From an inquiry 
made by me in Bombay, I found that they were 
not in a position to coordinate with police due to 
lack of jeeps. Therefore. these two things should 
be provided to them. The police should also be 
provided arms and ammunition without any 
further delay. 

Mr. Speaker, Sir. I demand that it should be 
inquired into by the C. B.1. Secondly, police of 
every State should be given special training in 
bomb defusing so that they are not required to 
wait for arrival of special bomb squad in the 
event of such incidents. Time and again I have 
also said earlier that it should be looked into as 
to how people got revolvers and stengun in 
Bombay. All these things should be looked into. 
Mr. Speaker, Sir, I wanted like to make some 
morepointsbutduetotimecontrainls,lconcIude. 
Ithankyouforgivingmeanopportunitytospeak. 

SHRI MOHAN SINGH (Deoria): Mr. Speaker. 
Sir. I wouldliketo makeciarification in oneortwo 
sentences. 

MR. SPEAKER: I would like to tell you that 
this matter was raised under the demand, for 
grant in respect of the Home Ministry were 
discussed and th House has spent notoftirne on 
II. Now the specific issue of Bombay is before 
us. 

SHRI MOHAN SINGH: I will conclude in 
only two sentences. 

MR. SPEAKER: Mohan Singhji. nothing can 
be clarified in two sentences. 

( Interruptions) 

SHRI KAMLA MISHRA MADHUKAR 
(Motihari): Mr. Speaker, Sir,l want only one-two 
minutes time to speak. 

MR. SPEAKER: Do not you know that a 
general discussion on Bombay incident is to be 

. holdintheHouse? 

SHRI KAMLA MISHRA MADHUKAR: The 
time may be entended by an hour. 

MR. SPEAKER: No, no now the Home 
Minister is to reply. 

SHRI KAMLA MISHRA MADHUKAR: Mr. 
Speaker, Sir, kindly give me time of two minutes 
only. 

MR. SPEAKER: Will you speak about 
Bombay incident? Do you know? 

SHIR KAMLA MISHRA MADHUKAR: I am 
to raise a general question. 

MR.SPEAKER:Madhukarji,itisnotgenral 
discussion. These has been a discussion on the 
Demands for Grants olthe Home Minislry and 
the General budget in the House. the Bombay 
bomb blast has already been discussed here. It 
is fourth time. how many times it will be' 
discussed? 

SHRI KAMLA MISHRA MADHUKAR: Mr. 
Speaker, Sir. I agree with you but kindly allow 
me to make only one ortwc)points .. 

MR. SPEAKER; Whatdoyouwanttospeak? 

SHRtKAMLAMISHRAMADHUKAR:When 
you give time then only. . 
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MR. SPEAKER: Give me in writing. I will see reasonsthereforandifyes, the time by which the 
it. Mr. Mohan Singh. Govemmentwill do so? 

SHRI MOHAN SINGH: Because the hon. 
Home Minister is going to reply the debate so I 
would not like to ask question after his speech. 
Ten days ago news item appeared on the front 
page ofthedaily 'Jansatta't'?theeffectthatan 
accomplice of Daudvisited Bombay in January. 
He met the Chainnan oflhe Excise and Customs 
Q~partment alongwith I)is family in a hotel in 
Bombay. In that meeting it was decided as to 
which Custom Officers should be posted in 
Bombay. Has the Ministry of Horne Affaris any 
information about this? Has it been inquired 
into? 

My second point is that I have brought some 
copies of newspapers published from Bombay. 
Though, it is not permissible under the 'rules to 
show them here even then I would like to draw 
your attention tosomeadvertisernents appeared 
in those newspapers. In the advertisements of 
some films which were to be shown in cinema 
halls. it was written that the permission of Shiv 
Sena Chief Shri BaIThakery and the B.J.P. has 
alreadybeentakentoshowthesefUmincinema 
halls and these films are being shown with their 
permission.lwouldliketoknowfromthehon. 
Horne Minister whetherthe Govemment. 

MR. SPEAKER: Mohan Singh ji, it is notthe 
questIOn Hour. Pleas.sit down. 

SHRI KAMLA MISHRA MADHUKAR: Mr. 
Speaker. SIr. I have to ask one question. 

MR. SPEAKER: What question do you want 
'(HIS"? 

SHRI KAMLA MISHRA MADHUKAR: My 
question is that it has appeared in. today, 
newspapersthatinaletterwrittenbythelntemal 
SecUrity Minister Shri Rajest Pilotto the Prime 
Mimster the Minister has demanded that the 
matter should be inquired into by C.B.1. I would 
1'''-10 knowwhetherlhe Govemment is goingto 

10verthiS mattertothe C.B.I. ornot. If not. the 

[Englihs] 

SHRI A. ASOKARAJ (Perambalur): Sir, 
after the bomb blast, the Tamil people were 
driven away by a section of the people, that is, 
by Shiv Sena, from Bombay. I would tiketo know 
what steps were taken to rehabilitate them. I 
would like to ask the hon. Home Minister what 
steps have been taken to rehabilitate the Tamil 
people who were driven away from Bombay. 
( Interruptions) 

SHRI RAM NAIK (Bombay North): What is 
this, Sir? This is not correct. A wrong messeage 
will go to Ihe country. (Interruptions) 

IT rans/ation] 

MR. SPEAKER: What do you wantto say? 

SHRI LAKSHMI NARAIN MAN I TRIPATHI 
(Kesarganj): Sir, I will make my point in two 
minutes. Sir, first of all. I would like to thank you 
for giving me two minutes time to speak today, 
the last day of the SeSSion. The incidents of 
bomb blast whether it is in Bombay or Calcutta 
cannot be checked unless we go into the root 
causes of such bomb blasts. Sir, I have been 
witnessing forlhe last two yearsthat anyproblem 
raised in the House whether it is the incident of 
Bombay. (Interruptions) 

MR. SPEAKER: All these things have 
already been discussed during the debate on 
Demands for Grants of the Ministry of Home 
Affairs. 

SHRI LAKSHMI NARAIN MANI TRIPATHI: 
Kindly listen to me. The root cause of such 
incidents is that we do not go In to the reality of 
the matter, rather we go on trading charges 
against each other due to which they get 
encouragement. We have to find out as to how 
large quantity of sophisticated foreign arms 
havefalen in the hands of persons belonging to 
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a particular community and through them 
incidents bomb blasts are taking place. How it 
is that a large number of foreign arms are being 
smuggling into the country from across the 
borderwheltleritisNepalborderorUttarPradesh 
border or any other borderforthe last several 
years. HoWitwillbestopped? Acontain Customs, 
officer is not discharging his duties properly. 

MA. SPEAKER: It is notlike this. The same 
point is being repeated by all Members. What 
are you saying? 

SHRILAKSHMINARAINMANITRIPATHI: 
We have will have to keep the interest of the 
nation on the top, then only it can be resolved. 

MA. SPEAKER: On the last day of the 
session, it is not properto raise the same which 
has been discussed several times here. 

(English] 

THE MINISTER OF HOME AFFAIRS (SHRI 
S.B. CHAVAN): Mr. Speaker, Sir, I should 
express mygratilude to all the hon. Members for 
expressing very candid views about the bomb 
blast and the reasons thereof. 

Rrst lwoutdlil<etoreacttosomeofthepoints 
which were raised by the han. Member Shri 
Mohan Singh. Though I tried to keep the track of 
number of things, yet I could not. I cannata 
possibty remember everything. Shri Mohan 
Singh asMd me as to whetherthe lieutenant of 
Dawoodlbrahimhadcometolndiaandwhether 
it was .esponsible for having certain postings 
done in the Customs Department and the 
lntIe.! gelloeOepartment. I cannot possibly off 
andtelhim.1 will have to enquire into the matter 
andfaaafterit lfindthatwhenthe hon. Member 
is raising this on the floor of the House he is 
("'i .. itetva~member,lbelievelcan 
assure him that if this matteris established, I am 
prepateettotekethestemest action agaisntthe 
gfficers~providedhegivesmeallthe 

tnatenalwhich, in fact, is called for. 

Another issue was raised by hon. Member 
from Tamil Nadu. I fully agree with him. Atthe 
time of riots in Bombay, a large number of 
people, who came from Tamil Nadu, Andhra 
Pradesh, Bihar and UP also, they were almost 
forced to leave BOmbay. I had made a statement 
earlier that it may but be fit and proper that the 
Chief Minister of Maharashtrashould also issue 
a statement requesting all these non-
Maharashtrians, who had left Bombay during 
the Bombay riots to come back and they should 
be given all assistance that they can possibly 
give. It will be a real national integration service 
which he will be dOing. At least, I believe, that 
they have a righttocome back. They have been 
there for considerable time and taking full 
advantage of the riot situation, some ofthe anti-
social elements who were interested in getting 
their lands vaCated seem to have succeeded in 
driving them out. I do notthink that any suchanti-
social element should get the benefit of such a 
holocaust which was seen in Bombay. 

Sir, a conspiracy appears to have been 
hatched by Pakistan in conjunction with Dawood 
Ibrahim, a Bombay underworld don based in 
Dubai. and the Memonfamily of Bombay. more 
particularly Ibrahim Abdul Razak Memon alias 
Tiger Alias Mustaq, a key leiutenant of Dawood. 
Ibrahim Abdul Razak Memon, along with other 
members of his family, has emerged as the 
pivotal figure behind the balsts. He visted Dubai 
thrice in the recent past, apparently to tie up 
arrangements with Dawood Ibrahim and 
Pakistan. 

A huge conSignment of arms and explosives 
was landed surreptitiously in district Raigad. 
Maharashtra. on February2l3. 1993. The 
consignments.whichwaslandedbetweenMasia 
and Srivardhan. was recieved by Mustaq 

. himself. with theassistance of his trusted landing 
agents. Sharif Abdul Ghafoor alias Dadabhai 
DaudMohd. Phanse and Rahim Laundrywalla, 
all of whom have since been arrested. As part 
ofthe planned operation. the aoval of the arms 
and explosives on the Western Coast was 
precededbythe visitof one ofthelandingagents. 



387 Re. BombayBombBlasts MAY 14. 1993 Re. Bombay Bomb Blasts 388 
[Sh. S.B. Chavan] 

Daud Mohammad Phanse, to Dutx.ionJanuary 
19-22, 1993 at the invitation 01 Mustaq who 
arranged for his stay at Hotel Delhi Darbar, 
Dubai. OnJanurary20, 1993, hewastakentoa 
bunglow to meet Dawood Ibrahim. As per 
Phanse's diclosure. Dawood indicated his 
intentionof sending aconsignmentofchemicals 
a code name lor explosives. to Indiaand asked 
Phanse lor its safe landing. The consignment 
which arrived in district Raiged on February 2J 
3. 1993 was carried in a speed boat which has 
ownership links with Dawood Ibrahim. 

Tiger' Memon also playeda prominent role 
in recrurting and motivatingthetrineesforcanying 
out the blasts. while the ex;>losives, arms and 
ammunitions were obtianed through Dawood 
Ibrahim, the training was arranged near 
Islamabad during February 1993. Mustaq met 
the operators at Dubaibolhbeforetheirdeparture 
for Islamabad and alter their return. 20 such 
operators left Bombay for Dubai on different 
dates in February 1993. Theylelt Dubai in three 
groups by PIA flights on February 9, 13 and 20, 
1993. (3 ofthem travelled by PK-207 on 9.2.93, 
7 travelled by PK-234 on 13.2.93 and the 
lemainingby PK-234 on 20.2.93.) Independent 
documentary evidence have established clearly 
the details of the three persons who travelled on 
9.2.93,50fthe7whotravelJedon13.2.93and7 
of the 9 who travelled on 20.2.93. They were 
received at Islamabad Airport and driven off in 
a covered vehicle without going through the 
I mmigration formalities. 

The training camp was reportedly located in 
a Isolated area about tw hours drive from the 
Islamabad Airport. The training comprised 
physical exercises use an lEOs, handling of 
grenades and firing from Kalashnikov rigles. 
The operators were briefed specially to target 
shopping centres, bridges car parking areas, 
crowded localities and temples. 

ThedeparturefromlslamabadtoDubai,on 
1 sl MarCh. 1993 was again arranged without 

observing any immigration formalities. While 
the group leaders had sought to destroy the 
passportsofthetrainees. a number of passports 
survived this precuation. The recovered 
passports bear an entry stamp dated February 
18,1993andanexiststampdatedFebruary20, 
1993 of the immigration authorities at Dubai. 
Further, Ihereisanentrystarnpdated lstMarch, 
1993 at Dubai Airport and an exist stamp dated 
2nd March, 1993forBombay. The significant 
absence of arrival and departure stampings of 
the Pakistan absence 2nd March, 1993 for 
Bombay. The significant absence of arrival and 
departurestarnpings of the Pakistan immigration 
authorities. between 20th February and 1 st 
March, 1393areeloquenllestimonyof Pakistan.s 
involvement and menseria. 

Evidence is available about the complicity of 
the Memon brothers in the Bombay blasts. A 
Maruti van abandoned by some of the 
conspirators afterthe bomb blasts was located 
in Worii area on March 12 evening. It contained 
AK-56 rifles and handgrandes. Ownership of the 
Maruti vehicle has been traced to Yakub 
Memon's wife. The search of the Memon's 
house has led to the recovery among others, of 
the ignition kay of a scooter. This key was of one 
of the three unexploded scooters which was 
detectedin Naigaonareaof Dadar. Emplycartons 
of explosives were also recovered during the 
searches. While an effort appears to have been 
made to obliterate the inscriptions on these 
cartons, a close examinations shows Lahore 
markings. The recovered grenades bear the 
markings 'ARGES'. These are similar to those 
explodedbyrnembersofthegroupelsewhere in 
Bombay on March 12. A large number of such 
grenades have been recovered during the 
investigations. The markings on Ihese grenades 
indicate the place oftheirmanufacture being in 
Pakistan. All the meinbers of the Memon family 
left Bombay for Dubai between 10th and 12th 
March. 1993 moming. the last one to leave was 
MUSIaq'Tiger', The final touchestothe ground 
levelarrangemenls were entrustedbMustaq to 
his trusted liuetenants including Ashgar 
Muqadam(Manager). Yakub,Javed Daud Patel 
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alias 'Chikna' and Anwar HajiTheba. A number 
of persons were then used to plant the various 
cars and scooters as well as suitcase bombs in 
thirteen chosen localities. Three of the bombs 
remained unemploded. 31 empty carboard 
cartons, suspected to have contained the 
eXplosives, have since bee'l recovered from the 
AI-Hussain building, in Bombay. While the 
stampings on these cartons have been 
de6beratelyerased, twooftherecoveredcartloard 
boxesstilibearthestampingofacityinPakistan .. 

The Pak complicity is further corroborated 
by a travel data input which shows that six 
members of the Memon family left Dubai for 
Karachi by flight PK2140n March 17,1993. 

[ Translation] 

SHRI CHHEDI PASWAN (Sasaram): Mr. 
Speaker, Sir, the hon. Minister is repeating the 
statement which he has read earlier here. 

MR. SPEAKER: Facts do not change every 
day. 

[English] 

SHRIS. B. CHAVAN: We have independent 
corroborative evidence to indicate that the 
following members of the Memon family left 
Dubai for Karachi on March 17 and March 20 on 
PKflights: 

Abdul RazakSulaiman; Mrs. Hanifa. Yusut 
Abdul Razak Memon, S.A. Memon; Rubina; 
Shabana, wife of Tiger; Rubina, wife of Arif; 
Reshma, wife of Ayub Memon; Ykub Abdul 
Razak Memon; andArif Abdul RazakMemon. 

Out of the 20 persons who were trained in 

Bombay City: 

T o\al arrests concerning Bombay blas\s 

T olal arrests under T ADA 

Pakistan, Gul Mohd. Noor Mohd. Shaikh has 
been taken in custody and has given the details 
regarding in Pakistan. As per his statement and 
as perthe various records in his passporrt it is 
revealed that he left Bombay on 17th February. 
1993 by flight No. EK-503. He was granted 
transit visa for 14 days on his arrival at Dubai. 
he left Dubai on 20th February, 1993 to Pkistan 
and again arrived back at Dubai on 1 st March, 
1993. He reached India on 3rd March, 1993. 
Besides Noor Mohd. Shaikh, eleven more 
accused persons have been arrested who were 
trained in Pakistan and who have also stated on 
the above lines. 

Shri Gul Mohd. Shaikh left Dubai on 20th 
February, 1993. by Pakistan International 
Airlines for Karachi. There are entries pertaining 
to his departure at Dubai Airport. 

As per his own statement, he had flown to 
Karachi by Pakistan International Airlines. he 
retumedto Dubai after his training on 1 st March. 
1993. There is an entry in his passport showing 
his arrival at Dubai on the said date and again 
showing his departure from Dubaito India on 2nd 
March,l993.ltisthereforeclearthatIhePakislan 
authorities interntionallydid not make any entry 
in his passport regardings his arrival· and 
departure with a view to conceal Pakistan's 
involvement in the entire episode. The sarne is 
the case regarding the passport entries in their 
passports in respect of three other accused 
persons who have been arrested by Bombay 
Police and who had also gone to Pakistan for 
training. Passports of others were collected and 
destroyed. 

The following arrests have been made in 
Maharashlra: 
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Arrests of Police/customs officials in 
connection wiht blasts 

Raigarh District: 

Total arrests concerning blasts 

Total arrests under T ADA 

MAY14,1993 

Customs officials arrested in blast cases 
(i Additions Collector; 1 Assistant Collector 
and 3 Inspectors) 

Police personnel arrested in blast cases 
(1 sub-Inspector and 7 Constables) 

DistrictThana: 

Total Arrests 

Total arrests under T ADA 
(out of 7 above) 

Re. BombayBombBiasts :B! 

Nil 

21 

21 

5 

8 

7 

3 

Information regarding the seizure of arms, ammunition and explosives is as follows: 

AK 56 Assault Rifles 

AK 56 Assault Rifle Magazines 

AK 56 Assault Rifle Cartridges 29683 

Pistols/Revolvers 13 

Pistol Magazines 10 

PistoV Revolver Cartridges 

.30Cabrine 

.30 Carbine Magazines 3 

30 Carbine Cartridges 28 

HandGrenades 447 

Detonators 
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RDX Explosives 

Gelatine Explosives 

Ammonia Nitrate Powder 

Gelatine Sticks 

Electric Detonators Ordinar Caps 

Safety Fuse 

Exploder Machine 

Projectile Missiles (Under inspection) 

The total number of Customs Officers 
arrested in the smuggling of explosives/arms 
are five. Also. eight personnel of the Maharashtra 
Police have been arrested. 

The CBI besides aSSisting the Government 
of Maharashtra in the investigation of the case, 
is also in touch with Interpol as well as other 
agencies. for obtaining whatever assistacne is 
possible. The Central Intelligence agencies are 
also providing the required support. 

While the InvestigatIOns are continUing. the 
results of the Inquiries so far clearly indicate 
Pakistan' sorgamsed support and involvement 
In the planning and execution of the series of 
homb blasts which took placed In bombay on 
12th March. , 993. leading to a large number of 
Innocent persons being killed and injured, 
hesides enormous loss to property. 

The only point which is now left for me to 
answer is this whether the Government is 
seriously considering the aspect of asking the 
CBI to make an inquiry into the matter. All the 
hon. MembeIS are aware 01 the fact that whatever 
be the Press reports. so far as the Home 
Department is concerned, we do not have any 
letterfromthe Maharashtra Government. Unless 
we were to get the consent letter from the 

2504.5kgs. 

922.5kgs. 

8095kgs. 

1005 

14110 

8110 

22 

MaharashtraGovemment, the House is pleased 
to am~ndtheCBI Act, as suggested by Kumari 
Mamata Banerjee. Even then, itwill required the 
consent of all the Chief Ministers. In this case, 
I have my own doubts whether all the Chief 
Ministers are going to agree. But, in fact. the 
Government does feel that the time has come 
when all of us will have to apply our minds very 
seriously. These are becoming very huge 
crimes, having national and international 
ramifications. And in that context, whether any 
new step is required to be done is a matter on 
which I will be very happy to have the views of 
the hon. Government. Before that. I cannot say 
anything on this. (Interruptions) 

SHRI RAM NAIK: The House has 
unanimously expressed the view that it should 
be left to the CBI. 

SHRI S.B. CHAVAN: The hon. Memberwill 
agree with me that we have a federal structure. 
The State Governments have certain authority. 

[ Translation] 

SHRI MOHAN SINGH (Deoria): Your fellow 
Ministerhas written a letterthat has appeared in 
all the newspapers. I would like to know your 
reaction thereon. 
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[English] 

SHRI GUMAN MAL LODHA (Pali): I only 
want to know whether the Home Minister has 
written to the Chief Minister or not. Have you 
written and they refused or you have oottaken it 
up? That is the point. 

SHRI S.B. CHAVAN: This is notproperfor 
me. Butforthesatisfactionofthehon. Member, 
lampreparedtosaythatlhavepersonaUytaiked 
to him. But I did not get a positive response. 

SHRI RAM KAPSE (Thane): I wantto ask 
one question abouttheinvolvement of Pakistan. 
You have clearly referred that in planning, 
execution everywhere Pakistan is nam~d. In 
that case, what steps does the Govemment 
envisageasfarasPakistanisconcerenedabout 
declaring Pakistan as a terrorist country? 

SHRI S.B. CHAVAN: Every effort is made 
through diplomatic channels to take up this 
issue with a1ltheWestem powers. Accordi"9to 
my information, there is an ample evidence to 
establish that Pakistan can be declared as a 
terrorism sponsoring State. But ultimately what 
decisiontheywilltake, itwillobetooearlyforme 
to say. But evidence is availableo with us by 
which we can convince about this. 

SHRIINOERJIT (Oarjeeling): So we have 
conclusive evidence that Pakistan is involved in 
this? 

SHRI S.B. CHAVAN: In the case of all 
conspiracies, you can surmise. You can never 
get the conclusive evidence. So, from the 
circumstancial evidence, we can prove that 
these are differentchainswhic:hcanoonnectthe 
incident. But to say whether you have any direct 
evidence. it will be to early tor me. Unless the 
investigatlngauthorities bring to my notice that 
there is an evidence which can definitely be 
consitteredascondusive, it will be too early tor 
rne to say on this. 

SHRI DIGVIJYA SINGH (Rajgarh): I have 
only one question. Werethetrainees, whowere 
trained in Pakistan, connected with the students 
wing of the Jamait-e-Islami-Students Islamic 
Movement of Inida? I would like to ask the Hon. 
Minister. 

SHRI S.B. CHAVAN: I do not have that 
information. 

SHRI RAM NAIK: The Home Minister has 
kindlyinforrnedthe House that he has personally 
discussed the matterofCBltaking uptheinquiry 
with the Chief Minister of Maharashtra. But it 
must be some two, three orfour weeks back. In 
view ofthe discussions in this House. in view of 
the views expressed by others, including his 
junior Minister, and the unanimous demand 
expressed inthis House, will the Horne Minister 
once again request the Chief Minister of 
Maharashtra? 

AN HON. MEMBER: The proper word is 
suggest'. 

SHRIRAM NAIK: I do notfightforthe word. 
WUI he again approach or seethat the will of the 
House is acceded to ? 

SHRIS.B.CHAVAN:lwillbeabietoconvey 
the feelings of the House and request the hon. 
Chief Ministerwhetherhe wiN agreetorthe CBI 
inquiry. 

[ Translation] 

SHRI MOHAN RAWALE: Intoday'sedition 
of'loksatta'publishedffomBombayShriSharad 
Pawar is stated to have agreed for the C. B.I. 
inquiry. His agreement is, however. conditional. 
Nowthepointis. whatishisc:ondition?Secondy. 
I wouidliketoknow as to what eltortswere made 
duringthe period between 12th March to 17th 
March to bring back Memon brothers from 
Dubaito Inida. The hon. Minister has not given 
any reply in this regard. 
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SHRIS.B.CHAVAN:Therearenumberof 
efforts which we have made. We have been in 
touchwiththeUAE Govemment and have been 
a..lso in ..,uch with the Pakistani authorities. 
Somehowthe kind of responsethatweexpected 
from our friendly countries has not been 
forthcoming. But our efforts are still continuing. 

[ Translation) 

SHRI CHANDRA JEET YADAV: Taking 
undue advantage of the situation the rumour 
mongers are spreading rumours throughout 
Bombay and consequently the people of one 
particular community are scared and worried. 
They are also being harassed. Several officials 
of local administration are also taking undue 
advantage of the situation. A horrifying situation 
has therefore emerged. I would like to know 
whether the hon. Minister of Home Affairs would 
hold discussions in this regard with the hon. 
Chief Minister of that State. Moreover, the 
officials of local administration should be 
instructed in clearterrnsthatheIllnocentpersons 
should not be harassed and they should not be 
put to any trouble. 

SHRI S.B. CHAVAN: So far as I know even 
the Chief Minister of that State is aware of it and 
he will also make every endeavour to see that 
a particualrcommunity isnol singled out lor this 
cnme. There are good and bad persons in every 
community and they should be treated in the 
ways they deserve. 

SHRI LAKSHMI NARAIN MANI TRIPATHI 
(KaiserganJ): I would like to know whether any 
concrete efforts are being made or not to check 
Ihe Inllow of unlicenSed Illegal arms from loreign 
c:ountnes to our country (Interruptions) 

[Engllshl 

MR. SPEAKER: Now. we have lour Bills 
')Clore us. Andthcre IS one more diSCUSSion. So. 
Whill do we do? Let us understand. 

SHRIRAMVILASPASWAN:Sir,letustake 
up the discussion Creamy Layer .. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENTOFYOUTH 
AFFARIS AND SPORTS) AND MINISTER OF 
STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI MUKUL 
WASNIK): S·lr. the Bills may kindly before 
tkaing up the discusion thatShri Paswan wants. 
These Bills have been passed by Rajya Sabha. 

[ Translation) 

SHRI CHANDRAJEET YADAV The recent 
special report concerning the reservation policy 
has unlifted the very quintessence of the 
recommendations of Mandai Commission; so 
much so that no of its parts. 

MR. SPEAKER: Well. the lact remains thai 
in addition to Ihis discussion we have four Bills 
before us. 

SHRI CHANDRA JE:ET YADAV: I am 
emphassising the same POIOt. If there is no 
discussionthereon nght now and the hon. Minister 
and the Government are not apprised of the 
views of the people before issue of the notification 
it will cause discontentment among the people 
belonging to backward communities. 

MR. SPEAKER: Let us hrsttake up the Bills 
and we will take up diSCUSSions thereafter. . . 

SHRI RAM VILAS PASWAN: Mr. Speaker. 
Sir. I held talks With the han. minister of 
Parliamentary Affairs. I said to him that our 
purpose was not to held mere a diSCUSSion. we 
rather. want that there should be some result 
coming out of II. SO i, had to be conslde red from 
that point 01 view. I lurther added that the matter 
should have been taken up immediately afterthe 
discussion on incident of bomb-blast if it all the 
Govemment wassericus about that matter. But 
that did not happen. Besides. the:e are three 
more Bills. One IS bldl slgar bill. after that there 
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is a bill on Education and yet another is a bill on 
T ADA. If we take up all these three Bills. 

MR. SPEAKER: There are four Bills. 

SHRI RAM VILAS PASWAN: If there are 
four Bills, then it cannot be disposed of before 1 0-
11 p.m. It will not be proper to have discussion 
for name sake only. Fromthat point of view I said 
thatifthe Govemment agreed to it and iflhe chair 
also alloted a discussion on it in the first week 
of the next session. which is of course nOta long 
time to come then it could be discussed. Weare 
insisting on any particular date. We have held 
talks with the hon. Minister in this regard. He i~ 
very much rigid about it and says that whay he 
has already decided is final. I know that his 
decision is worth zero and that it is to benefit 
none. We will hold further talks with him. We 
ha,!e already had talks with him on two to four 
points. Now, it is possible only if you allow. The 
Government has no objection to it. 

MR. SPEAKER: I have no objection to it. We 
can take itfor discussions. 

(Interruptions) 

MR. SPEAKER: Please speak one by one 
and not all at the same time. 

SHRI CHANDRAJEETY ADAV: lamgretefut 
to you that you have agreed to the proposal of 
holding a discussion on it in the first week of the 
next session. Nevertheless. I would submit to 
the hon. Minister that before he issues a 
notification in this regard, heshouldcalla meeting 
of all of us with the concemed officers with whom 
we had previously held discussions. He should 
give at least this much assurance to the House. 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI): Sir. sofar as the question of 
holding consultation with them is concerned. I 
would like 10 repeal that we are ever ready to 
!lavA"l dialogue if the recommendations olthe 

special committee are not in consonance with 
the decision of the Supreme Court in this regard. 
Weare readyfortalks with experts on tomorrow 
and on the day attertomorrow, but this much i~ 
certain that withholding of notification any longer 
will hamper the interest of the people. 

DR. LAXMINARAYAN PANDEAYA 
(Mandsaur): The Bill passed by the Rajya Sabha 
is also important and moreover, the issues of 
creamy layer and of Drug Policy are also very 
important. We cannot however, do justice to the 
subjects if the issues of Drug Policy and of 
creamy layer are taken for consideraiton right 
now. It would therefore be proper if we take up 
Bills first for discussions. 

MR. SPEAKER: Discussion is over and 
decision has been taken. 

[English] 

SHRI RAM NAIK: Sir, I wish to make only one 
point. I have given notices for modification of two 
public notices. They are kept at the end of the 
day. It will take about lO-15minutes.1 urgethat 
at least one'llbout Khadi Board there are two 
notices; one is about the Railway Reservation 
and the other is aboutlhe Khadi Board should be 
taken ul). It can be disposed of within 10-15 
minutes. I do not mind even if It is taken up at the 
end of the daybut I requesllhat it should betaken 
up, because in th last 7 years no modification 
notice has been discussed in this House. 

MR. SPEAKEA: That is why let us not discuss 
it in this Session. We will discuss it in the next 
session. 

SHRIMATI MALINI BHA n ACHARYA: Has 
any decision been taken on the discussion on 
Review of Drug Policy? ( Interruptions) 

MR. SPEAKER: We are discussing the 
Agenda. You cannot discuss everything on the 
Agenda here, otherwise, you will be d~iding 
Agenda sitting in the House itself. 
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SHRI RAJVEER SINGH (Anoia): The day 
. before yesterday, an instruction was given by 
\ the Chairthatthe hon. Minister of Home Affairs 
wouldmakeastatementonthesilualionobtaining 
in Kashmirbeforethecurrentsessionisadjoumed 
sine die. The hon. Minister of Home Affairs is 
present in the House atthe moment. 

MR. SPEAKER: Neitherthehon. Minislerof 
Home Affairs nor we are aware of it. 

SHRI RAJVEER SINGH: It was clearly said 
that statement would be madebeforethecurrent 
session is over. 

MR. SPEAKER: At leastthis much you are 
witnessing yourself that he is sitting before you 
and we all are a1so sitting before you. 

[English] 

SHRICHETANP.S.CHAUHAN(Amroha): 
Sir. we met the Home Minister and directions 
were also given from the Chairthatthe Statement 
could be made. The issue of Jammu valley is 
very serious. I think it will take only five minutes 
forthe Ministerto make the Statement. 

MR. SPEAKER: He hasbeen so busy and we 
too have been very busy. There is no time. If you 
curtain the activities that start at 12.00 noon, we 
will have more time. 

( Interruptions) 

MR. SPEAKER: How much time do we need 
for these Bills? I think we can take item No.19 
and20 together and Item Nos.21 and 22 can be 
taken up separately. 

This matter has been discussed more than 
once on the floor of the House while discussing 
the president's Address, while discussing the 
Home Ministry'S Demands. while discussing 
the Bombay Bomb blast ang itwas discussed 
even today also. So, it may not be necessary to 

Disruptive Activities (Amend.) Bill 
& Criminal Law (Amend.) Bill 

gooverthe poini"sagain and again. If we can do 
it quickly, we will be very happy. 

MR. SPEAKER: The House shall new take 
up Item Nos.19 ad 20 together. 

18.40hrs. 

TERRORISTS AND DISRUPTIVE 
ACTIVITIES (PREVENTION) 

AMENDEMENT Bill 

AND 

CRIMINAL LAW (AMENDMENT) Bill 

THE MINSTER OF HOMEAFFAIRS(SHRI 
S.B.CHAVAN): I beg to move: 

"Thatthe Billfurtherto amend the Terrorist 
and Disruptive Activities (Prevention) Act, 
1987, as passed by Rajya Sabha, betaken 
into consideration.· 

As the hon. Members are aware, the Terrorist 
and Disruptive Activities (Prevention) Act, 1987 
(No. 28 of 87) wasencacted on 3rd September, 
1987to meetthe extraordinary situation created 
by wide spread terrorist violence in many parts 
of he country. It was envisaged at that time that 
it would be possible to overcome this problem 
ot a large extent within a period of two years. It 
was, therefore, provided in the said Act that it 
would remain in force for a period of 2 years i.e. 
till 23rd May, 1989. The lifeofthe said Act was 
further extended by 2 years each time in 1989 
and1991. 

We have to concede that this is a harsh law 
whichwm be out of place in normal situation. But 
hon. Members will agree that Terrorism cannot 
be tackled with velvet glowes. The law has to be 
available so long as terrorism sh{lws its ugly 
face. 

However. it is a fact that somellmes the 
prOVisions have been misused and this has 
created problems. Wecaretully considered how 
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to soften the provisions to reducescopeforsuch 
misuse. Some important changes have been 
proposed. Thus investigation can commence 
only ifthe S. P". authorises it and prosecutions 
launchedonlywithapprovalofl.G. Theprovisions 
about extra judicial confessions being 
admissible have been deleted. In camera trial 
will be at the discretion of the Court. Remand 
during investigation under Section 167 would 
require judicial application of mind and the 
progress made in the investigation will be 
considered if remand is to be extended beyond 
180 days. Othermeanigful changes have also 
been made. 

Thearnendmen1stotheAdfurtherconcrelize 
the Confiscation Agreement signed recently 
with the United Kingdom for mutual assistance 
In Investigation and prosecutionof trrorist crime 
and the tracing, restraint and Confiscationo of 
the proceeds and instruments of cnme and it 
propose to extend the Act for a further period of 
twoyearsupt023.5.1995. 

Now. the second Bill. 

t beg to move: 

"That the Bill further to amend the Indian 
Penal Code and the Code of Criminal 
Procedure. 1973, as passed by Rajya 
Sabha be taken Into consideration. " 

Sir. Kidnappingorabductionwiththeobjecbve 
of secunng ransom in the form of money or any 
other advantage IS a destardly, etc. The threat or 
apprehenslonofvllence.hurttothekidnappedor 
abducted person arouses Insecurity and panic 
amongst relations of victim and the public. No 
"OClcty can allow itself or Its Citizens to be 
trampled over in this manner. Most deterrent 
punishment is. therefore. called for in such 
r:ascs, The Law Commission also had. 10 ItS 
-t2nd Report recommendedthatthe kidnapping 
andabducltonforransomperseshouldbemade 
, I specific offence, 

The Bill seeks to amend Indian Penal Code 
to provide for deterrent punishment to persons ., 
committing such heinous crimes and to make 
certain consequential amendments to the Code 
of Criminal Procedure, 1973. 

I commend the Bill,S for the consideration of 
this august House. 

MR. SPEAKER: Motions moved: 

"That the Bill further to amend the Terrorist 
and Disruptive Activities (prevention) Act. 
1987,aspassedbyRajyaSabha,betaken 
into consideration." 

"That the Bill further to amend the Indian 
Penal Code and the Code of Criminal 
Procedure, 1973. as passed by Rajya 
Sabha, be taken into consideration ... 

MR. SPEAKER: I think, Mr. BhavaniShankar 
Rawatshould have spoken. but I am asking Shri 
Shal abuddin tospeakbecause it seems he has 
togo. 

Beforethal as thehon. Members were asking 
for Statement on Kashmir. now they have sent 
meanolice.lwillallowthemlater. 

SHRI SA YEO SHAHABUDDIN 
(Kishanganl): Mr. Speaker. Sir. the hon. Minaster 
has placed before us the history of this piece of 
legislation which can only be called as black 
Act. hwaspassed In 1985in the hope that II shall 
help us contain. if not eliminate terrOrism from 
the face of our country. Then. It was renewed tn 

1987. 1989and 1991. We are allconsclOUSoi the 
lactthat unngthesee'ghtyears.terronsmhas 
nsen not only In Its hOrizontal spread from some 
States to many more States. but has also become 
more destrucllve, more Violent and the Slate 
APPears tobe helpless agaill-t thIS phenomenon 
of terr.:>rism. I can only draw one conclUSion 
either thIS Act IS not the nght medicine or It has 
notbeen used agamstterronsts, but used against 
the wrong peoPle. the non-terrOrists. 
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Sir, thislawgoesagainst1heveryspiritofour 
Constitution. I do notthiok anything like this was 
ever promulgated, enactedbythesritish, when 
they were in power. Rowlatt Bill was a child's 
play Cf>mpared to these black. Acts that have 
come into force in independent India. 

All the some, it is in the inlerest of the country 
and I am not questioning the bona fides of the 
Government that these such Acts are brought 
intobeingwhennecessacy. However, theiehas 
been exensive misuse of the Act the statistics 
can easily prove it but the Government should 
have provided them today, the statistics. 
StatewiseashowthepowersunderthisAdhave 
been used by various State Governments. . 

The hon. Minister should tell us how many 
timeshasitbeenused,howmanypersonswere 
arrested or detained under the Am How many 
of them were released after interrogation and 
how many 01 them were released on bail on the 
order of court? How rnanywerefinaHycharge-
sheeted orprosecuted and in how many cases 
was the State able to get a sentence from the 
court? How many were acquited? We have no 
such statistics before us. The hon. Minister is 
silent about it. Butoff andonwehavebeenaski1g 
question. 'r:-nocent people have been detained 
under this Act in thousands. And it has been 
used,l mustconfess, wiIhoutanydiscriminalion, 
as to age, as to sex, as to economic status, as 
to professional status. against young and old, 
againstchildren;ithasbeenusedagainstwomen. 
against people who are membelS of the elite; it 
has been used against all sorts of poor people. 

I do not have the time to give you the details. 
But, I am sure that the House is aware of the 
extensive misuse of this Ad against the weaker 
section 01 the society. against the poorpeople, 
againstthe mionritiesandeven against political 
andsocialworkers. TheMinistersl'1oull;ltakeus 
into confidence and tell us in how rnanycases 
wasitusedagainstthechildren,againstwomen, 
againstpolilicalandsocialwortfelS?Whatishte 
proportion of the pelSons who belong to the 
minorities? 

I cannot particularise a particular State 
Govemment.AnStateGovemmentshavemade 
use of it more or less. The power is an intoxicant; 
and an alcoholic and drinks it excessively. 

Therefore, if one state is vested with these 
black powers, with extensive powers. th~ 
Government are prone ot use their power 
excessively. But, on the whole, I maintain that 
theNationalFrontandtheleltFrontGovernnlents 
had been more restrained in the use of this 
power. I wouldliketoknowfrornthehon. Minister 
about State-wise break-up of the use of t':lis 
power. 

We have a numberofcases in which we have 
been subject of appeal on thefloorofthis House. 
There are cases where the State Governments 
have asked the Central Govemmentfor review. 
Some prime facie innocent cases and we were 
made to oscilate But in. between the Centre and 
the State Government. the Central Government 
saying that the State Government has to make 
up its mind, the State GovemmenfteUing us that 
we have sent a report to the State Government 
and is particualrly the Central Govemment and 
the Home Minister ot decide and to tell us what 
to do. Whether on the basis olthe experience fo 
the last eight years have the Govemmentworked 
out a procedure for this internal review, for 
administrative review. for an executive review 
between the State Government and the Central 
Government on the application of this Bill? After 
aU, this is a central Bill; this is a central legislation. 
Therefore. we do think that it is the duty of the 
Central Govemmentto keep an eye on how and 
in what manner it is being used by the various 
State Governments so that at least there is no 
arbitrariness; and there is some degree of 
uniformity about the nature of the cases in which 
it is to be applied, the nature ofthe offences, the 
nature of circumstances in which this Bill shall 
be applied by the various State Govemments.I 
would like to have very categorical answerfrom 
thehon.llAinister, whether he has no devised a 
procedure on the basisofeightyealS of working 
01 this law in order to take away this sting from 
it. in orderto make it at least suspectibIe of some 
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human touch in application about how to review 
cases when they are brought to the notice of the 
Central Govemment? 

The Home Minister, therefore, must exercise 
a greater sense of responsibility if we are to vest 
him with this power. 

In the Statement of Objects and Reasons of 
this Bill. in paragraph 3 again a foreign country 
has been invoked. This is the second time that 
thishasbeendone.ldon'tnowwhyisitnecessary 
that we must have interallegislation in orderto 
oblige a foreign govemment? Why must we do 
so? Of course, it is part of the executive 
responsibility ofthe Governmentto have such 
arrangement withforeign countries if necessary. 
But. when we come before our own sovereign 
Parliament, the case must be made out on its 
own merit: the case cannot be made out on teh 
basis that we have to fuHul a certain contractual 
obligation or a certain agreement or meet a 
situation in whcih the other country is involved. 

I have also submitted some brief 
amenanents. 

Because I would notlime t("~j)eak again on 
this Bill. There is one clear legal lacuna in 
Section 4, Page 2, it says 

·Whoever holds any property derived or 
obtained from commission of any terrorist 
act..: 

the ad nauseam is missing. A person must 
knowingly be doing something wrong. A person 
who knowingly holds any property derived or 
obtained from commission of any terrorist act 
obviously isculpable but if theperson, somehow 
in certainci~umstances, is innocentfy found to 
be in possession of such property he is not 
culpable, I think that goes against the basic 
principle of Indian jurisprudence. 

There is another instance here in Section 7 

Lsw(Amend.) BHI 

(A) in which it is proposed to interporethe prior 
permission of the officer making such order 
between the deSignated court and the person 
accused. The permission of the officer himself 
is irrelevant. I do not see why could that be 
necessary. Oncethecase isto be brought before 
the designated court then the prior permission 
of the officer should not be necessary. 

Then again it is stated that: 

,he investigating officer shall duly inform 
the designated court within forty-eight 
hours of the attachment of such property 
and the said court shall either confirm or 
revoke the orderof attachment so issued." 

If the case goes directly to the designated 
court. there is not question of the officer later 
informing the court. Therefore, I have asked for 
the deletion of that provIso. 

There are instances where the period of 120 
days is bemg extended to 180 days. I think it 
makes the Act more severe. It makes the Act 
more draconian then itoriginallywas. Therefore, 
I have suggested in these cases, the period of 
180 days should be reduced to 120days. 

There is one point where the investigation 
period can be extended upto one year at one go. 
Why should that be so? 

SHRIS.B. CHAVAN: Itisnotinonego.ltis 
six months. 

SHRISYEDSHAHUBUDDfN: YouaretakWlg 
initially six months and after that you want 
anotherextensionofonewholeyear. Wtrycamot 
you take it in driblets say of in three months so 
that the police is also on its toes that the 
investigation authority is more efficient, more 
effective? Because it knows it is have to come 
backtoyourandgetafur1herexlellSiol L Therefore. 
if you are going to make a provision in this Bill 
foronetimeextensionofwholeoneyearormix 
months itisbound to have deIelerious effect on 
thecounseofinvestigation.ltisnotgoingtomake 
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police more efficient, it;s going to make police 
less efficient. 

Finally, there is a phase here "no information 
abo14t the commission of an offence under this 
Act shall be recorded by the police." I have 
proposed that in steadoftheword recordedthere 
should be "it should not be taken eognizance of 
or the sentence should be, as it is said inthecode 
of criminal procedure generally that "the FIR 
shall not be recorded orthe information shall not 
be taken cognizance of. Either of these two 
amendments should apply. 

As the law stands and on the basis of the 
experience that we have forthe last eight years 
of the working of this Bill which has been very 
indiscriminate and which has been rather 
arbitrary. which has been harmful to a lot of 
people. which has brought down the dignity of the 
State in many cases. which has brought down 
the prestige of the Government concerned in 
many cases, which has made them appear 
arbitrary and workign in tolal disregard 01 human 
nghts. of fundamental rights in many such 
instances. I would suggest thai this Bill should 
be dropped. I therefore. appeal to the Home 
Mlnisterto reconSider hiS Bill and to withdraw 
hiS Bill. His armoury is full of other devices with 
which he can control the menace of terronsm. 
He canllot make out a case that with the help of 
thiS Bill he has able to control terronsm. he has 
only been able to. as I said. bring down the fair 
name of the Indian State. 

Therefore. with these words: I opposethis Bill 
and request him either to withdraw this Bill or at 
Icastto accept the amendments that have been 
proposed. 

[ T ranslationl 

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): Mr. Speaker. Sir. TADAAmendment 
Bill and also two other Bills related to it have 
been Introduced. 10 this context I would like 10 
submil that the Govemment continue to widen 
its scope. it hasagaio felt the need to amend it. 

However, we have to see, whether the T ADA 
fulfils the motiveforwhjch it was enacted. I was 
going through it and I found that there was a 
reference in the aims<1thisActthatthe prevailing 
problematic conditions in Kashmir, Assam and 
Punjab at that time is necessited the 
enforecement of this Act. However, after it was 
implemented, the situation continued to 
deteriorale in the States like Uttar Pradesh, 
Gujarat, West Bengal, Rajasthan, Madhya 
Pradesh, Himachal Pradesh, Maharashtra etc. 
Inotherwords, the diseaseaggravated with each 
dose of medicine. There is no meaning in 
implementing a law which rather adds to crimes. 
Our Govemment lacks the will-powerto enforce 
it strictly and get obeyed the spirit with which 
T ADA was enacted. 

I would like 10 submit thai it was enforced on 
May23.1985.Sincethen.about52.99Bpersons 
have been challanged. However. it is just 
ridiculous that only 434 persons our ot them 
were punished. The ralio does not come even to 
1 percent what will bea blind law other that which 
is being misused at large and which completely 
suppresses the Individual independence. The 
manertothlseffecthas been pendinginSupreme 
Court. 

Articles 14. 16,21. and 22 are belOg violated 
to suppress the individual independence and 
deprive people of theIr right to freedom of 
expression as also Iheir right 10 property. 
However. despite wide spread misuse of the 
Constitution, the Governmenl failed to achieve 
the actual motive of the law. No law IS effective 
unless it is enforced to punish the culprits. 
Since. the Govemmenllackedwill power. the 
culprits were not punished. About 14007 cases 
intotalwerefiled in Punjab while only 52 persons 
were prosecuted. Similarly it was enforced 
effectively neither In Kashmir nor in Assam. 
Guiaral was only slate where this law was 
enforced. I would like to submit gracefully that 
this law was enforced to suppress the political 
rivals like BJP in Gujarat, but not i:"l Kashmir 
where wide spread terrorism has brought the 
valley on the breaking point. I would like to 
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submittothehon. Ministerthat out of the total 
1400-1500 cases filed in Kashmir not even a 
singlecuprit was prosecuted, all of them were 
released. What is the utility of enacting a law 
under which a culprit is not prosecuted. 

The hon. Minister has made stringent 
provisions, I would like to appreciate him that 
despite harsh criticizm the hon. Minister has 
tried to restore some human rights in place of 
harsh provisions in the Bill. For instance the 
timelimitforthe chargesheethasbeendecreased 
'rom a year to 180 days. A provision has been 
includedthatwiththepennission oftheCourtthe 
hon. Judge will go through the diary of the 
investigation agency and then only he may 
increase the time limit only if hefinds it justified. 
Secondly, so far as the camera trial by the 
prosecuting agency is concemed, it would be 
done only with the permission of the judges. 

19.00hrs. 

"Thou\jl, theGovemmentoflate, hasdiverted, 
yet this diversion is the result of only the failure 
of the poIicyadopted SO far. The Govemmentis 
aware that the stringent provision in itself is of 
noutilitybecauseevidencesagainstthe~ 

are notproved. TAOA is meeting the same fate 
asthatmetbytheGangsterAd.Therefore,1here 
is no use of making stringent provisions. There 
was some disputewith regard to its application 
in the marriage cases. and the police started 
misusing it in them also. In this context I would 
liketo relatean incici1etthat ocx:uned in Amrilsar. 
Adisputearosebetweenthefamilyofthegroom 
living in Amritsar and that of the bride living in 
Delhi. The bride's fatherlodged a case against 
the body's family under T ADA, as a result of 
which groom'sbrotherwas arrested and kept in 
jail in Lucknow . This incident created a risk for 
the service of a senior officer. Delhisithecapital 
of the country, the matter was intefYened. 
Similarly even persons carrying cartridges are 
beingchalengedt.n:terT ADA. Theverdctofthe 
special court has beenchaltenged in Supreme 

Court, therefore it is proving of no utility. rather 
it is causing loss. 

Mr.Speaker,Sir,thislawisagainstthetrue 
spirit of the Constitution and the ethics of the 
criminal law, the provision of which has been 
made in this Act. The culprit in this case himslef 
has to prove his innocence and the stringent 
principles also go against him. Now, T ADA is 
beingenforcedonM.Ps. Recently, I heardabout 
the incidents of bomb-explosions in Bombay. 
Shri Madhukar, an MLA was arrested under 
TADA, and in prison under NSA, but had to be 
releasedafterthreernonths. Hewas not involved 
in riots, that is why he had to be released. This 
is how the Act is being misued. it is of no use. 

Mr. Speaker, Sir. recently. one of our 
colleague's son Sanjay Dutt was arrested while 
the actual culprits were spared. I would like to 
aHegethathe was arrestedwithoutany evidence 
so asto sparethe actual culprits. My submission 
is that it is of no use to challan an innocent person 
and spare the actual culprits. Apart form it, the 
Govemmenthasnowstartedtakingaction under 
T ADA against those who fail to get their licences 
renewed within time. A licence has to be got 
renewed once in three years. but the period can 
be increased by paying penalty; still the 
Goverm1enthasbeen taking action underT ADA. 
A person was challenged for delivering a 
provocative speech. it is of no use. There are 
many other prOvisions for the purpose. 

Mr. Speaker, Sir. atthe same time. the matter 
of political rivalry has also been raised ofcourse 
it was applied during the rule of Shri Bhairon 
Singh Shekhawat. It was applied against 34 
persons. It is an eye opener, illustrative forthe 
Govemmenl206 bombs were seized in Kota 
while 32were seized in Jaipur. Besides, a large 
quantity of ammition was seized and the 
GovemmentofRajalhandidapply T ADA against 
the culprits in this regard. Had the law been 
enforced in the proper spirit. it would certianly 
have proved a success. But since it was not 
ifll)letnelltedeffectively, itfailed.ltsvalidityhas 
beeOchallengedin the Supreme Court and the 
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judgement kept reserved there. Therefore my 
submssion is that the Government must wait 
and see whaUate it meets. herafteritwoulcltake 
action I would also like to point out that we have 
listened to the views of the former Govemorof 
Ka~mjrwith regard to the State of affairs in the 
valley. 

It has been evident from the incidents of 
kidnapping of Shri Mufti Mohammed Sayeed's 
daughter and the kiOing of four Indian Air Force 
officers that the law was not at all enforced 
effectively. Theresultisthatthelawhasbecorne 
in effective. My submission is though the 
provisions for penalising the hijackers are 
effective, yet the question is who the hijackers 
are. These are the persons having political 
protection. A Hijackernamed Hari Singh was 
apprehended, and the world knows that this 
hijcaker had contacts with one of the Cabinet 
Minsters of India. Therefore, I would like to 
submit that these mal-practices should not be 
allowed to go on. Bhole Pandey was given 
Congressticketto contestthe elections while he 
was already involved in the hijacking of an 
aircraft. The situation cannot improve at all 
particulartywhenhijackersareprovidedpolilical 
protection and respect. Had the Government 
been determined to tackle the situationboidly, 
Ihese things would not have taken place. 

I would like to quote the example of Israel. 
Ame.·;c~ 'ook action against the terrorists in 

. Libya and Pans;;;.: Italy. Columbia and France 
also took the initiative to ~5troy the terrorist 
dens in the neighbouring countries. Did the 
Government of India take any action under 
T ADA against the terrorists being aided by 
Pakistan? How many such persons were 
challenged? What was the total number of. 
lerronstswhotookactlveparticipationinterronst 
actiilllies? Only those people were challenged 
who were found guilty of offering tea or snacks 
10 the actual culprits. Though you, I would like to 
know how many of the actual culprits involved 
III terrorist acllvities were challenged or 
pUl1Ished? Yesterday. we were having a 
rllscUSSlOllontheworkingofVermaConvnission 

set up to investigate into. the ·case of the 
assassination of Shri Rajiv Gandhi. Earlier, 
General Vaidwas assassinatedand his killers 
SukhaandJindawerechalanedlJ1derthesame 
law. TheywerechallanedformUfder,andthey 
werechallened under T ADA also. But it is very 
surprising that lhe charges againstthernwere 
not proved under T ADA though, of cours, they 
were punished under Indian Penal Code. It is 
very shameful that on one side the accused 
persons in murdercase are being awarded the 
death sentence under the criminal laws but the 
sorneaccusedpersonsgoscot1TeelA'lderT NJA. 
Therefore, mysWnissionislhatl1eGallemment 
shouIdstJet IQIhen its wiIIpowerandtakeeffective 
measUres in this regard. 

[English} 

MR. SPEAKER: Shri loknath Choudhury. 
How much time you need? 

SHRI LOKNATH CHOUDHURY 
(Jagatsinghpur):lknowmylimitationSir. 

MR. SPEAKER: let me know the time that 
you need. I havetoorganise it becausefotwBills 
arethere. 

SHRtLOKNATHCHOUDHURY:lwiltake . 
maximum seven minutes Sir. 

MR. SPEAKER:O.K., you take ten minutes. 

SHRILOKNATHCHOUDHURY: Sir. I stand 
10 oppose this BiN because extension is being 
taken for another two years. It is seen tromthe 
stali:.'!lentofOb;ectandReasonsandfrorn the 
statement gi\o-er.by the Horne Ministerthat this 
Act has not been able to check terrorism or 
disruptive activities. They are spreading and 
will be spreading. 

This type of Act. whichwehavebeencalling 
a black Act. is not new. Since the coming of the 
Congress Govemment. this Act has been there 
either in the form of prevenliveDetention Act or 
in some other form the words might have 
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changed. I myselfwasavictim ofthe Preventive 
Detention Act, forwhich I had to stop my studeis 
and I had to remain in jail for few years. The 
ground of detention was that I am a dangerous 
and a deperate Communist, and it was never 
reviewed. Even when the High Court released 
me, the Governmentagain put me inside thejail. 

'Government' means the power is given to 
the police. Here the Home Minister has already 
saidthatthis had been misused. But, noUo have 
further misuse, he has brought out some 
amendmentsbygivingthepowerstolhelnspector 
General of Police and the Superintendent of 
Police. No case will be taken congnizance of 
withoutthe permission ofthe DirectorGeneral. 
The cognizance of the court will not be there 
unless the Director General approves it. ButthlS 
will never check terronsm. 'Terrorism' means 
spreading terror. Here we should take the whole 
thing into consideration. the totality of it, taking 
the international and national factors and 
correcting our view, so that we can check 
terrorism. So, fighting terrorism by putting some 
people in jail will not do. I agree with Mr. 
Shahabuddin th lt it is misused, it is neverused 
against rea!t~:>rrorists: the terrorists have gone 
scolfree. !wanttoasKonequelSt:onbecause 
throughout the day we have been dtscussing 
':;vrr10thiflg aboui ie-, rOrlsm. For two days we 
have been diSCUSSing matters relating to 
terrorism. I thtnk the Home Minister must be 
tired of replying and. Sir, you yourself must be 
sotired of it as to ask us to limit our submissions 
andnotlo repeat the same thing. But I wanttoteli 
the Govemmentthat this Act had never I"le::n 
reviewed by the Governl1"!cnt. Only the 
Govemment «yves on extendtng it without going 
through the causes of these activities which are 
growing. So, there are two or three reasorIS. The 
lirst reason I want to gIVe IS that terrorism has 
becorneanintemationalfactorbecauseofcertain 
developments in the international arena. Now 
there is no question of war. The war merchants 
are there. they wantto sell their arms and they 
spread this culture throughout the worfd so that 
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theywilfbe able to save theirindustry and make 
profit. So, in our country today, you go to any 
cinema. What do you seethere? Whereverthere 
is discontentment and dis-satisfaction or 
oppression, they show the oppressed people 
taking to arms. So. unless the Government 
takes the whole thing in totality, it will not be able 
to check terrorism. Our police force will never 
use this power for the purpose for which it is 
being given to them. Here, I would like to state 
that Mr. L.D. Arora. Additionalo Collector of 
Customs was shot down at Allahabad because 
when he was in Bombay he took the Mamon 
brothers to task and he was transfered from 
Bombay to Allahabad. It was he who informed 
the Bombay police from Allahabad in January. 
much before the Bombay blasts. that there is a 
larege-scale arms smuggling In Bombay. So. 
after the Bombay blasts, the Bombay Police 
wanted to take his assistance and called him to 
gotoBombayonSunday. He was shot down en 
Wednesday before going to Bombay. So, the 
question is that nobody inquires into it about his 
transfer and about hiS murder. Why? Because 
thegrowingterrorism has kep!theAdmil1lstration 
under contrul. The ideologIcal question is the 
mainquestionandunlesspeopleareideologrcally 
educated. they will not be able to face terrorism 
and enacting this legislation this way will not 
serve the purpose What IS required is to educate 
the people. make them conscious Ideologiclly 
so that they oppose terrorism in every sphere. 
Unless the Government thinks in that ,:)':.y io 
check terrOrism <.ind an !>~Ort is made 
ideologically to remo've the discontentment of 
the ~;Ji~. you cannot fight terrorism. You 
cannot fight terrorism by arresting some people 
and giving all powers to the police. The police 
use this power not against the terrorists. but 
more against the Innocent people and people 
who fight for their lusl cause. 

So, Sir. I am opposed to this Amendment. If 
the police fails and If the Act tails, the Home 
MinisterwiIIagaHl corne with anotheramendment 
with much more stringent measures which. 
instead of solVing the problem. will give more 
boost to terrorism. I have seen In my State how 
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So, naturally it is high time now that the 
Govemmentshould revi~wthewholething in 
totality and the Government should come out 
with some new measures so that terrorism 
never spreads and the Country's stability is not 
diSturbed. So,forthatpurpose some more efforts 
are necessary. This Act will never serve the 
purpose andthe Home Ministerwill again come 
for another extension after two years. Then, the 
State wi" become a repressive State without 
understanding the problem of the peopl.ltisa 
stigmalhatsuchastatute remains in our country 
and we should all be ashamed of it. 

With these words I oppose this Bill. 

19.161ws. 

SHRI SUDARSAN RAYCHAUDHURI 
(Serampore): Mr. Speaker, Sir, I oppose this 
Bill. The objective of T ADA when it was 
introduced~rstwas to curb terrorism. It was said 
that this special Act is meant for a special 
situation and !t was expected then that within a 
span of two years we would be able to curb 
terrorism. but what we have seen is. repeated 
attempts of1he Govemment tocontinueWiththis 
Act. The present Bill also seeks to give a fresh 
lease of life of two years. But, is there any 
guarantee that It would nol be a permanenlthing 
inourstatutebook? 

Sir,secondlyweareopposedtotheveryway 
In which this Act is. being used. the most 
authoritarian. anti· democratic and often cavalier 
manner with which the Government uses this 
Act. We know that this Act has been used 
against political adversaries, trade union'l;;ls 
and common citizens with impugn. In T ripura we 
have seen how the earlier State Govemment 
used T ADA against democratic movements of 
the State. It is reported that in. Rajasthan too. 
during the eartier Government's regime. when 
the traae union workers belonging to the 
Electricity Board were on strike .. they were 
arrestedunderTADA. The total approach of the 
Govemment would be clear from thiS fact that I 
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have one statistics in which according to the 
official figures, during July, 199226,553 people 
were detained under T ADA. But the most 
shocking statistics is that, despite so many 
arrests, there have been only 18 convictions so 
far. So, this is the true picture. 

. Sir, barring a few exceptions this Act has 
been more misused than properly used. I know 
that problems of terrorism are there and the 
problem of narco-terrorism, communal riots 
and secessionism have taken alarming 
proportions. I must say that apart from socio-
economic causes, the various acts of omission 
and comission oltlle Centrai Government and 
other Congress (I) Govemments in the States 
are to be blamed for it. But problems are there 
and we must deal with the terrorists. 
secessionists and the persons with whose 
activities the country's unity and integrity are 
affected. We should dealwith those people with 
a strong hand. Butthe existing laws should be 
utilisedforthatpurposeandifnecessary, suitable 
amendments should be made of Acts like the 
Criminal Procedure Code, Indian Penal Code 
etc. This cannot be done withoutsharpeOlng the 
teeth of existing laws and without trying to have 
the necessary political will to fight against 
terrorism and secessionism. So, this attempt of 
bringingTADAtypeof acts cannolbesuppor1ed. 

Here there is an amendment to the Bill to 
obviate misuse of power. Superintendent of 
Police has been given the power. But we know 
thatm TripuraSP or IG Police functioned under 
the orders of political bosses during last year. 

In the circumstances. we cannot gurantee 
that this Act will not be misused. 

So, my pOint is that the Government should 
come with suitable amendments to the existing 
Inws and after strengthening the existing laws. 
we .:;an deal with the problems 01 terrorism and 
disruptive activities. But this Act is remlnlcent 
of the Acts like the Preventive Detention Act or 
DIR or MISA or NASA. 

We cannot support this Bill. Under the 
circumstances. we are opposed to thiS Bill. 
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SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, two Bills have been taken up for 
discussion simultaneously. So far as the 
question of Criminal Law Amendment Bill is 
concerned, the amendments proposed to deal 
wilhthe matters of abduction andkidnappingare 
worth welcome. We do welcome it. The hon. 
Minister of Home Affairs may please get it 
p8ssed, we extend our support to him forthis 
purpose. However, the amendment proposed 
wilhregardtoTADAisamatterofgraveconcem 
and needs a serious discussion. The principle 
of Criminal Procedure Code which isaveryold, 
constant and full of Justice. is being amended, 
because underthe present taw, the culprit is not 
to prove his innocence but the Government or 
theprosecutoraresupposedtoprovethecrime 
of the culprits. We strongly oppose this 
amendment as it is totally against the 
fundamental principles of justice. The 
amendment proposed in this regard is very 
dangeroous. WewoUdl'lOtfindanyprecedellCe 
to this effect in the world history. It has been 
statedthatthe~givenbytheaccused 

before the police officer win be treated as an 
evidence in the court. It is against the spirit of 
Section 1680fthe Criminal ProcecIureCode. 

Shri Chavanhasaddedanolherdangerous 
pomt that in case there are two culprits, the 
......... ,ent of one accused will be used against 
his accomplice. It means that if the number of 
accused ranges to five to ten, the police may 
ajlprehendoneofthemandtreatthestatement 
given by him as an evidence againstal 01 them 
inthecourtltisagainstlhefln:lamentalpMciple 
of Criminal Law, it also violates human rights. 
This is something very detestable heinous. I 
wouIdurgeuponlheGovemmeftnottoadaPtan 
attitude of inJustice in the mime of eliminating 
terrorism. The &vemrnent should review the 
situation in this regard. 

OurcoleagueshavealsogMlJnSlIQQ8Slions 
with r~tothe implementation. The matter 
hadbeenraisedafewdaysbackwhilewe~ " 
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having an extensive discussionwith regardto 
thematterofShriRajivGanct1i'sassassination. 
A heinous crime was com,nitted by L TTE in 
Madras, the way the suicide squads of L TTE 
have been working, itisencouraging~ 
atlargescaleinlhecountry. However, asperlhe 
available figures, only 147 cases were filed in 
T ami! Nadu, the place where Shri RajivGandhi 
wasassasinatedandterroristactiviliesof L TTE 
arel'1'lOStflaquer ldoknowthatlhehon. Minister 
of Home Affairs would say tht the Central 
Govemment is notat all concemedwith it, and 
that it was the responsibility of the State 
Government. The Central Govemment enacts 
law, thereafter it is the responsibility of State 
Govemments to enforce it strictly. 

Theargootent likely to be given in hisdefence 
by"the hon. Minister maybe correct, even then 
it is the responsilityoltheCentralGovemment 
to monitor the functioning of the State 
Governments and the implementation of the 
Law as also holding conference with the State 
Home Ministers. In Tamil Nadu, where Shri 
AaiivGadliwasassassinaled. only 147 cases 
werefiledcUinglhelastseveralyearsnottoiaJ( 
of punishing the culprits this is an evidence of 
nothingbuttheinelfectivenessofthelaw. Onthe 
other hand, in a state like Gujarat from which 
MahalmaGandhiandSardarPalelhaiIed, 14094 
cases were filed. Thislawwasenactedprimarily 
todealwilhthesituationinJammu&Kashimir. 
But the tOtal number of cases filed in the Stale 
was just 1826. It is the State where Irrorism is 
prevent in every nook andcomer. This proves 
thai enactinga Iawinitselfisnot sufficienllA'1less 
it is enforced effectiv8ty. Rather, this law is 
being misused, asithaSbe8n in Gujarat. Every 
time an amendmentismoved, thehon. Minister 
01 Home Affairs givesan assurancethatthe law 
would not be applied against the political rivals 
butinpracticeitisverytrequent.lnbrief,lwouId 
like to submit that the law has been widely 
applied against the BJP MPs. Not only this, a 
case was filed against them under National 
Security Actandlhen under T ADA. Thus. these 
thingsshouldnotbe used as political weapomo 
harass, torture or eliminate the political rivals. 
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Therefore, my submission is that itT ADA is 
misuedconstantly in this (Interruptions) there 
will be total confusion, because a particualr 
party rules in a particular State while the other 
in,other State, however, the law isin force 
everywhere, andinthatcasetheJawcanbeused 
againsteachotherthenwhatwillbetheposition. 
This law is being used asa medium to spoil the 
legal provisions in the Constitution, therefore I 
oppose it. . 

I would like to submit that in principle, we 
opposelhoselawswhichviolatetheconslilulional 
traditions. conceptions and also human rights. 
and this very law also comes into the same 
category. Therefore, thehon. MinisterofHome 
Affairs may kindly think over it. In view of the 
Bombay blasts if such a law may be enforced 
effectively there, it can be wen understood and 
it may be considered as a right step, but, as has 
been told, in Bombay too. the B.J.P. workers 
were handcuffed and taken around the city. 
therefore it is a matter of grave concem. 

With thesewortis I oppose !he Amenc:iment 
Motion with regard to TADA and support the 
Criminal law Amendment. 

SHRI RAM VILAS PASWAN (Rosera): Mr. 
Speaker. Sir. I would like to oppose this Bill on . 
three-fourpoints.Just nowhon. LochIjihastold 
aboutthepowersafpoliceofficials. Asyouknow 
it is not a bigthingtotena liebelore apoliceoffical 
forthesakeofone'sowndefence. But it is not 
right to ruin another person on the basis of that 
statement. I would like to say that the Home 
Minstershouldreviewitseriously.lnrepfytoa 
question in Rajya Sabha on 1 Olh March. it was 
said that 52.268 persons had been arrested 
under T ADA. this should make you realise the 
gravity ofthis situation. 

• In the objectives and reasons ofthis Bill the 
hon.Ministerhassaidthat~itwasimposed 

intwostatesonly. Butwhen T ADAwasnot there. 
terrorists activities were taking place only in 
Punjab and Jammu and Kastvnir. but now it has 
spr~ad in Uttar Pradesh. Madhya Pradesh. 

Himachal Pradesh, Maharashtra, Haryana. 
Delhi, Gujerat, and West Bengal also. This 
shows that by imposing T ADA, terrorists 
activities areincreasing. You shoutdwlthdraw 
it immediately as it is spreading the disease. 
(intemJptionS) 

Thesecontpoint is that you should take itfor 
granted that if aproblerncould not be solved by 
ordinary law then imposing T ADA or Terrorist 
Area Act can also not solve it. this is a basic 
principle and you had been a jurist also. 
(Interruptions) 

What do you think about the hon. Speaker. 
(Intem.pions)Mr.Speaker,Sir,theJawconsider 
thecommonmanashonestandtheGovemrnent 
and poIiceofficials haveto prove that it is not so .. 
But this Bill is contradictory as thecornrnorman 
is considered guilty and they have to prove 
thernseleshonest, so it is contradictory to the 
basic principle of law and it is openly violated. 
The third point i$ ~at YOll sh9l:ld Icnow the 
reasonsbehindapersonbecorningaterrorist. 
Yr.u have !o fllldthe reasons behind a person 
beco"MiQatenorist Youhalietc.find1hereasons 
behind the rise of terrorism in Punjab and 
Kashmir. As you can destroy mosquitoes by 
spreading DDTbutit is also necessary to clean 
the dirtygullerfilst. Hon.lodlaji has said ri!j1tIy 
thaldifferentStateGowlmmenlsareheadedby 
various poIiticai partiesbut they all should be 
E!quaIbeiorethelaw. Youcannotslopterrorism 
if incident 1ike6th Decernbertakeplace. but you 
should have adoptedstrict measurestocontrol 
it. In recent incidents in Bombay I saw thatthe 
persons who should bearrestedt.RierTADA. is 
stiD issuing whips and Sanjay Dutt who was in 
possession of illegal arms was arrested under 
T ADA, and not under ordinary Law or illegal 
Arms Act. A person Withaterrorist background 
can bearrestedunderT ADA. A person from the 
film industry is being made a terrorist and 
sornebodywho is continuosly involved in such 
activities has been issuing whips. this reveals 
the hollowness of T ADA. So I strongly oppose 
this Bill. 
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The second Bill pertaines to criminal law .1 
approve this and would like to say that law and 
order situation in Bihar is bad but the goodthing 
is that according to the statistics at least 190 
persons have been arrested under TADA in 
Bihar as compared to some other States. 
regarding criminal law I would like tosay that 
incidents of kidnapping are increasing not only 
In Biharbutinvariousotherpartsofthecountry. 
It is all happening with the connivance of police 
and this has become a easy-money-eaming 
source for pofice. You kidnap a child and get a 
ransom of As. 51akh then give some amount to 
the police stations and rest is yoUrs. This has 
become a business at the national level. It 
should be taken seriously. What my friend from 
BJP has said about kidnapping, i support it, 
whethertheyarefromCongress,orpersonslike 
BholaPandeyorpersonswhoknowbigleaders 
like Atal Bihari Vajpayee, thesepeop!e should 
not only be condemned publicallv b'..It political 
partip_~ ~hI)t..!!::l ctemand their arrest anti t~ley 
should not be given t~ckets for contesting the 
Assembly elections. 

In support the Bill pertaining 1(\ the criminal 
law broughtbv the hon. Minister and I oppose 
TADA 

SHAIGIADHAAI LALBHAAGAVA (Jaipur): 
Mr. Speaker, Sir, these two Bills are being 
discussed here simalteneously. The Bill 
pertaining to terrorism has two aspects. It was 
firstbrouglt in 1985 then amended in 87, 89 and 
91, nowonMay23, 1900theperiodofenforcement 
of the Act is going to be over. The Govemment 
should review seriously, the need for extension 
of its enforcement for a period of two years. 
T erronsm is also growing in thecountrywith the 
extension of the period of this Bill. Eariier 
terrorism was contained in Punjab and Jammu 
and Kashmironlyand now ithasspreadtoNorth-
east. Uttar Pradesh. Madhya PradeSh, Himachal 
Pradesh, Maharashtra, Hayana. Delhi COujarat 
and West Bengal also. I think in thi:; manner 
terrorism will spread all over the country. 

(/ntenuptions) 
,'. 

MR. SPEAKEA: This has already been 
discu~you please speak on amendment. 

SHAI GIADHAAI LAL BHAAGAVA: I would 
like to state the reasons why this Bill has not 
been used where it should have been and as 
several other members have said why it has 
been used on political workers andthattoofrom 
oppositionpartiesonly. So I would like to say that 
if the Govemment's intentions are clear then 
there will be noneedtoextend itstirne anymore. 

Sir, as' former orators were saying that 
Kashmir and some other places are more 
afflicted by terrorism, this should be reviewed. 
Secondly I appraise the agreement signed 
between India and Britain which has a provision 
that anybodywhois underimprisonmnetin India 
for 12 months or more and if he escapes and 
reaches Britain. his property in Britain will be 
confiscated and he will be brough back to India. 
I '"Ink no body has mentioned it earlier and I 
welcomethjs~fl"e~nt. 

Sir. as you know terrorism is spreading in 
Kashmir. Memon brothers haveooen Involved 
in bomb explosions and they are not being 
broughtheretheagreementwith Britain all these 
things are all right but I would like to say that 
T ADA is nota panacea. we should make efforts 
for signing agreements. with other countries 
also, as we have now with Britain. TADA is not 
an appropriate solution for terrorism. It is like a 
hammer to kill mosqUItoes. 

Sir. statistics reveal that only 434 persons 
were actually found guilty and punished under 
TADAoutofthetotal SOlhousandperson arrested 
under this act. thIS proves that 50 thousand 
people havebeen VICtims of police dictatorship 
and it also reveals that terrorism had spread 
during the Congress re9ime as this act was 
brought by hon. Buta Singh in 1985 and till today 
in 1993morethan 5Othousands have become its 
victim. II is being sain that this act has the 
approval of the State Governments. I would like 
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to pOint out that if any innocent persosn is 
arrested under T ADA and State Government 
requestforhis release, even then the Central 
Government refuses to act accordingly. T ADA 
cases are decided by the Central Government 
in which the State Government do not have any 
say. So I would like to suggest that the State 
Govemmentshouldbegiventhepowertodecide 
whether a person arrested under T ADA is guilty 
or not and it should be reviewed carefully. 

Today during Congress Rule the terrorism 
has come 10 such a pass. According to official 
figure. 5614 persons in Andhra Pradesh, 10779 
in Assam 14094 in Gujarat, 1826 in Jammu and 
Kashmir 1125 in Maharashtra and 14457 in 
Punjab have been charged of being terrorists. 
T ADA has been enforced to settle the cases of 
terrorists expeditiously but it has been noticed 
that the Longowal assassination case could not 
be solved even after five years because ot 
r ADA. Even other matters have not been 
resolved and while the Stale Governmentsare 
supporllng T ADA I feel that the State 
Governmenls are feeling helpless. 

Sir. the case of assassination of General 
Vaidya ( Interruptions) I would ~kc. to submit that 
~:~~:;,'-oiAIicJbesignedwithOlheroountries 

'1lsoonthe lines of agreement made with England. 
( Interruptions) 

MR. SPEAKER: You have welcomed it. 

( IntefTUptions) 

SHRI GIRIDHARI LAL BHARGAVA: 
Although I rise to oppose the T ADAAct,1 would 
like 10 support and welcome the criminal Law 
Amendment Bill being introduced but it is my 
submission thatalthough its objectives are good 
yet its scope is very limited. A provision of life 
imprisonment and life-sentence has been made 
for kidnapping of giris and children , who are sent 
to Gulf countries for camel races and for 
kidnappmg minor children and businessmen. 
This amendment iscorrecl but its scope should 
have been extended and a comprehensive Bill 

should have been introduced. I welcome the 
Criminal Law Amendment Bill introduced here. 

To conclude, I would like to submit that I 
welcometheagreementwith British but I oppose 
the T ADA and Ifeelthatthere is no needtoextend 
its period. This Act is not being used on those 
peopleforwhich it had been framed I , therefore, 
oppose T ADA. I thank you for granting me an 
opportunity to speak. 

[English) 

SHRI JAGMEET SINGH BRAR (Faridkot): 
Mr. Speaker, Sir, maximum number of arrests 
were made in the State of Punjab and that has 
been mentioned in the Home Minister's reply in 
the Rajy" Sabha. Other Members have also 
mentioned Ihat!t is more than fifteen thousand. 
Now peace has returned in the Stale and there 
i las been no act of violence. Today also in the 
newspaperstherewere reportsthal.lhere has not 
been a single incidnet of violence in the State. 
The Act was basically brought to curb militant 
acti;;ities in the State of Punjab. I woufd like to 
request the Home Ministerthat since the State 
is booming with political activities, will he 
~~nsider to wilhdraw and lift this T NJA from 
Punjabbecausethe"!~aireadyArmedForces 

Act 1983 '"_nd r-unjab Disturbed Areas Act 1983 
in the Slate? Since there is total peace in the 
State now, I would like to request the Home 
MlOisterto tift this, I must say, black Act from the 
headofthe people. 

That is alii wanted to say. 

SHRIS.~CHAVAN:lnfactlneverexpected 

Ihat these two Bills would provoke so much of 
discussion. As the hon. Members seem to be 
very much interested in knowing all the details, 
I must clarify one point. 

There seems tobea lotal misunderstanding 
of the entire application of T ADA. Every hon. 
Member seems to be underthe impression that 
the central Government is enacting this 
legislation and it is the responsibility of the 
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Central Government to see that i,t is properly 
used. I must infoFmthe Housethatthlsisjustan 
enablinQprovision: there are Stateswhich have 
not resorted to TADA ataB. You have the power 
to notify whether you would like to attract the 
provisions of the T ADA or not. There are 
designatedc:xutswhichhavebeenestablished. 
~theStateGooJernmerEhavetakendecisions 

not to appIyTADA. Wehavenotfon::edanyone. 
Even now if the State Govemments feel that 

. WithoutT ADA theycanhandethesituation, it is 
entireIyforthemtotakeadecision. Certany, the 
Govemmentoflndia is not going to force any of 
the StateGovemments. 

Thereisnormningawayfromthefactthatin 
PIM1jab, in.Jarrllru and Kast!!r.it, in Assam there 
have been situations. I have the full facts asto 
how many people have been arrested, how 
manyhavebeendelained, howmaynhavebeen 
dlarge-sheeted. hownBIyhlNebeenconvicled, 
how many havebeef' released by the COUIt, in 
how many cases bail has been granted. Every 
information is avaitabel with me. I am in full 
::areementwid1StwiLokanalhChoucluythalit 
wiN have loS 3 !:.-7._"orongedatlack. Meret'7a 
provision we would not te--.--.h!e to bringback 
normalcy in a state. That is why wheJ'P.ver 
naxalile activiIyisonlhe increase, I have taken 
a meeting of altheChief Minislersconcemed 
and requestedthem1hattheyhavetoattack1his 
problem first by implementing the poverty 
aIIEMationprogramme, andtoprepareaspecial 
programme to see that the benefits reach the 
targeted groups. Thereafter if there is anyone 
who triedto exploit the poverty of the people or 
there are landproblemswherethe biglanclords 
aretryingtoexploitthem. thencertainlythere is 
a casefor penal action. 

So. both the things wiI have to be considered 
together. Merely by invokingT ADA, I do not 
think that we will be abletosolve1his issue. Both 
the things will have to beconsidrred together: 
and that is why, instead of going through all the 
detailS. I say this. Hon. Member shri Syed 

Law (Amend.) Bill 

Shahabuddinisnotthere, he wanted rneto give 
the State-wise figures. I have the State-wise 
figuresalso. For the kind of amendemtsthat he 
hasgjven. first of all, it is very difficult to prove 
a hinamitranscation. He wants an amendement 
thatthe man holds the property knowingly that it 
is out of the proceeds of terrorism mens rea 
which he want to attach to it, whichinfact, isgoing 
tobealmostimprac:ticablething. Evenotherwise 
also, it is going to be extremely difficult to 
establish, in fact, that the holder is holding the 
property on behaH of a terrorist; it is also going 
tobe equally difficult. But, unless we have the 
enabling provisions, I donotthinkthatthe State 
GovemmentwiRbeabletotakeanyaction in the 
maIter. Thishasbeenbodyliftedwhenl havethe 
~.sn;with1heUK Government. Theyalso 
had the problem on the Northern Ireland; and 
they were creating problem in UK. We just 
exchanged ideas; and adopted certain ideas 
from them; we aiso have certain ideas to them. 
And this is how, this thing has been brought 
abolA.larn~saythatithasserttheprq>er 

message. Afterwe signedtheextradition treaty 
and also the confiscation treaty with the UK 
G~1ie:r,;:' ... n!. al! over E!lrope it has sent a 
proper messge. Through havalatransactions 
hugeamountoi~whichusedtocomevia. 

London has diminished c:::~'1Si~ic:a~j. : ~_...., 
agreewilhthehon. Mernberwhosaidthal it is not 
only with the UK. we have to have extradition 
treaty with olhCrcountries also. 

Certainly I agree with him and we will have to 
take up this issue of having extradition treaties 
wilhArabcountries, the GlMcountries. UAE and 
othercountries are very friendly countries; but 
somehow. I do not know why they have not been 
able to react positively in the case of Bombay 
blast culprits. who in fact had gone there; and 
from there, they seem to have taken asylum in 
pakistan. Sir. I would not like to go into the details . 
of it. 

Shri Syed Shahabuddin has given other 
amendments also. unfortunately he is not here. 
I do not think that it is necessary for me to give 
all the details. Certainly, we have taken 
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precautionarymeasurestoseelhatpoliceofficer 
at the lower level may not misuesthis; andthat 
is why even the investigation is also being done 
afterhegetstheoonsentfromtthe~i llelident 
of PO!ice; andthe prosecution can be launched 
only afterthel.G. of Policeweretoalowthsarne. 
I think these are sufficient safeguards by which 
we will beabietoreciJcethemisusetotheextent 
possible. I cannot possibfysaythatthere will be 
no misuse, even the other Acts can also be 
misused. I cannot possibly make a claim that 
these are not going to be misused. Totheextent 
possible, wehavebeensendingaltheguidelines. 
I specially try to have a meeting of the Chief 
Ministers. I cannot possibly monitor becuse 
monitoringwilltjvea tifferent kind of impression. 
After all, we work in a federal structure: and in a 
federal structure, I would not like to give an 
impression as if we are suprior lords who are 
asking the information from th subordinates. 
That kind of impression should not go; and that 
is why, in fact, ftried to persuade them. To the 
extent they should not try to use this Act or 
misuse this Act against the political opponents, 
agalOStthetradeunionleadersandagainstother 
innocentpeop!e:buttoconcentrateonlyonthose 
who in fact. are creating a kind of diruptinve 
activity and destablishing the country . These 
elements will have to be dealtwith verysevenly. 
There should be no compromise on this issue: 
and that is why, we would like to have the 
extensionfortwoyears. Everyhon. Memberhas 
welcomed the other Act also; and that is why, I 
do nto think. it is necessary for meo to explain 
the provisions of the Criminal Law (Amendment) 

. Bill. 

I wiI requestfifstalthosehon. Members who 
havegiventheiramet dnentstokirdywithdraw. 
Of course. he is not there and so, automatically 
it gets withdrawn. But, if they do not withdraw, 
then. I wiU request aHthe han. Members to reject 
theirarnendmentsandpasstheBiU. Thank you. 

SHRI LOKNATH CHOUDHURY 
IJagastsingpur): Sir,l have only one question. 
The Act is enacted by the Centre. As we have a 
gederalstructure, you can leave it to the States 

to enact. The States could notify. The Central 
Govemment has got the powerto review it and 
see that it is property used. 

SHRI S.B. CHAVAN: So long as the State 
Governments have been authorised, I do not 
think, we can considerthat it is a review. 

SHRI LOKANA THCHOUDHURY: You give 
thepowertothem. 

SHRI SOMNATH CHA TIERJEE (BoIpur): 
No, no. The Central Govemment is not the 
headmaster. 

SHRIS.B.CHAVAN:Thatisthekindofspirit 
in which we would like to work. 

MR. SPEAKER: The question is: 

'That the Bill furtherto amend the Terrorist 
and Disruptive Activities (Prevention) Act. 
1987,aspassedbyRajyaSabha,betaken 
into consideration." 

The motion was adopted. 

MR. SPEAKEI3: The house Will now take up 
clause-by-clause consideraiton fo the Bill. 

Now I will take up amendements. Shri Syed 
Shahabuddin not present. Shri Girdhari lal 
Bhargava not moving. 

MR. SPEAKER: The question is: 

"The clauses 2 to 10 stand part of the Bill." 

Themotion was adopted. 

Clauses2to 10 were atidecJ to the Bill. 

MR. SPEAKER: The quesiton is: 

"Thai clause. the enacting formula and in 
long title stand part of the Bill.' 

The motion wasadopted. 
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.. Clauses'l,-theE~tingFonnulaandthe 
long Title were added to the Bill. 

THE MINSTER OF HOME AFFAIRS (SHRI 
S.B. CHAVAN): I beg to move: 

"That the Bill be passed.' 

MR. SPEAKER: The quesiton is: 

"That the Bill be passed. H 

The motion was adopted. 

MR. SPEAKER: Now the Housewilltake up 
Criminal Law (Amendment) Bill. The question 
is: 

-That the Bill further to amend the Indian 
Penal Code and the Code of Criminal 
Procedure. 1973. as passed by Rajya 
Sabha. be taken into consideration ... 

The motion was adopted. 

MR. SPEAKER: Now the House will take up 
clause-by-clauseconsideration of the Bill. There 
are not amendments. 

The question is: 

"That clauses 2 to 4 stand part of the Bill." 

The motion was adopted. 

(Clauses 2 to 4 were added to the Bill.) 

MR. SPEAKER: The question is: 

"That clauses, the enacting fonnula and the 
long tille stand part of the Bill." 

Thenxmonwasadopted 

Clauses 1. the Enacting Fonnula andthe 
long Title were added to the Bill. 

THE MINISTER OF HOME AFFAIRS (SHRI 

S.B. CHAVAN): I beg to move: 

"That the Bill be passed. " 

MR. SPEAKER: The question is: 

"That the Bill be passed. " 

The motion was adopted. 

19.54hrs. 

(v) Situation in Jammu and Kashmir 

THE MINISTER OF STATE IN THE 
MINSTRY OF HOME AFFAIRS (SHAI 
RAJESH PILOT): Sir. the House is fully aware 
of the largescale violence andterronsmthat has 
been unleashed in Jammu and Kashmir by 
Pakistan during the last three years. A very large 
number of people, mostly the youth were lured. 
and in many cases forced togo across the border 
for training and indoctrination. They were 
infiltrated back Into the State with huge quantities 
of sophisticated anns and equlpmenl. The scale 
and the volunme of violence which conllnues 
unabated. and the massive recovenes of 
weapons which include nearly 8000 AK Sel ies 
rifles, indicate the dimension of what has been 
built up into a Virtual-proxy war" in the territury 
of India. The reprehensible atrocities have led to 
the migration of nearly 2,50;000 people from the 
valley to Jammu diVision and other States. 

Although Pakistan is known to be under 
considerable pressure to desist from sponsoring 
cross-border terrorism, there is no evidence to 
show any let-up in its activities on the ground. 
Duringthe recent months, asa result of sustained 
pressure and infonnalion and intelligence based 
operations we have been able to apprehend or 
neutralise a large number ofterronsts,lncluding 
many Important self-styled leaders of various 
terrorist outfits. 

This has created disarray rn the ranks olthe 
militant and led to serious Inter-gang clashes 
and growing OUI1'tler of atrocitJeson thecommon 
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. people who are dubbed as informers and non-
cooperators. The common people are tired and 
fed-upwHh the activities of the terrorists andthe 
on-going'lliolence. Theyappeartobe ~nfora 
:change towards peace and normalcy. This is 
~edingrowinginstanceswherethepeople 

. have AOtshown enthusiasm when bandh calls 
have been given by the terrorist outfits even 

. though the fear of the gun often forces them to 
stay indoOrs. 

While the pressure on the militants is being 
intensified. efforts are also being made to 
reactivate the political forces and restore 
normalcy in the State. Towards this end. a 
number of initiatives have been taken in the past 
few months. Following upon the dialogue of the 
Union HomeMinisterwithleadersofthe National 
parties, his meeting with former legislators and 
parlIamentarians from the State of J&K. and the 
viSIt of a multi-party Parliamentary team to the 
State late last year, we have further intensified 
such efforts in the recent past. 

I have personally visited the state a number 
of times in the past 3 months. and have met a 
large number of people in different areas and a 
dIfferent levels. and have also had detailed 
interactJOnwith officials of the State Government 
and the local administration. Several senior 
level administrative changes have been made 
with a view to toning up and activising the 
administration. The Govemor has been touring 
the State extensively and meeting people in an 
efforttobridgethegapbetweentheactninislralion 
and the people. Efforts are also being made to 
step up developmental activity in the State. The 
government is assessing the financial needs of 
the state in this context. and will provIde the 
necessary support and assistance. Effortsare 
also being made to streamline the counter 
militancy operation to ensure that possible 
harrassment to the civilian population can be 
minimised without compromis;ng with security 
requirements. Screening Committees have aI¥> 
been set up to review on a continuing basis the 
cases of those whomaybearrestedordetained. 
Oflatetherehasbeenconsiderablepropaganda 

aboutaJlegedcustodialdeaths.1 have repeatedly 
stressed that any such act cannot and will not 
escape stringent punishment. Atthe same time 
it is necessary to guard against deliberately 
motivated aodfalsepropaganda. 

The various initiative taken so far have also 
had their impact. A number of leaders of vari6us . 
political parties. including the. National 
Conference, have visited the valley in the past 
few months. A multi-party conference was 
organised in February at the initiative of local 
political leaders. Some sections known to be 
close to the militant groups have off and on made 
statements indicating the need to move away 
from the gun culture and give a political ti,rust to 
their activities. even though these may not echo 
the same spirit that informs our efforts. at least 
sotar. 

20.00hrs. 

The difficulty is that whenever there is 
movement towards any kind of acllvitisation 
among the political elements orresponse among 
the people. the mIlitants and their mentors in 
Pakistan immediately redouble their efforts to 
thwart the same. This response is familiar. For 
example as many as 27 candidates were killed 
in th aborted eler:tions in Punjab in 1991 In 
Jammu and KashmIr the commencement of 
some political activity was immediatelyfollowed 
by the abduction and killing of two relatives of a 
prominent political leader of the State and a 

. lethal attack on the relative of another. 

In the wake of all these developments. we 
have also witnessed a sharp escalation of 
vioIencesince the beginning ot April. Thepattem 
of this violence has shown an attempt to 
profilerate attacks on the security forces. with 
increasing use of explosive devices. The aim is· 
not only to try and inflict maximum casualities 
but. more importantly, to provoke reacllons 
whICh can cause maximum damage to civilian 
life and property, and thereby try and heighten 
the feeling of alienation. In a growing number of 
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instances.suchattackshavebeen~ 
by arson, etc. and an attemptis made to lay the 
blame at the doorofthe security forces. 

Atthe same time a large number of civilians 
have been targetted and killed without 
compunction. Out of 89 civilians killed during 
the month of April, asmany as61 aresuspected 
to have been killed in such attacks·by the 
militants. The objective is to maintain terror and 
the fear of the gun, and to try and throttle any 
impulse among the poeple to move into the 
mainstream. 

Efforts have been made by the terrorists to 
indulge in dramatic actions, particularly in high 
profile urban locations such as parts of Srinagar 
and Sopore. Such locations areperceived as the 
epi-centresofpowerwheredominancethrough 
the bear of the gun is soughtto be gained. They 
are densely populated and provide scope for 
mobilisationofpeoplebyfearorotherwise:they 
hold potential for damage to civialian life and 
property in any kindofengagement between the 
security forces and the terrorists and are 
continuously and easily acessibletothe meda. 
The effort is clearly to gain medaattention: and 
totryandpro;ectthatthereisJargevioienceand 
disorder; thatthe securityfoo:es are indulging in 
mindless excesses; and that this is the state of 
things in th Valley as a whole. 

These tactics are reflected in incideI ttssuch 
as the one in LaJ Chow!<, Srinagar. on 1 Olh April, 
where around 200 shops and SO houses were 
guttedaftertheterroristshadsetoo fireal:Jlilcjng 
occupied eartierbythe securityfoo:es. Massive 
propagandawaswhipped~totJyandshowthal 

it was th security forces who had caused the 
arson. AsimilarincidentoccurredinSopreon 
1 st of May. Earlier, on 19th April attacks were 
launched on the security forces when some 
·students were taking out aproces&iol. leadingto 
civilian casualties in the ensuing exchange of 
fire. This incident was again used to whip up 
largescalepropogandaaboute~bylhe 

securitytofCes. Asapart~thesimilarstrategy, 
effortshavealsobeenmadetotryanddisruptthe 
funcIioningoftheStateGovemmentapparatus. 
On 11th May, a rocket was fired on the Civil 
Secretariat, the next day afteritha,dshiftedfrom 
Jammu to Srinagar.In thisattack, 2 employees 
lost their lives and one was injured. Security 
arrangements in the area have been further 

. strengthened, and the Secretariat isfunctioning 
normally. 

In the wake of heightened violence, andthe 
type of incidents mentioned above, attempts are 
beingmadetoprOjectthesilualionthatcondtions 
in the State are totally out of control. Recently a 
seciton of the JKAP resorted to agitation about 
the circumstances ofdeath of aJKAP constable 
during security force operations on 21 st April. 
Sorne dismissedemployees and terrorist outfits 
triedto hijacktheagitation which was in the initial 
instance a spontaneous reaction of a small 
numberofpolicementoa specific incident. The 
situation was handled with great restraint and 
tact by the State Govemment. Despite threats 
and alluremetns from vested interests. the vast 
majority oftha State Pofice kept the discipline 
of the uniform and contiued to perform their 
duties. Even those hwo were misguided into 
joining the agitation are back on theirduties. It is 
unfortunate that this episode was projected by 
some asa large scale revolt. While we have no 
intentiontocondoneactsofindiscipline,itwould 
be most unfortunate if any suggestion is made 
that may bring the forces as a whole under a. 
cloud. 

Much of the focus of the propaganda is on the 
international audience as a part of desperate 
attempISthatare being made by the Pakistan to 
intemationaJise the issue of Kashmir by 
spreading blatant disinformation even as it 
continues to fuel terrorism in the State. 

We havealsoobsenled renewed attempts in 
the recent past to significantly step up violence 
intheJ8f1lI'ftIIegionandparticularly in the areas 
olOodadistrict. and I sharetheconcem of the 
members in this regard. There have been a 
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nurnber instances of bomb blasts, looting, 
ambushofsecurilyfOlCeunits, arsonancldarnage 
to Govemmentproperty andtargetted killings of 
individuals including relatiVes of political persons 
and community leaders. 

" 

Sincetherewasalsoademandforastatement 
on the recent incidents in Kishtwar and Doda, I 
would like to share information with the Hon'ble 
members. 

On 10th May Shri Satish Bhandari, a leader 
olthe Hindi Rak,sha Samiti was shot at and later 
succumbed to his injuries. Curfew was imposed 
in Kishtwar town and. as a precuationary 
measure. in Bhaderwah also. The nextmoming, 
however, an unruly mob indulged in violence 
and vandalism in which some Government 
offices and a school building were attacked. the 
S.D. P.O. was injured and fire was set in the 
office ofthe Tahsildar. Later a section ofthose 
gathered for the cremation of Shri Bhandari. 
again indulged in violence and arson. There was 
a reaction from the other-community also. In the 
process some houses and shops belonging to 
both communities were damaged or gutted. 1 
person was killed ancI several others were injured. 
Senior officers immediately rushed to the site 
fromDoda, the Armywas called in and conducted 
a flag march. The curfew is continuing, butt he 
situation is udner control. 

In another incident on 6th Mayan escort party 
of the CISF was ambushed. while travelling 
between Dul and Hasli. One CISF personnel 
was killed ancIf8Urpersonswereinjured including 
CISF personnel and a French National. This 
shows the sinister attempts of the militants to try 
and stall development activity, affecting the 
employment of over 1 000 people and totry and 
erode the confidence of the international 
community. Without suggesting any 
complacency. I feel that these are isolated 
instances aimed at creating panic among the 
projec, personnel and would seriously urge that 
such panic should be avoided and work should 
be commenced in the project. The security 
arrangements in the project area have been 

substantially augmented over the last few 
months. We are reviewing the matter again and 
Such further measures as are found necessary 
will betaken. 

The incidents of violence in Doda district not 
only show the attempt qfthe militants to spread 
the act of violence and try and gain some relief 
from the pressure on them in the Valley but. 
more importantly it shows how attempts are 
being made to lend asha;'communal colourto 
the situation. The need of the hour is to avoid 
falling into their trap. I would urge that we should 
eschew any actions or reactions that could help 
to frutherthe designs of the terrorists. On our part 
we have already stepped up the security 
arrangements and anti-terrorist operations in 
the area. As many as 98 terrorists have been 
arrested or killed in the district in the last 4 
months. We are continuously reviewing the 
situation. The Governor had visited Bhaderwah' • 
in April, followed afew days laterbythe Divisional 
Commissioner and I. G., Jammu and the Addl. 
D.G. (Law & Order). If necessary we will also 
provide additional security forces to step upthe 
pressure on the terrorists further. 

The positive side of all the developments in 
the state as outlined earlier. is that the common 
people have understoodthedesign of the rnilitants 
and are increasingly to ensure thatthe security 
environment in the State is improved and we are 
able to move towards normalcy. Through this 
House..l would like to appealto all section ofthe 
people, thatil isof utmost importance to maintain 
balance and objectivity in reacting to situations 
at a time when we are fighting a challenging 
situation to maintain the very integrity of our 
Nation and society inthefaceofsevere pressures. 
provocations and a 'proxy war' of massive 
dimensions. (Interruptions) 

[ Translation] 

SHRI RASA SINGH RAWAT (Ajmer): Mr. 
Speaker. Sir, nothing has been mentioned in the 
statement regarding the Secretariat. 
( Interruptions) 
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SHRI RAJVEER SINGH (Aonla): A!though 
Minister of State for Home Affairs has issueda 
detailed statement but I "Yould Hke to know 
through you whether any negotiations are going 
on between you and Farooq Abdullah, since 
there is no mention of this matter in·the statemtnt. 
I ~ould like to know whether Government is 
trying to bringbackpre 1953situation in Kashmir. 
The hon. Ministershould clarify the situation in 
this regard? (Interruptions) 

[English] 

(vi) Alleged LeakeageofQuestionPapers 
of Annual Examinations of Delhi University. 

THE DEPuTY MINISTER INTHEMINSTRY 
OF HUMAN RESOUF\CE DEVELOPMENT 
DEPARTEMENT OF EDUCATION AND 
DEPARTMENT OF CULTURE (KUMARI 
SELJA):·' rise to respond to th wishes of the 
members ofthe house to have a statementfrom 
the Govemment on recent newspaper reports 
about the alleged leakage of question papers of 
the annual examinations of Delhi University. 

The examinations in Delhi university started 
in April and siene then a number of reports have 
appeared in the local press of either leakage of 
question or of distribution of wrong question 
paperamongstudents on of mistakes in question 
papers. We have been verY much concerned 
aboutthese reports. The Govt. hasascertai~ed 

. from the University the factual position in this 
regard. I have been informed that on 8th May at 
around 2.35 P.M. the Vice-Chancellor of the 
University received atelephonie message from . 
a Press reporter stating that the contents of 
B.Com (Pass) 1st year paper on Financial 
Accountingscheduledtotbeheldintheaftemoon 
at 3.00 P.M. had been leaked out. He also 
received a copy of the text of the question paper 
on the FAX machine installed on his office. The 
Vice-Chancellor aftercroSl?-checking with the 
ControllerofEXaminations wasconvincedabout 
the availability of the question paperoutsidethe 
examination hall before the time of 
commencement of examination and 

consequently decided to cancel the examination 
at all the centres. 

On 11 th May representatives of Delhi 
University Teachers Association reported in the 
OfficeoftheControllerof Examinations at around 
2.35 p.m. thatthey had recieved a phone-call 
allegingthatthe callerhad a photocopy of B. Com 
(Pass) 1st yearpaperon economie System and 
Micro-economic Theory Scheduledtobe held at 
3.00 p.m. and thatthe caller had also read out 
some question from the said question paper. On 
comparison it was noticed that two question, text 
of which was gfiven by the representatives of 
DUT A, were the same as in the original question 
paper, Serial No.503. The University decided to 
cancel the said question paper and despatched 
another set of question paper Serial No.1 040 to 
all the colleges. At around 3.00 p.m. a Press 
correspondent informed the Vice-Chancellor 
that this alternative question paper had also 
leaked. The Vice-Chancellor felt that it was 
inconceivable that this paper would have been 
accessible to anyone since it was solely in th 
sealedcustocJy of the Controller of Examinations 
and was to be used only in case of contingency. 
Therefore, in the absence of any concrete 
evidence of the alleged leakage and in view of the 
high level secrecy with which this paRer was 
guarded the University decided nottocancelthis 
paper. 

In order to ensure sanctity of examinations 
the Delhi University has taken some corrective 
actions. On 9th May and 11th May the University 
haslodged reports with the SHO, Maurice Nagar 
and the Additional Commissioner, Crime 
respectively, to gotthecases,investigated. The 
University has also modified the procedure of 
distribution of question papers. Afterthe incident 
of 8th and 11 th may, the University is arranging 
questionpaperstobedeliveredattheexamination 
centresapproximately20-30 minutes before the 
commencement of examination. Earlier, 
question papers were sent to the examination 
centres about 24 hours in advance. Furtherthe 
UniversityisnowsendingteachersasobserverS 
totheexamination centres to keep a cIosewatch 
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on the conduct of examinations. . 

University has assured the examinees 
through a preSs release that all representations 
received from them will be promptly attendedto. 

The Delhi University is also looking into all 
aspects of the matter through its internal 
mechanism. In order to assure objectivity in 
investigation so that weak links in the 
arrangements and exact manner in which such 
undesirable things have happened, are properly 
identified, the Govt. is advising the Vice-
Chancellor to institute an enquiry under an 
eminent outside person inaddition tothe internal 
enquiry the University is pursuing. The Govt. is 
keeping a close watch on the situation. 

20.13hrs. 

BEEDI AND CIGAR WORKERS 
(CONDITIONS AND EMPLOYMENT) 

AMENDMENT BILL 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA):lbegtomove: 

"Thatthe Bill to amend the Beedi and Cigar 
Workers (Conditions of Employment) Act, 
1966,passedbyRajyaSabha,betakeninto 
consideration." 

The 8eedi and Cigar Workers (Conditions of 
Employment) Act, 1966 has been enacted to 
provide for the welfare of the workers in beedi 
and cigar establishments and to regulate the 
conditions of their work and matters connected 
therewith. 

Beedi and Cigar Industry, essentially an 
agro-based industry is mainly concentrated in 
the States of Andhra Pradesh, Bihar, Gujarat, 
Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Orissa, Rajasthan, Tamil Nadu, 
Uttar Pradesh, and West Bengal. It provides 
employmenttoabout 44. 721akh workers most 

of whom belong to the Scheduled Castes, 
ScheduledTribes and other backWard classes. 
The industry is, by and large, unorganised as 
only a small percentage of productions 
undertaken in regualrestablishments. 

The Act is enforced by the State Govemrnents. 
They were experiencing certain difficulties in 
effective implementation of the Act. In orderto 
overcome such difficulties and to enlarge the 
scope of coverage of beedi workers, a Bill was 
introducedinthe RajyaSabhaon30th December, 
1987 and was passed by the House on 14th 

. March, 1989. Whileitwaspendingin LokSabha, 
the 8th Liok Sabha was dissolved and the Bill 
lasped. Thesame Bill hadbeenre-introduced in 
RajyaSabhaon30thMay, 1990. The Bill was 
passed by Rajya Sabha on 27.4.93. The Bill 
seeks to make amendments which would not 
only make provisions regarding conditions of 
work more favourable forthe workers but also 
facilitate enforcement of the existing provisions. 

Someoftheproposedamendmentsare:-

(i) To extend the coverage of the Act to 
employees working in godowns and 
warehouses and also those who are 
working with the permission of or under. 
agreement with both the employer and 
contractor; 

(ii) To make the provision regadringcalculation 
ofovertimewagestotheworkersemployed 
on piece-rate basis moreo clear and 
unambiguous; 

(iii) To confer on the appellate authority the 
powers of civil court for the purpose of 
compelling attendance of witnesses and 
compulsory production of records; 

(iv) To reduce the numbe.roffemaleernp!oyees 
from .50 to 30 for providing a suitable 
creche facilities inside the industrial 
perrnises by the employerforthechildren 
under the age of six years of such female 
employees. 
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(v) To make penal provions morestingent; 

(vi) To empower the State Governments to 
prescribe the time limit within which a 
dispute between an employer and 
employee relating to the issu& of raw . 
materials by the employers to the 
employees, payment of wages for the 
beedi and cigar or both. rej&eted by the -

, employer etc. shall be referred for 
settlement. 

5. India has ratified the Labour Inspection 
Convention NO.81 of the International Labour 
Organisatiori. Accordingly, the Bill also.s&eks 
to introduce a provision that Labour Insp&etolS 
shall treat as absolutely confidential the source 
of any complaint regarding the breach of any 
provisions of the Act. 

6. These amendments to the Act would goa 
long way to remove the administrative and 
practical difficulties faced by the implementing 
agencies in enforcing the ~rovisions of the Act. 

7. With these words, I commend the Bill for 
unanimoussupportofthisaugustHouse.lsI"lOUld 
also thanktheformer labourMinisterShri Ram 
Vilas Paswan forbringingthis Bill. 

SHRI RAM NAIK (Bombay North): This Bill 
wasbroughtforwardby Shri Ram Vilas Paswan 
and at thattime the BJP, theCPltheCPI (M)all 
of them suppported the Janata Oal. Now it be 
pas.sedwithoUtdiscussion in a good sense. 

( Translation] 

DR. LAXMINARAYAN PANOEYA 
(Mandsaur): Mr. Speaker, Sir, this is a question 
of the fate of the one crore BeediWorkers. Such 
a law should be enacted as may benefit all the 
workers. Nobody is there to take care of their 
Interests. 

[English] 

MR. SPEAKER: The question is: 

"That the Bill to amend the Beedi and 
Cigar Workers (Conditions of 
Employment) Act. 1966, as passed by 
Rajya Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. SPEAKER: The House will now take up 
clause by clause consideration is consideration 
of the Bill: 

Thequesitonis: 

"Thatclauses2to 1 Ostandpartofthe BilL" 

The motion was adopted 

Clauses 2 to 10 were added to the Bill. 

MR. SPEAKER: The quesiton is: 

"Thatclause 1. the enacting Formula and the 
long title stand part of the Bill 

The motion was adopted 

Clauses 1. the Ellacting Formula and the 
Long Title were added to the Bill. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): I beg to move: 

"That the Bill be passed.' 

MR. SPEAKER: The question is: 

"That the Bill be passed." 

The motion was adopted 
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21.19hrs. 

NATIONAL COUNCIL FOR TEACHER 
EDUCATION BILL 

THE DEPUTX MINISTER IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
EDUCATION AND DEPARTMENT OF 
CULTURE) (KUMAR I SELJA): On behalf of my 
senior colleague, I begto move:' 

"That the Bill to provide for the 
establishment of a National Council for 
T eacher Education with a veiwtoachieving 
planned and coordinated development of 
the teacher education system throughout 
the country, the regulation and proper 
maintenance of norms and standards in 
the teacher education system and for 
mattersconnectedtherewith,betakeninto 
consideration ... 

MR. SPEAKER: The question is; 

. ,"That the Billo to provide for the 
establishment of a Nationalo Council for 
Teacher Education with a viewtoachieving 
planned and coordinated development of 
the teacher education system throughout 
the c01Jntry,the regulation and proper 
maintenance of norms and standards in 

, the teacher education system and for 
mattersconnectedtherewith,betakeninto 
consideration, " 

The motion was adopted 

MR. SPEAKER: House will now take up 
clause by clause consideration of the Bill. 

The question is: 

"That Clauses 2 to 34 stand part of the Bill". 

The motion was adopted. 

----' 

clauses 2 to 34 were added to the Bill. 

Clause 1 

Amendment made: 

Page,1.line6,-
for "1992" substitute "1993" 

(Kumari Selja) 

MR.SPEAKER:Thequestionis: 

''That Clauses 1 ,as amended, stand part of 
the Bill." 

The motion was adopted 

Clauses 1, as amended, wasaddedtothe 
Bill. 

Enacting Formula 

Amendment made: 

Page, 1.line 1 ,-

for forty-third" substitute-

"Forty-fourth" 
(Kumari Selja) 

MR. SPEAKER: The quesiton is: 

"That the Enacting Formula. as 
amended. stand part of the Bill," 

The motion was adopted 

The Enacting Formula. as amended was 
added to the Bill. 

MR. SPEAER: The quesiton is: 

"That the long title.stand part of the Bill." 

, Moved with the recommendation~f the President. 
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Themotion wasadoptecJ. .' 
The Long Titls was added to the Bill. 

KUMARI SELJA: I bea_to move: 

"That the Bill, as amended, be passed: 

MR. SPEAKER: The question is: 

"That the Bill. as amended. be passed.· 

Themotion was adopted. 

[ Translation] 

SHRI SOMNATH CHATTERJEE (BoIpur): 
When you perform good deeds we support you 
but you do morebaQthan good. 

SHRI BUT A SINGH (Jallore): Mr. Speaker. 
Sir. Shri Sangma has introduced a very good 
Bill for the labour workers which the House 
approved with consensus. There was another 
such Bill for the lower ~ass _of the country 
namely labourers and Safai Karamcharis. With 
the bestwishesof Prime Minister it got introduced 
in the House as well but it could not got through 

SHRI RAM VILAS PAswAN (Rosera): 
Yesterday it was passed. 

SHRIBUTASINGH:No.theBlllwhichwas 
passedyesterdaydidnotconcem N~Safai 
Majdoor Commission. It was a different Bill. But 
the-Bill for improving the economic and social 
conditions olthe Salair Karamcharis is yet to be 
passed. 

THE MINISTER OF STATE IN MINISTRY 
OFTEXTILES(SHRI KALPNA TH RAI):1twould 
also be passed. 

SHRIBUTASINGH:Yes.itwouldbepassed 
but how muchtimeitwouldtake? We are hoping 
the same for the last three years. The Prime 

Minister gave many assurance. the Bill was 
also introduced but it could not get through. It is 
my opinion that if the Prime Minister can do it 
after this session then he should do it. 

. .... AAM VILAS PASWAN: Mr. Speaker 
Sir, If you are going to thank us. we will also 
reciproc8tein1hesamemanner, However. before 
that I would like to submit to the hon. Prime 
Ministerthatdespite repeated assurance being 
given in the Housethatthe judgement of Mandai 
commission would not at aU effect the interests 
of scheduled castes and scheduled tribes. 
particularly their reservation in promotions. 
adverse effect is evident everywhere. Nowthe 
report of Mandai Commission is being 
implemented in Central Govemment officers as 
well as in Bank services leading to the aboIishion 
of reservation affect the official process. we 
would like you to convey this message through 
this House. If the Prime Minister of the country 
makes such a statement in the House that it will 
not affect the reservation of scheduled castes in 
promotion then it would be a good signal to the 
people of the country, otherwise Government 
officials will continue to misuse it. It is the joint 
opinion of the members of th both sides. 

This ill a question of reservation forschdulec 
castes and scheduled tribes. Although Mandai 
Commission has not uttereda single word in this 
regard. even then on the basis of the Supreme 
Court verdict the reservation in promotions of 
SC and ST is being curbed. On 22 Dec .. the 
Ministerof Welfare had staled that the reservation 
of scheduled castes and scheduled tribes would 
continue. still it is not being implemented. ThaI 
is why I urge upon you to say a few words. which 
would have a great effect. 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Sir, the statement made 
by the hon. MinisterofWeHare retlectsthestand 
ofthe Govemment. There can neither be any 
change nor can there be any deviation from it. II 
is clear. 
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[English] 

VALEDICTORY REFERENCES 

MR. SPEAKER: Honourable Members, the 
Sixth Session of the 10th Lok Sabha and the 
Budget Session for the year 1993-94 will be 
concluded today. This has been a long and 
important Session. The house held a total of 45 
sittings lasting over 31 0 hours. 

Respected Rashtrapatiji addressed the hon. 
Members of both Houses, in the Central Hall of 
Partiament. on22nd February, 1993. The House 
discussed the President's Address for more 
than 18 hours before adopting it unanimously. 

The Railway Budget andthe General Budget 
forthe year were prcsentedon the 24th and 27th 
February, 1993 respectively. In addition the 
Budges of the five States under President's Ruie 
were also presented to the House. 

The Railway Budget was discussed in the 
House for about 18 hours before it passed. The 
House while discussing this Budget concluded 
its sitting of 30th March at6.25A.M. the following 
day. Thisisanewrecord.lcongratulatethehon. 
Members. for their interest and patience. 

The House took up general discussion on the 
General Budget form 20th April. 1993, The 
discussions lasted for about 21 hours. 

The House thereaftertook up the Demands in 
respectol Defence, Home AffairsandAgriculture 
Ministries. The House, was assisted in its 
deliberations by the reports submitted by the 
newly constitued Committees. 

After discussions extending over 22 hours, 
the House applied guiHotine on 4th of May. 1993 
and passed the demands. 

The House thereafter discussed the Finacne 
Bill for morthan 10 hours before passing it. 

Thirty-three Government Bills were 
introduced in the House during the Session .. 

The House passed 42 Bills because the B~1s 
were pending also. The Bill to end Manual 
Scavanging, hadbeen under consideration fora 
longtime and its passage isan important event. 

The House also discussed and adopted five 
Statutory Resolutions relatingtothecontinuance 
of Presidential Rule in States. 

Four Short Duration Discussions under Rule 
193 were also taken up by the House for 
discussion. The discussions under Rule 193 
relatingto Verma Commission Report and bomb 
blast in Bombay are concluded today only. 

Notices of 34.902 questions were received 
during the Session, of which 1,000 questions 
were listed as Starred. 173 question were 
answered orally while written replies were given 
in respect of 8,677 questions. 

A short Notice Ouestion and two half an Hour 
Discussions were also taken up during the 
Session. 

Thirty-nine statements on important matters 
were made by Ministers and 253 matters were 
taken up by the hon. Members under Rule 377 . 

The Private Members continued to show 
keen Interest and a large number of Bills and 
Resolutions were broughtto the House. Forty-
two Bills were introduced and six Resolutions 
admitted. of which two 8il1s and two Resolutions 
were discussed. 

Discussions relating to the resolution forthe 
creation of new States, moved by Shri Drona 
were extremely lively and remained part 
discussed. Shri BasudebAcharia's Bill to amend 
the RPF Act evoked keen interest. The Bill was 
withdrawan foUowing the assurance from the 
Railway Minister that he would look into the 
issues raised. 



451 R~. Valedictory References MAY 14, 1993 Re. Valedictory References 452 

ForthefirsUimeinourPariiamentaryhistory, Hon. Members, India had the privilege of 
this House discussed the motion forthe removal hosting the 89th InterPariiamentaryConference 
of ajudge of the SUpreme Court. Atotalof thirteen in Delhi, from the 12th to 17th April, 1993. More 
Members spoke for more than fifteen hours on than one thousand delegates, their spouses and 
the motion. accompanying persons form 110 countries 

participated in the Conference. 
The House spent a considerable time on 

discussion of the unlisted business, popularly 
known as 'Zero Hour'. On an average, about 
sixty-five minutes were taken each day and the 
exchanges were very very complicated. 

SHRI RAM NAIK (Bombay N~rth): 

Government has to respond to those. 

THE PRIME MINSTER (SHRI P.V. 
NARASIMHA RAO): How much time was 
usefully spend during Zero Hour? 

MR. SPEAKER: That is why we shall have 
to do something about this in the next session. 

This session saw the establishment of 
Departmentally related Committees. This issue 
had been pending for a considerable period and 
I must thank the Government and leaders of all 
parties fortheir very constructive cooperation. 

Seventeen Departmentally-related 
committees. with membership from both 
Houses, were constituted on 29th March, 1993. 
when the House adopted the Third Report ofthe 
Rules Committee. 

The Committee system was formally 
inaguratedon 31 st March. 1993bythe hon. Vice-
President of India in the Central Hall. 

The Committees started functioning during 
the period of adjournment of the House in April. 
All Committees have met to consider the 
Demands of Ministries and Departments under 
their charge. We have already recievedtwenty 
reports from the Committees. 

I would like to thank the Memb.ers and the 
Chairman of the Committeeforthe keen interest 
and hard work that they have put in. 

The Conference was inaugurated by 
Respected Rastrapatiji on 12th April, 1993 inthe 
Central Hall of Parliament. The Conference 
thereafter met for its working sessions at the 
Ashoka Hotel. 

The Conference discussed and adopted 
resolutions on the following topices: 

(1 ) Transparency in arms transfer through 
global arms register: 

(2) Educational and cultural policies designed 
to foster greater respect for democratic 
values; and 

(3) Need for urgent action in former 
Yugoslavia. 

in addition, the Conference also discussed 
t~e international political. economic and social 
situation. 

The Conference was marked by lively 
debates of a high order. 

The hon. Members will be glad to know that 
the organisation of the Conference was greatly 
appreciated. We continue to recieve message of 
congratulationsandthanks from the participants. 

This session which began in difficult 
circumstancs. in the aftermath of riots and 
violence in soem parts of the country, thus has 
many achievments to its credit. 

Finally, I would like to thank you. the hon. 
Members, for the kind cooperation extended to 
me and my colleagues, thehon. Deputy Speaker 
and the hon. Members of the Panel of 
Chairpersons in the smooth conduct of the 
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I would specially like to thank the Leader of 
the House. the Leader of the Opposition. the 
Leaders of various Parties and Groups as well 
as the Whips. for the sustained and willing 
cooperation and courtesy extended. 

I would also like to express our appreciation 
to all the officers and employees fothe Parliament 
who have done so mcuh to make our task esier. 

I Wish all the Members very best till we meet 
for the Monsoon Session. 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Mr. Speaker. Sir. this very 
long Session has come to a close and we are 
happy that we have been able to transact an 
unexpectedly large amount of business during 
this Session Including the railway Budget. 
Including the general Budget and this has been 
done particualrly in the context of the new 
Innovation of the Committees about which we 
had heard so mcuh of cymcal comments that it 
may not work at all. But I must tell you. Sir. on 
behalf of the House that you have made it work, 
you have conceived it properly and we are proud 
that the Committees have done an admirable 
lob. I have had occasion to read some of the 
reports thatwereprepared within 24 hours within 
26 hours andthe Committees have done the job 
. extremely well. I am sure that this will be found 
useful and we will derive the maximum benefit 
out of the reports of these Committees and the 
deliberations of these Committees while 
deliberating the subjeCts in the House. 

As you have said. Sir. this has been an 
eventual three months period and the country 
has seen many ups and downs. but the ' 
Parliament has taken stock of allthesesituations 
with acetain amount of dispassionate approach. 
It is good that we have deliberated on all these 
tOPICS and make very good con\lrbution to the 
Ihtnking that has gone into these subjects. 

Sir, I would like to particularly congratulate 
you and thank you forthe manner in which you 
have shown patience. skill. perseverance and 
firmness where needed in order to steer the 
proceedings of the House. We did not expect 
anything less from you. We have got all that we 
expected and I am sure that in your hands the 
condouct ofthis House is going to be absolutely 
safe. 

I would also like to thank the Leader of the 
Opposition. Advanji. and all the Leaders of other 
parties who have. In spite of rather tense 
comments now and then supervening in th 
debate, shown considerable positive approach 
and cooperation in the conduct olthe House. I 
thank everyone who has toiled to make this 
session a grand success. 

We had marathon performances. perhpas. 
for the first time, We !lave not had such long 
performances in any of the previous sessions as 
far as I recall and this has been a special feature. 
I really apprecIate the manner In whIch the 
Members contributed to these debates. I also 
appreciate the untinng work done by the 
Parliament Secretariat. 

In the end. Sir. I wouldsaythatthe democratic 
process which this country has adopted has 
proved once more that this process has not only 
come to stay. but it is going from strength to 
strength. There may be some areas in which 
improvement is needed. 

Thank you very much we have on an average 
65 minutes a day. spent on 'Zero Hour' that is. 
40 hours. 

( InteffUptions) 

SHRI SOMNATH CHATTERJEE (Bolpur): 
Bulthe result is not 'zero', 

IHE MINISIER OF SlATE OF THE 
MINISTRY OF FOOD ~SHRI KALP NATH RA\): 
The result is good, 
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SHRI RAM NAIK: I thought you are 
announcing the decision about AS.2 crores M. P 
Constltuencv fund. 

SHRIP.V.NARASIMHARAO:With40hours 
gone in this, may be we would have passed 
some more Important legislation. I regret, to 
:;ome extent, that some other areas on 
Commerce. matters concerned with the 
Commerce Ministry etc .. could not be 
accommodated. When I find 40 hours have been 
spentfor Zero Hours. I dofeelthatwe coul have 
done a little more to accommodate those things. 
But In any case that is part of the parliamentary 
life. As you said, if your are able to find a way 
out of it. you will become absolutely immortal in 
this country as a Speaker. I have no doubt about 
that. 

Thank you very much. I thank all the hon. 
Membcrsonceagaln. 

SHRI JASWANT SINGH (Chlttorgarh): Mr. 
Speaker. Sir the clamour and din of democracy 
qUite otten drowns the substance of it. What we 
Olre witneSSing now IS the assertion of the 
substance of It. and the recession in to the 
background of the essential clamour and din of 
it. The leader of the House, the hon. Prime 
Minister and you have pOinted to the unusual 
stresses and exceptional nature ofthisparticualr 
Session. This Session was marked by your 
Initiative to introduce the subjects Committees. 
They are still in their embryonic form. We have 
Indeedsubmitteed reports but I say not hesitantly 
but as a caution that it is relatively easy to bring 
Into eXistence new organISms but it is extremely 
difficulttoensuretheircontinuedgrowth.1 refer 
here to the fact that we have a very high infant 
mortality rate in the country and it is my 
expectation that these new Committees will 
certainly not add to those statistics. You are 
deserving of all our gratitude and our high sense 
of appreciation, not juSt forthis but formanyother 
innovations that you have introduced and the 
great responsibility that you have displayed In 
absorbingtheclamouranddinandinattempting 
to bring forward the substance of democracy. 

I have no doubt that on numeorousoccasions 
we tested your patience. You always succeeded 
and always wewerefoundwantingandwe have 
failed. The Govemmentattempted, as they must, 
to test us frequently. Whethertheysucceeded or 
failed is notformeto say. Naturally, aU of us here 
did ourbestto testthe Govemment is well on as 
many occasions as we COUld. But now I do not 
wish to testthe patience olthe House because 
it has been a very long Session, momentous 
session no doubt. but a testing Session in every 
sense of the word. Thank you very much. 

Our apologies for any acts of discourtesy that 
may have arisen from anoy of my colleagues 
were part of what I call the exuberance of 
democracy and it is the articulation of that 
exuberance because ifthere is no clamour in 
democracy there is no life in it. Democracy is in 
that sense a clamourous business. It is not the 
same as a total tarian system of consent. 

MR. SPEAKER: It isveryglamourous also. 

SHRI JASWANT SINGH: It is very 
Qalmourous aIsc.ln the hope Ihatthe glamour of 
democracy will continue to assert vigorously 
and more and more glamour will be seen, I wish 
you andtheTreasurybenchesandmycolleagues 
very well. 

[Translation] 

SHRI RAM VILAS PASWAN (Rosera): Mr. 
Speaker. Sir. today the session is going to 
conclude. After that we would either go to our 
constituencies or some other place. On behalf 
of ourpartywe would like to thank you. What we 
should have said has beenstatedbyShri Jaswanl 
singh also. AHhough we are aware regarding the 
limits and dignity of thechalr, we do sometimes 
violates the limits. The Speaker has to reprimand 
us but neither it is our intention nor the intention 
of the Chair to show disrepect towards one 
another. It isa routine matter. We are here in this 
House since, 1977 and such speakers are rare 
who have pallently listened to the diSCUSSions 
realiSing the seriousness of the subject matter 
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. foreightornin hours. we have gained inspiration 
from this. I am unable to conveyrnygratitude and 
wewish youal1hebesttoyouandourunbounded 
gratefulness. 

We all are aware that you have transacted 
great business in such a short time. We find that 
ourdoubts regardingthetelec:asts of proceedings 
were proved baseless we are marching ahead 
in this direction. Through you I would also like to 
thank the Leaderofthe House and members of 
the ruling party. We are like 'a family where 
sometimes disputes also arise and hot 
discussions are made butinspite of that there is 
an inherent cooperation. The pasing of two Bills 
without any discussion is an example of the 
same cooperation. On behalf of Janata Dal. I 
once again thankthehon. Prime Minister and the 
leaderofthe House. 

[English) 

SHRISOMNATH~ATTERJEE(Bolpur): 

Mr. Speaker, Sir, this is the most important 
Session that we always have in a year, namely. 
the Budgetsessionwheretheeconomicbusiness 
naturally which should have priority is gone 
thl'Ol.9l. 

We have been able to have a full discussion 
In this House in this Session on the Railaway 
Budgetand the General Budget. We have been . 
able to transact a large quantum of business 
which is really for the sake of the country's 
progress and for .-meeting the urges and 
aspiratiOns to the people. 

Sir. this Session has been marked with a 
very important innovation, that is, theCommiltee 
system. I cannot adequately thank you for the 
great initiative that you took, Sir. What was in the 
mind of everybody concerned, you gave the 
oncrete shaPe to it. Under your leadership and 
lspiration, the Committees have come into 

existence. As you and the hon. Prime Il]inister 
and all of us have noticed. in this Committee. 
there is willing cooperation from every one. 

It augurs very well that the stresses and 
strains inside the House, which are bound to 
come. bound to be there and necessary to be 
there also in a democracy can be avoided forthe 
purpose of tackling the issues in a different 
atmosphere with an attitude of cooperation and 
with an attitude of finding out solutions to the 
problems. I know that it has put very serious 
strain on thesecretariatandthe staff. I have been 
here for over two decades. I have always been 
admiring the efficiency and the ability of the 
Secretariat and thestaffof LokSabhaand I again 
must record my deep appreciation the way. the 
hard work they are putting even in these 
Committees after doing the usual work that they 
have. And I shall be failing in my duty if I do not 
recognise that. 

This Session has also been marked by 
another historic occasion regarding the 
impeachment motion. I can assure you that 
neitherthe notice of motion was given with any 
sense of pleasure or hapiness nor was it 
discussed for the purpose either of getting any 
political advantage orforthe purpose otcrossing 
swords with the ruling party. It was felt to be a 
national duty. And I hope. them wil be nooccasion 
like this in the fUture because all organs of the 
Government of the state should function in a 
manner that their respective positions, their 
respective reputations are maintained. This 
kame in the Parliament has come into this 
matter because ofthe constitutional provision. 
But nobody is happy orcan be happy to have 
such business transacted in the House or 
discussed in the House even. 

Zero Hour is commented on. But so many 
issues- thanks totheGovemment and the Prime 
Minister. they are creating so many problems 
are bound to be raised. And this is one method 
of giving a venttoourfeetings.1t is because thftre 
are limitations to the number of questions. 
limitations arethere to the number of discussions 
under Rule 193-. limitations are there to the 
number of diSCUSSions under Rule 184 and 
everything haslimitaiton. But I believe. in sixty. 
minutes per day or65 minutes per day. we are 
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able to bring so many issues before the 
Govemment. My only grievance is, we have 
always been making it, that the Minister of 
Parliamentary Affairs very kindly nods his head, 
but does not do anything. I am not saying it in a 
derogatory sense. But please make some 
response aboutthe issues raised under Rule 
3n and the issues that you at least allow them 
to be raised in Zero Hour. Then it can become 
more effective and instead of taking ten minutes 
probably, one will take two minutes to raise an 
issue expecting to get a response and there will 
be much lesser time consumed in that: That is 
why, oneo tries to make his presence felt, tries 
toextractsomeassurancefromtheGovemment 
through you, that a statementwill be made. And 
until then, a thing goes on, rolls on. Of course, 
there is avirtue in moderation; Excess is always 
notto be encouraged. But I amsure, there wi be 
no reason, no anemptto close it or forestall it 
altogether. I am sure, you will notdothattotally. 

MR. SPEAKER; We will discusss about it. 

Sir, I do not wish to take upfurthertimeofthe 
House.o Yes, this has been a very important 
session. There are so niany issues which 
probabIywecouidnotdiscuss. which we would 
have liked to discuss. But we have our private 
work, to function outside the House also. 
Parliament OOCIlpiesa very important position. 
And I am sure that in the sessions to come, we 
shall be able to mai~ the spirit and 
cooperation on importantnationalissues. There 
are bound to be differences of opinion, there are 
bound to be differences in the perceptions of the 
problems orin thesolutions thatwecan think of. 
Theyareboundtobethere.otherwisethewhole 
thing becomes a routine affair. Butthatdoesnto 
mean thatthere isanypersonal rancourorthere 
is any personal animosity. We want politics of 
discussion and politics of cooperation than 
politics of confrontation becuase fqr our great 
country. we have to achieveso many things and 
we want to achieve them through discussions, 
Ihroughlaws.lhroughmethodsfoundoutthorugh 

the parliamentary process which we all of us 
have8OOpted. 

Sir, I must thank you once more for the 
excellent courteous behaviour that we have 
always received from you., We deeply value 
your guidance andwehave never felt ill at ease 
and I found that you have taken the opposition 
into confidence as well astheGovemment and 
discussed with us, give us opportunities to give 
ourviewson several matters. And I canonlysay 
with all modesty that I wish you well. Sir. and I 
convey my greetings to all the Members, to all 
sides of the House and wish them all the best. 

Thank you. 

S'HRI LOKNATH CHO!9.)rlURV 
(Jagatsinghpur): Mr. Speaker, Sir, the long 
sessionisgoingtoendtoday.lwilsaythatinthis 
session we had many historic eventswhich will 
also be remembered as having occured under 
you-guidance.TheintroductionottheCornmittee 
system, which has startecfworking. win further 
work and I think it will be more useful tn 
strengthening our parliamentary system for 
which you are adding yOur own contribution. 

Sir, in this seSSion, you gave a ruling and 
there by you have enhanced the prestige of 
Parliament. I thank you for the same. In this 
session, in spite of the differences, on many 
occasions, ontheissuespertainingtothepeople. 
on the issues pertaining to the masses. we have 
alcornetogether, above party positions. to have 
aunanimousposilion. Sir, a question was raised 
at:JcUBoIangirandKalahandi.ltwasaheartening 
moment beacuase. instead of engaging 
ourseIvesontyin political work, '!'8 have devoted 
tJmetodiscuss this issue. and we have all come 
together cutting across party lines. It is a 
heartening moment and if this spirit is 
strengthened in ourPariiarnent, our Parliament 
will be able to meet the requirements of the 
people. 

I also thank you and the Government for 
reactinQ on many occasions very favourablv 
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towards the mass problems. While thanking you 
for introducing this system with patience and for 
guiding us, I would like to say that there will 
differences which we have to take into 
consideration. In a democracy, difference~ 
should~there.ltisboundtobethere. But, in 
spiteofthedifferences, no questions relating to 
national interest, we should cut across the party 
lines andcometogetherto maintain the prestige 
andhonourof Parliamentforwhich, if necessary, 
some sacrifices shoul be made by parties. In 
future, we should also behave in the someway. 
sothatthe Parliamenfssovereignty. Parliamefs 
prestige is not ruined: We have come across all 
these problems. I thank the Govemmentforthat. 

During Zero Hour. so many questions have 
'>een raist;.~ Jur country issuch,.our rules are 
such, our problems are such that it is really the 
Zero Hour which gives some opportunity to 
v1embers. to airthe grievances, which goes a 

. long way in bringing certian issues to the notice 
')fthe Govemment. ThereforeZero Hourshould 
)e regularised to see how much minimum time 
could be consumed and a device should be 
'ound outforthis. 

Lastly, while thanking you for innovating the 
Committee system and giving some historic 
rulings in this session, I would say that we have 

also marked in the Par1iamentthat norms are by 
and large maintained. In this session, as 
compared to previous sessions. all Members 
have tried to maintajn norms and I feel that it 
should becontinued. Otherwise Parliament will 
not be able to deliver what it requires to deli~er. 

I also thank the Govemment. I thank aU our 
colleagues both in the opposition and in the 
Govemment.1 thank the Secretariat which has 
helped us and which has worked hard. I hope the 
next session will bring us into more cooperation 
more uniting for national cause and further 
strengthening of the Parliament. 

MR. SPEAKER: Thank you.-Nowwe have 
yandeMataram. 

21.01 hrs. 

National Song 

(The National Song was Played.) 

MR. SPEAKER: The House stands 
adjoumed sine die. 

21.03hrs. 

TheLok Sabha then adjoumedsine die. 
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